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LOK SABHA DEBATES 
-- 

LOK SABHA 

Friday, July 12, 1996/Asadha 21, 1918 (Saka) 
(The Lok  Sabha met  a t  

Eleven 01 the Clock) 
[MR. SPEAKER in  Ihe Chaifl 

ORAL ANSWERS TO QUESTIONS 

[English] 

Leng th  o f  Nat iona l  H ighway8 i n  t he  Count ry  

t 

'41. SHRl  GlRDHARl LAL BHARGAVA 
DR.  SATYANARAYAN JATlA 

Will the Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) the length of National Highways constructed 
In the country and the expenditure Incurred thereon 
during the last three years. 

(b )  whether the National Hlghways In Rajasthan, 
Madhya Pradesh, Tamil Nadu and Bihar are far low 
as compared to the other States, 

( c )  11 so ,  the reasons therefor, and 
(d )  the details of steps taken to construct more 

Natlonal Highways In these States' 
THE MIN ISTER OF SURFACE TRANSPORT 

(SHRI T G VENKATRAMAN) (a )  During the last three 
years, a length of only 240 knls has been added to 
the Nat lonal  Hlghway network by declartng State 
dlghways as Na t~ona l  Highways. In January, 1996 
As the road  was an exlst lng State H ighway no 
expenditure has been Incurred since 11s declaration 
as Na t~ona l  Hlghways 

(b )  No,  Sir 

(c )  and (d )  Do not arlse 
SHRl  RAMENDRA KUMAR . Slr, I am drawlng 

the at tent~on of the Chair to the answer Please read 
the Question and the answer 

MR SPEAKER . It IS the rlght of the Member who 
has asked the Ques t~on  

S H R l  R A M E N D R A  K U M A R  , M r .  Speaker  
Sir .( lnterruptionsJ' 

MR.  SPEAKER This will not go on record. 

SHRl GlRDHARl LAL BHARGAVA . Mr Speaker. 
Sir, I am totally unsatlsfled with the replv of the hon 
Minister. The total  length of Natlonal Hlghways in 
Rajasthan Is more than other states The Ralasthan ------ 

Not Recorded. 

Government is allocated half the amount requested 
by it lor  their maintainence, whereas more money IS 
al located to smaller states. In 1994-95,  the State 
Government had sought Rs .  47.26 crores.  Against 
thls you gave only Rs. 22 crores. With this amount.  
we cannot maintain the National Highways, and not 
a single paise can b e  spent o n  ten new projects 
which have been approved by the Indian Government 
I want to know from the hon. Minister, whether the 
total length of Nat ional  Highway, pass ing through 
Ralasthan is hlgher as compared to  other States? 
My second question is, whether it IS a fact that the 
allocated amount includes the cost of construction of 
lour lane Jalpur-Delhi Highway? 

SHRl  T G .  VENKATRAMAN : Sir, t h e  Jea rned  
Member has asked about the length and all that. In 
Rajasthan. the length is 2931 kilometers; in  Medhya 
Pradesh, it is 2946 kilometers; in Tamil Nadu, it is 
1896 kilometers: and in Bihar, it is 2237 kilometers 
Therefore, there is no question of comparison among 
the States With regard to the non-workabil i ty of the 
programmes sanctioned, the Finance Department has 
glven a very low budget and, therefore, we could not 
work them out. 

[Transla tion] 

SHRl GlRDHARl LAL BHARGAVA : Mr. Speaker. 
Sir, the hon. Mlnlster has not given a reply to my 
question. I am asking about Rajasthan of the total 
amount sought by the Rajasthan Government for the 
maintenance of the Nat~ona l  Highways, not even half 
IS given by the Centre. Whlle travelling from Delhi to 
Ja~pur ,  as soon as one enters Rajasthan, the vehlcles 
start making noise. This gives a bad  name to the 
Rajasthan Government Hence. my request is that 
the amount sought by the Rajasthan Government,  
should be glven in toto by the Centre. This 1s not 
belng done. Therefore, you should reprimand them. 
However. I am going to praise you in my State Mr.  
Speaker. Sir, help me. 

[Engl ish]  
MR SPEAKER . Do you have specific mlormat~on 

about Rajasthan' 
SHRl T G .  VENKATRAMAN : It is not a question 

of our spend ing The Government  requ i re  some 
amount The Finance Department IS awardmg some 
amount.  Whatever amount is  acceded t o  by  the 
F inance  Depar tmen t  on l y  we  a re  e x p e n d i n g  
Therefore, we wil l  ask for some more funds as the 
learned Member says.  

SHRl GlRDHARl LAL BHARGAVA Mr. Speaker. 
Sir, my second question is whether the Ralasthan 
Government has sent a proposal to the Centre for 
dec la r i ng  l l v e  r o u t e s  i n  t h e  s ta te  a s  N a t l o n a l  
Highways? T h e  t ime by wh i ch  It i s  l i ke ly  to  b e  
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approved. Another th ing is that buses and trucks 
involed in  accidents,  are seen overturned on the 
National Highways. W e  have been hearing for the 
last so many years that after every twenty Kilometres 
a traffic police post, an ambulance and a crane for 
towing away the vehicles involved in accidents would 
b e  p rov ided  to  prevent  traff ic congest ion .  What  
arrangements are you going to make regarding this? 
Along with this telephone facility l ike P C 0  should 
also be provided. This is a good suggestion. If you 
accep t  t h i s  s u g g e s t i o n ,  t h e n  th i s  sho r t  t e rm  
Government would be praised sky high. E lse ,  the 
Government would go, you would not be able to do 
this and I will also keep on cursing you. 

[Engi~sh] 
SHRI T.G VENKATRAMAN : Sir, the hon. Member 

may put a separate question. He is putting questions 
on a different plane I want a separate question to 
be put in this regard . . . (  Interruptions) 

[Translation) 
SHRI GlRDHARl LAL BHARGAVA : Mr. Speaker, 

Sir, this is no reply Hon Mmlster, mine was a good 
questicn regardr ig pollcy matter ..(lnterrup!ions) No 
sums are being allocated to us whereas small states 
are bemg given funds. 

DR.  SATYANARAYAN JATIA : Mr Speaker, Sir, 
the Centre is not bothered about roads And the 
Cen t re  g i ve  a b s d u t e l y  no  a t t en t i on  on  the i r  
malntenance. Due to thls, each year Rs. 900 crore 
is spent on the roads, lncludmg t h e ~ r  maintenance 
This has to be borne by the country. This burden is 
reflected in the form of price r ise.  You are yet to 
const ruc t  any new road You have sa id  that  an 
announcement was made regarding construction of 
240 Km cf roads. But no new road construction work 
was taken up The State Governments have to look 
after the road maintenance And when they seek 
funds, you do not glve Under such circumstances, 
11 the  Cen t re  do  n c t  p r o v i d e  funds  fo r  t he  
rnalntenance of roads, then thls problem will not be  
solved Therefore, Sir, I want to know through you, 
whether Gov6rnmer.t have given Rs. 30  crore,. as 
sought by the  Madhya Pradesh Government  for 
malntenance of roads" If not. then what will happen 
to  t he  r o a d s ?  H a v e  y o u  f o r m u l a t e d  a n y  
comprehensive p d i c y  in this regard? 

[English] 
S H R I  T G VENKATRAMAN Slr ,  as a 

comprehenslve M s w e r  to the ques t~ons  ralsed by 
my friend I thlnk I can en l~ghten him by the answers 
I am going to glve him 

K e e p l n g  In v l ew  t h e  c r y i n g  n e e d  fo r  t he  
development of the Nattonal Hlghways In the country, 
the overall deflclencles including the funds needed 
fo r  augmen t i ng  the ln f ras t ruc tura l  f a c i l i t ~ e s ,  t he  

Oral Answers 4 

immediate requirement for Nat ional  Highways has 
worked out to or amounted to  Rs. 7,730 crore. But 
the  Planning Commiss ion has drast ical ly p runed  
down the requirement and a meagre amount of Rs. 
2,260 crore was allotted, and enhanced to Rs. 3,100 
crore only to take care of the inflation in the meantime 
- and was earmarked for the development of the 
Nat iona l  H ighways,  T h e  a l locat ion  m a d e  by  t he  
Planning Commission is hardly sufficient to take care 
of the requirement of the ongo ing works on  the 
existing National Highways. 

Now I wil l  read out the allotment per  year. In 
1992-93 funds to the tune of Rs .  677 crore were 
demanded but only Rs. 433 crore was the allocation. 
In 1993-94 Rs. 655 crore was demanded but Rs .  
565 crore was the allocation, in 1994-95 Rs 1120 
crore  was the  demand  a n d  R s .  6 3 3  c ro re  was  
a l l oca ted  a n d  i n  1995.96 R s .  1 3 5 8  c r o r e  was  
demanded but on ly  Rs .  1138 crore  was  al lot ted 
. . . (  Interruptions) 

DR SATYANARAYAN JATIA : H o w  a r e  we  
concerned about it? 

S H R l  T . G .  VENKATRAMAN : P l e a s e  h e a r  
me . . . (  I n te r rup l~ons j  We have been asklng for the 
necessary amount.  But the allotment is meagre I 
cannot help it . . . (  Interrupt~ons) 

MR.  SPEAKER . Please listen to the Mlnlster 

MR SPEAKER , Please llsten to him You want 
an answer and you are not allowing him to answer. 
What is thls? 

SHRI T G  VENKATRAMAN Sir, I have already 
read out the year-wise details because we requlre 
cer ta in  amount  but  t he  amoun t  a l lo t ted  is on ly  
meagre I will ask for more amount That IS al l  I can 
do 

MR.  SPEAKER He 1s golog to ask lo r  more 
funds. What can the Minlster do? The Mmlster of 
Finance IS smlling approvmgly 

DR.  T. SUBBARAMI REDDY : Slr, as we all know, 
Andhra Pradesh is one of l he  largest States in the 
country which IS dreamlng to achieve more prosperity 
through ~ndustrial isation, and lor  achlevlng industrial 
p r o g r e s s  w e  n e e d  t h e  b e s t  r o a d  s y s t e m  B u t ,  
unfortunately, the road posit lon 1s very bad .  In fact, 
in 1992, our State Government had sent a proposal  
for taklng up 4,800 kilomotres of National Highways, . 
b u t  t i l l  n o w  o n l y  3 , 0 6 2  k m s  h a v e  b e o n  
approved .(/nterruptions) 

SHRI  RAMENDRA KUMAR : Slr, t ho  Member  
concerned is asking a Supplementary quest lon In 
relation to Andhra Pradesh.  Tho name of Andhrs  
Pradesh does not appear in  the main quer t lon .  So, 
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he should not b e  allowed to ask a Supplementary i r ~  
relation to Andhra Prades State. 

[Translation] 

S H R l  SHATRUGHAN P R A S A D  S l N G H  : M r .  
Speaker, Sir, nothing has been given to Bihar for the 
last several year. 

[E n g  /is h] 

DR.  T. SUBBARAMI REDDY : Sir, I want to know 
abou t  S ta te  H i g h w a y s  conve r ted  in to  N a t ~ o n a l  
H~ghways  on the b a s ~ s  of the yardsticks specified on 
the basis of the slze of the State .(lnterrupfions) 

MR.  SPEAKER , The questlon relates specif~cally 
to Ra jas than,  Madhya Pradesh.  Tam11 Nadu and 
Bihar If the hon. Minister has the information, i have 
no ob jec t~on .  

(Inferruptions) 

MR SPEAKER The quest~on is not on Andhra 
Pradesh 

(Inferrupfionsi 

SHRI SHARAD PAWAR . T h e  f~ rs t  quest~on relates 
to the length of National Highways In the country 
So II IS relatmg to the country 

DR T SUBBARAMI REDDY Sir, the questlon 
relatos to  the lenglh of Nal ional  Highways In the 
country (Inferrupfrons) 

MR SPEAKER If the hon M ~ n ~ s t e r  has the 
~nformat ion I have no o b p c t ~ o n  

MR SPEAKER There should be order in the 
House 

[Translafron] 

SHRIMATI JAYAWANTI NAVIN CHANDRA MEHTA 
Mr Speaker, Sir, look tiere also 

MR SPEAKER I will d e f ~ e  look 

MR SPEAKER I w ~ l l  come to you Why are you 
In a hurry l ~ k e  th1s7 You are wastlng the tlme o f  the 
House If you want to ask Supplementarles, you kep 
quiet I w ~ l l  not ellow anybody slandlng lihe t h ~ s  The 
cr l ter lon o l  a l lowing Supplementar les IS to ralse 
hands and I n o t ~ c e  11 If you r tand up, you w ~ l l  not get 
il 

DR T SUBBARAM1 REDDY Slr, l  would request 
the hun M~nls ter  o f  Flnance to glve top prlority In 
allocating funds for construct~ng Nallonal Hlghways 
all over the country If we want to remove poverty. 
then we have l o  achieve massive industriallsation 
Unless we have the best transport syslem through 
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express roads, we cannot dream this achievement 
. . . (  Interruptions) 

MR SPEAKER : What IS your quest~on? You are 
only suggesting. 

(Interruptions) 
DR.  T SUBBARAMI REDDY , Sir, I understand 

that the hon. Minister IS not gettlng suf f~cient funds 
from the Finance Ministry to give the matching grants 
even lor getting loans from A.D.B. and also World 
Bank .(Interruptions) 

MR.  SPEAKER : If you understand, then why 
have you to ask questions? Please ask a questlon 
now. 

DR T. SUBBARAMI REDDY . Therefore, I would 
hke to know from the hon Minister what steps he 1s 
taklng. The hon Minister IS saying tha: money 1s not 
available. We have got a very d y n a m ~ c  F inance 
Min is ter  who c a n  a lways  m a n a g e  t o  g l v e  t h e  
rnatch~ng funds for the construct~on of the National 
Hlghways In the country. (lnferruptrons) 

MR SPEAKER . You r,ave asked your question 
Enough I S  enough 

SHR! T G VENKATRAMAN The question does 
nr,t pertaln to Andhra Pradesh. 

MR SPEAKER - If you have ~nformat ion ,  you can 
p r o ~ v d e  h ~ m  Othe rs ie  y o u  c a n  g l v e  h ~ m  t h e  
~nformat ion later on 

SHRI T G VENKATRAMAN As the maln question 
relates to only three States. I have gathered answer 
only for that I want a notlce for t h ~ s  questlon 

MR SPEAKER , Please supply him the answer 
SHRI T G VENKATRAMAN Yes, Sir 

SHRl NAWAL KISHORE RAI . Mr Speaker, Sir. 
nothing has been sald In reply to the questlon whlch 
also referred to Gihar Blhar I S  the most backward 
stale and the roads have not been  repa i red by 
making s p e c ~ a l  allocation for thelr maintenance 
Blhar has been Ignored As far as p a n  (a )  of my 
quest lon IS concerned.  I want to  say t h ~ t  hon 
M ~ n ~ s t e r  shou ld  rep ly  as to  whe the r  B ~ h a r  has  
recommended 5 .7  roads for giv ing the s ta tus  of 
Nat~ona l  Hlghway durlng the last Flve Year P i a n  and 
Patna. Muzaffarpur, Sonvarsha and Bh~tamore roads 
as t he  th i rd  number .  Whe the r  y o u  a re  t o  take 
immediate decislon on these proposals and whether 
those roads will b e  declared as National Hlghway? 
Wlth regard lo  part (h) of my questlon I wan1 to know 
as to whether you  want to get al l  t he  N a t ~ o n a l  
Hlghways of Bihar reconslructed by maklng a d d ~ t ~ o n a l  
allocatron. I Want your dlrectlve In regard l o  B ~ h a r  
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being ignored. Hon. Minister should admit that Bihar 
is being neglected. 

[English] 
SHR l  T.G. VENKATRAMAN : Sir ,  there is no 

question of neglect by the Government. Bihar has 
got 2 , 2 3 7  k i l o m e t r e s  of N a t i o n a l  H ighways  
. . ( In ter rupt ions)  T h e  tunds  tor  deve lopmen t  of 
National Highways have progressively reduced from 
1 . 6  per cent of the total in the First Plan to  0 .6  per 
cent in the Eighth Plan. Therefore, every year it is 
be ing  reduced .  I n  t h e  c i r c u m s t a n c e s ,  t he re  is 
financial crisis. I will p lead for Bihar also. 

[Translat~on] 
SHRl NAWAL KISHORE RAI : Mr. Speaker. Sir, 

the 9ihar Government has sent some proposals for 
roads to the Central Government. No reply has been 
sent by hon .  Minister in th is regard.  I want your 
pro tec t ion .  Hon .  Min is ter  shou ld  spe l l  out  as to 
whether new Highways are going to b e  constructed. 

[English] 
MR.  SPEAKER : The Minister will look into ~ t .  
SHRl T.G. VENKATRAMAN : Yes Sir. 
SHRl PRAMOD MAHAJAN : Sir, the basic problem 

with the National Highways is the resource crunch. 
The demand from d~f ferent  States is htgh and the 
money supplied to the Ministry ot Surface Transport 
is too low. I would like to remind one sentence of 
John. F Kennedy and then I will ask a very b r ~ e l  
question Once he said . 'America has good roads 
not because it IS r ich, it is rich because tt has good 
roads' .  

This is the most neglected Minrstry I would llke 
to draw your a t t en t~on  to  a unanimous Reso lu t~on 
passed by  Ihls Parliament on May 13. 1988 On May 
1 3 .  1 9 8 8  o u r  Pa r l i amen t  p a s s e d  a unanimous 
Resolution earmarking a cess on sale of petrol and 
diesel at five per cent t o  the Central Road Fund. In 
tF,e last six years we have seen five Governments 
and none of these Gove rnmen ts  honou red  t h ~ s  
Rosc lu t~on ( interrupt~ons) 

SqRl  P M  SAYEED . That tncludes yours also 
S t i R i  PRAMOD MAHAJAN . M i ~ e  was only for 

13 days .(lnterrupt~ons) 
SHRi P M  SAYEED : YOU took declstons in lunch 

l ime (lnterrupt~ons) 
SHRl PRAMOD MAHAJAN We took one dec ls~on 

In lunch time and you always remind me every day 

[Transla tlon] 
i dtd it empty stomach whereas you have done 

11 with your belly ful l .  

[Engbs h] 
Sir, it is the conlempt of the Indian Par l~ament 

t h a t  t h l s  L o k  Sabha  has  p a s s e d  a u n a n i m o u s  

Resolution eight years back asking flve per cent on 
the sale ot petrol and diesel l o  the Surface Transport 
Ministry and It is not g iven. Unless we give th is 
a m o u n t ,  a l l  S ta tes  may  q u a r r e l  h e r e :  b u t  no  
Government or no Minister will be  able to give even 
500 kilometres per year as National Highway. 

So, I am requesting the Finance Minister and the 
entire Government. He cannot say : ' I  am Surface 
Transport Minister and I have nothing to do  with the 
Finance Minister'. 

SHRl T.G. VENKATRAMAN : I am pleading with 
them. 

SHRl PRAMOD MAHAJAN : Sir, as a Government 
I am asking them to know as l o  when are they going 
to  implement t h ~ s  Resolut ion of Par l iament giving 
adequa te  f u n d s  t o  t he  C e n t r a l  R o a d -  F u n d  
. . .( Interruptions) 

MR.  SPEAKER : Please l isten. This IS a very 
very important question. 

SHRl T.G. VENKATRAMAN . Sir. I quite agree 
with the suggestion made by my learned friend on 
the other side. I have also been pleadmg for that, 
but I am not gettlng a positive answer I will make 
the Finance Minister agree to that . . ( lnterrupt~ons) 

MR SPEAKER . Please llsten to me  
SHRl PRAMOD MAHAJAN : Sir, this is a very 

important Resolut~on passed by Parl iament. If such 
IS the reply, then.  al l  the quest ions ralsed would 
become trrelevant You only say that you cannot help 
it, but somebody has to help out the situation 

MR.  SPEAKER . I th ink,  Mr Pramod Mahajan 
has ra i sed  a very  very impor tant  I ssue .  1 a lso  
remember  t h e  p a s s i n g  of t h i s  R e s o l u t i o n  
unanimously on the floor of this House which has 
been referred to by the hon Member I would also 
11ke to know what has happened to that Resolution 
The Government should come out stating why ac t~on  
could not b e  laken on 11 What are they going to do  
with the Resolut~on' Then, I will allow hal l -an-hour 
d l s c u s s ~ o n  o n  this ques t i on  b e c a u s e  il IS very  
important 

SHRI NIRMAL KANTl CHATTERJEE You have 
to ask all 
answer. 

' 4 2  

the former F ~ n a n c e  Ministers to get Ihe  

Revival of Sick PSUI 

+ 
SHRl BASU DEB ACHARIA 
SHRI SOUMYA RANJAN 

W ~ l l  the M ~ n i s t e r  of F INANCE b e  p leased to 
state 

f a )  t h e  d e l a i l s  o f  t h e  s t ck  P u b l l c  S e c t o r  
Under lak~ngs declared sick as on date, location-wlse, 

(b)  whether the Governmenl  have started the 
process for revlval of these unils; 
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(c) If so,  the detalls thereof and the steps taken 
so far In regard thereto; 

(d) whether any memorandum from some MPs 
have also been received in this regard; and 

(e)  if so ,  the details thereof and action taken 
thereon? . 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a )  
to (0) .  A Statement is laid on  the Table of the House 

STATEMENT 

( a )  T h e  B o a r d  for l n d u s t r ~ a l  a n d  F inanc ia l  
Reconst ruc t ion  (B IFR)  has repor ted that as on 
3 0 . 0 6 . 1 9 9 6 ,  6 0  s i ck  Cen t ra l  P u b l ~ c  Sector  
Undertakings (CPSUs) were reg~stered with it The 
status of these CPSUs is given In Annexure-1 The 
locat ion of these CPSUs State-wise is shown In 
Annexure-11 

(b )  and ( c )  The action in regard to individual 
CPSU IS to b e  taken by the respect ive CPSU In 

. :onsu l ta t ion  w l th  t h e  A d m i n l s t r a t ~ v e  M in l s t r y  
concerned The Government have constituted a Group 
of Minlsters (GOM) whlch IS servlced by the Cabmet 
Secretariat for f~na l is ing  the stand of the Government 
before the BIFR on revrval packages. 

( d )  No memorandum has been received from 
Members of Parliament In record to consolidated 
revival packages for the s ~ c k  CPSUs covered by the 
BIFR. 

(e )  Does not arise 

ANNEXURE-I 

Status of slck Cenlral  P u b l ~ c  Sector Underlaklngs 
(CPSUs) regrstered w ~ t h  BIFR as on 30  06 1996 

Central Publlc 
Sector 

Underlaklngs 

1 References reg~stered 6 0 
L7 Dlsmlssed as non.ma~nta~nab le  * 3 
3 .  Revival Schemes sanct~oned 1 3  
4 Winding up recommended to the 6 

concerned Hlgh Courts 
5 Draft Revival  Schemes c~rculated 1 1  
6 .  Wlndmg up notlce ~ s s u e d  6 
7. Under inquiry 13  

Schemes felled and reopened 1 
3 .  Cases remanded by Appellate 1 

Authority for lndustrrel and Finenclal 
Reconstruction (AAIFR) . 

10. Stay ordered by Courts 5 
11. Declared No Longer Slck 1 .- 

ANNEXURE-II 

State-wise details o f  srck Central  Publlc Sector 
Undertakings (CPSUs) registered with BIFR as on 

30 .06  1996 

State No, of Central P u b l ~ c  
Sector Undertakings 

Andhra Pradesh 2 
Assam 1 
Bihar 7 
Gujarat 1 
Haryana 1 
Karnataka 4 
Madhya Pradesh 3 
Maharashtra 5 
National Capital Terltory of Delhi 1 
Nagaland 1 
Orrssa 1 
Rajasthan 1 
Tarn11 Nadu 1 
Uttar Pradesh ' 1  
West Bengal 2 0 

Total 6 0 

SHRI BASU DEB ACHARIA , Out of 6 0  cases 
reg~stered with the Board for Industrial and Financrai 
Recons t ruc t i on ,  on l y  in  1 3  c a s e s ,  B I F R  h a s  
sanctloned the revlval scheme Out of these 13 cases. 
there are a number of cases where the BIFR has 
approved the revival scheme, and In splte of that 
the Group of Minlsters, which is to finally approve 
the  rev l va l  p a c k a g e  to  s i ck  p u b l i c  sec to r  
undertaklngs. has rejected it Moreover the financial 
lnst l tut lons have  also f a l l ed  to comply  w i th  t he  
dlrectlves of BIFR. 

May I know from the Fmance Mlnlster whether a 
mechanism would be evolved so that the revival  
packages approved by the Board o f  lndustrlal and 
Flnanclal Reconstruction are implemented wl lhout 
any delay? 

I would also like to know in cases of companies.  
like MAMC,  Cycle Corporat ion of I n d i a  Nar lona l  
Textile Corporat~on, Raroll Burn. BPMEL etc.  whnre 
show cause notices of wmding up have been served 
by BIFR because of reluctance on the part of the 
Gove rnmen t  t o  ac t  as  p r o m o t e r .  w h e t h e r  t h e  
Government would assure that case to case review 
wil l  b e  done again In consu l t a t~on  wlth t he  t rade 
unions and the concerned State Governments  to  
f~nal ise the means for revival of these companies. 

SHRI P. CHIDAMBARAM . Sir, of 60 cases of 
Central Public Sector Undenaklngs where reference 
has been registered by BIFR, It 1s true that revtval 
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schemes have been approved and sanctioned in 13 
cases. But there are other cases among these 60 
which have progressed to another stage under BIFR 
Act that is SIGA.

I would not agree with the hon. Member, with 
great respect, when he says that we have not taken 
decisions about capital restructuring. In fact, I have 
with me a lis t of 27 companies for which the 
Government, through the Group of Ministers, has 
approved the capital restructuring proposals.

These 27 proposals involve a write off to the 
extent of Rs. 5,809.94 crore, conversion of debt into 
equity of Rs. 6,662.19 crore and cash infusion of Rs. 
2,895.95 crore. Therefore, there are 27 capital 
restructuring proposals which have been approved 
by the Government and it is for the administrative 
Ministry concerned to take steps to carry through the 
capital restructuring.

Sir, my learned friend, hon. Member has referred 
to one or two companies by name. Now I can go 
through the list to find out whether the two names 
that he mentioned are among the 27 and furnish him 
the information, but I would urge him to adress a 
separate question to the administrative Ministry 
concerned to see the progress of the capita l 
restructuring proposals. We have approved 27 capital 
restructuring proposals.

SHRI BASU DEB ACHARIA : Sir, another problem 
which is faced by the workers and the employees of 
the sick public sector undertakings which have been 
referred to the B.I.F.R. is that they are not being paid 
the ir post-re tirem ent benefits. Since some 
undertakings have been referred to the B.I.F.R., the 
workers and the employees have to wait for two to 
four years to get their statutory post-retirement dues 
like Provident Fund and Gratuity. I would like to know 
from the hon. Finance Minister whether he would 
assure the House that the statutory post-retirement 
dues liek Provident Fund and Gratuity would be 
released to the workers and the employees 
immediately and also allocate special funds for this 
pi^pose, if necessary.

SHRI P. CHIDAMBARAM . Sir, I am aware that in 
one or two companies, or may be more, the post* 
retirement benefits of the workers have not been 
given. This is because the companies are sick. This 
is because they have not contributed to the Provident 
Fund when they should have contributed, in fact, the 
hon. Member Shri Nirmal Kanti Chatterjee just 
brought to my notice the case of one such company. 
I sympathize with the plight of the workers and i 
shall try to find ways and means through the 
administrative Ministry through which at least the 
post-retirement benefits will be given to the workers. 
We are, today, giving Non-Plan support for paying 
current wages to the workers in some companies 
which are sick and lam  not in a position to say now

whether this Non-Plan support includes the post- 
retirement benefits. But I shall verify the matter and 
I shall do my best to see that these workers, whose 
life is extremely difficult, will be taken care of, at 
least to some extent.

SHRI SOUMYA RANJAN : Mr. Speaker, Sir, the 
hon. Minister's reply, on the face of it, looks very 
impressive. Out of 60 cases of sick units, he has 
already sanctioned 13 cases where revival packages 
have been cleared and the Minister Just now informed 
the House that 14 more cases are in the pipeline 
which makes a total of 27. It is a good strike rate. 
But at the same time, one has to know the age of 
each case as on 30th June, 1996. Shri Acharia's 
concern and the Minister’s sympathy is well taken. 
But if each case takes four to five years to materialise, 
it is as good as not taking it at ail. I would like to 
know what is the age of each of these 13 cases that 
the Government has sanctioned for revival. How long 
has it taken for the BIFR to come to a conclusion 
that these units should be revived? It is equally 
alarming to know that winding up of 12 units have 
been recommended. When they are taking pride in 
reviving 13 units, they should also equally take the 
blame for not being able to revive these 12 units. 
What will happen to those workers who work in the 
companies which are being wound up when we are 
not able to pay even the current provident fund dues 
and other things? After making recommendation for 
winding up, nobody thinks about them and they forget 
them. So, age of each case needs to be known.

SHRI P. CHIDAMBARAM : Sir, I can give the 
break up of the 60 cases. Three references were 
dismissed as non-maintainable; revival schemes 
were sanctioned in 13 cases; w inding up 
recommended to the concerned High Courts in six 
cases; draft revival schemes circulated in 11 cases; 
winding up notices issued in six cases; enquiry in 
progress in 13 cases; schemes failed and reopened 
in one case; one case has been remanded by AAIFR 
is lying with BIFR; stay orders issued by Courts, in 
five cases; and one case has been declared no longer 
sick.

Sir, it will be difficult for me to give date-wise 
pendency of each of these cases. I would have to 
collect the Information on that.

Sir, as regards what shall we do about delay, my, 
position and this Government’s posittion is that we 
are not happy with the way the BIFR is structured 
today. That Is why the UF Government’s Common 
Minimum Programme declares that we" wHI Introduce 
a new Bill on Industrial sickness and we will review 
and restructure the BIFR. But in defence of BIFR I 
am duty bound to report to this House that they have 
brought to my notice that the total number of hearings 
has progressively increased from 200 in 198*, to 
887 in 1991. in the year 1995, the total number of
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hearings held was 1552. The average time taken for 
disposal of cases, according to  the BIFR, has come 
down. The gross disposal  o f  cases as on 30th June, 
1996 was 1413. 1 share the hon. Member's concern 
about the delay in disposal  o f  cases and I hope that 

t the new Bil l  that we  wil l  introduce will address these 
concerns substantial ly. 

[Translation] 
VAIDYA DAU DAYAL JOSHl  . Mr Speaker, Str. 

several  sick industries have been merged lnto p ro f~ t  
making ~ndus t r i es .  The Kota based Instrumentation 
Limited w h ~ c h  was among the safe ~ n d u s t r ~ e s  upto 
f ~ v e  years,  unfortunately has fal len lnto the category 
of s ~ c k  i ndus t r i es  I wan t  l o  know whether  t he  
Government propose to merge tt115 Industry w ~ l h  profit 
n lak tng Pa lagha t  I ndus t r i es  so  that  ~t cou ld  b e  
revived. If so ,  whether ~t is true thal  ttie Chief Min~ster 
of the state has made some remarks from t h ~ s  polnt 
of vlew thal  the lnstrumentat~on L im~ ted  should be 
m e r g e d  w ~ t h  P a l a g h a l  I ndus t r y  whe reby  ho th  
~ n d u s t r i e s  cou ld  run  proper ly  H o n  M i n ~ s t e r  Sir 
please glve all detalls I V  th!s regard 

[E  nghs h ]  

SHRI  P CHIDAMBAEAM Sir I t .cpe 1 have 
understood the q u e s t ~ o n  as there 1s a lot cf nclse on 
this m ~ c r o p h o n e  Is the l i on  M e ~ i D e r  re fer r~n)  to 
MIS Ins!rumentatton Linilted in F ia ;~ : . ! ~~any  That IS 

b e ~ n g  enqu~red  by the fi lFR arcord(r1) to the repcrts 
that I have !erewed , i n ! @ r : u r ! ~ c - s ;  

VAIDYA UAU CAYAL JOSHl  I wan! to know 
whether  t h e  G:~vernnient p ropose  l o  nierge fk,e 
Instrurnenta!~on i.imi!ed k!ii:b 1 5  ;I s ~ i k  17:lgsfry wit!) 
!tie Palnghat Indust r~es 

SHRl  P CHIDAMEARAM Sir acccrdlng I s  the 
tnforn~ot ion ab~ailable t h ~ s  c c m p a n v - I n s t r i i ~ e n t a t t o n  
Lir~i t led . was drc lared S i c k  an3 ID61 was appoin!ed 
a s  I t ) @  opera !~ng agency 

In  Augus t  1 9 9 4  l t i e  :Iperating agency  was 
dtrecled to loch for a new management They were 
given three f~\or l t ! is  t ime to l ~ r m  LIP their stand The 
o p e r a t ~ n g  agency  b a s  appo in ted to ana lyse the 
proposal  and to ekamlne !!'re takeover by someone 
I do not knr;w whether l be  proposal  IS f ? r  merger 
wl lh BHEL It IS really the Industry M~nis t ry  ~ h i c h  will 
be  ahlo to address thts ques t~on  Put I shall find Dul 
t he  s l age  of t h s  enqurry todav and t u r r i ~ s h  the 
answer to the hon M@n?t\Pr 

SHRl  BlJOY HANDlQirE MI Speaker Sir in the 
C o m m o n  Mtn lmum Progran.~me tne U n ~ l e d  Front 
Govo rnmon t  defines the l ec lpe  tor r r v t v l ng  s lck 
public sec to r  u n d e f f a k i n g s  a n d  c o m b a l ~ n g  the  
s l c k n e s s  I n  t h e  p u b l i c  soc to r  or de'al~ng with 

chronically sick unlts. It says, 'sick or po len t~a l l y  sick 
public sector companies will b e  rehabhta ted through 
a menu of options that may lnclude h a n d ~ n g  over the 
management  to p r o f e s s ~ o n a l  g roups  or wo rke rs '  
cooperatives'. In the statement of the hon .  Min~ster .  
there is no mention of this menu of options. May I 
know from the hon M~n is te r  whether he wil l  apply 
his own menu ot opl ions to revive these sick publrc 
sector units or let th is menu  of opt ions remaln a 
PIOUS wish or a mere rhetor~c? 

SHRl P CHIDAMBARAM : I am glad. Sir. there is 
support for a menu of optlons. The Common Mmlmum 
Programme refers to two optlons among the menu of 
optlons Now, which option would b e  the best opt lon 
for a particular rndustry would have l o  b e  declded by  
the BlFR and the PSU concerned as we l l  as the 
Adrninistrat~ve M ~ n ~ s t r y  They w ~ l l  have to take a vlew 
I strongly endorse and I know that t h ~ s  Government 
s t rong ly  endo rses  t t ,e  a p p r o a c h  w h e r e  w e  wi l l  
t8ave to examlne the menu of o p t ~ o n s  and not get 
bogged  down w ~ t h  one op t l on  or  t h e  o the r  W e  
wi l l  e x a m i n e  t n e  m e n u  o f  o p t ~ o n s  a n d  whrch  
cp!lon ( in le r rupt~ons)  

SHRl BlJOY HANDIQUE You have glven the 
menu of o c t ~ o n s  

SHEi! F. CWDAMBARAM That IS nc t  correct  
Only !wo amon; the menu of op l lons  have  been  
r:erf iDnEd 19 :he Commcn M ~ n ~ m u m  Programme 

SHRI BIJPY H ~ N D I Q U E  It was men t~oned  In 
ycnr statement 

SHRI P CH13AMBARAM I know that: I wrote ~ t ,  
sa I should know abcut ~t Cnly two optlons among 
:he m e n u  o f  o p t ~ o n s  h a v e  b e e n  m e n t ~ o n e d  

I iqfe:rup!;c-si K ~ n d l y  I ~ s t e n  to n y  ansb8er. A menu 
of optlons means a range ot options a nurr,ber of 
optlons can be cons13ered We had plcked out two 
o p l ~ o n s  and sald hand it cver l o  the  p ro tess~ona l  
groups or workers' cooperatives' In crder to  h ~ g h l ~ g h t  
that these two optlons must be exammed in every 
case where revtval IS being considered 

SYRl RAJIV PRATAP fiUDY Mr Speaker. Sir 
l he re  I S  a Publ tc unde r tak lqg  unde r  t h e  T e x t ~ l e  
Min~st ry  t h ~ s  IS Kanpur Sugar Works It is running 
twe Sugar M ~ l l s .  w h t h  are located In B ~ h a r  and U P 
They come under the Textile M ~ n ~ s t r y  They have beep 
issued H'indlng up notlces These Mil ls owe more 
than Rs 100 crsre to these farmers The Unl led Front 
Govt IS a Government  c f  f a rmers  Those  pub l lc  
undertah~ngs w h c h  come under the Text~ le  M ~ n ~ s t r y  
l ~ h e  Mahora Sugar  Mi l l  w h ~ c h  c o m e s  unde r  t he  
Chhnpra Parliamentary Cons l l l uency ,  h a v e  b e e n  
served w~nd lng  up notlce Emplcyees of the sugar 
mill will he  atfected hy ~ t .  but what wil l  happen to  the 
outs tand~ng amount o f  Rs 100 crore of farmers7 
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[English] 
SHRl P. CHIDAMBARAM : Chhapra is in which 

State? 
SHRl RAJlV PRATAP RUDY : Chhapra is not a 

State, it is a constituency in Bihar. 

There are about 10 sugar units under the Ministry 
of Textiles, Government of India. Now, they are under 
closer proposals. I am asking the Government and 
the Minister, what is the proposal for rehabilitating 
these units. It is not simply concerning the factories; 
it is concerning the sugar industries and the cash 
money of the cane growers. This is a very important 
issue concerning the entlre State of Uttar Pradesh 
and Bihar. 

MR. SPEAKER : I think you have made your 
point. Mr. Minister, do yo have any ~nformation on 
textiles' 

SHRI P. CHIDAMBARAM : I have a number of 
textile mills w h ~ c h  are among the 60 belong~ng to 
various States. 

SHRl RAJlV PRATAP RUDY : I am asking about 
sugar undertakings under the Min~stry of Textiles. 

SHRl P. CHIDAMBARAM , The hon. Speaker is 
asking about textiles. 

SHRI RAJlV PRATAP RUDY : No, no 
MR SPEAKER : Let the hon Mlnlster reply about 

sugar mills 
SHRl P CHIDAMBARAM The microphone has 

heavy static. It IS extremely difficult to follow the 
translat~on when you put in the quest~on 

SHRl RAJlV PRATAP RUDY . I can put it In 
English. 

SHRl P. CHIDAMBARAM If you allow 'me to 
answer the question, that will be helpful to me. The 
hon. Speaker said that the question IS on textlles 
So, i started wlth textlles. Now I understand your 
questlon Under Blhar, of these 60,  1 have got only 
seven These are Heavy ~ n g i n e e r ~ n g  Corporatlon 
Ferl~l tser Corpora!ion. Project Development l n d ~ a  
L t d . .  Bharat Refractor ies,  India F i r e b r ~ c k s  and 
Insulatisn Mica Trading Corporatlon and Bharat 
Cokmg Coal The Company whlch the hon Member 
appears to have In mrnd does not flgure in n?y 11st of 
6 0  If you wlil kindly give the name. I will l lnd ou! 
and furn~sh the infcrrnat~on. 

SHRl RAJlV PRATAP RUDY I challenge the 
pos~t ion a 

SHRl 9 CkIDAMBARAM : I do not have it in my 
list 

SHRlMATl KRIShNA EOSE I want to put a 
quesllon to the hon Mlnlster Even alter an agreement 
has been  reached between the promoters, the 
Central Government and others why does it lake so 

long to open the factory gate") For example, In my 
Constituency, there is a Metal Box Company whlch 
I visited. Everything has been done there. But I am 
told that it might take about elght months before the 
gate can be opened. Can this be accepted? You can , 
advance this a little bit. 

MR. SPEAKER : The hon. Minister has already 
answered your question before you have put it. 

SHRl P. CHIDAMBARAM : Are you referring to 
West Bengal? . . .(  Interruptions) This question refers 
to Central Government public sector undertakings. 
Metal Box is a private company. It does not figure in 
my reply here.. .(Interrupt~onsj 

SHRl PRADIP BHATTACHARYA : BIFR is a white 
elephant. Non-techn~cal people are there. Dismissal 
of this Organisation is essential. I request the hon. 
Speaker to allow a special discussion on this matter. 

MR. SPEAKER : I agree to another Half-an-hour 
Discussion on this matter. 

[Translat~on] 
MR. SPEAKER I have allowed Half-an-Hour . 

discuss~on You can ask all this in that. Please sit 
down now. 

(Inlerruptlons l 

[Englrshj 
MR SPEAKER . We wi l l  have Hal f -an-Hour  

D~scussion on thts 

[Trans la t~on ]  
SHRI BANWARI LAL PUROHIT Mr Speaker. Sir. 

my request IS that the hon M~nis ter  should give 
lnformat~on regarding total sick unlts and not the . 
slck unlts of Publlc Undertaking only 1 

[English] 
MR SPEAKER Half-an-Hour Discuss~on will be 

there on slckness In lndustry 

[Translat~on] 
SHRl THAWAR CHAND GEHLOT Mr Speaker, 

Slr you gave me lndlcat~on to speak but you have 
not glven me permlsslon 

MR SPEAKER I do not remember as to whom 
I gave permission I do not recollect whether I had 
glven you any such lndlcat~on 

(Interruptions) 
MR SPEAKER You w ~ l l  get the opportunlly In 

Halt-an-Hour D ~ s c u s s ~ o n  

[English] 
SHRl  P R  DASMUNSI  . Mr Speaker ,  Sir ,  

yesterday you allowed about thirty-tlve minute8 tor 
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the question relating to  Prasar Bharati. This question 
is l inked wlth the  bread of mil l ions of workes. Many 
MPs have come f rom such const i tuencies where 
these  un i t s  a re  t he re ,  They  a re  not  gett ing any 
opportuni ty to  put for th their  v iewpoint .  It IS very 

( unfortunate. 
MR.  SPEAKER : Because we  spent thirty-f ive 

minutes yesterday on  Prasar Bha ra t~ .  I did not t h ~ n k  
of a n  H a l f - a n - H o u r  d i s c u s s i o n .  I r e a l ~ s e  t h e  
importance of this quest ion.  I had been the Labour 
Minister mysel f .  I know how the workers are suffering 
in this coountry. I had been the Labour M~nls ter  for 
n i ne  y e a r s .  N o b o d y  n e e d  te l l  me  what  I S  t he  
condit ion of the worklng class in thls country today 
That is why I have s a ~ d  that there wlll be an Half.an. 
Hour d i scuss~on  on this quest ion.  You will all get the 
opportunrly to speak 

SHRl  PRADIP BHATTACHARYA Sir, wlll you be 
kmd enough to Increase the l ime 

MR SPEAKER . N o  S I ~  down.  please 

F i n a n c i n g  o f  Pr iva te  Sector  Banks  

'43  SHRl  AMAR PAL SINGH Wlll the Mlnlste' 
of FINANCE b e  pleased to state 

( a )  whether the Government have reselved any 
proposal  f rom the Prlvate Sector Banks to l inance 
the wellare schemes. 

(b) if so ,  the details thereof and 
( c )  the reactlon o l  the Gcvernr,ent thereon7 
THE MINISTER OF FINANCE AND MiNlSTER OF 

COMPANY AFFAIRS [SHFII P CHIDAMBARAM! i a '  
I n  (c!  A S!a:e~:ent IS iaid on the Table of the House 

STATEMENT 

( a )  l o  ( c l  Welfare schemes of Private Sector 
Banks are not I~ r l anced  by the Sovernrrsnt  It IS fcr 
F r l v a t e  Sector  Ranks  to f t n a n c e  thetr we l f a re  
schemes out of their own resources 

SHRl  AMAR PAL SINGH MI Speaker Sir I want 
to know f rcm hon M~n is te r  as to how much profit 
w a s  e a r n e d  b y  t h e  F r i i a t e  Sector  B a n k s  in 
tompar tson to the Naticlrialised Garlhs"' Second how 
nluch 01 the total Inan qtven by P l lb ,a !~  Sectors eanks 
goes Into primary sector like agriculture Please glve 
compar;~tivcl l tguros in comyarlson to the natmnallsed 
banks 

l E n g l l s h ]  

SHRl  P CHIDAMBARAM With respect. I subnltt 
thal  I w ~ l l  b e  very trappv to answor you1 question 
and glvrr the ~nformat ton But this supplementary I S  

not w ~ t h ~ n  the ambit o f  t h ~ s  quos t~on  Thls queSllOn is 
about P r ~ v a t e  Sector Banks t i nanc~ng  t h e ~ r  weltare 

schemes. We have said that we do  not f lnance their 
wel fare schemes a n d  they h a v e  t o  f i nance  their  
schemes with their own resources ...( Interruptions) 

S H R l  N I R M A L  K A N T l  C H A T T E R J E E  : T h e  
direction of the  quest ion  is not we l fa re  schemes  
concerning theu employees But the  government of 
l n d l a  h a s  g o t  v a r i o u s  w e l f a r e  s c h e m e s  

( Interrupl~ons) 

MR SPEAKER . I will al low your supplementary 
later 

SHRl AMAR PAL SINGH : Mr  Speaker. I want l o  
know tha t  l ~ k e  t h e  Pub l l c  S e c t o r  B a n k s  w h ~ c h  
Inva r i ab l y  g i ve  s o m e  p e r c e n t  o f  t h e i r  l o a n  t o  
agriculture sector, whether the  Government would 
Issue gutdellnes to the Pr lvate Sector  to  make  it 
obligatory for them to make available loans to the 
agriculture sector 

S h R I  P CHIDAMBARAM The P r ~ v a t e  Sector  
Banks are also lnvo lved In implement lng  a large 
?,umber of Government  schemes  I w i l l  g lve  t h e  
f~gu res  on each of these schemes Flrstly on  the 
P r n i e  Minister's Rozgar Yojana. the Pr lvate Sector 
Banks have received - I am glvlng the flgure as on 
31 3 1 9 3 4  w h l c h  f i g u r e s  a r e  a v a t l a b l e  - 2 5 9 4  
appl~cat ions Total number of applicatlons sancttoned 
was 862 The amount s a n c t ~ o n e d  was Rs .  499 .35  
lakh The total loans disbursed amount to  Rs.  207.94 
lanh Then, about the Pr lme Mintster's Yojana for 
Unempioyed You!h lPMRYi  for the year 1994-95 the 
Fr;vate Sector Banks recelved 20.705 applicatlons 
Tt,e applicatlons sancttoned were 8398 The amount 
sanctioned was Rs 1585 lakh The amount d~sbu rsed  
is about 57 per cent of that 

On PMRY as on 31 3 06 the Private Sector Banks 
received 14887 appllcatlons A p p l ~ c a t ~ o n s  sanct ioned 
were 6796 The amount sanctioned was Rs 3813 
lakh The amount disbursed was Rs  2 0 2 4  lakh 
These are the programmes whlch the Prlvate Sector 
eanks are parl iclpatlng In And lf the hon Members 
want to know ahout any other panlcular programme. 
I wtll answer that 

ER MURLl MANOHAR JOSH1 Would you also 
give us the ~n lormat ion  as to how many of the foreign 
yl lvate sest:r banks are involved In ~mp lemen t i ng  
th;s scheme7 

SHRI AMAR PAL S lNGH My next supplementary 
IS st111 lefl ( in le r rup l~ons 1 

MR S P E A K E R  You h a v e  a s k e d  t h l r d  
supplementary 
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SHRl  AMAR PAL SINGH : The third has not been 
done. He has said that he does not reply to the first 
ques t i on .  H e  d i d  no t  g i ve  rep l y  t o  t he  s e c o n d  
quest ion .  I h a d  asked  what guidel ines you have  
issued for agricultural sector? He has not replied to 
this . . . (  Interruptions) 

MR.  SPEAKER : Okay, now you ask. 

SHRl AMAR PAL SINGH : I  want to  know whether 
you would issue guidelines to the private banks to 
make it obligatory for them to give some percentage 
of their loans to  agr icu l tu ra l  sec tor  just as it i s  
compulsory for public sector Banks? 

[Eng /is h] 

SHRl P. CHIDAMBARAM All the guidelines of 
the RBI apply to the private sector banks also.  

DR MURLl  MANOHAR JOSHl , There is a very 
small questlon . . ( l n t e r r u p ~ o n s )  

MR.  SPEAKER : Dr  josh^. I will allow you 13 
frame the question In a better way. 

SHRl NIRMAL KANTI CHATTERJEE . I  want to 
ask what Dr Josh1 was a s k ~ n g .  My question is, there 
are these st~pulat ions. .  ( In ter rupf~or~s)  I think, I have 
to seek his permission now .( Interrupt ions) 

[Tra nslatian] 

SHRl AMAR PAL SINGH . Mr.  Speaker. Sir, I n d ~ a  
is a country of vl l lages P r ~ v a t e  sector banks have 
earned hlgher income as per t he . f~gu res  available 
Whether Finance Minister would give guidelines to 
each and every bank to adopt at least one vlllage 
every year and make it an  ideal village 

[English] 
SHRl  NIRMAL KANTI  CHATTERJEE . Co ycu 

permit these sort of questions7 
MR SPEAKER . Do you have the information7 
SHRl P CHIDAMBARAM As I s a d  prlvate sector 

banks are alsc governed by the same gu~del lnes  as 
the pubilc sector banks.  Forty per cent o f  the net 
bank credll has to b e  glven to the prlorlty secto! Out 
o f ' t h i s  40 per cent.  18 per cent has to be given to 
agriculture There is a separate set of ten per cent 
for weaker sectlons whlch is ten per cent of the net 
banking cred~t  The same guldellnes apply to Indian 
prlva:e sector b a ~ k s  

SHE1 AMAR PAL SlNrJH Mr Speaker Sir I have 
secsnd suLplemertary also l !nfrrrupf lonsj  

M R  SPEAKER hi9 

It i s  no t  l ike !hat YGU cannot  30 on  ask lng 
questions like t t ~ i s  What is thrs' Please sit down 

SHRl  NIRMAL KANTI  CHATTERJEE : I wil l  not 
ask about the guidelines. The guldel ines are that  
forty per cent is for priority sector and there is another 
small bit of one per cent with the differential rate of 
interest to the loanees. What I want to know is n o i  
the guidelines. I want a comparison among the three 
sectors - foreign banks functidhing in India,  private 
sector banks  funct ion ing i n  Ind ia  apar t  f rom the 
foreign banks and the public sector banks. All these 
have been failing to fulfil the guidelines over the last 
four or five years under the benign dispensation of 
the former Government.  Has  the  si tuat ion started 
changing? How do they compare - the private sector 
40 per cent.  foreign banks 40 per cent and public 
sector 40 per cent? And in t h e g n s w e r  that is given, 
with the differential of four per cent rate of interest, 
where do they stand? 

SHRl P CHIDAMBARAM . F o r e ~ g n  banks are not 
governed by these guldelines Foreign banks have 
separate g u ~ d e l ~ n e s  (Inlsrruptions) 

SHRl  HARlN PATHAK What is the difference 
b e t w e e n  f o r e l g n  b a n k s  a n d  I n d i a n  b a n k s ?  

(!nrerruptlons) 

MR SPEAKER Dr Josh1 you are g e t t ~ n g  yotir 
chance irnmedlately alter that 

DR.  MURLl  MANOHAR J O S H  I am askmg the 
same questlon 

MR S P E A K E R  L e t  h l m  a n s w e r  t o  S h r l  
C i~at ter jee  now You can ask the same questlon later 
on There is no piovlsion tor a j o~n t  quest ion What 
can 1 do' 

SHRl P CHIDAMBARAM That w ~ l l  b e  a good 
day when the CPM and the BJP can  j o~n t  hands 

DR MURLl  MANOHAR JOSHl  One day t h e y .  
may j o i n  then you w ~ l l  not be  there 

SHRl P CHIDAMBARAM Forelgn banks are not 
governed by those gu~de l l nes  F o r e ~ g n  banks  are 
requ~red  to lend 32 per cent to the priorlty sector 
and not 40 per cent Of thls 32 per cent ,  there 1s a 
subset o f  1 0  per cent to the export sectors and 10  
per cent for SSI sector The remalnlng 12 per cent IS 

virtually free as long as it fal ls w ~ t h i n  the p r~o r i t y  
sector There IS no  separate subset for ag r~cu l l u re  
lor  the foreign banks It 1s the public sector banks 
a n d  the  l n d l a n  p r i va te  sec to r  b a n k s  w h i c h  a re  
obliged to have a separate subset of 18 per cent to 
agriculture In thelr priority sector lending There are 
d ~ f f e r e n t  gu lde l~nes  

Now the hon Member 15 askmg me to do an 
e labora te  exe rc i se  abou t  comparing the lendtng 
proportions Frankly, S i r  I do not have any l lgures of 
forelgn banks because thls quest ion does not relate 
to f o r e ~ g n  banks So, I would not b e  able to  do  that 

For the publlc sector banks,  agalnsl  the 40 per 
cent lend ing they have  ach leved In March ,  1996 
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37.75 per cent - a l l  the  public sectors taken together. 
Some banks have performed better than 40 per cent,  
some have performed not as good as 40 per cent. 
nut  that Is why we  say that when you have failed to 
h r f o r m  regarding pr ior i ty sector you  wil l  have to  
glve it to NABARD not exceedmg 1 . 5  per cent of 
your net bank credit. That 1 . 5  per cent is translerred 
by the public sector banks to NABARD and NABARD 
lends It for var ious  p rog rammes  Sir, for foreign 
b a n k s ,  I do  not  h a v e  t h e  f igures .  If a separa te  
questlon is put - Mr.  Joshi  - I wil l  be  very happy to 
furnish the ~ n f o r m a t ~ o n  about foreign banks 

D R .  MURL l  MANOHAR JOSH1 Sir, the hon ,  
Minister has said that foreign banks have a d~fferent 
guideline and they are not under any compu ls~on  to 
give loan for the agriculture section or even to the 
weaker sections Now, he has only glven them some 
gurdelmes that 10 per cent of the11 loan should go 
to the export sector But what about t h ~ s  22 per cent? 
Why are these f o r e ~ g n  banks not b e ~ n g  gwen  a 
qu~de lme  to help the poorer s e c t ~ o n s ,  the weaker 

. r : ec t~ons  and the agr~cu l tu ra l  sec t~ons?  What IS the 
rvason for this? Why have they been spared for 117 
You know, they are co l lec t~ng money from the l n d ~ a n  
popu la t~on  The deposi ts are from us It 1s the l n d ~ a n  
money Why are they not b e ~ n g  asked to d~scharge 
t h e ~ r  d u t ~ e s  towards weaker sec t~ons  and create a 
market also7 They are lnterested ~ r ,  h a v ~ n g  a market 
also So, why shou ld  they b e  not al lowed or not 
forced l o  help the I n d ~ a n  market l o  grow? Why is 
there a d~ l f e ren t  gu lde l~ne? 

SHRl  P CHIDAMEARAM Sir I am sure. Dr Jost, i  
i .r iOWS the answer and Mr Chattel jee has already 
d. : lges ted t t le  answer  F o r e ~ g n  b a n k s  are  not  
c- igaglng In mass banklng In t r m  country Fo re~gn  
banks have a very few branches mostly located In 
urban areas and cater mosfly to export trade ar,d 
lorelgn trade That IS a d~tferont ques ton  Dr Joshl. 
lt 11 IS des~ rab le  to have then contorm to separale 
gu lde l rnes,  l h a l  1s a d ~ f f e r e n t  ques t l on  \Ye wi l l  
examlne that whether 11 IS des~rab le  lo  ask them l o  
conform to  cer ta ln  g u ~ d e l ~ n e s  But  the  answer IS 

somethmg very well known F o r e ~ g n  banks are urban. 
based  w ~ t h  l ~ m ~ l e d  branches and they do  not do 
m a s s  b a n k ~ n g  a n d  t h a t  I S  p e r h a p s  why  t h e s e  
g u ~ d e l ~ n e s  are separato lor t o re~gn  banks But I w ~ l l  
certa'mly examine Dr Joshl's sugges t~on  that,  IS 11 
d e s ~ r a b l e  to  a s k  t h e m  t o  d o  so  Tha t  I w i l l  
examlne ( Interruptmns 1 

SHR l  SURESH PRABHLl Sir I would like to 
'know on  threo counts 

Firstly, how many prwate sector banks had not 
reached the l ~ r g ~ t  which was prescribed, that 1s. 40 
Per cent of the p r l o r ~ t ~ e s ?  If they have not reached 
the targel ,  what was the penalty lhat was lniposed 
on them? 

Secondly,  the foreign banks ,  if they have not 
reached the target, could keep the money w ~ t h  SIDBI.  
If the same facil i ty is l ikely to  b e  g lven t o  o ther  
sectors, why the foreign banks are allowed to keep 
the money with S lDBl  and not give money to  the  
small-scale sector, whlch is supposed to b e  catered 
to? 

Th i rd l y ,  t h e  N a r a s l m h a n  C o m m i t t e e  
recommended abolltlon of priority sector. What IS the 
Government's vlew on that? 

SHRl P CHIDAMBARAM Sir, 1 will b e  happy to 
answer my friend's quest lon.  But t h ~ s  supplementary 
travels far beyond the scope of t h ~ s  q u e s t ~ o n  Please 
look at the O u e s t ~ o n  T h ~ s  is about  the  f ~ n a n c i n g  
welfare scheme of prlvate sector banks.  

SHRI SURESH PRABHU . I  am talking ' p r i o r~ t y  
sector' 

SHRI P CHIDAMBARAM Just a moment About 
l i n a n c ~ n g  the welfare schemes  of p r i va te  sec to r  
banks, I have taken the suggestions of Mr.  Chatterlee 
in a good spirit and 1 have t r ~ e d  to glve as much 
~ n f g r m a l ~ o n  as I have here But if you are asking me  
now whether each bank has achieved a prlority sector 
target.  I wil l  have to csl iect  the  ~n fo rma t l on  T h ~ s  
ques t~on  does no! reiate to priorlty sector. 

Scriil SURESH PRAGHU - But what IS the penalty 
or not reaching the target? . ( ln ter rupf~ons i  

SHGl DATTA MEGHE F ~ g u r e s  which have been 
glven by you in regard to the welfare scheme and 
Pan t  P r a d h a n  R o z g a r  Yo jana a n d  u n e m p l o y e d  
scheme of tt,e Llnlon Government  are very less  
Thcusands of people who go to get forms do no! get 
the same 

Whether the new Government is going to launch 
Fant Fradhan f iczgar scheme and whether you are 
going to glve Instruct~ons l o  Banks whereby more 
and  more unemp loyed  you ths  c o u l d  get l oans?  
Thcusand of people glve app l lca t~ons for loan but 
on!y f ~ v e  tc ten people get loan Sotxe Banks do not 
accep t  m o r e  a p p l l c a t l o n s  T h e r e f o r e .  w h e t h e r  
h c n b l e  M ~ n ~ s t e r  w o u l d  g i v e  p r ~ o r l t y  t o  t h e  
employment schemes for unemployed youths 

S H R l  BANWARI  LAL PClFjOHlT W h a t  your  
Government had done' 

SHRI OATTA MEGIJE That IS what I am telling 

SHRl P CHICAMBARAM It IS t rue that prlvate 
sector banks,  both the old prlvate sector banks and 
the new prlvate sector hanks have not reached the 
target w h ~ c h  has been tlxed under prlorlty l e n d ~ n g  
In fac t ,  the old banks, as a percentage ot NBC, lent 
only 32 6 7  as agalnst 40  and agr~cu l fu ra l  advances 
are only 6 1 7  as agalnst a sub-set of 18 The  new 
banks'  percentage to NBC IS 26 19 for prlorlty sector 
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lending and agricultural advances - only 2.20. They 
are also required to transfer 1.5 per cent of their 
NBC to NABARD. The private sector banks - both old 
and new - are falling behind target. But we will look 
into the matter to see how to make them achieve the 
target. 

WRITTEN ANSWERS TO QUESTIONS 

[Engl ish]  

Disinvestment i n  PSUe 

'44.  SHRI BHUPINDER SlNGH HOODA . Will 
the Minister of INDUSTRY be pleased to state : 

(a) whether the Government propose to set up a 
Commiss ion to look  in the af fa i rs  re la t lng to 
d ls lnvestment  of cap i ta l  of Publ ic Sector 
Undertakings, 

(bl  if so. the details thereof and the names of the 
PSUs whose shares are likely to be disinvested, 

( c )  whether the Government also propose to 
increase the Investment limlt for small scale industry: 
and 

(d) if so. the deta~ls  thereof? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . (a)  and (b) .  Setting up of a Commission 
to advise the Government about disinvestment of 
PSU shares 1s under actlve conslderatlon of the 
Government The details are b e ~ n g  worked out 

(Cj and ~ d ) .  A proposal to raise the investment 
limit for Small Scale Industry IS under conslderatlon 
of the Gcrvernment 

Fiscal Deficit 

' 45  SHRI RADHA MOHAN SlNGH 
DR RAMESH CHAND TOMAR 

Will the Minister of FINANCE be pleased to 
state 

f a )  whether !he flscal deficll has been lncreaslng 
every year, 

fb) l f so the details thereof during each of the 
last three years. and 

( c )  the steps taken or proposed to be taken to 
minimise the deficit' 

THE MINISTER OF FINAhCE AND MINISTER OF 
COMPANY AFFAIRS fSHRI P CHIDAMBARAM) (a)  
and (b ) .  The position regard~ng We fiscal deficit 
w h i c h  is de f ined  as the tcltal net b o r r o w ~ n g  

requirement of the Government from all sources, Is 
given below for three years from 1993-94 : 

Fiscal Deficit 
Rs. crores As % of GDPI 

1993.94 60,257 7.5 
1994-95 57,704 6.1 
1995-96 (Revised 64,010 5 .9  

Estimates) 

(c) Government would endeavour to control the 
fiscal deficit by increasing receipts and restricting 
expenditure. 

Relaxation i n  Lending Norms 

'46.  SHRI PlNAKl MlSRA , Will the Minister of 
FINANCE be pleased to state : 

(a) whether with a view to obviating the cash- 
crunch in the market, the financial institutions (Fls) 
have requested the Government for relaxation in 
lendmg norms, 

(b) if so, the deta~ls thereof; and 

(c )  the reaction of the Government thereon? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a) 
No. Sir.  The lending norms are declded By the 
Financial lnstitut~ons on their own without referegce 
to Government. 

(b)  and (c) Do not arise. 

Payment of Wager t o  Workers 

'47 SHRlMATl GEETA MUKHERJEE Will the 
Minlster of INDUSTRY be pleased to state 

(a ]  whether complarnts of delaylng or defaulting 
the payment o l  wages to the workers of certaln Public 
Sector Unlts has been received. 

(b) if so. the names of such units and the details 
of the delaultedldelayed payments of wages; and 

(c)  what actron is proposed to be taken against 
the authorlt~es of such unlts? 

THE MINISTER OF IND-'STRY (SHRI MURASOLI 
MARAN) (a) to (c)  Some delays have taken place 
in tlmely payment of wages lo Ihe workers of some 
PSUs As and when such Instances are brought lo  
the notlce of the Govt , urgent remedlal measures 
are suggested to the publtc sector unlts by the 
adm~n is t ra t l ve  Mmis l ry  concerned Some publ ic 
sector u n ~ t s  under Department of Heavy Industry 
which defaulted In tlmely paymenl of wages are 
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I n s t r u m e n t a t i o n  L t d . ,  J e s s o p  & C o m p a n y  L t d . ,  
Reyrolle Burn  Ltd., Heavy Engineering Croporation, 
Mining and Allied Machinery Corporation, Welghbird 
lndia Ltd., Praga Tools Ltd.  

' ITra nsla l ion] 

C o m p e t i t i v e n e r r  Be tween  Nat iona l ised 
B a n k r  a n d  Fo re ign  B a n k r  

'48 ,  S H R I  R A M  KRIPAL  YADAV Wi l l  t he  
Mlnister of F IN~N'CE b e  pleased to state 

(a) whether I he  Government propose to issue 
d~rec t ives  to the nationalised banks to compete wlth 
the pr ivate and foreign bank ing institutions at  par 
with thelr rules, regulations and term and conditions 

(b )  if so,  the details thereof.  

(c )  whether the Government have received any 
memorandum f rom the major  banke rs  and trade 
unions in this regard,  and 

(d) if so ,  the details thereof and the reaction of 
the Government thereon' 

THE MINISTER OF FINANCE AND MINISTER CF 
COMPANY AFFAIRS (SHRI  P CHIDAMBARAM\ l a \  
No, Sir. 

(b )  Does not arise 
(c )  While suggestions relarlng to ditferent aspects 

of the worklng of Public Sector Banks Prlvate Sector 
Banks and Foreign Banks have been r eceived from 
different sources f rom tlme to t ime, it appears that no 
memorandum In this regard from Bankers and trade 
unions a m e a r s  to have been received In tbe recent , , +: ast 

(d)  Does not arise 

0 F l t t h  Pay C o m m i s s i o n  

'49  DR MURLI  MANOHAR JOSH1 
SHRI  KODlKUNNlL SURESH 

Wi l l  t h e  M ~ n i s t e r  of F INANCE b e  p leased to 
state 

(a)  whether the F ~ l t h  Pay Commiss~on has slnce 
submitted 11s i n t e r m  report to Government 

(b) 11 S O  deails thereof and l f  not, l t le reasons 
!herelor, 

(c )  the date  by which the Pay Cornmisslon IS 
llkely l o  submi l  11s tmal  report. and 

( d )  the reason lor  delay In granting Interlm Relief 
l o  the  Un ion Government employees in  view 01 the 
UnoXpeCled dolays In Ihe submission of the repor1 
by the Pay Commiss~on?  

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a )  
a n d  ( b ) .  T h e  F i f t h  Pay  C o m m i s s r o n  s u o - m o t u  
submitted its First Interim Report in October. 1994 
r e c o m m e n d i n g  l n t e r ~ m  Re l i e f  t o  t h e  C e n t r a l  
Government Pensionersltamily pensioners 8 Rs.  50 
per month In their Second Interim Report submit ted 
in May, 1995 ,  the  C o m m ~ s s i o n  r e c o m m e n d e d  ( I )  

In ter im Rel ie f  Q 1 0 %  of b a s i c  p a y  s u b j e c t  t o  
mlnimum of Rs 100 per month to Central  Government 
employees, (1;) Interim Relief Q 10% of basic pension 
subject to rr~inimum of Rs 50 per month to Central  
Gove rnmen t  p e n s ~ o n e r s t f a m i l y  p e n s i o n e r s ,  ( i l l )  
Dearness Allowance l inked to the average Al l  lndia 
C o n s u m e r  P r i c e  I n d e x  1 2 0 1  6 6  b e  t r e a t e d  as  
dearness pay for the purpose of gratulty and  cel l lng 
on gratuity be enhanced from Rs 1 lakh l o  Rs .  2 . 5 0  
lakhs These recommendations were accepted by the  
Government and necessary orders for implementation 
were Issued on 14th July, 1995 

( c )  and (d )  The commiss ion was set up on  9 th  
April. 1994 Based on the terms of reference. the  
Commission is requlred to submit i ts Report as  soon 
as feaslble It is expected that the f !nal  Report of the 
C o r n m ~ s s i o n  will b e  a v a i l a b l e  b y  t h e  e n d  of 
S e ~ t e r n ~ i e r  1296 

Fore ign l n v e r t m e n t  

'50 SHRIMATI JAYAWANTI NAVINCHANDRA 
MEHTA Will the M ~ n ~ s t e r  of INDUSTRY be pleased 
to state 

(a !  whether the Government have made any Plan 
to bring In foreign investment to the tune of 10 mil l ion 
dollars every year 

( b l  if sc tbe specltic areas where the investment 
I S  likely to be encouraged, an3 

j c )  t he  lhkely s h a r e  in  t h e  f i e l d  of b a s i c  
infrastructure and devel,?riment? 

THE MINISTER OF INDUSTRY (SHRl  MURASOLI  
MARAN) (a)  to jc i  Although there IS no  formal p lan 
to  b r ~ n g  In a n y  s p e c l l l e d  a m o u n t  of f o r e l g n  
~ n v e s t m e n t .  t h e  G o v e r n m e n t  ~ o l i c y  o n  f o r e i g n  
investment is being constantly r e v ~ e w e d  to  m ~ k e  it 
more dynam~c with the objective of Increasing lorelgn 
direct investment into the country. particularly. In the  
p r~o r~ ty i co re  sectors including infrastructure 

L o s s e r  in DTC 

'51 SHRI VlJAY GOEL Will the  Minister of 
SURFACE TRANSPORT be pleased to state 

(a )  the total losses suffered by DTC so tar,  
( b l  whelher any proposal  is under cons~dera t ron 

of the Governmenl l o  improve ~ t s  p r o f ~ l a b ~ l ~ t y .  
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(c) whether the Union Government propose to  
transfer DTC to the Delhi  Government; and 

(d) if so ,  the details thereof? 
THE MIN ISTER O F  SURFACE T R A N S P O R T  

(SHRI  T. G .  VENKATRAMAN) : (a )  The total  loss 
suffered by DTC as on 31.3.?996 is as under : 

(Rs,  in crores) (Provisional) 

Working loss Net Loss 
(excluding ( including interest 
interest & B depreciation) 

deprec ia t ion)  

(b)  and ( c )  Yes. Sir 
( d )  A d e c ~ s i o n  on  the transfer and modal i t ies 

thereof is yet to b e  taken 

Inves tmen t  of Mul t ina t iona l  Compan ies  

'52 KUMARI UMA BHARATI : Will the M~nis ter  
of FINANCE b e  pleased to s la le 

l a )  whether the Government IS preparing an). list 
of such consumer goods of less p r~o r l t y  In which 
investment  of m u l t ! n a t ~ o n a l  compan ies  wou ld  b e  
discouraged 

(b) 11 so ,  the detalis thereof. and 

( c )  the time by wh l th  a fmal d e c ~ s ~ o n  is likely to 
be taken in this regard') 

THE M t I S T E R  OF F!NANCE AND MINISTER OF 
COMFANY AFFAiRS (SHRi  P CHlDAMBARAMj . ( a )  
!o ( c i  The Common  M i n ~ r r ~ u m  Programme of the  
S s v e r n m e n t  s e e k s  t o  d ~ s c o u r a g e  en t r y  of 
tbdir;a!ionaIs In!o low prisrlty areas through su~ tab le  
1:scal and o!t,er n!easures.  However,  a l ~ s t  of low 
priority areas has not yet been declded upon 

[ E n g l ~ s h ]  

' 5 3  
FIhANCE 
Uns!arred 
regarding 

Shares  of Re l iance- Indust r ies  

THE MINISTER O F  FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
Yes, Sir. 

(b )  The Inspection reports of SEBl  contain,  Inter 
alia, the fol lowing main f indings : 

( i )  A t o ta l  number  of 4 . 8 9  l a k h  dup l i ca te  
s h a r e s  w e r e  i s s u e d  b y  R e l i a n c e  
Consul tancy Services L ld .  (RCS)  dur ing 
the per iod Apri l  1990 to October, 1995;  

( i i )  Some duplicate share certif icates had been 
issued while the original share certif icates 
were in  ex is tence,  wh ich  fact  was very 
much in the knowledge of RCS 

( i l i )  RCS by not transferring and delivering the 
shares lodged by  some investors before 
A p r ~ l  1 ,  1 9 9 4 ,  w i t h i n  t w o  m o n t h s  h a s  
v i o l a t e d  p r o v i s i o n s  of s e c t i o n  1 1 3  o f  
Companles Act,  1956; 

( iv)  RCS whi le  ac t ing  as Reg is t rars  to  t he  
l s s u e  a n d  S h a r e  T rans fe r  A g e n t s  to  
R e l ~ a n c e  l n d u s t r ~ e s  L i m i t e d  ( R I L )  h a d  
vlolated the SEBl (Registrars to an lssue 
and Share Transfer Agents) Regu la t~ons 

Based upon an examlnat lon of the f indings in 
the lnspectlon Reports,  the Registrar of Compan~es  
( R O C ) .  Mumba l .  In t he  Depar tmen t  of Company  
Af fa~rs  (DCA),  has on 7th June,  1 9 9 9 6  Issued show 
cause notlces l o  RIL,  RCS and 11s other off icers In 
default for con l ravent~ons of Sec t~ons  84 ( 2 )  84 (3 ) ,  
84 ( 4 )  and 113 of the Companies Act,  1956 After 
consrdermg the rep l~es  to the show cause n o t c e s ,  
DCA has asked ROC. M u m b a ~  on  5th July, 1996 l o  
take actlon l o  f ~ l e  prosecut ion In an appropriate Court 
agalnst RIL,  and all the o l f c e r s  In default ~nc lud ing  
RCS for contraventlons o f  Sectrons 84  (21. 84 (31,  84 
(4 jand  113 (1)  ~f the Companles Act,  1956 in regard 
to the rnatter relating to Issue of dup l~ca te  shares 

The E n q u ~ r y  Off lcer,  who was appointed by SEBl 
under SEBl (Registrars to an lssue and Share Transfer 
Agents)  Regu la t~ons .  1993, for enqu i r ing  Into the 
a l leged lapses of RCS has  s ince  comp le ted  the 
enqulry Dependmg upon the f ~ n d ~ n g s  of the E n q u ~ r y  
Off lcer SEBl  would take necessary  a c t ~ o n  In the  
matter S+Rl R i P VERMA Will the Minlsler of 

b e  piehsed 13 refer to the reply given to ( c )  Ouestion does,  not arlse 
S u c t t ~ c n  I\;., 2Ge3 c n  Lece r i be r  1 5  1965 
Shares of Rb i~a r f ce  lndust r~es and sta!e [Translaf~on] 

;ai wk~ether Secur~t les  and Exchange Board  c f  Ru ra l  B a n k a  
lndla (SEBlr has since '.omplel6d the inspection of 
Re l~ance  tcnsul !ancy Services LtrJ (RCS j  regarding '54 SHRl  VIRENDRA KUMAR S l N G H  W ~ l l  
lssue of duplicate s ta res  the Mln~ster  of FINANCE b e  pleased to  state 

( b j  II so the cu tccme  thereat ana the a c t ~ o n  ( a )  whether  t he  number  of b ranches  of ru ra l  taken thereon, and banks are tugher than the branches of o lher banks 
(c)  if no t .  the reasofls for the delay? tn the c,o,unlrj, 
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(b) whether the  Government propose to merge 
these banks for improving their functioning, 

(c )  whether rural banks are incurring losses In 
\he absence of such a merger;  

(d)  if so ,  the details thereof, and 

(e)  whether the pay-scales revised In 1995 are 
not belng given to the employees 01 rural banks? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) [a )  
No, Sir. 

(b)  I n  the  pas t ,  var ious al ternat ives l n c l u d ~ n g  
merger were considered for revamping the R e g ~ o r a l  
Rural Banks (RRBs),  and a dec i s~on  has been taken 
to r e v ~ t a l ~ s e  them o n  a "stand alone" basis 

( c )  and ( d ) .  No. Slr Whi le most of the RRBs are 
lncurrlng losses the losses are malnlv a l t r~kutab le  
to  h ~ g h  e s t a b l ~ s h m e n t  c o s t s  l ow  r1,arglns low 
bus lness vo lumes relat lve to  branch network and 
poor recoveries 

( e )  Does not ar ise s lnce no pay revlslon has 
heen effected In the RRBs In 1995.06 

(Eng 11s h]  

Duty  E v a s i o n  by Manufac turers  of 
Po l yes te r  Staple F ibre  

' 5 5  SHRI SANA? KUMAf i  MANDAL Wlil !he 
M ~ n ~ s l e r  of FINANCE: b e  pleasea l o  slate 

( a )  whetrler the an! ( -ovas~an Dtrectcrate of the 
Central Board o f  Exc.lse and Customs ICBECJ has 

I , f ~ a t e d  1nvesllgattor:s to recover over Rs 1000 crore ? '  C e n t r a l  E x c l s e  d u t y  a l l eged l y  e v a d e d  by  
rr '~anufacturers crf palyesler staple 11hre [PSF' i  an3 
lts users 

( c )  Ihe  oulcome of the investlgatlons wade and 

(d )  the measures taken Ir.1 prevent such  evaslon 
ot Central  exclse duty by these polyester staple f ~ b r e  
rnanufacturers and I T S  users7 

THE MINISTER OF FINANCE AND MiNlSTER OF 
COMPANY AFFAIRS (SHRI P CnIDAMBARAMl !a1 
to ( d )  The D~roctora te  General of Ant1 Evasion af  the 
Central  Board  o f  Excise & Cuslonis ha\ie ln~t ia ted 
lnves l iga t~ons on recelpt o f  ~nfc~rn la l lon  agalnsl some 
f t l a n u l a c t u r e r s  of Po l yes te r  S t n p l ~  F ~ b r e s  a n d  

9 , ;  lnners of yarn  Tho I ~ V ~ S I : ~ ~ I I ~ ~ I S  c ~ n d u c t e d  SO 
!ill have revealed, prima t i ~o to  ovilslon of Central 
Exclso duty 01 the order of R s  15 crc?res 

l n v e s t ~ g a t l o n s  c o n d u c l o d  show that the  sa ld  
manufacturers wore c l e n r l n ~  sub.standard quall ly of 
f ibre or l ow  us 'waste , nttractlng lower rate o f  Central 
E x c ~ s e  Du ty  S o m e  users  of S I  r ?  f lbrus/ tow had 
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claimed that the yarn manufactured by  t hem was not 
excisable as it con ta~ned  more than 50% 'waste' In 
combination with vlscose 

Based on  invest igat~ons conducted so far a show 
cause  not ice  demand lng  cen t ra l  e x c i s e  d u t y  of 
Rs.24 79  lakhs has been lssued to  one of the  f ibre 
manufacturers, lnvest~gat ions  in respect of others are 
In progress. 

In order to prevent such evas ion,  s teps were 
taken in the Budget of 1995-96 to amend the duty 
structure of 'waste' of PSF and al l  other man-made 
fibres by placing them under a common sub-head.  A 
rrllnrrnum exclse duty of Rs.101- per  k g ,  was also 
prescribed lor all such 'wastes'  A fur ther change  
was made to the effect that the expression 'staple 
f~t;re shall Include 'waste' of synthetic staple f ibre of 
filament and waste of artiflclal staple f ibre or filamen! 
so that yarn manufactured even b y  use  o f  waste 
flbres pays duty 

Tram Sys tem i n  D e l h i  

' 56  SHRI HARlN PATHAK : WIII the M in~s te r  
o f  SUREACE TRAKSPGRT b e  pleased to state 

, a 1  whether the Government  have  t a k e n  any 
de:,s13:, f3r provlslan of High Speed Tram Syslern IQ 

the N a : ~ o ~ a l  Cap~ ta l  Terri!ory of Delhi ,  

! b ;  11 so the d e t a ~ l s  t he reo f  a n d  tPe f u ~ d s  
allocated for the purpose. and 

I C ~  t he  t ~ m e  by  w h l c h  I! IS  l ~ k e l y  t o  b e  
~mp lemen ted?  

THE M l N l S T E R  O F  SURFACE T R A N S P O R T  
(SH i i l  T G VENKATRAMAN) ( a \  The proposal  to! 
Ihe ~n!roduct~or:  o f  H ~ g h  Speed Tram System In the 
Natronal Capital Terrllory of D e l h  on 6u1ld 0pera:e 
Transfer (BOT]  b a s 6  IS under cons~dera t lsn  of the 
Government 

1b1 and I;) Do nct arlse 

I ncome Tax Payers 

' 5 7  SHRI ANANTH KUMAR Will the M~r rs te r  
of FINANCE he pleased to state 

(,a) the total number o f  Income.tax payers dur lng 
the year 1994-95  

( b \  whether the number ot Income tax payers  
h a v e  ~ n c r e a s e d  d u r ~ n g  1 8 9 5 - 9 6  o v e r  I h e  
correspondlng year 1994 -95 ,  

(c )  whether any a c l ~ o n  has been taken to  stmpll!y 
the Income lax process so that revenue earned l rom 
Income can be increased, and 

(d l  11 so the details thereof? 
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THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
The Number of income assesses as on 31.3.95 was 
1.03 crores.

(b) Yes, Sir.
(c) and (d). The simplification of Income-tax law 

and procedure is a continuous process. However, in 
the recent paft following major stepa were taken to 
simplify the income tax process so that the revenue 
earned from income is increased :

(1) A Presumptive Tax Scheme in respect of 
persons carrying on retails trade in goods, 
operating or hiring of taxis or other motor 
vehicles or engaged in any vocation has 
been introduced with e ffect from 
Assessment Year 1993-94.

(2) Special provis ions for computing the 
income in the case of persons engaged in 
c iv il construction or plying goods, 
carriages have been introduced providing 
for an estimated method of assessment of 
income.

(3) A new assessment procedure for search 
and seizure cases has been Introduced 
so as to bring the event of search to its 
logical conclusion within one year from 
the end of the month in which warrant 
relating to the search la executed.

(4) The law governing taxation of firms has 
been ra tiona lised and the d istinction 
between registered and unregistered firms 
has been removed.

(5) The tax deduction at source provisions 
have been widened to include TDS on fees 
for professional and technical services, 
income in respect of units and rent. Further 
existing TDS provisions have been 
extended to cover persons engaged In 
advertising, broadcasting, telecasting, 
catering, etc.

(6) An authority for advance rulings has been 
constituted to give ruling on a question of 
law or fact in relation to a transaction 
undertaken or proposed to be undertaken 
by a Non-Resident.

(7) A simplified form fifing return of Income as 
introduced in the case of specified 
categories consisting o l small Income 
groups.

(8) As a measure to encourage voluntary 
disclosure of income Instructions have 
been issued that in cases where more than 
30% Increase In Income is shown over the 
returned income of preceding year, 
the case should not be taken up for 
scrutiny.

(9) Com puterisation process has besn 
initiated and serious efforts are being

made to issue Permanent Account Number 
and Tax Dedication Number through this 
process.

(10) Committees were constituted to examine 
provisions relating to charitable, trusts, 
exemptions capital gains, etc. The reports 
submitted by these Committees are under 
consideration.

Bad Debt Accounts

*58. SHRI PAWAN DIWAN : Will the Minister of 
FINANCE be pleased to state :

(a) whether the Reserve Bank of India has issued 
any directions to banks some time back regarding 
bad debt accounts and agreement related proposals;

(b) if so, the details thereof;
(c) whether any bank has violated the above 

directions; and
(d) if so, the details thereof and the action taken 

or proposed to be taken in re,gard thereto?
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). Yes, Sir. Reserve Bank of India (RBI) Issued 
guidelines, in July, 1995. In terms of these guidelines, 
RBi has advised commercial banks to ensure 
recovery of dues to the maximum extent, make a 
distinction between wilful and non-wiiful defaulters, 
evaluate the realisability of the security, take into 
account the benefits that will accrue on recycling of 
funds locked up, fix accountability where staff lapses 
are noticed, etc. RBI also urged banks’ top 
rtianagement to ensure that there should not be any 
significant deviations from the general principles of 
compromises/write offs and that write-off decisions 
should be judicious and in the best interest of the 
bank.

(c) and (d). RBI has reported that during the 
course of annual financial inspection of public sector 
banks with reference to their position as on 31-3- 
1994 and 31*3-1995, a scrutiny of top tsn compromise 
settlements/write-offs and compromise settlements/ 
write-offs Involving a sacrifice of Rs.1 crore and 
above respective ly was conducted by RBI's 
inspecting officers. The scrutiny reports, did not 
indicate any malaflde intention on the part of staff/ 
executives of the banks. The compromise settlements/ 
write-offs approved by banks ware also generally in 
conformity with RBI's guidelines as also policy/ 
procedure laid down by the respective banks. 
However, certain defic iencies, such as, non­
examination of staff accountability aspect, non- 
compilation of up-to-date credit reports on the net- 
worth of borrowers/guarantors* not obtaining, of latest 
independent value of securities available, Inadequate 
fo llow-up fo r recovery as per th *  term s of
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compromise settlements etc. ,  were observed in some 
cases. The deficiencies observed are brought to the 
notice of the respective banks by RBI for comphance/ 
rectif ication. 
I 

Foreign Debt 

' 5 9 .  SHRI NAWAL KISHORE RAI 
PROF PREM SINGH CHANDUMAJRA 

Wi l l  t he  Min is ter  of F INANCE b e  p leased to 
state 

( a )  w h e t h e r  t h e  b u r d e n  of d e b t  has  b e e n  
constantly increasing on  the Government for the last 
few years;  

( b )  r f  so .  the total amount thereof d u r ~ n g  the year 
1991-92 and the estrmated amount of such debt by 
the end of the year 1995-96; 

( c )  the year-wise amount of torelan debt ou! cf 
~t durmg the above p e r ~ o d  

*, ( d l  the year-wise amount of Interest p a ~ d  by  !he 
Government on ~n te rna l  and exlerr!ai d e P  d i i !~ rc j  !k,e 
above p e r ~ o d  separately,  and 

( e )  t h e  c o n c r e t e  m e a s u r e s  t a k e n  b y  t h e  
Government to remain out from the debt  trap? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) ( a ]  
to (d)  Year-wise amount of domest ic and  external  
debt  of t h e  G o v e r n m e n t  a n d  I n t e r e s t  p a i d  o n  
d o r n e s t ~ c  a n d  e x t e r n a l  d e b t  d u r i n g  1 9 9 1 - 9 2  t o  
1395.96 is given at the enclosed s t a t e m e n t .  Both 
the doniestlc and external debt of the Government 
have shown Increases over the  years  In regard  
to external debt. lt may be noted that a large part  
of the debt is on consessional  terms To that extent 
the  b u r d e n  of e x t e r n a l  deb t  of G o v e r n m e n t  i s  
moderated 

( e )  The  p o i ~ c l e s  of t h e  G o v e r n m e n t  a im  at 
reducing f iscal  d e f ~ c ~ t  by  restricting expend i tu re .  
rnob i l~s~ng revenues through sound tax pol lc ies and  
Increasing the efficiency of public sector enlerpr lses 
!n regard to external debt,  measures are be lng taken 
tc  r n o b ~ h s e  non .deb t  c r e a t l n g  c a p ~ t a l  ~ n f l o w s .  
M e a s u r e s  a re  a l so  b e ~ n g  t a k e n  t o  i m p r o v e  
product~vr!y and ccmpetlt iveness of domestlc lndustry 
and  to ma~nta in  a realrst~c exchange rate In order to 
ensure sustained and strong growth o f  exports 

STATEMENT 

Cen!:al Goverpn len t  Debt 
! In  Rupees Crores;  

. - - .- - , . . -- . - . . -. . - . . - . , . . . - - , . . .- . -. - -- - . . , - - -- 
Y ~ a r  D o n ~ e s t ~ c  External Debt@ Total Debt Invest P a ~ d  on . - ... .. . . . . . . --- --- - 

I3ct.1 ' At book  At year. Ex! debt Ex1 debt Domes tc  External  Tc!ai 
va lue end at Book at year-  debt debt  deb! 

exct ,ange v a l ~ e  end 
4 rate exchar,ge 

rate 
.. . . .. . . ,,... . .. .. ," -- . . ., ". ---...-- 
1991.92 317414 36g48 159677 3 5 4 1 6 2  427091 23892  2704  2 6 5 9 6  

[Eng l ish ]  

Development 01 Por t s  
9 

'60 SHHl  K P SlNGH [>[I! Will the Mir,istiar 
of SURFACE TRANSPOFlT be pleased I n  sfat0 

( a )  tho rnaln features of tho developmen1 o f  parts 
carrled out dur lng the last throe v ~ a r s  

( b l  t he  f u n d s  ~ l l o c a t e d : u t ~ l ~ s e d  In thls regard 
during tho E ighth  Five Yoar Plan i ~ r l d  

,,c! the deta~ ls  of rnode rn~sa t~on  facilltres of Ports 
a v d  updated technology achieved so far? 

THE MIN ISTER O F  SURFACE T R A N S P O R T  
iSHRl T G VENKATRAMAN) (a )  Dur lng the last three 
years, a number ot projects reiatlng to construction 
o f  mult i .purpose~genera1 cargo ber ths ,  coa l  jetties 
and deeptrnlflg 01 channel  have been commlss~oned  
ralslrig the total cargo handlng capacity of the Major 
Ports from 171 mllllon tonnes to  177 mlllron tonnes 
In  a d d ~ t ~ o n .  two  v l r t ue l  je t l les  tor  h a n d i n g  POL  
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products have also been put up by  the oi l  companies 
at Kandla.  Dur ing. last  three years 26 new schemes 
costing about Rs.2086 crores have been sanctioned 
for providing po r t  faci l i t ies at Major Ports.  These 
fac i l i t i es ,  w h e n  c o m m i s s i o n e d  d u r i n g  9 th  P l a n  
period, wil l  yield an addit ional capaclty of around 40 
mil l ion tonnes.  

( b )  Du r i ng  8 th  F ive-Year  P lan ,  an out lay of 
Rs.3216 crores has been provided for development 
in Port Sector As agatnst  th is ,  around Rs .  1369  
crores have already been utillsed so far 

( c )  The modernisation of port  facilities includes 
the  m o d e r n  c o n t a i n e r  t e r m i n a l s  d e v e l o p e d  a t  
Jawaharlal Nehru Port Madras. Cochln and Calcutta 
Forts,  modern bulk handl ing facilities for handl ing 
fertilizers prowded at ~ a w a h a r l a l  Nehru Port, modern 
oil hand l~ng  fac~ l i t ies  developed at New Mangalore 
and M u m b a ~  Ports,  replacement of o ld submarine 
pipelines undertaken at M u m b a ~ ,  new oi l  jetties taken 
up for construction at Kandla and Vlsakhapatnam, 
state of the art mechanised coal  handling facilities 
under implementation at Paradlp a brand new Major 
Port for hand l~ng  mechanised coal  handlmg facilities 
unde r  imp lemen ta t t on  at  E n n o r e  nea r  M a d r a s ,  
n o j e r n  general cargo berths completed at Paradlp 
and Vlsaknapalanam and new cargo handllng cranes 
w ~ t h  current te:hnology being provided at the ports 
of Madras  and  K a n d l a .  Fu r the r  l n t roduc t l on  o f  
modern vessei traffic management system (VTMS) is 
in progress at the ports o f  Mumba! and Calcutta.  
M o d e r n  f a c i l ~ t a t i o n s  s y s t e m  are  a i sc  b e i n g  
increasingly introduced In Major Forts Efforts are 
already on towards !n t roduct~on of e lec t ron~c data 
!n!ercharige !EDI )  in the pcr t  Sector 

Economic  Re fo rms  

3C7 SHRI R A M C H A N t i i A  VEERAPFA W ~ l l  !he 
fd in~ster c f  F !NANSE Le ;leased t:, s:ate 

(a; whetkler the In3,h Development Forum has 
!ecen:,y c a u ! i ~ n e g  !-:',a agains!  i l o w t n g  d o w n  
e c m r r i c  refcirms 

' t ,  I' 53 !?,e details thereof 
i:, tb1e reactlsn c f  t r le Unlo? Government thereto, 

a n 3  

!dj  tP,e s1e;;s taker  by the Government rn ! h ~ s  
regzr57 

THE MiNlSTEF. GF F:PiANCE AND MINISTER OF 
CSMFANV A F F A I ~ S  (SHFI  P CHIDAMBARAM, (a)  
ar,? i 5 ,  F . a w 1 ~ 5 ? ! s  sf :r,e i-,gla Deve~or,ment Forum 
n ~ b e t ~ r ~ g  he ld  In Jurie l G 9 5  ! r~d !ca ted  lhelr  strong 
appreclat~sn f w  the prcgress made by lndla wlth 11s 
reform prosrantme Du! hlso noted !tie u n f l n ~ s h e d  
reform agenda fb,a! lies avear j  

( c j  and  ru: S ~ g g e s r l . i r ( s  m a d e  b y  d ~ f f e r e n l  
g roups  and  l nd l v i aua l s  are  kept In v lew b y  t he  
Government w i ~ ~ i e  lorrr iu lat~ng appropriate economic 
po l ic ies .  

B r i dge8  o v e r  Ne t l ona l  H i g h w a y 8  

308 .  SHRI MAHESH KUMAR M .  KANODIA : WIII' 
the Minister of SURFACE TRANSPORT b e  pleased 
to state : 

(a) the name of bridges built over the  Nat ional  
High-ways, State-wise, dur ing the last two years; 

(b )  whether t he  dove rnmen t  h a v e  g iven h igh 
priority for completion of incomplete br idge projects 
in various States during the Eighth Plan; and 

(c) if so ,  the achievements made in th is regard 
during the said period, State-wise and project-wise? 

THE MIN ISTER O F  SURFACE T R A N S P O R T  
(SHRI T.G. VENKATRAMAN) : (a) State-wise details 
are enclosed in statement- I .  

(b )  Yes, Sir. 
( c )  State-wise details are enclosed In Staternent- 

I1 

STATEMENT-I 

S N o  State No of budge 
works completed 

1 Andhra Pradesh 2 
2 Arunachal  Pradesh 0 
3 .  Assam 1 1  
4 Bihar 0 
5 D e l h i  0 
6 Goa 0 
7 Gujarat  1 6  
8 Haryana 0 
9 H lmacha l  Pradesh 0 

10 J 8 K  0 
11 Karnataka 0 
12 Kerala 0 
13 Madhya Pradesh 0 
14 Maharashtra 1 1  
1 5  Manipur  0 
16  Meghalaya 1 
17 Naga land 0 
18 O r ~ s s a  1 
19 Pun jab 1 
20 Rajas than 7 
21 .  Tamil Nadu 0 
22 Uttar Pradesh 2 
23 West Bengal  2 

Total  6 2 
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STATEMENT-II 

S .  State Br idge Br idge Br idge 
No.  works  works works 

ongo ing  ongoing comple-  
4 as on  as on  ted 

1 .4 .92  3 0 . 9  95 dur lng 
92-96 

Andhra Pradesh 
Arunachal  Pradesh 
Assam 
Blhar  
D e l h i  
Goa 
Gujarat  
Haryana 
Himacha l  Pradesh 
J B K  
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manlpur  
Meghalay  a 
Naga land 
Orissa 
Pun jab 
Rajas than 
Tamll Nadu  
Uttar Pradesh 
West Bengal  

P r i va t i sa l i on  of PSUs. 

310  SHRlMATl VASUNDHARA RAJE Will the 
Mlnister of INDUSTRY be pleased to state 

(a)  whother tho Government propose to privafise 
some of the pubhe sector unl!s 

(b) If so,  the details thereof Sta te-w~se and 
7 ( c )  if no t .  th. reasons therefor? 

THE MINISTER OF INDUSTRY (SHRl MURASOLI 
MARAN) : (a)  t o  (c) There 1s no proposal wlth the 
Government to  pr lvel ise any public sector enterprise 
at present.  

K a n y a k u m a r i - M y s o r e  
Na t i ona l  H i g h w a y  

31 1 SHRl  MULLAPPALLY RAMACHANDRAN 
Wl l l  t he  M ln l s l e r  of SURFACE T R A N S P O R T  b e  
pleased to state 

(a, whether any proposal  i c r  construct ion of a 
Natlonal H ~ g h w a y  from Kanyakumarl  to Mysore vla 
Ke ra la  is  unde r  c o n s i d e r a l l o n  of t h e  U n l o n  
Government and 

I b ]  if so the detalls thereof? 

THE MIN ISTER OF  SURFACE T R A N S P O R T  
(SHRl T G  VENKATRAMAh) (a; No Sir 

ib i  Does no! artse 

Acc iden ts  b y  Red  L ine lB lue  
l ine  B u s e s  

3 ' 2  Sr iE l  ANAhD RATNA MAURYA Will the 
ti! n s!er cf S!.RFACE TRAhSPORT b e  p leased  to 
sta!e 

l a ;  whe!ner at!en!ion of I h e  Govo:nmenl has 
been drawn to the news item cap:ioned "Youth dled 
32  ~n ju red  as Blue Line bus overturns'' appear ing In 
the 71r;les of l n d ~ a  da!ed June 20.  1936.  

ibl 1s so the de!alls tnereof ano actlon taken In 
Ihe matter. 

1:; t he  r . u rn te r  c! pe rsons  k i i i e d t i n j u r e d  t y  
f iedltne and Erueline kuses Ir! De1h i  durlng each of 
the last three years 

( d )  the reasons 13entlflec: fcr such accldents,  

( e \  whether the rate of accldents by the above 
buses has shswn a higher t rend as compared to  
DTS buses durlng the above p e r ~ o d .  

if1 I( so ,  the detalls thereof, and 

i g r  t he  s teps  p r o p o s e d  to  b e  t a k e n  b y  t h e  
Government ts mlnlmlse the accidents by p r ~ v a t e  bus 
o p e r a t o r s  and  a l s o  to  e n s u r e  t h a t  t h e s e  b u s  
operators do not rr,lsPehave with passengers and 33 
not over-charge fc r  t ickets? 

THE MIN ISTER O F  SURFACE TRAN8PC)RT 
(SHRl T.G VENKATRAMANI ( a \  yes.  Sir 

(b) As per ~nfo:mation received from Delhl  Traffic 
Pollce, on 13  6 96 at obc?ut 113 45 p m a n  a c c ~ d e n l  
involvtng a Gluellne bus took place at outer M e h r a u l ~  
Road - Andheria Mod In which cne  person d ~ e d  and 
31 Injured The driver responsible for the  a c c ~ d e n t  
was arrested and an FIR was registered at Police 
Stahon Mehrauh A show cause notice for suspenslonl  
c a n c e l l a t ~ o n  o f  perrnl t  was  a l s o  i s s u e d  b y  t h e  
Government of fv C T of Delhl .  
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( c )  T h e  de ta i l s  of p e r s o n s  k i l l ed l i n j u red  by  
Redline and blue l ine buses are as under : 

Year Persons Kil led Persons injured 
Redl ine  B lue l ine  Red l ine  B l u e l ~ n e  

(d)  The reasons of such accidents are reckless 
driving, overspeeding, over crowdlng etc. 

(e)  and (1). Comparat ive  f igures of accidents 
involving Redl ine.  B l u e l ~ n e  and DTC buses are as 
under 

Year ----. No. o f  accidents 
Red l ine  B l u e l ~ n e  DTC 

(g)  The steps being takeniproposed to be taken 
are given In the enclosed statement 

STATEMENT 
S!eps bemg taken$roposed lo be taken lo 

rn ln~ rn~se  r c a d  accidents m lsbehav~ou r  a n d  over-  
chargmg by prwate  buses 

Refresher courses/prof~ciency tests have been 
made mandatory for al l drwers of pub l~c  servlce 
vet, lcles 
I ns ta l l a t ron  of s p e e d  g o v e r n o r s  In p u b l i c  
transport buses 
A c t ~ o q  under S e c t ~ o n  @ 6  of M V Act agains: 
b l i ses  ~ n v o l v e d  In accidents and,'or v ~ o l a f ~ n g  
permlt condmons 
Ac t l cn  aga lns t  ope ra to rs  on  cornp la in ts  o f  
msbet ,av iou!  and over-charg~r;g 
Str l t t  and r ~ g ~ d  enforcement of t rat f~c rules and 
regulations. 
R e g u l a r  s p e c i a l  d r ! v e  against rash  a n d  
n e g l ~ g e n l  d r ~ v ~ n g  d r i w n g  w ~ t t ~ o u !  d r ~ v i n g  
llcences drunken d r l v ~ r ~ g  detec!~ve headlights 
cver-speeding over-lcagir,g etc 
Eegli!ar prctectisn c l  v ls lafcrs l h r o ~ g h  Issues 
G !  rs? ices  
I~::oaucI~.:n c f  t l i r , k b r s ~ s i g n a ! s  at a c c ~ d e n t  
prcne areas 
Mcre P5Ilce prec,er,c,e in ac51dent prone areas 
S p e ~ ! a l  r r .orr , i r ;g  d r l v e s  a s d  n ~ g h l  n ~ o t : l e  
b a l r c l l ~ r ~ g  
Fainting of bus boxes yellow boxes 
Spocis l  r 113 t~ t  crler.klng on Higk,ways 
Specla1 d r ~ v e  agalnst buses HTVs TSR Taxis, 
etc against tratfic v io lat lsr~ 

Central Assistance to Darjeeling 
Gorkha Hill Council 

313.  S H R I  R .B .  R A I  : W i l l  t h e  M in i s te r  of 
FINANCE b e  pleased to  state : 

( a )  t h e  t o t a l  a m o u n t  o f  C e n t r a l  ( S p e c i a l ) '  
assistance allocated to  the Dar jeel ing Gorkha Hil l  
Counci l  and  funds re leased dur ing the last three 
years; 

( b )  w h e t h e r  t h e  f u n d s  w e r e  r e l e a s e d  a f t e r  
receiving proper uti l isation certif icates; and 

(c )  11 not,  the reasons therefor? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a) 
The Government 01 l n d ~ a  does not allocate Speclal 
Cent ra l  ass is tance to  the  Dar jee l lng  Gorkha Hill 
Council directly. However, the a l locat~on and releases 
of t h e  f u n d s  u n d e r  Hill A r e a s  D e v e l o p m e n t  
Programmes are made to the Government of West 
B e n g a l  a n n u a l l y  T h e  H ~ l l  A r e a s  D e v e l o p m e n t  
Programmes in West Bengal  are implemented by the 
Government of West Benga l  Deve lopment  works 
~mplernented by the actwit les and the others as non-  
transferred activities The Government of West Bengal  
releases the funds recelved from Government of l n d ~ a  
under Hill Areas Development Programme to those 
~ m p l e m e n t l n g  a g e n c l e s  s e p a r a t e l y  D e t a ~ l s  of 
allocation s n d  r e l e a s e s  u n d e r  H ~ l l  A r e a s  
Deve lopment  Programme ( H A D P )  dur ing  the last 
three years are as under 

(Rs In crores) 

Yea: A l l o c a t ~ o n  Release 
- .,,,. . -- 
1993-94 2 0  61  2 0  61 
1 T ( C 4 . C S  2 0  G 1 20 C 1  ' 
1995 .96  22'23 22  23  " 

' T ~ I :  mcludes R s  10 31 crclres felaased In 1995.96 or, 
ilflbarS 

" lncludes R s  1 1  12  rrores released In 1996.97 ns 
arrears 

(0 ,  and ( c )  Release l r o m  year to year under 
HADP are made on the basis of c e r t ~ f ~ c e t e  l rom the 
Government o f  West ~ d n g a ~  that tho amounls already 
released have been p laced at Ihe  depos-11 of Ihe  
~mp lemen t i ng  a g e n c ~ e s  

Central Exc ine  o n  Cigarettes 

314 S H R I  S O M J l B H A l  D A M O R  W ~ l l  t h ~  
Minlster o l  FINANCE b e  pleased to stale 

( a )  the quantum of Central  E x c ~ s e  Duly collected 
from the cigareltes of below 60 m m  length alter !he 
downward revlslon of E 'xc~se Duty ,  and 
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(b) the Impacts thereof not iced on  tho growth of 
Beedi  Industry? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)  
As per the reports received from the Central Excise 
khrnmission-erates,  the central excise duty collected 
from cigarattes, other than filter cigarettes, of length 
no exceed ing 60mm,  for the per iod  1994-95 and  
1 9 9 5 - 9 6  ( u p t o  D e c e m b e r )  is  a s  g i v e n  b e l o w  
(p rov~s iona l ) ,  

1994 -95  Rs 44 crore 
1995 -96  175 67 crore 
(up to December)  

The  r e v e n u e  d o e s  not  i n c l u d e  exc i se  du ty  
collected on  cut tobacco used for the rrianufacture of 
c~gare t tes  

( b )  Excise duly on  birls failing under suD.fieading 
No.2404.39 of the Central Exc:se Tarlff cor:iriues to 
b e  at Rs 5 pe r  t housand  b i r ~ s  i bas i c+ads~ t l ona l  
excise duty j  s lnce 1993-94 The excise duties 1Rs 
~n crore) realised (whicr: is an 1ndca1i;f of pmouct ion 
trend) from b ~ r i s  since 1 $ 9 5 - ? 4  15, as  glven belcw 

Fo re ign  Exchange  Reserves 

316 P R 3 F  RASA S I N S H  RAWAT Will the  
Mtn~ster  of FINANCE b e  pleased to state 

( a !  the pos i l ion  of f o r e ~ g n  exchange and gzld 
servo In the country presently 

( b i  whether the Governmeni have assessed the 
torelgn and internal loan i labi l~ty of the ccbr r ry  a r o  
11 so,  the details thereof,  

( c )  the pollcy of !he Gcvernment for decreasing 
the  fo re ign  l o a n  a n d  mob i l l sa t i on  of caF i ta l  t.v 
promoting nat ional  sources and 

(d )  the efforts being n i a j e  by  the G o ~ e r n m e n t  for 
making tax.collec!~on more ef fect ive and strong? 

THE MINISTER OF FINANCE A k D  MlNlSTER OF 
COMPANY AFFAIRS (SHRI P CHiDAMBARAMl (a1 
lndla s forex reserves comprising foreign currency 
assets.  go ld  and  SDRs as c n  July. 5 1996 are 
given below 
- - - . - _ _ _ . _ _  -""_" . ,_ ,.__ . 

(US $ M~ l l l on )  
---,.- -.--- . -. . - - - 

i orelgn currency assets of the RBI 1'7 743 
Gold holding of the R61 4 , 4 3 7  
SDRs holding of the Govt of India 11 - ,, 

Total 22 ,191 - --_ __. -____ .-A-.. -.I-...,""-.-- 

(b )  The internal loan of the Government at the 
end of 1995-96 is estimated to be Rs 303359 crore 
The external debt of the country is estimated at Rs 
318319 crore e l  the end of September 1995 

( c j  The Government lays considerable emphasis 
on  m o b ~ l i s i n g  i n t e r n a l  r e s o u r c e s  t o  w e e t  t h e  
Investment requirements o f  the country The faciljtate 
h lghe r  l eve l s  of I n v e s t m e n t  a n d  g r o w t h  i n  t he  
economy 11 IS necessary to supplement the domestic 
savings w ~ t h  external  resources T l ie  Government  
gives priorlty to mobii ise non-debt c rea t~ng  flows by 
c reat lng  a favourab le  c l imate  for Fo re ign  D ~ r s c l  
Investment 

I d ,  Over  t h e  p a s t  f i ve  y e a r s  a n u m b e r  of 
structural reforms covering both d ~ r e c t  and  indlrect 
taxes have been undertaken Tax procedures have 
bee? simpl!!~ecl, vh!es have bee?, Igf lered and greater 
k:r3yancy Pas been 1npar te3 into the tax s:ruc!ure 
Tblese measures have started tea r l r , g  f ru l ts Also 
! r ~ e  share ot direct taxes In !Re tc:al tax collection IS 
1 -8~ reas ing  because o f  these rr,easures 

Fodder  Mach ine  

317 S 1 i 7  SANTSSH KiJPS,AR GANGWAR . W ~ l l  
15e M~n~s !e r  sf F ! K A Y S E  be please3 to  state : 

( a )  !he presen! cznc?1!1on of the fodder rnachtnes 
!FC$!ETAI ~ r rpo r ted  scve t lme  back:  

( b i  the number ;rf m a i h ~ n e s  working at presen! 
their  l o c a t ~ s n s  ar,3 i f  no! w s ' k ~ n g ,  t n e  reasons  
there!sr, 

( c i  whether any Irregularltv in th ls regard has 
ccme to lhght a r d  

i d !  11 so the de!alls tk,ereof? 
THE MINISTER OF FINAKCE A N 3  MlNlSTER OF 

COVPANY AFFAIRS (SHS l  F CHIDAMBARAM) {a !  
to ( d !  50 Fodder Machines and some spares had 
been imported f ree o f  du t ies ,  17 te rms of ad -hoc  
exemp!lon Order No ;?S 87 dated 30  3 1387 by 
San;eevan~ Fooder Production Pvt i t d  to be donated 
to Et iarat  Kr ishak S a w m a j  f ? r  o e m c o s t r a t ~ o n  ana 
t ra in t r ig  p u r p o s e s  i !  was  r e q ~ : r e d  t h a t  t h e s e  
Tac1,ines w ~ l l  not be  scld t ransferred or disposed of 
for a p e r ~ s d  sf 5 years 

The ~rnporters appeared tc have fal ied to observe 
the cond l t~ons s t~pu la ted f c l  2u:y free cleerapce of 
the said mach~nes .  as peres t r ibed In tb,e exemption 
order These were later l?una to be eltber upder the 
c,ontral of M s Sanleevanl  Fooder Prod l r t t ion  Pb! 
L td  and  the!r  s is ter  c o n c e r n  M. 's  F o m e t a  lndra 
M a c h ~ n e s  Pv t  L l J  or s c l 3  t o  G o ~ e r n m e n t s  cf 
Rajasthan and Uttar Pradesh 

T h e  impor t  o f  t h e s e  n l a c h l n e s  h a s  b e e n  
a d j u d ~ c a t e d  by  t he  C c m n l l s s l o n e r  o i  C u s t o m s  
Madras  who v lde h i e  A d j u d ~ c a t l o n  Order  d a t e d  
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5.3.93, has asked the importers to pay duty of Rs. 
3.37 crores and redemption fine of Rs. 3 .80 crores. 
H e  has  a l s o  i m p o s e d  p e r s o n a l  p e n a l t y  o n  the  
concerned firms and also on  the Directors of both 
flrms. 

Present ly ,  a l l  t he  mach ines ,  i nc lud ing  those  
a s s e m b l e d  f r o m  t h e  u s e  o f  s p a r e s ,  a r e  l y i n g  
at Gummid~pond i  (TN),  Madak (AP),  Bagru, Bikaner 
8 Malpu ra  (Ra jas than ) ,  Bu landshaha r ,  Chamo l i ,  
Jhanst 8 Bareilly (UP).  These machlnes are not in 
use.  

J u d i c i a l  a n d  Admin i s t ra t i ve  Sys tem 

318 .  SHRI KASHIRAM RANA : 
SHRI RAM TAHAL CHOUDHARY 

Wl l l  t h e  M ln l s te r  of LAW AND JUSTICE b e  
pleased to state : 

(a )  whether there is any proposal  to improve the 
judtc~al  and admlntstratlve system of the country.  

( b )  ~f so ,  the detarls thereof. and 

(c!  the steps takeniproposed to b e  taken by the 
Government In t h ~ s  regard? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP)  , ( a )  to ( c l  The tmprovement of the 
Judicial and admlnlstratlve systems in the Courts IS 
a continuous process To make an In-depth study of 
the problem of arrears and for lmprovlng Judlc la l  
and admin~strat lve system in Courts a committee of 
three Chlef Justrces of High Courts (Justtce Mallmath 
Commtttee) was constituted by  the Government In 
1G8P T h e  C o m m ~ t t e e  h a s  m a d e  s e v e r a l  
r e c o m m e n d a t i o n  o n  v a r l o u s  a s p e c t s  c o v e r r r ~ g  
j u r ~ s d i c t i o n a l  a n d  p r o c e d u r a l  m o d l f ~ c a t ~ o n s ,  t he  
Improvements  I ?  t he  ~ u d l c i a r y  the  se t t lng  up of 
spe:ialtsed bodres such as tr lbunals!commiss~ons to 
deal  w t h  spec~ f r c  types of cases ,  the f~xa t ron  of 
Judyes strength and appointment o i  Judges In Hrgh 
C ? ~ r ! s  !he creatior, of rr,ore posts rn the subordtr,ate 
j ad ! c l a r y  a n d  a n u m b e r  of o t h e r  g e n e r a l  
re:ommen3at13ns !ela!lng to moderntsat~on of offlce 
e;~i;.r~er: I:, c:.uris a!li allocatlcln of rnore funds t s  
' h e  j l i d l c i a r y  T t ~ s e  r e c o m r e n d a t r o n s  w e r e  
f c r w a r d ~ d  l n l e r -a i i a  I: a ! l  t he  c o n c e r n e d  Sta te  
'3:~verr,men',s and :tie Htgh Zcu r t s  for Pecessary 
f ~ i r o w . u p  actl-,n 

Fur!her tcte ~ r s b l e r r j  of arrears r i t  cases In Sourts 
e?d  therr expedi!19us drspcsal was also ccns~de red  
In a rr,ee!'ng of tr~e C t , ~ e f  Ministers arid C t ~ i e f  Justlces 
t,eld or: 4!!1 December 1993 under the Cha l rmansh~p 
of ttle F r m e  Mmlster The Corference recommended 
several  steps In a res.ilu!tor~ 11 adopted fcr  the speedy 
d ~ s p o s a !  o f  c a s e s  In t h e  Cour ls iTr lCuna ls  T h ~ s  

resolut ion has b e e n  commended  t o  a l l  t he  State 
GovernmentsIUT Administrations and  High Courts1 
Tribunals for necessary act ion.  The Implementation 
o f  D e c e m b e r ,  1 9 9 3  r e s o l u t i o n  a n d  t h e  
recommendations made by the Working Groups were 
rev iewed  by  t he  L a w  M in i s te rs  at  t he i r  p l ena ry  
meet ing held in  Calcut ta In November,  1995 .  The 
resolutions adopted in these meeting have also been 
commended  to  a l l  t he  conce rned  author i t ies  for  
necessary fol low-up act ion.  

Domes t i c  En t rep reneu rsh ip  

319 SHRI RPM TAHAL CHAUDHARY : Wil l  the 
M in~s te r  of INDUSTRY b e  pleased to state : 

(a )  whether the Government are making efforts 
to support and promote domestic entrepreneurshlp; 

(b) if so ,  the de ta~ l s  thereof, and 
( c )  the extent of sucess achieved therefrom so 

far? 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) . ( a )  to ( c )  Varlous measures have been 
taken to promote domestrc entrepreneurship. Some 
of the measures taken by the Government,  i n te r -a l~a ,  
i n c l u d e  r e d u c t l b n  I n  e x c l s e  d u t ~ e s ,  l e v y  of 
countervai l~ng duty wherever requ l red  reduction In 
c o r p o r a t e  t a x .  e t c .  So  fa r .  2 5 7 8 1  numb8.r  of 
inveslment proposals In the del lcensed sector, wtth 
proposed Investment of Rs 504,7821-crores dur lng 
the p e r ~ o d  1 8.1981 to 31 5 96, have been fi led 

Ru ra l  Cred i t  System 

- 320 DR ARUN K U M A R  SARMA Wrll the  
Mlntsl'er of FINANCE b e  pleased to state 

l a )  Ghether the Government propose to  Improve 
the rural credrt system through Regional  Rural  Banks 
throughout the country; and 

i b )  11 so !he concrete steps bemg taken In this 
regard' 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI  P CHIDAMBARAM) ( a )  
a n d  r b j  Reg tona l  R u r a l  B a n k s  ( R R B s j  a re  a n  
~ n i p o r t a n t  componen t  of t h e  ru ra l  c r e d ~ t  de l lvery  
system The fo l low~ng steps have, therefore, been 
taken to strengthen and slreaml lne the func l~on lng  
of the RRBs 

III W ~ t h  a v iew to wtdenmg the range and 
scope of their services, the RRBs  hav r 
been  al lowed. wl th e f f ec t  f rom 1 1 1994.  
l o  f ~ n a n c e  non-target groups to the extent 
of 6 0 %  of  t h e l r  f r e s h  l e n d i n g  M o r e  
dlscretlonary powers have been  given to  
them for purchaseldiscount ing of cheques/ 
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demand drafts. Further, for widening their 
r a n g e  o f  s e r v i c e s ,  R R B s  h a v e  b e e n  
interalia al lowed to issue guarantees on 
behalf of their customers, install lockers, 
issue drafts and effect mai l  translers 

( i i )  Seventy RRBs with disbursements of less 
than R s .  2 crores dur ing  1992.93 have 
b e e n  r e l i e v e d  f r o m  t h e  s e r v i c e  area 
ob l i ga t i ons  a n d  h a v e  b e e n  a l lowed to  
ex tend loans throughout the area within 
their jurisdiction. 

( i i i )  RRBs have, subject to certain conditions, 
been allowed to relocate their loss-maklng 
branches to relatively better locations vlz. 
commerc ia l  cen t res  l ~ k e  market  a reas ,  
v i l l a g e  m a n d ~ s ,  b l o c k  a n d  d ts t r ic t  
h e a d q u a r t e r s  e t c ,  a n d  to  re .dep loy  
concerned stafl su~tab ly  

( iv )  E q u ~ t y  support from Government of India 
t o  t h e  e x t e n t  o f  R s 3 7 4  c ro res  
(approxlmately)  has been provlded to 182 
RRBs and a budget provlslon of Rs 200 
crores has been made In 1996.97 for thls 
purpose 

( v )  All RRBs have been advised to prepare 
bank spec l f~c  development action plans to 
e n a b l e  t h e m  to  a d o p t  a s y s t e m a t ~ c s  
approach tor thelr turnaround 

( V I )  Reserve Bank of India (RBI)  has p rov~ded  
!he RRBs access to prof~table avenues for 
lnveslment of thelr non-SLR surplus funds 
In I ~ s t e d  and other schemes c l  Unit Trusl 
c f  India (UTI) ,  f ~ x e d  deposlts In proflt nakmg 
f ~ n a n c i a l  lns t l tu t lons  l ike the  l n d u s t r ~ a l  
D e v e l o p m e n t  B a n k  of l n d i a  ( I D B I ) ,  
Industrial Credrl Investment Corporatlon of 
l n d l a  ( C C  l n d u s t r l a l  F ~ n a n c e  
Corporatlon of lndla ( IFCI! ,  Sma!l lndustrlal 
Deve lopment  Bank of l n d ~ a  (SIDBI I ,  in 
bonds  of na t lona l lsed banks and proflt 
earnlng p u b l i i  sector rnstitutlons and in 
non-cor lver t rb le  deben tu res  of r epu ted  
blue c h ~ p  compnnles Besldes the RRBs 
have been perniitted by the RBI to deploy 

a par t  of the i r  su rp lus  n o n - S L R  funds  
in  t h e  credrt  por t fo l io  of the i r  s p o n s o r  
b a n k s  t h r o u g h  n o n - r i s k  s h a r i n g  
participation certif icates to b e  issue by  the 
latter. 

(v i l )  Prudent ia l  account ing  no rms  of income 
recognit ion and asset c lassi tact ion have 
b e e n  a p p l i e d  t o  R R B s  i n  1 9 9 5 - 9 6  
Provisionmg norms would b e  applied In a 
phased manner from 1996-97 onwards.  

P r i ce  l ndex  

321 SHRI NlTlSH KUMAR ,, 

PROF PREM SlNGH CHANDUMAJRA 
SHRI RAMESH CHENNITHALA 

W ~ l l  t he  M in~s te r ,o f  F INANCE b e  p leased  to  
State 

(a )  whether the Inflation ra te  has b e e n  under 
control In the country during the last few months:  

(b )  whether the wholesale prlce Index, consumer 
prrce index and  a g r ~ c u l t u r a l  labourer  p r l ce  mdex  
substantially differ In the country:  and 

ICI 11 so .  the reasons therefor alonghwrth the 
de ta i l s  of c c m r n o d ~ t ~ e s  t a k e n  In to  a c c o u n t  f o r  
ascertaining the price index? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : ( a )  
Yes Sir 

jbl Yes. Srr 
!c )  The d~f ference In the three ser les of lndex 

numbers IS largely due to the composi t ion of their 
basket of commodrt~es and their relatlve importance 
The WPI reflects weekly movement  of who lesa le  
prlces of 447 cornmodlties of al l  t raded goods The  
CPI ( IWI  reflects monthly movement In retall pr ices 
of 260 commodities and servlces whereas the CPI  
(AL j  w ~ t h  old base of 1960-61 covers retail pr lces of 
only 6 0  cornmodlties Commodlly composrtion of each 
of the  th ree i ndex  n i lmbers  1s e n c l o s e d  In  t h e  
statement 

STATEMENT 

Commodify Groups under var~ous Price lndex Senes 
" -..-...- +--7 -- 

WPI CPI 
-..-. _._____ __. ..- . 

0 IW A L 
All c o m m o d ~ t ~ e s  General  Genera l  
_. ___I___._ ,,,, __  . . _ .  . . . . . ." ._ .______-I  

t 2 3 
. - _ _ _ _  . _.. .. . -.-2.- ".I----. ---- 
I Pr imary arltcles I F o o d  I F o o d  

( a )  Food nrtlcles I; Pan supart, tobacco I1 Fue l  and l ight 
(b) Non- food  arl icles and lntoxlcanls 
!c) Mmera ls  

-.-_..I_. . _ . _ " _ *  ,,,, .. ._ - .-. I -  
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II. Fuel, Power, light and Lubricants Il l. Fuel and Light Il l. Clothing and foot wear. 
(a) Coal mining IV. Housing IV. Miscellaneous and 
(b) Mineral oils (V)  Clothing, bedding and services. 
(c) Electricity footwear 

Ill. Manufactured Products IV. Miscellaneous 
Food products 
Beverages, Tobacco and Tobacco products 
Textiles 
Wood and Wood products 
Paper and paper products 
Leather and leather products 
Rubber and Plastic products 
Chemical and Chemical products 
 on-metallic mineral products 
B a s ~ c  metals, alloys and metal products. 
Machinery and machlne tools. 
Transport equipment and products 
Other miscellaneous manufacturing industr~es 

Electora l  Ident i ty Cards 

322 JUSTICE GUMAN MAL LODHA 
PROF PREM SlNPjH CHANDUMAJRA 

Wl l l  the M ~ n i s t e r  of LAW AND JUSTICE b e  
pleased to state 

( a )  whelher  a scheme was launched at the 
national level to Issue electoral Identity cards In order 
to check the bogus voting, 

(b )  11 so the detalls thereof: 

(c) whether the Government have rev~ewed the 
inp lementat~on of the s a ~ d  scheme. 

(d )  I! so.  the details thereof alonghwith the State- 
wlse percentage of voters to whom ident~ty  cards 
have been Issued, 

'e l  whether any t ime Ilmit has been f ~ x e d  to 
comple?e tne s a ~ d  schemes, 

!f; if so,  the details thereof, and 

' g j  the total amoun! spent on lmplementat~on of 
:he sald scheme upto March. 19963 

THE FEINIS7ER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS LErJlSLATlVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI  RAMAKANT 
D KHALAP] fa: and !b)  In August 1993 tne Elect~on 
Comrn~ssion of lnd la dlrected the C h ~ e f  Electoral 

Off~cers of all States (except the State of Jammu 8 
Kashmlr) to arrdnge Issue of Photo Identity Cards to 
all electors In order to check bogus voting The entlre 
expenditure on the scheme was to be flrst met by the 
State Governments and later to be shared equally 
between the Centra l  Government  and  The State 
Governments 

( c )  and (d)  The E lec t~on  Commlsslon whlch IS 
p r l rna r~ ly  concerned  wlth the scheme has been  
reviewmg ~ t s  implementation on the basis of weekly 
progress reports subm~tted to it by the Ch~ef  Electoral 
Officers of varlous States However, towards the end 
of February,  1996 .  the  C o m m ~ s s ~ o n  t e m p o r a r ~ l y  
suspended till the completion of general elections, 
s u b m ~ s s ~ o n  of p rogress  repor ts  w l th  regard  to 
implementat~on of the scheme. A statement glving 
the State-wlse percentage of voters to whom delect- 
free Photo ldentlty Cards were issued 1111 23 2 1996 
is enclosed as Statement. 

(e)  and (f) The Commission had originally flxed 
30 11 1994 as the deadllne for completion of the 
scheme T h ~ s  deadllne was, however, extended from 
tlme to t ~ m e  and it was last extended upto 31.3 1996 
The fresh deadllne has not yet been f ~ x e d  by the 
C o m m ~ s s ~ o n  

(g)  A sum of Rs 423.3 crores has ben released 
by the Central Governmenl on the lmplernentat~on of 
the scheme upto March, 1996 
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STATEMENT 

S.No. Name of State/ Approximate percentage 
Union Territories of electors who have 

been supplied with defect 
free identity cards --- 

1. Andhra Pradesh 
2 .  Arunachal Pradesh 
3. Assarn 
4 Bihar 
5 Goa 
6 Gujarat 
7 Haryana 
8 Hirnachal Pradesh 
9 .  Jamrnu B Kashmlr 

10 Karnataka 
11. Kerala 
12. Madhya Pradesh 
13 Maharashtra 
14  Manlpur 
15 Meghalaya 
16 M ~ z o r a m  
17 Nagaland 
1 R Orlssa 
19 Punjab 
20 Rajasthan 
21 Slkklm 
22 Tarriil Nadu 
23 Trlpura 
24 Uttar Pradestl 
. 5  West Bengal 

U N / O N  TERRITDRIES  
1. Andanian K Nicobar Isrands 
2 Chandigart i  
3 Dadra B Nagiir Havell 
4 Daman & Diu 
5 D e l h ~  
6 Lakshadweep 
7 Pondicherry 

N I I 
5 7 *io 

N I I 
129b 
5 1  % 
6 6 % 
7 9 9 0  
569; 
- 

134' 
Ni l  

22Cc 
75"" 
74',1, 
4 9 = < ,  

N I l 
N I I 

f j Z N 1  
64':) 
39" "  
FP'c 

NI I  
Ni l  

1 s o *  

83'0 
62'0 

31'0 
43'0 
6 1 O v  

R e " >  
84'0 

.. . - - .- . - .- . . - , ... -, . . - -. -. . . . . . .. ---.- .. . .. . , - . - . - 
Scheme hns no1 been extended to .lammu 8 hashnllr 

Submiss ion  of B.E.F. Statements 

323 SHRI SRIBALLAV PANIGRAHI Will the 
Mlnlster of FINANCE b e  ploased to state 

(a)  whether 11 IS mandatory on the part ot banks 
and other authorised torex d ~ n l e r s ~ a g e n t s  to submit 
Bill of  Entry Form statement to RRI periodically. 

(b) if so,  the details of such B E .F  statements 
during the last two years against the remittances of 
which goods have not been received w i th~n  a p e r ~ o d  
of three months, six months, and one year and the 
value thereof in terms of rupees; and 

(c)  the action taken or proposed to be taken 
agalnst the defaulting banks for not subrnlttlng the 
statements? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
Yes, Sir. 

(b)  The lnforrnatlon is belng collected and shall 
be placed on the Table of the House. 

( c )  RBI  takes up the mat ter  w i th  defaulting 
Importers and In case evidence of import is not 
submitted, the matter IS reported to  Enforcement 
D~rectorate in the case of Importer other than publlc 
sector undertakings In the case of PSUsIGovernrnent 
Depar tments  the  i ssue  1s p u r s u e d  w i th  Ch ie f  
Execut !ve of the concerned  P S U I a d m i n i s t r a t ~ v e  
Mlnistry concerned 

Funct ion ing of Impor ted Sh ips  

324 SHRI JAI PRAKASH AGARWAL W ~ l l  the 
M ~ n ~ s t e r  ot SURFACE TRANSPORT b e  pleased to 
state 

f a 1  whether the Government have procured some 
foreigr: sh~ps  during the last three years, 

ib :  11 so the cornpanles trom which these shlps 
we!e procured and the total expenditure incurred 
!b~ereon 

( c )  whe ther  t h e s e  sh lps  a r e  f u n c t l o n l n g  
sat~sfactorrly 

(d l  11 so. the details thereof and ~f not,  the reasons 
therefor. 

(e i  whether the Government have detected any 
irregularltles In procurement of these ships, and 

( t i  it so .  the details thereot? 
THE MINISTER OF SURFACE TRANSPORT 

(SHRl T G .  VENKATRAMAN) . ( a \  to ( f !  According to 
the Merchant Shlpplng Act.  1958,  thls Mlnistry IS 
prlmarlly concerned with sea-gclng Mercantile Shlps 
exceeding 15 tons net The Government of India have 
not procured any such ships durlng the last three 
years However. the Shlpping Corporation of l n d ~ a  a 
Publlc Sector Undertaking have acquired 11 such 
s h ~ p s  costlng US $491 50 million trom abroad durlng 
the last three years as per enc losed S t a t e m e n !  
These  s h ~ p s  are repor ted  to b e  functioning 
satistactor~ly 
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STATEMENT 

Vessels Acquired by the SCI  during 
the last three years 

S.No. Name of the Vessel Seller Pr ice 

1993 
1.  Rabindernath Tagore 
2 .  Lal Bahadur Shastri 
3 ,  lndira Gandhi 

1994 
1 .  B.C. Chaterjee 
2 .  Rajiv Gandhi 
3 .  Ankleshwar 
4 .  Gamdhar 

1995 
1 .  Maharaja Agrasen . 
2.  Julelal  
3 .  Gurau Gobind Singh 
4 .  Basveshwara 

Mls 
MIS 
MIS 

Mis 
M/s 
MIS 
MIS 

M s 
MIS 
M 1s 
Mis 

Daewoo Corporation, Korea 
Hyundai Heavy Industries, Korea 
Hyundai Heavy Industries, Korea 

Daewoo Corporation. Korea 
Hyunda~ Heavy Industries. Korea 
Samsuang Corporatlon. Korea 
Samsuang Corporatlon. Korea 

Hyundai Heavy Induslrtes. Korea 
SDS Shipping, Norway 
Hyundai Heavy lndustr les Korea 
Sovcharl. Switzerland 

(US S in  mlllion) 

Total - - m. 

491  50 

Sodhani  Committee 

325.  SHRl MANIKRAO HODLYA GAVlT Will 
the Minster of FINANCE be pleased to state 

(a)  whether the Government have approved some 
of the recommendat~ons of the Sodhanl Committee 
on Investment from non-resident lndlans overseas 
bodies. corporate bodies and persons of l nd~an  orlgln 
particularly to bolster portfol~o Investments, and 

!t) 11 so,  the details regarding the new guldel~nes 
followed In t h ~ s  regard? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS fSHRI P CHIDAMBARAM) fa j  
and fb ) .  A Worklng Group se! up by the Reserve 
Bank of l n d ~ a  (RBI) to look Into the various schemes 
and Incentives available to Non-Resident I n d ~ a n s  
fNRls) submitted ~ t s  recommendat~ons to RBI In May. 
1495  The recommendatrons Include revamping of 
the existing investment schemes w ~ t h  reference to 
their relevance In the liberallsed ecenomy and steps 
towards s i m p l ~ f i c a t ~ o n  of approva l  p r o c e d u r e s .  
Government has considered and concurred w ~ t h  a 
number of these recommendations whlch have been 
o p e r a t ~ o n a l ~ s e d  by  R B I  as  p e r  the  S t a t e m e n t  
attached. 

STATEMENT 

General Perm~ssion to OCBs for sale of shares 
acqulred under por t fo l~o Investment schemes, 

General Perm~ssion for sale of shares by NRls l  
OCBs acqulred on repatnat ion bas ls  under  
dlrect Investment schemes prov ided sale 1s 
through recogn~sed Stock Exchange 

S l m p l ~ f ~ c a t ~ o n  of the procedure for grant of fmal 
permlsslon for ~ssuelexpor l  of shares to NRls 

General permlsslon to NRls for subscription to 
the Memorandum and Artlcless of Assoclatlon 
of lnd~an companles, (wh~ch earher covered only 
companles engaged In lndustrlal act~vlt les),  has 
been extended to all cornpanles i r respecl~ve of 
the actlvlty undertaken by the company. 

Easing of formallties for opeinng Non-Resident 
Ordlnary (NRO) Account 

D l s p e n s a t l o n  of t h e  r e q u i r e m e n t  of p r i o r  
pe rmlss lon  by  R B I  for  remittance of s a l e  
proceeds of shares (net of taxes) l o  ollsot loans 
raised abroad on securlty of shares of Indian 
comapnles. 

Permission l o  Author lsed Dealers (ADr )  to 
exlend rupee loans to NRls tor acquisition of 
resldontlal houses in  lndla con lo rm~ng to the 



53 Wrltten Answers ASADHA 21, 1918 (Sake) Written Answers 5 4 

terms and  cond l t i ons  fo l lowed by  Housing 
Flnance Companies. 

8 ,  Permiss lon  to  Ind ian  C o m p a n i e s  to  grant  
1 housing loans to  NRI  Staff deputed abroad 

u n d e r  t h e  c o m p a n y ' s  Staff  H o u s i n g  L o a n  
S c h e m e  s u b j e c t  t o  repayment  in  fo re ign  
exchange. 

9. General permission to lndlan Companies lor 
payment of interest on delayed refund of share 

.subscription. 

10. Safe custody of securltles on behalf o l  NRls/ 
OCBs permi t ted to  b e  done by Inst i tut ional 
custodians beside ADS 

Four  Lanp  Highway Track i n  Tamil Nadu 

326.  SHRI D. VENUGOPAL . Will the Mlnister 
of SURFACE TRANSPORT be p!sased to state 

(a) whether there is four lane highway track In 
all over the country: 

(b)  if so,  the details thereof 
(c)  whether the Government are aware that there 

is two lane hlghway track In Tan11 Nadu 
(d )  if so .  whether the Government prop3se to 

convert 11 into four lane, and 
( e )  11 so the details thereof and lhi? !)me by 

whlch I: is llkely to be converted3 

THE M I N I S T E H  OF SURFACE T R A N S P 3 R T  
(SHRI T G VENKATRAMAN) (a )  At present orily 
about 2°,0 length of total National H~ghway network 

. 19 the country 1s tour lane 
(b) The details are enclosed as Statement 

(c)  Yes, S I ~  
(d)  and ( e )  lnvest lgat lons for converting two 

lanes into four lanes are neces; -I-:' r ? d  as such ~t 
1s too early to indlcate a def ln~te tlmeame lor such 
conversion 

STATEMENT 

Details of four lane Nafronal 
H~ghwa) '  ln t h e  country 

- 

1 Andhra Pradesh 2 8 
2 .  Arunachal Pradesh 
3 .  Assam 
4 .  Bihar 15 
5 Chandigarh A - _ _ _ _ , _ .  "-__ ___."_ --.----- - 

Delh i  
Goa 
Gujarat 
Haryana 
Hlmachal Pradesh 
Jamrnu 8 Kashrnlr 
Karnataka 
Keralz 
Madby? Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Muoram 
Nagaland 
Or~ssa  
Pondlcherry 
Punjab 
Rajasthan 
S~kk lm 
Tam11 Nadu 
Trlpura 
3t:ar Pradesh 
West Bengal 

White Paper o n  PSUI 

327 CR RAMKRISHAN KUSMARIA 
SHRI VlNAY KATIYAiI 

W ~ i i  the Mlnlster of INDUSTRY be pleased to 
state 

(a )  whether the Government propose to Issue a 
whlte paper on status and future of publlc sector 
enterprises 

jb) 11 so, the details thereof; and 
i c )  11 not,  the reasons therefor' 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) . (a1 to ( c )  There 1s no proposal to Issue a 
whlte paper on the status and future ot the publlc 
sector enterprises at the present 

Manufacturmg of AnIan C a r r  in India 

328 SHRI K C KONDAIAH Will the Mlnister 
of INDUSTRY be pleased to state 

( a )  whe thor  leading J a v a n e s e  a u t o m o b ~ l e  
company IS plannlng to manutacture a low cost Asla 
Car In Indla. 
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(b) whether the manufacturing of the said car 
shall be in public sector; and 

(c)  if so, the terms and conditions laid down for 
the purpose? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) Government is not aware of any plan 
for setting up any unit by a Japanese automoblie 
Co. for manufacture of such a car. 

(b) and (c) .  Do not arise. 

Demand a n d  Supply  o f  Cement i n  Assam 

329. S H R I  K E S H A B  MAHANTA : Wi l l  t h e  
Minister of INDUSTRY be pleased to state : 

(a)  the consumption and production of Cement in 
Assam during each of the last three years: and 

(b )  the steps being taken to br idge the gap 
between demand and supply of cement in the State? 

THE MINISTER OF INGUSTRY (SHRI MURASOLI 
MARAN) ( a )  On the b a s s  of statistical reports 
published by the Cement Manufacturers Association, 
the consumption & production of cement in Assarn 
during the last three years is as follows : 

Year Production Consurnptlon 

(In lakh tonnes) (In lakh tonnes) 
1993-94 1 4 8  4 95 
1994-95 1 54 5 36 
1995-96 1 56 4 35 

Product ion data of mtni cement plants 1s not 
marntained centrally 

( b )  C e m e n t  I n d u s t r y  i s  decon t ro l led  and  
de lcensed  and entrrepreneurs are free to set up 
cement  unrts a n y w h e r e  sub jec t  to l o c a t ~ o n a l  
ciearance Government is p r o v ~ d ~ n g  all mfrastructural 
suppor t  to the  indus t ry  t o  maxrmlse  cement  
production Rai l  wagons are suppi ied to Cement 
plan% on a prlority b a s s  for transporting cement to 
a e f ~ c ~ l  areas 

Surcharge Levied o n  Income-Tax 

3 3 t  SHRI MUNAWWAR HASSAN W ~ l l  the 
M ~ n ~ s t e r  of FINANCE be pleased to state 

!a)  w t ~ e t h e r  su rcharge  o n  Income tax was  
rmposed at the tlme when the country was faclng 
natural caiamlty some years back. 

( 5 )  whether this surcharge on Income tax IS still 
cont inuing, 

(c) if so, the j us t~ fca t ion  therefor 

(d) whether the Government distribute the income 
earned on this account among States also; 

(e) if so, the percentage thereof; and 
(f) if not, the reasons therefor? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
Yes, Sir. Surcharge at the rate of 5% of income tax 
was imposed to meet the formidable after-effects of 
the drought of 1987-88. 

(b) and (c) .  Surcharge initially imposed at the 
rate of 59'0 as mentioned in the answer to part (a),  
was increased from time to time to 12% in the case 
of non-corporate assessees and to 15% in case of 
companies to mobilise resources Surcharge in the 
case of non-corporate assessees was abol ished 
through Finance Act, 1994. However, surcharge In 
the case of domestic companies c o n t ~ n u e s  to be 
levied for revenue reasons, 

(d) No. Sir. The surcharge is collected for the 
purposes of the Unlon only and 11 is not dlstrlbuted 
among the States. 

(e) In v ~ e w  of the answer to part (d ) ,  t h ~ s  does 
not arise. 

(1) In vtew of the answer to part (d ) ,  this also 
does not arise 

Debt burden  

331 SHRI RAMASHRAY PRASAD SlNGH Will 
the M~nister cf FINANCE be pleased fn state 

(a ]  the per caplta debt burden In the country as 
on date: and 

(b)  the amount of Interest to b e  paid thereon? 
THE MINISTER OF FlNANCE AND MINISTER OF 

COMPANY AFFAIRS rSHRl P CHIDAMBARAM) . (a )  
The per caplta Internal and  external debt of the 
Government works out to Rs 3272 and R s .  1601 
respeclwely In 1995-96 

( b )  Total In te res t  p a y m e n t  o n  i n t e r n a l  a n d  
external debt of Government is e s t ~ m a t e d  at Rs 
271 66 crores In 1995-96 (RE) 

[Eng l ish ]  

ADB Col laborated H ighway  Pro ject8 

332 DR K R U P A S I N D H U  B H O l  W i l l  t h e  
Minister of SURFACE TRANSPORT b e  pleased l o  * 
state 

( a )  the detai ls of the h ~ g h w a y  projects b e m g  
implemented I n  collaboration w l l h  t h e  Asran 
Development Bank, 

( b j  the f u n d s  ob ta ined  f r o m  A D 0  for  t h o s e  
projects. 
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(c)  the progress of each project as on  date;  THE MINISTER OF SLJRFACE T R A N S P O R T  
and (SHRI T.G VENKATRAMAN) : ( a )  to (d) .  The details 

of the highway projects being implemented with loan 
(d) the target period fixed 'Or lhe Of assistance, from Asian Development Bank are given 

(each of these projects? in the enclosed statements-I, II and I l l .  

STATEMENT-I 

Detai l  01 First Road lmprovement Projects under A D 8  Loan Assistance 
Loan No 918-lnd 

Loan Amount US 8 188 00 mi l l~on  
Funds obtained from ADB- US $ 133.2 milhon (Upto May, 1996) (Rs, in crore) 

S State N H Name of Works 
No. No 

-- - -- -- - 

Length Sanc- Physlcal Target date 
~n km t ioned Progress of completion 

cost in Jo upto 
May. 96 

NATIONAL HIGHWAY PROJECTS 

1 .  Andhra Pradesh 5 

2 Haryana 

1 
3 .  Uttar Pradesh 2 

Widen~ng to 4  lanes 46 33 83 33 80 95 Dec 96 
from km 35810 to km 
3951876 of Vilayawada 
sectlon & km 01'0 to 2'837 
of V~sakhapatnam 
Bhubaneshwar sec t~on  of 
NH5 mcludlng strength- 
enmg of exlst~ng 2 lane 
carrlageway 

4 lantng of Delhi- 56 53 68 91 59 50  Sep. 1997 
Mathura sect~on of 
NH2 from Ballabhgarh 
lo  Haryana-Ultar Pradesh 
Border (km 37.30 to km 93 83)  
In Haryana 

4 lanlng of Delhl- 54 58 64 00  58 50 Sep. 1997 
Mathura sect~on of 
NH? from Haryana-U P 
Border lo Mathura 
(km 93 83 to km 148 331 
In Uttar Pradesh 
. ,, .- , - 
Sub-Total 157 36 2 f 6 . 2 4  

STATE ROAD PROJECTS 

1. Andhra Pradesh . 

2 Karnataka v 
3 .  Tamil Nadu 

Improvement of 214 97  70  00  67 .27  March. 97 
Hyderabad-Ramagundam 
Road 

Improvement of 132 40  65 00  100  00  Completed 
Ankola-Hubh Road 

Improvement of East 166 6 0  63 00  62  61  Sep 1997 
Coast Road - -..... .. -. . , , . 
Sub.Total 513 97 198 00 
Grand Tolal ---- 671 83 414 .24  -------- - 
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STATEMENT-II 

Detail of Second Road Improvement Projects under ADB Loan Assistance 
Loan No. 104 1-lnd. 

Loan Amount : US $ 250 million 
Funds obtained from ADB- US $ 145.2 million (Upto May, 1996) 

(Amount in R s .  crores) 

S. State N . H  Name of Work Length  S a n c -  Phys lca l  Target date  
N o No .  in km.  t i oned  Progress  of comple t ion  . . 

cost  in  O h  upto  
May, 96 

NATIONAL HIGHWAY PROJECTS 

1 .  Karnataka 7  

2. Kera la  4 7 

STATE ROAD PROJECT 

1 Andhra Pradesh - 

2  O r ~ s s a  

3 U!!ar Fradest ,  

4 .  West Benga l  

Widening to 4 lanes 2  5  48.1 1 73.00 June ,  1997 
8 Strengthening o f  the  
exist ing pavement of the  
Bangalore to  Karnataka l  
Tamil Nadu  border 
sect ion ( km 8 km 33)  o f  
N H  7  

W ~ d e n i n g  to  4 lanes 
8 Strengthening of  
existing pavement of 
Alwaye to Vy t~ l l a  8 
Aroor -Sher tha~ la i  8 
Strengthening Vyt l l la-Aroor 
sect lon of N H  47 

W ~ d e n ~ n g  to 4 lanes 
8 Strengthening of the 
existrng pavement of the 
Ac hro l -Kotput l~  s e c t ~ o n  
(km 162 500 to 231 00) 

4 7 93 97 3 2 . 2 7  Dec ,  1998 

6 9 93 66 71 e0 J u n e ,  1997 

Sub Total 14 1 -- *I-- ._.I 
235 74 

Improvement o! 54 00 34 03 89 70 Oct  1996 
Kaktnada.Rajanagram 
R o a d  

Improvement of 164 00 189 30 7 2  56 J u n e ,  1997 
Rourke la-Sarnba lpur  
R o a d  

Impvovement of 182 G O  108 67 31 8 5  June, 1998 
Varanas l -Shak t~  nagar 
R o a d  

improvement of 152 00 2 0 5  00 38 06 D e c .  1988 
Panagarh -Moreg ram 
S o a d  

---.------ --.-------- .-- - "-- .,----- ._---_.. .--__ --...--.,.. _ _.., ._ . . -.- ..... .I._-,... _.-. 
Sub-Tota l  552  00 537 00 
Grnd To;al -- 693 00 772 71 

--.," ....._-- --... _ _  .. 
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Detai l  o f  Third Road Improvement Project under ADB Loan Assistance 
Loan No 1274-lnd. 

Loan Amount . US $ 245 m~l l ion  
Funds obtained from ADB- Nil (Upto May, 1996) 

(Amount in Rs crores) 

S.  State N.H Name of the Work 
No. No.  

Length Approved Remarks 
k m cost in 

Rs.  Crores 

2. Rajasthan 

-- - - - - 

1 Haryana B 4  lanlng ~ n c l u d ~ n g  7 0  55  177 86 1 Executmg Agency 
strengthen~ng of N a t ~ o n a l  Hlghways 
exlstlng 2  lane pavement Author~ty of l n d ~ a  
of Gurgaon-Haryanal (N HA I) 
Rajasthan Border 
(krn 36 68 to 107 18)  

8  4  lanlng inc lud~ng 5 5 . 3 8  120 64 2 .  NHAl has received 
strengthen~ng of the tenders. These are 
exlst~ng 2  lane pavement being processed for 
of Haryanal early finalisation of 
Rajasthan Border to contract agreements 
Kotput l~  (km 107.18 l o  It is too early to indicate 
162  5 0 )  the target dates of 

complet ion. 

3  West Bengal 2  4  laning ~ n c l u d ~ n g  4  2 143 .35  
strengthenlng of exist~ng 
2  lane pavement of 
Ran~gan l  to Panagarh 
(krn 474 to 516)  

4  Bihar 

b 
2 4  laning ~ n c l u d ~ n g  42 7 127 .89  

slrengthen~ng of existing 
2  lane pavement of 
Barwa adda to Barakar 
(krn 398 75 to 441 44)  

5 .  Andhra Pradesh 9 Strengthen~ng of 4  8 67  32 
exlstlng two lane carnage. 
way on Nand~garna to 
Vtjayawada (km 217 
lo  265) sectlon lncludmg 
lour l a n ~ n g  from 
(km 252 to km 265)  

6  Andhra Pradesh 5  Strengthening of 7 4  08 132 4 2  
exls t~ng two lane carriage. 
way of V~jayawada to 
Eluru (km 3  4  to 52 8  8 km 
69  2 to 7 5 )  including 4  

7 l an~ng  from krn 3  4  to 
13 8 a 1 7 8 8  km long 
bypass lor Eluru town 
(km 53 80 to 69.20)  

- 
Total 332 .7  1 - 772 .48  
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Maintenance Work o f  Nat ional  
H ighways  o n  Agency Bas is  

333. SHRI MOHAN RAWALE : Will the Minister 
of SURFACE TRANSPORT be pleased to state : 

(a)  whether the maintenance work of National 
H lghways  has  b e e n  e n t r u s t e d  to  t h e  S ta te  
Governments on agency basis; 

( h )  if so,  the details thereof; 

( c )  whether the Government of Maharashtra has 
made any representations to the i ln ion Government 
pointing out that Maharashtra has been getting less 
than its fair share of allocations for original works, 
maintenance and repairs of Natlonal Highways; 

(d )  if so, the details thereof; and the reaction of 
the Union Government thereto; 

(e)  whether the Union Government propose to 
allocate more funds to the State for the purpose; and 

(f) if so, the details thereof? 
THE MINISTER O F  SURFACE TRANSPORT 

(SHRI T. G .  VENKATRAMAN) : (a)  and (b). Yes. Sir. 
Nine per cent agency charges are pald to the State 
Governments for the maintenance work of National 
Highways done by them, on  behalf of the Central 
Government. 

(c) to (1) Availability of funds for maintenance 
and repair of National Hlghways is generally of the 
order of 50-55*h of the requi rement .  as per  the 
approved norms. As such, the short-fall has to b e  
borne by all the State Governments equally. However, 
f u n d s  are a l loca ted  to the S ta te  Governments  
generally on pro-rata basls (based on  length and 
wldth of the carriageway of National Hlghways in a 
particular Statej for normal maintenance. 

Robbery I n  PNB, Gwal ior  

334. SHRl DADA BABURAO PARANJPE . Will 
the Mmlster of FINANCE be pleased to state , 

!a) whe!her the Government are aware of the 5-  
lakh robbery rn Funlab National Bank Gwallor on  
March 16. 1996 ,  

(b j  if so whether any enquiry has since been 
conducted rn the matter, and 

!c )  I! s o  the  o u t c o m e  thereo f  and  t h e  
p r e c a u t ~ o n a r y  mclarures t a k e n  t o  avo id  s u c h  
recurrence In future? 

THE MINISTER OF FINANCE AND MlNlSTER OF 
COMANY AFFAIRS ISHR!  P CHIDAMBARAM) , 

(a) to (c) Punjab National Bank (PNE! has reported 
t h a t  the re  w a s  no lnctdent  o f  robbery  In  P N B  
i n  Gwalior o n  16  3.1 996 However, an Incident of 

robbery took place at the Chetakpurl Qwalior branch 
of PNB on 16.5.1996 In whlch an amount of Rs. 5 
lacs was looted by  three armed robbers from the 
cashier during the course of cash remittance from 
branch to currency chest. The cashier and a daily, 
wage worker sustained injuries when flred upon by 
the miscreants. An FIR has been lodged wlth the 
police, The matter has been taken up by the bank 
w i th  s ta te  author l t ies for i nc reas ing  t h e  po l i ce  
patroll ing in the area. An arrned bank guard has 
been provided to  the branch. The bank  has also 
advised its Zonal and Regional Managers to ensure 
proper securlty arrangements at the branch. 

Del icencing I n  lndus t r ie r  

335. DR. M.P. JAISWAL : 
SHRI SURESH KALMADI : 

Wi l l  the Minister of INDUSTRY b e  pleased to 
state : 

(a)  whether the Government propose to delicence 
various industr ies reserved for the publ ic sector 
undertakings and small scale sector; 

(b) if so, the details thereof and the reasons 
therefor: and 

(c)  the names of such industries? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . (a)  to (c) At present there are six industries 
reserved  for Publ ic  Sec to r ,  and  8 3 6  I tems a re  
reserved for manufacture in 'Small  Scale Sector ' .  
Revtew of the reservation/dereservat~on of industries/ 
Items for 
continuing 

336 

Publ lc Sector ISmal l  Scale Sector  is a 
process. 

E lec to ra l  R e f o r m r  

SHRI RUPCHAND PAL : 
DR T SUBBARAMI REDDY 
SHRI HANNAN MOLLAH : 

Wi l l  t he  M l n ~ s t e r  o f  LAW AND JUSTICE b e  
pleased to state : 

(a)  whether the Government are considering any 
concre te  p r o p o s a l  to  m a k e  r a d l c r l  c h a n g e s  I n  
electoral reforme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT , 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) : (a) and (b) The Government propores 
to d iscuss short ly various p ropora ls  on  Electoral 
R e f y m s  wlth leaders of variour poll l ical parl les and 
i s  keen to finalise a package on  Electoral Reformr 
o r  r o o n  as porr lb le .  
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(b) the number of vacancies of judges lying 
vacant  out  of the  to ta l  sanct ioned pos ts  as on  
December 31, 1995, Court-wise; 

(c) the number of vacant posts filled up out of 
them upto May, 1996, and 

(d) the steps taken or proposed to b e  taken to fill 
up the remaining vacant posts, Court-wise? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) : (a) to (c) .  The requisite information is 
given in the enclosed Statement. 

(d )  The  p rocess  of consu l ta t ion  among the 
concerned Constitutional authorities for filling up the 
exst ing vacancies of Judges in the Supreme Court 
and various High Courts is on .  

STATEMENT 

S.  H ~ g h  Court Sanct ioned Appoint- 
N o Strength Vacancies ments 

(As on 31 . l 2 . l 9 9 5 )  made 
during 

1.1.96 to 
30.5.96 

1 .  Al lahabad 
2 Andhra 

Fradesh 
3 .  Bombay 
4 Calcutta 
5 De lh l  
6 Gauhati  
7 Gujarat 
8 H ~ m a c h a l  

Pradesh 
9 Jammu 8 

Kashmir 
10. Karnataka 
11 Kerala 
12 Madhya 

Fradesh 
13. Madras 
1 4 .  Orlssa 
15 Patna 
16 Punjab B 

Haryana 
17 Rajasthan 
1 8 .  S i k k ~ m  

Total 545 5 2 6 3 

If Supreme Court 2 6  3 2 

l n v e r t m e n t  Protect lon Agreement  
w l t h  Thai land 

342. SHRI VlNAY KATIYAR : 
SHRI PANKAJ CHOWDHARY : 

Wil l  the Minister of FINANCE b e  p leased to 
state : 

( a )  whe ther  any  p r o p o s a l  for  s l g n i n g  a n  
investment protect ion agreement with Thai land Is 
under consideration of the Government; 

(b) if so, the salient features of the proposal; and 

(c)  the time by which the final decision is likely 
lo  be taken in this regard? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
The process of Negotiations on a Bilateral Investment 
Promotion and Protection Agreement (BIPA) with the 
government of Thailand has been ~ n ~ t i a t e d .  

(b) Negotiations on BIPA will be based on th' 
Ind ian  M o d e l  Text w h i c h  i n c l u d e s ,  in te r  a l i a ,  
protection of investments of either country in the 
other country. Most Favored Nat ion Treatment in  
respect  of Inves tments  and  inves to rs ,  Na t iona l  
Treatment for investments, settlement of investment 
d lspu tes  t h r o u g h  i n t e r n a t i o n a l  a rb l t ra t lon ,  
compensation in case of expropr~ation/nat~onal isat~on 
and facility for repatriation of returns etc 

(c )  Slgning of this Agreement will depend on 
su :cess fu l  conclusion o f  nego t la t lons  w l t h  the  
Government of Thailand. 

Outs tand lng  Income Tax 

343 SHRI TARACHAND BHAGORA : 
SHRI MAHENDRA SlNGH BHATI : 

Will the Minister of FINANCE b e  p leased to 
state : 

( a )  the  number o l  income tax payers  In the 
country agalnst whom an amount of Rs 5 lakh or 
more is outstandmg, State-wise; 

(b) the period since when the eaid amount is 
outstanding and the total amount mvolve Ihereln, 

( c )  the reason6 for not  recover ing  t h e  eald 
amount; and 

i (d)  the steps taken by the Qovernment to  recover 
the same? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). The der l red  information ia not  aval l rb ls .  
However ,  t h e  f o l l o w l n ~  i n l o r m a t l o n  r e l a t t n g  
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to outstanding demand as on  31.12.1 995 is given 
below : 

(1)  Age-wise analysis o f  arrear demand 01 
Corporation TaxNncome Tax 

4 (Rs. ~n crores) 

( i )  Over one year but Isss 
than 2 years 13069 57 

( i i )  Over 2 years but less than 
5 years 4367 88 

( i i i )  Over 5 years but less than 
10 years 963 81 

( iv)  Over 10 years 512.29 

(2 )  Amount-wise analysis ol arrear demand of 
Corporatron Tax/lncome Tax 

(Rs in crores) 

No Net Arrear 
(I) Cases upto 4624447 1641 61 

Rs.  one lakh 
(11) Over Rs one 89629 1080 09 

lakh but no! 
exceeding 
Rs 10 lakh 

( i i i )  Over Rs 10 8801 1502 83 
lakh but not 
exceeding 
Rs one crore 

( I V )  Over Rs one crcre 1372 5943 1 ! 

(31 The rnlormatron regard~ng  dosster cases 
o t  Outstandifig Demand exceedrng Rs one 
crore is grven below . 

? No 01 cases Outstandrng 
Demand 

West Bengal 
Maharashtra 
Delh l  
Punjab 
Haryana 

: J B K  
, M P. 

Gujarat 
Rajasthan 

I Kerala 
I Andhra Pradesh 

( R r .  In crores) 
869 59 

13527 5 1 
1024 05 

57 57 
19 10 
15 60 
48 38 

224.98 
6 0  70 

6 84 
59 92 
7 3  73  
30 47 
24 75 

227 51 
246.53 
160.37 

(c)  The following are generally the reasons for 
the outstanding demand : -  

( i )  Demand not falling due 
( 1 1 )  Demand claimed to have been paid but 

pending ver i l icat~on.  
( i i i )  Demand s tayed  by  Cour ts ,  Set t lement  

Comrnisslon, Tribunal and I.T. Authorities 
( iv )  Demand for whlch instalments have been 

granted. 

(d)  Various actions prescribed under the Income- 
tax Act, e .g,  attachment of movable and immovable 
properties of defauletrs, prosecution, imposition of 
p e n a l t i e s ,  de ten t ion  In  p r i s ~ n ,  a p p o i n t m e n t  o f  
recelver for management of defaulter's propert ies 
are taken for recovery of the outstanding demand. 
B e s ~ d e s  various steps are taken to effect recovery 
of demand lncludlng grant of lnstalments and where 
Issues are locked up In appeal, appellate authorities 
are reques ted  to d i s p o s e  of t h e  a p p e a l s  
expeditiously. 

In Ihe cases of arrears of tax due from Notifled 
persons lnvolved In security scam. as per provisions 
of the Specla1 C o ~ r t  Act all properties, both movable 
and immovable belonging to the Notl f ied person 
stand a!tached s ~ ~ u l t a n e o u s l y  with the issue of the 
Not i f~cat~on Therefore, ~ r !  respect of all demands that 
have slnce fallen Into arrear. the department has 
t , ! e d  appl~cat~ons wlth the Speclai Court for issue of 
drect ions to the Custodian to release funds against 
the tax dues 

Development  of lndustrier 

344 SHRl PRABHU DAYAL KATHERIA 
SHRI PANKAJ CHOWDHARY . 
SHRl SATYA DEO SINGH 

Will the Minister of INDUSTRY be pleased ,o 
state 

(a)  whether the Government have signed any 
agreement  wi th  the  G o v e r n m e n t  of J a p a n  for  
development  of sma l l  sca le  and  med lum sca le  
Industry. 

(b)  l f  so, the Sallenl features thereof, and 

(c )  the time by whlch Ihe said agreement IS llkely 
to be implemented? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) No. Slr 

(b )  and  ( c ) .  In  view o f  ( a )  a b o v e .  does  not  
arise. 
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Ident i ty  Cards t o  Income-Tax Payers 

345. SHRI PANKAJ CHOWDHARY : Wil l  the 
Minister of FINANCE be pleased to state : 

(a) whether the Union Government propose to 
issue new identity cards for the Income-tax payers; 

(b) if so,  the details thereof; and 
( c )  tJe time by which the final decision is likely 

to be taken in this regard? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (c ) .  Yes, Sir. As a part of the Comprehensive 
compute r l sa t ion  p r o g r a m m e  of the  Income-Tax 
Department laminated Permanent Account Number 
Cards to all income tax payers are being issued in 
the three c ~ t y  regions of Delbi, Mumbai and Madras 
initially. 

Meet ing w i th  Agr icu l tur is ts  

346 .  D R .  T. SUBBARAMI REDDY : Wi l l  the 
Minister of FINANCE be pleased to state : 

(a )  whether the F ~ n a n c e  Minister has recently 
met a g roup  of a g r ~ c u l t u r i s t s  and  sough t  t h e ~ r  
suggestions on the farm sector; 

(b )  if so,  the detalls thereof; and 
(c )  the details of the suggestions accepted and 

likely to be implemented? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) la )  
Yes Sir 

(b) The pre-budget meetmg drew attention to a 
number of issues such as 1he need for enhanced 
Investment ,  improvement  In rura l  in f rast ructure.  
removal of restrictions on movement of agricultural 
products and rat~onallsation of dutles on Inputs 

(c )  The relevant suggestlons/deliberations made 
In the pre-budget  meeting w ~ t h  F M  are careful ly 
considered for the budgetary exerctse. 

Pr ivat isat ion of Bankr a n d  F.lr 

347 SHRI S G N R WADIYAR :Wi l l  the Mlntster 
of FINANCE be pleased l o  stale 

la )  whether the Government propose to privatlse 
some public sectw banks and f inanc~al  inst~tut ions, 

fb) if s o  the detalls of such banks and f lnanc~al  
inst l lut lons, 

( c )  the reasons for taklng such a declsmn, and 
(d)  the steps taken In that direction so far? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
There is no proposal  under considerat ion of the 
Government at present to privatise the public sector 
b a n k s  a n d  f i n a n c i a l  i ns t i tu t ions  v l z ,  l n d u s t r l a l  
Development Bank of India, Industrial Reconstruction 
Bank of India, Export-Import Bank of India, National 
Housing Bank and National Bank for Agriculture and 
Rural Development. 

(b) to (d) .  Do not arise. 

Sett ing:up of Nat ional  Rura l  B a n k  

348 .  SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of FINANCE be pleased to state : 

(a) whether the Government have taken any final 
decision for setting up of the proposed National Rural 
Bank: 

(b)  if so, the details thereof and the proposed 
places where the Bank's branches are to b e  set up 
initially: and 

(c)  the steps taken so far towards setting up o f  
the Bank' 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a )  
to (c ) .  After cons ider~ng  a number of al ternat lve 
models for restructuring Regional Rural Banks (RABs) 
including National Rural Bank, it has been d e c ~ d e d  
!o revamp the RRBs by cleansing of thelr balance 
sheets on  a 'Stand a lone '  bas is .  Accord~ng ly ,  In 
pursuance of an  announcement  by  the F inance 
Minster in his Budget Speech on  28.02.94,  49 of the 
196 RRBs we,re taken up in the course of 1994-95 
for comprehensive restructuring including cleansir,q 
up of t k b r  balance sheets and  Infusion of fre.. 
capital. Equ~ty  support has been released for another 
batch of 53 RAQs In 1995-96 The objective IS to 
t ransform presen t l y  weak and  a ~ l i n g  RRBs Into 
financially v lab le  and  e f f e c t ~ v e  ~ n s t r u m e n t s  of 
decentra l~sed rural bankmg. 

Widening of NH No. 5 

349.  SHRI R. SAMBASIVA RAO 
SHRlMATl VASUNDHARA RAJE : 

Will the Minister of SURFACE TRANSPORT be 
pleased to state . 

(a)  whether the Unlon Government have takon 
up any programme of four.laning of Vi jayawade- 
Madras N a t ~ o n a l  Highway No 5 ,  Delh i -A jmer via 
Jalpur and Delhl-Bombay Natlonal Hlghway N o .  8 I;I 
vlew of regular traffic congestion ef fect~ng trade and 
commerce movement, 

(b) 11 so,  whether the land acquisltion work for 
four-laning has taken place and if so, the progress 
In thls regard, 
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(c) the target flxed for fully widening and make 
these operational; and 

(d) the funds allocated and utilised during 1995- 
96 and the current financial year? 

THE MINISTER O F  SURFACE TRANSPORT 
(SHRI T.G. VENKATRAMAN) : (a)  to (d). Yes, Sir. The 
4-lanlng work is being taken up in a phased manner. 
The detailed position is as under : 

(1 ) NH-5 Vljayawada-Madras 434  Krns 
(a) Chi lakalur ipet to Vijayawada-Km 355 to 

434 in Andhra Pradesh; land acquisition 
completed. Work has yet to be sanctioned. 

(2) NH-8 Delhi-Bombay 1514 Krns 
(a) Km 0 to 36.63 In Delhi - Completed 
(b )  Km 36.63 to 162 5 in - Land acqul- 

Haryana B Rajasthan. sitlon compl- 
eted and work 
sanctioned 

(c)  Km 162.5 to 231 00 In - Work in prog- 
Rajasthan ress targeted 

for completion 
by March. 
1997.  

Km 231.0 to Krn 248 in - Completed 
Rajasthan 

(d )  Length of 121.41 Km - Completed 
in scattered reaches 
in Gujarat. 

(e )  Length of 64 235 Krn - Land acqul- 
In scattered reaches in sition comple- 
Gujarat. ted. Work in 

Progress. Last 
~ e c t ~ o n  to 
completed 
December. 
1997.  

Employment  o n  Cornpaseionatc 
Ground8  i n  L.I.C., W t e t  Benga l  

350 .  SHRI AMAR ROY PRADHAN : Will the 
Mlnister of FINANCE be pleased to state : 

(a) the details of employees of Life Insurance 
Corporation of India, Jalpaigurl Division, West Bengal 
died during 1994 and 1995, and 

( b )  t h e  d e t a l i s  of the  d e c e a s e d  w h o s e  
dependants have not been provided wlth,employment 
on compasaionate grounds together with the reasons 
In each case and the time by which they are likely 
to get employmont? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). The information 1s being collected and will 
be laid on  the Table of the House. 

Fore ign Collaboration in Mehararh t ra  

351 .  SHRI KACHARU BHAU RAUT : 
SHRI DATTA MEGHE : 

Will the Minister of INDUSTRY be pleased to  
state the number of industriesfenterprises set up/ 
be ing  set  up  wi th  fo re ign  c o l l a b o r a t i o n  i n  
Maharashtra alongwith the details thereof, location- 
wise and project-wise? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : A total  no ,  of 667 proposals involving 
foreign direct Investment of Rs .  105467.20 mill ion 
have been approved to set up industrieslenterprises 
In the state of Maharashtra during 1.8.91 to 31.5.96.  

The details of such proposals viz. name of the 
ind lan  company ,  n a m e  a n d  c o u n t r y  o f  f o r e i g n  
col laborator,  e q u ~ t y l ~ n v e s t m e n t  involved,  i tem o f  
manufacture/act iv i ty are published by the  l n d ~ a n  
Investment Centre as a supplement to the Monthly 
Newsietter and coples of these are regularly supplied 
13 the Parllment Library. 

B lack  Money 

352 SHRl JAG MOHAN Will the Minister of 
FINANCE be pleased to sthte : 

( a )  the est~mated black/unaccounted' money in 
the country as at present; 

(b)  whether any study on 'pnva lence  of black 
morey has recently been conducted by  the Piannrng 
Cornmlsston or some I n d e p e n d e n t  a c a d e m i c  
institution or research body; 

(c) 11 so, the details thereof 
(d)  whether the quantum ot black money has 

risen steeply after liberalisation of economlc reforms, 

(e)  11 so,  the detalis thereof and 
(1) the measures taken or proposed to be taken 

to check the current trends? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS [SHRI P CHIDAMBARAM) : (a) 
to ( c l  No authentic Study has been made recently 
and hence it i s  not  poss ib le  t o  es t imate  black1 
unaccounted money in the country at prePent. As 
per the study made by -the National Instltute of Publlc 
Finance and Pollcy, Black money was est imated 
between Rs.31504 crore to Rs 36786 crore In the 
year. 1983-84 

( d )  and  je)  In  the  a b s e n c e  of any recen t  
authentic study, is not possible to state whether 
the quatum of Black Money has risen steeply after 
l iberalisat~on/economic reforms. 

(I) The Goverment has been taking necessary 
legislative, fiscal and administrative measures. as 
deemed appropriate, from time to time, to  curb the 
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generat ion and  growth of black money. Rate of 
taxation has been progressively reduced and slabs 
of income have been progressively rationalised. At 
the same t ime,  Income-tax Act,  1961 contains a 
number of provisions aimed at curbing the generation 
of black money. These include, inter aha, provisions 
regarding compulsory maintenance and  audit  of 
accounts in appropriate cases under section 44AA 
and 44A0,  restrictions on cash transactions under 
sect ions 4 0 A ( 3 ) ,  269SS and  269T,  p re -empt i ve  
purchase of proper t ies under  Chapter X X V  and  
provisions regarding penalties and prosecutions for 
punish ing tax defaul ters .  The Act also conta ins 
provisions regarding summons, surveys, searches 
and other investigations to detect tax evasion These 
provisions are resorted to in appropriate cases. 

Euro  lssues 

353. SHRI RAM NAlK : 
SHRI MANIKRAO HODLYA GAVlT 

Wil l  the Minlster of FINANCE b e  pleased to 
state : 

( a )  whe ther  t h e  Government  have  recen t l y  
announced guidelines for Euro issues; 

(b) lt so. the detalls thereof and its impact on 
lnd ian  Corpora tes  a n d  n o n - b a n k l n g  f i n a n c e  
companles In GDR (Global Depository Ratio) market. 

( c )  whether there IS a demand for removal of 
restrictions over foreign loans on Euro issues; and 

(d)  if so, the reaction of the Unlon Government 
thereon? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)  
and (b)  On the basis  of a periodic review and  
assessment of the current economlc sltuatlon, the 
Government has announced on  19th June,  1996.  
through a Press Note revlsed Guldellnes for Euro 
i ssues  by  l n d ~ a n  C o m p a n l e s  The G u l d e l ~ n e s .  
interalla, provlde for 

Relaxation In track-record requirement for 
lndlan Companles ralslng Euro Issues to 
f ~ n a n c e  ~ n v e s t m e n t s  In  infrastructure 
projects, 
removal of restrictions on the number of 
Euro Issues whlch may b e  floated by a 
company or Group of companles in  a 
flnanclal year, 
Broadening the areas of deployment of 
Issue proceeds, 
Permlttlng Eanks. Fmanclal lnstitutlons and 
N o n - B a n k ~ n g  F l n s n c e  c o m p a n i e s  
(reglsterea wlth Reserve Bank of l n d l a ~  to 
l loat GDR ~ s s u e s  provlded that the Issue 

proceeds shall not b e  deployed in  stock 
markets and real estate sector. 

The successful tapping of the Global GDR market 
by lndian companies depends on a host of exogenous 
factors including movements in United States interest 
ra tes ,  a t t ract iveness of o ther  emerg ing  market  
equit ies, performance of the internat ional capltal  
markets, etc. 

( c )  and  ( d ) .  P roposa ls  for  f l oa t ing  Fore ign  
Currency Conver t ib le  Bonds (FCCBs)  b y  Ind ian 
companies should conform to the enduse norms 
p r e s c r i b e d  by  t h e  G o v e r n m e n t  for  E x t e r n a l  
Commercial Borrowings (ECB) from time to time. A 
relaxat ion has been  prov ided i n  the  Euro issue 
Guidelines dated 19th June, 1996 allowing lndian 
companies floating FCCB issues to utilise not more 
than 25Oio of the issue proceeds for general corporate 
res t ruc tu r ing  u s e s  including w o r k i n g  c a p i l a l  
requirements. Deployment of the balance FCCB issue 
proceeds, would continue to be in accordance with 
the ECB norms. 

F i l l ing u p  of H igh  Posts in G.I.C. 

354. SHRI SOUMYA RANJAN . W i l l  the Minister 
of FINANCE be pleased to state : 

(a)  whether the General lnsurance Corporatlon 
of l n d i a  and  i ts  subsidiary c o m p a n y , '  Or len ta t  
lnsurance Company Ltd.  have no  Cha~r rnan-cum-  
Managing Directors for the last about one year, 

(b)  if so the reasons therefor; 
( c )  whe ther  the  Chairman-cum-Managing 

Directors of three other subs~d la ry  companles of 
General lns lnance Corporalton are retiring in the 
next fews months, and 

P 

(d)  i f  s o  tbe sleps taken or proposed to be taken 
to 1111 up such h 9 h  ranklng posts In antlclpation of 
thelr retirement? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) . (a )  
and (b).  The post of the Chairman, General lnsurance 
Corporatlon of lndla fel l  vacant on 1st April, 1995 
Slnce no Internal c a n d ~ d a l e  from the Industry was 
found sultable for the pos l ,  Government advertised 
the post In the Natlonal Dailies of the counlry. The 
post  o f  Chairman-cum-Managlng Director  of the 
Oriental lnsurance Company Ltd has since been  
filled up w.0.f. 5th July, 1996 

(c )  and (d)  Tho post of Chairman-cumManaging 
Dlrecror o l  United lndia lnsurance Company Ltd. fell 
vacant on 1st June, 1996 The post of C h a ~ r m a n -  
cum-Managlng Director of New lndia Assurance Co 
Ltd as well as Natlonal lnsurance Company L ld  will 
lall vacant on 1st Oclober, 1996. All necessary ateps 
are belng laken by  the Government l o  1111 up these 
posts 
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Ice-cream Indus t ry  

3 5 5 .  SHRlMATl JAYAWANTI NAVINCHANDRA 
MEHTA : Will the Minister of INDUSTRY be pleased 
to state : 

4 
(a) whether many multi-national companies have 

s igned  t h e  p a c t s  w i th  Ind ian  I c e - c r e a m  
manufacturers; 

(b) if so,  the details thereof; and 
(c)  the reasons for allowing such pacts when 

manufactur ing of Ice-cream is reserved for small 
scale industry? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a )  and ( b ) .  MIS. Kwallty Frozen Foods 
have been granted approval to set up a joint venture 
w ~ t h  MIS. Baskin Robbins International Ltd. USA for 
undertaking act iv i t ies relat lng to franchising and 
marketing of Ice-cream produced by ~ndependent  
small scale units with their technolog~cal support 

(c)  The approval is subject to the condillon that 
( i )  they shall not manufacture items reserved for the 
small scale sector, and ( 1 1 )  the outflow of foreign 
exchange on  account of dividend payment will be 
balanced by export earnings. 

Revenue Earned Through Taxes 

3 5 6 .  SHRl RAMCHANDRA VEERAPPA Will the 
M~nls ler  of FINANCE be pleased to state 

( a )  t h e  to ta l  revenue  earned by  the Un lon  
Government through lncorne tax, exclse duty, customs 
duty and small savlngs d u r ~ n g  the last two years, 
State-wlse, 

(b) the amount glven back to each State out of 
the total revenue collected, and 

( c )  the number of Income tax assessees at 
present, State-w~se? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) 
(a)The total  revenue earned through lncorne tax, 
exc ise duty  a n d  cus toms duty  and  the amount  
collected through small savlngs durmg the last two 
years are given In the enclosed statement-l 

(b)  The share of income tax, basic excise dutles 
and additional exclse duties (In lieu of sales tax) 
pald to the State Governments durlng the last two 
Years was as under . 

( i )  1994.95 Rs 2 4 8 4 2  7 9  crores 
( i l )  1 9 9 5 . 9 6  Rs 29299  47 crores 

S ta le  w ise  da ta  are g iven In the enc losed  
statement-ll 

Further. 75°i0 of the net small savlngs collection 
in a Ststo is given as a long term loan to that Stale. 

(c) The number of effective income tax assessess 
as on 31 3.1995 was 1 ,02 ,84 ,606 .  Statewise figures 
are not maintained by the lncorne tax authorities. 

STATEMENT-I 

1 .  Customs 1994-95  26682 .73  
duty 1995-96(Prov.) 35500.31 

2 .  Central 1 9 9 4 - 9 5  37466 .55  
Excise duty 1995-96 (Prov.) 40784 .81  

Data on collection from Customs and Central  
Excise are not maintained State-wise. 

3 ,  lncorne Tax (includmg Corporation Tax) 

States year year '  

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

H~macha l  Pradesh 

Jammu 8 Kashm~r 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Maghalaya 

Muorarn 

Nagaland 

New Delhi 

Orlssa 

Punjab 

Rajsthan 

S i k k m  

Tamil Nadu 

Tr~pura 

Uttar Pradesh 

West Bengal -- 
Total - 17541.37 23625 .65  

Intormatlon for 199546 IS not ava~lablr at thla stage 
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[Trans la fion] 

B a n k  L o a n s  to p r lo r l t y  Sector 

357. SHRI MAHESH KUMAR M.  KANODIA : Will ' the Minister of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India has asked 
each of the banks to achieve the targets fixed for 
priority sector and  to take effective measures to 
remove the discrepancies; 

(b )  if so ,  the details thereof and whether the 
Government have conducted any study in this regard. 

(c) If so,  the details thereof, and 

(d) the dotails of the prlorlty sectors ident~f ied by 
RBI? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a)  
to (c )  Targets f ~ x e d  for lend~ng lo  the pr~ori ty sector 
by commerc~al  banks are glven below . 

( I )  Pub l~c  and prlvate sector banks 
Total pr ior~ty  sector 4 0  per cent of 
advances net bank credlt 

Total agr~cul tura l  18 per cent of 
advances nel bank cred11 

Advances lo  weaker 10 per cent of 
sec t~ons  net bank cred~t  

( ~ i )  Forelan banks operating In indla . -  
b Tatal pr~or l ty  sector 32 per cent of 

advances net bank cred~t  

Advances to Small 10 per cent of 
Scale Industr~es net hank credit 

Export c r e d ~ l  10 per cent of 
ne l  bank credll 

The performance of banks In lend~ng to priority 
sectqr  is r e v ~ e w e d  p e r ~ o d ~ c a l l y  through returns 
received from them. 

(d)  The segments lncluded in the prlorlty sector 
are as glven below 

( i )  Agriculture 

( l i )  Small Scale industries 

9 ( i i i )  S m a l l  Road  and  Water  Transpor t  
Operators 

(Iv) Retail Trade 

(v) Small  Business 

(vl)  Professional and Self-Employed Persons 

(vi i )  S ta te  S p o n s o r e d  O r g a n i s a t i o n s  f o r  
Scheduled CasteslScheduled Tribes. 

(vii i) Education 

( ix) Housing 

(x) Consumption Loans 

Export Credit forms part of the priority sector 
only for Foreign Banks operating rn India. 

[English] 

Loan  Appl icat ion Under  P.M.R.Y. 

358 .  SHRI R.L.P. VERMA . Will the Minister of 
FINANCE be pleased to refer to the reply glven on 
March 1, 1996 to the Unstarred question No .  589 
regarding loan appl icat ions under  P .M.R.Y ,  and  
state: 

( a )  whether the in format ion has s ince  b e e n  
collected; 

(b)  11 so, the details thereof; and 

(c)  11 not. the reasons for delay and the time by 
w h ~ c h  the information is likely to be collected7 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a )  
Yes, Sir 

( b )  Government of Nat ional  Capi ta l  Terr i tory 
(NGT) o l  Delhi has reported that prlvate sector banks 
are not part~cipatmg and have not been assigned 
any larget under P r ~ m e  M~n is te r ' s  Rozgar Yojana 
(PMRY)- In NCT of Delhl, no appl~cat ion has been 
forwarded to any private sector bank. Further. State 
Bank of l n d ~ a  (SBl). !he Convenor of State Leve l  
Bankers' Committee (SLBC) for the NCT of D e l h ~  
has reported that the Dlrector of Industries, NCT of 
D e l h ~  has advised that prlvate sector banks have not 
been allotted any target under PMRY scheme In NCT 
of D e i h ~  Reserve  Bank  of Ind ia  ( R B I )  h a s  
also c o n f ~ r m e d  that pr lvale sector banks had not 
rece~ved  any application under PMRY In NCT of 
Delhi  

RBI has reported that the prlvate sector banks in  
NCT of D e l h ~  are, however, giving loans for purchase 
of vehcles,  commercial or private, and for purchase 
of modern gadgats and extending overdraft faci l l t~es 
to the small and medium traders, industrialists etc 
The detal ls of these prlvate sector banks  which 
extended the said facll it les, alongwlth the faci l i t~es 
so extended during the last three years (as furnlshod 
by RBI), are enclosed as Statement. 

(c)  Does not arise 
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STATEMENT 

Loans for purchase o f  vehicles, commercial o r  private, purchase of modern gadgets end  overdraft laclllties 
for small  and  medium traders, industrialists by the private sector banks in  Delhi  lor  the last three years 

(Amount Rupees in Lakhs) 

S.No. Name of the Bank Loans for purchase of 
Vehicles etc. Modern gadgets 

No. Amount No. Amount 

Overdraft facilities to 
small & medlum 

traders, industrialists 
No. Amount 

The Bank of Madura Ltd. 3 4  
Bank of Rajasthan Ltd. 17  
The Punjab Cooperative 
Bank Ltd. 
The Vyasya Bank Ltd. 
The Bareilly Cooperative 
Bank Ltd 
Karur Vysya Bank Ltd. 2 8 
Bharat Overseas Bank Ltd. 3 2  
Jammu & Kashmlr Bank Ltd 7 4  
Catholic Syrian Bank Ltd. 2 2  
Federal Bank Ltd. 4 3 
The South Indian Bank Ltd. 173.  
Tamil Nadu Mercant~le 5 
Bank Ltd. 
The Nendugadi Bank Ltd 2 
The Sangli Bank Ltd 2 2 
UTI Bank Ltd 
Banaras State Bank Ltd 1 
Karnataka Bank Ltd. 3 2 
United Western Bank Ltd. 7 
Global Trust Bank Ltd 1 
Lakshmi Vilas Bank Ltd 4 
Bank of Punjab Ltd 971 5 
Ka~n l ta i  Bank Ltd 1 5  

- - -- -- 

Note . No fmanctng has been done by Canfurlan Bank Lld lndus Ind Bank, Tlrnes Bank and H D F C  Bank Ltd slncr 
the~r New Delhl branches were Inaugurated recently 

Data Prov~slonal 
Source Reserve Bank of Ind~a, Reg~onal Olllcs. NBW Ddhl 

Repair of Nat ional  Highway 
No. 17 i n  Kerala 

thereon, and the State Governmenl's par t~c lpa l lon,  if 
any in such projects? 

355 SHRl MLiLiAPPALLY RAMACHANDRAN THE MINISTER OF SURFACE TRANSPORT 
(SHRI T G VENKATRAMAN) , (a )  and (b) Special Wi l l  the Mln is ler  cl SURFACE TRANSPORT b e  repalrl t o  Dharmodam Bridge on NH.,7 h,8 been pleased to state 
sanctioned for Rs 4 83 Lakhs 

(a)  whether the major repair work of Arapuzha For the Arapuzha B r ~ d g e  on  Callcut Byprss  on bridge and other b r~dges  on Nat~onal  Wghway NO NH.17, a new bridge required 17 in Kerala have commenced: and 
The Slate Government 01 Kerala are to sxecule 

(b) i f  so. the expenditure llkely 12 be incurred these workr 
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Drunk  Dr iv ing  i n  Delh i  

360. SHRI ANAND RATNA MAURYA : Will the 
Minister of SURFACE TRANSPORT b e  pleased to 
state : 

(a)  whether attent ion of the Government has 
been drawn to the news item appearing in the Times 
of I n d i a ,  d a t e d  J u n e  21 ,  1 9 9 6  regard ing  fa ta l  
accidents by a drunk driver of a bus; 

(b) If so,  the details thereof; 
(c) the number of people booked for drunken 

driving in  Delhi during the last six months and the 
action taken against them; 

(d) the number of deaths caused due to drunken 
driving during the last one year, 

(e)  whether the Government propose to make 
s t r ingen t  law i n  th is  regard  t o  save  innocen t  
pedestrian in future; and 

(1) if so,  the detalls thereof? 
THE MINISTER OF SURFACE TRANSPORT 

( S H R I  T . G .  VENKATRAMAN)  : ( a )  to  (1) T h e  
information is being collected and w ~ l l  be laid on the 
Table of the House. 

D l r t r i bu t ion  o f  Mut i la ted Currency Note r  

361 .  S H R l  S O M J l B H A l  DAMOR . W i l l  t he  
Minister of FINANCE be pleased to state : 

(a)  whether some cases regarding distribution of 
mutilated currency notes by the nat ional~sed banks 
have been brought to the notlce of the Government 
during the last three months. 

(b )  If so ,  the details of banks alongwlth thelr 
branches involved therein: 

(c)  the de ta~ ls  of the enqulry conducted In this 
regard and the outcome thereof, and 

(d)  the act lon taken or proposed to b e  taken 
agalnst the persons found responsible? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
and (b ) .  Government has rece~ved a complalnt dated 
13 6 96 from an Hon'ble Member of Parliament stating 
that a customer of Dena Bank's Connaught C~rcus  
branch had o b l a ~ n e d  a payment of Rs 10001- in 
denommatton of Rs. 101. notes The packet 1s stated 
to  have con:a~ned 57 notes In mul t~ la tedlpasted/  
unusab le  c o n d ~ t i o n .  ln fo rmat lon  has a lso b e e n  
obtained from other na t~ona l~sed  banks Two banks, 
i .e . ,  Union Bank of l n d ~ a  and Bank of lndia have 
reported r e c e l v ~ n g  complaints in t h ~ s  regard The 
detalls of these are as under 

Unlon Bank of I n d ~ a  

The Bank had received a complalnt against their 
Sunder Nagar Branch, New Delhi regarding issuance 
of 80iled and mutilsted currencv notes. 
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Bank o f  lndia : 

Three cases have come to the notice of the bank 
as per details below : 

(I) Bullion Exchange Branch : On 20.3.96 the 
officials of Central Bank of lndia had called on  the 
branch with 3 packets of currency notes of 100 rupees 
denominations. One of the packets had the slip of 
the b r a n c h .  E a c h  p a c k e t  c o n t a i n e d  1 5 - 2 5  
manipulated currency notes, The currency notes were 
manipulated by joming plain paper on the left hand 
side or at the middle to the genuine portions (pieces) 
of currency notes, the note slip of Bull ion Exchange 
Branch had the account number of the account holder 
of the Branch written over the slip and had the stamp 
'machine counted' All the three packets had about 
516 staples, two of them were on the middle of the 
packet. It was apparent that the note slip bearing the 
name of Bullion Exchange Branch was reused on  
the packet to indicate that the packet was received 
from some customer and prepared by someone else. 
The remaining two packets contained the slips of 
other banks including a Co-operative Bank. 

(ii) Khodadad Circle Branch : On 22 .3 .96  the 
Bank had noticed one packet c l  hundred rupees 
denomination having about 8 staples, a few on  tho 
middle of the packet This packet was one of the 
p a c k e t s  r e c e w e d  f rom t h e  c u s t o m e r  w h o  h a d  
deposited Rs 1 lakh in cash .  Upon  scrut iny, 3 5  
man~pulated notes were found with the newspaper 
pasted in the middle or on  the left hand side of 
genuine pieces of currency notes. The packet was 
b e a r ~ n g  the note slip of State Bank of Mysore.  A 
complalnt has been lodged with the police and the 
35 manipulated noles have been handed over to  
them. The account holder concerned  has s tated 
having brought the particular cash from Pune. 

/I/;) Narlman Pam! Branch : As per the news item 
publ~shed in l n d ~ a n  Express M u m b a ~  e d i t ~ o n  dated 
20.5.1996. one Shri K.M Vak~ l  found 5 defectlve notes 
In one packet of fifty rupees denomination from the 
amount withdrawn from the Nariman Point Branch 
on 12 4 96 .  However, as Shrt V a k ~ l  had  a l ready 
opened the packet and brought the detective currency 
notes after considerable lapse of time and was not 
In a positlon to produce any documentary evidence 
such as note Slip, etc. it could not be eslabl ished 
that these defect lve notes were from the packe t  
r e c e ~ v e d  by h lm f rom the Bank 's  Nar lman P o ~ n t  
Branch 

(c)  On receipt of the complaint on 13.6.96 of the 
Hon'b le  Member or Par l iament ,  Government  h a d  
taken up the matter wlth Dena Bank. The complainant 
while approachmg the branch for exchange of 57 
notes was not able to produce the packet with bank's 
s l ~ p  and on account of that bank took the stand that 
the multi lated currency notes were not Issued by 
them Notwithstanding this, the Bank was advised 
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and has offered to exchange these notes with usable 
notes. The complainant has not so far accepted the 
issuable notes in exchange of the mutilated notes. 

(d) According to Reserve Bank of lndia some 
instances of a few note packets containing some 
notes made up of papers stuck on the left hand 
stiched portion were in circulation had come to their 
notice. Reserve Bank of lndia have issued a press 
release on 18.4.96 informing the public to check 
cur rency  n o t e s  p a c k e t s  r e c e i v e d  i n  t h e  da i l y  
transaction even if they bear banks stamp. As per 
the advise of Reserve Bank of India, Indian Banks' 
Association has also issued circular to all member 
banks detailing the modus-operandi of the miscreants 
and cautioning the operational staff to exercise care 
while accepting the cash. On the basis of complaint 
of t h e  H o n ' b l e  Member ,  Government  h a s  a lso  
requested Reserve Bank of lndia to issue fresh 
instructions to all banks to take adequate steps to 
p reven t  the  i ssu ing  of unusab le  no tes  to  the i r  
customers. 

B e n c h  of BlFR at  Calcut ta  

362. SHRI BASU DEB ACHARIA : Wi l l  the 
Minister of FINANCE b e  pleased to state : 

(a) whether the Government propose to set up a 
B e n c h  of B o a r d  of I n d u s t r i a l  and  F i n a n c i a l  
Reconstruction at Calcutta: and 

(b) if so ,  the details thereof? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)  
No  s u c h  p r o p o s a l  is u n d e r  consideration of 
Government at present 

(b) Does not arise 

Generat ion o f  Employment  Oppor tuni ty  
b y  NABARD 

363.  SHRI PlNAKl MlSRA : Will the Minister of 
FINANCE b e  pleased to state : - 

(a)  whether National Bank for Agriculture and 
Ru.r_al Development has a plan to generate massive 
employment ppportunlty by the turn of the century, 

(b) if so, the details thereof indcatmg the total 
contemplated Investment therern, and 

(c )  the progress made by the NABARD In that 
direction during the last two years, and the amount 
of investrnsnts made therem so far? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) , (a)  
to  (c )  N a t ~ o n a l  Bank  tor A g r ~ c u l t u r e  and  Rura l  
Development (NABARD) has reported that tt has not 
drawn up any specifrc plan for generat~on of massive 
employment opportunltres However, whlle NABARD 
is not c'lrectly involved in generation of employment, 

refinance is provided by It to  banks tor financing 
var ious  agr i cu l tu ra l  and  r u r a l  ac t l v l t i es ,  w h i c h  
provides gainful employment in  rural sector. 

Schemes sanctioned for refinance by  NABARD 
pertain to agriculture and all ied activities such as , 

social forestry, aquaculture, sericulture, mushroom 
cu l t i va t ion  a n d  v a r i o u s  o ther  o c c u p a t i o n s  i n  
t rad i t ional  a reas  l ike dai ry  development ,  sheep  
rearing, piggery, goat rearing, etc. NABARD has 
reported that it has provided an amount of Rs. 7,813 
crores in 1994-95 and Rs. 8,377 crores in 1995-96 
as refinance support for production and investment 
credit under various activities. 

Closure o f  Inst rumentat ion Ltd., Kotn 

364.  SHRI GlRDHARl LAL BHARGAVA : Wil l  
the Minister of INDUSTRY b e  pleased to state : 

(a) whether many units of Instrumentation Ltd. 
particularly in Kota unit are faclng financial strain; 

(b) if so.  the details thereof; and 
( c )  the measures belng taken to remedy the 

situation? 

THE MINISTER OF INDUSRY (SHRI MURASOLI 
MARAN) fa) Yes, Slr. 

(b) The Company is incurrmg losses as 11 is not 
able lo face increasing cornpetlt~on As a result, it IS 
facrng w o r k ~ n g  capital  constraint and difficulty in  
meeting various Irabil it~es. 

( c )  The Company  is a s lck company  under  
reference to BlFR as per provlslons o l  SICA. Non- 
Plan Budgetary support and funds for VRS are being 
provlded to the Company 

B e n c h o r  o f  A l l a h a b r d  H i g h  Cour t  

365 SHRI AMAR PAL SlNGH . 
SHRI SANTOSH KUMAR GANGWAR 

Will the Min is ter  of LAW AND JUSTICE b e  
pleased to state 

(a )  whether the Government propose to set up 
benches of Al lahabad Hlgh Court at Meerut and  
Barellly In accordance with the decision taken by 
the Government of Uttar Pradesh, 

(b) if so, the time by  whlch they are likely to b e  
set,  and 

( c )  11 not, the reaeons therefor? 
THE MINISTER OF STATE OF THE DEPARTMENT 

OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. K H A L A P )  : ( a )  to ( c ) .  T h e  Jnswant  S l n g h  
Commldsion recommended the establ ishment of a 
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permanent Bench of the Allahabad Hlgh Court at 
Agra and two clrcult Benches thereof at Nainital 
and Dehradun. The then Chlef Minister of Uttar 
pradesh proposed, In hls letter dated 7.1 1.94, that 
r e c o m m e n d a t i o n s  of t h e  Commiss ion  b e  
'implemented. H e  inter-alia Informed that the Chief 
Justice of Allahabed Hlgh Court dld not agree to 
the proposal. The next Chlef Minister stated in her 
letter dated 5.9.95 that the lssue of establishment 
of a High Court Bench was sensitive and a decision 
in  the matter h a d  to b e  taken  by  the Central  
Government. The State Government were advised 
in December, 1995 that in the absence of a definite 
p r o p o s a l  f r o m  t h e  S t a t e  Government  and  a 
consensus amongst the constituents affected by 
the decision, it was not possible for the Central 
Government to take a decision in the matter. 

[Translation] 

Spec ia l  Fundo for Roado 

366. SHRl RAOHA MOHAN SlNGH 
DR. RAMESH CHAND TOMAR . 
SHRl ANANTH KUMAR 
SHRI DEVl  BUX SlNGH : 

Will the Min~ster  of SURFACE TRANSPORT b e  
pleased to state : 

(a)  whether the Union Government propose to 
se t -up  specla1 funds for the rnalntenance and 
repairs of roads: 

(b) if so ,  the detalls thereof? 

( c )  w h e t h e r  t h e r e  is any p r o p o s a l  under  
anslderatlon of the Government to Issue Tax Free 
toad Bonds on the l ~ n e s  of Ra~lway Bonds, 

(d )  if so ,  the detalls thereof and 11 not,  the 
reasons therefor: and 

(0)  the other steps belng taken to make the 
N a t i o n a l  H i g h w a y  p r o j e c t s  f i nanc ia l l y  more  
attractive and cost effective? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRI T.G. VENKATRAMAN ) (a)  No, Sir. 

(b) Does not arise 

(c) Yes, Sir. 

(d)  lssue of tax free bonds arnountlng about 
Rs.  40  crores by National Highways Authority of 
India has been recently approved 

( 0 )  C e r t a i n  concessions l lke tax hol iday,  
reduction in import duty on equipments, generatlng 
revenue from way.side amen~t ies  and transport 
"gars finally have been announced to make the 
Nat iona l  H l g h w a y  p r o j e c t s  f i nanc ia l l y  more  
attractive and cost effective under Build, Operate 
and Transfer (BOT) Scheme 

[English] 

Expendl tura Pol icy  

367. SHRlMATl GEETA MUKHERJEE 
DR. MURLl MANOHAR JOSH1 : 
SHRl SRIBALLAV PANlGRAHl : 
SHRl KACHARU BHAU RAUT : 
SHRl DATTA MEGHE : 

Wi l l  the Min is ter  of F INANCE b e  p l e a s e d  t o  
state : 

(a) whether a comprehensive expenditure policy 
has since been announced by the Government; 

(b) if so, the salient features thereof; 

( c )  whe ther  some t r a d e  U n i o n s  a n d  o t h e r  
organisations have opposed the austerity measures 
proposed to be implemented by the Government; and 

(d) if so, the details thereof and reaction of the 
Government thereto? 

THE MINISTER OF FINANCE AND MINISTER OF 
CAMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)to 
(d l .  The Government have issued guidlines on  17.6.96 
on expenditure management - f iscal prudence and  
austerity, which intend to achieve, through control of 
growth of expenditure and enhancement of return on  
Government equity in Public Sector Enterprises, an 
annual attrition of Rs. 3000 crores in the expenditure 
budget of the Central Government. The salient features 
of the guidelines include : (I) review and evaluation of 
on-golng programmes and schemes to determine their 
continued relevance; (i i) strict curbmg of dev iat~ons 
from the prescribed budgetary ceilings; (.iii) declaration 
of a minimum dividend of 20% on  equity b,y Public 
Sector enterprises if distributable prof i ts permi t  o r  
minimum dividend pay out of 20°/0 of post-tax profits 
(30°/0 inrespect of Oil, Petroleum, Chemical and other 
infrastructure sectors) : (iv) time and cost over-runs of 
schemes to be strictly avoided; and (v) manpower to 
be reduced to the extent possible. 

Certain apprehensions were expressed in  some 
quarters in so far as the guidelines relale to  wages 
and manpower The Government have since clarified 
that : 

( i )  There would b e  no  ret renchment  of any 
emp loyee  i n  any  C e n t r a l  G o v e r n m e n t  
M ~ n i s t r y ,  Organ isa t ion  o r  Pub l i c  S e c t o r  
Under tak ing The p roposed  reduc t ion  i n  
manpower would b e  achleved through non-  
filling up of vacancies which arise due to 
ret i rement ,  dea th  or th rough  m a n p o w e r  
rationalisatlon measures , 

( i i )  There will be no reduction in  tho wages of 
Government  e m p l o y e e s  b e c a u s e  t h e  
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provision for payment of salaries would 
b e  su i tab ly  ad jus ted  for  in f la t ion  i n  
accordance with the DA formula accepted 
by the Govt; and 

( i i i )  The recommendat ions of the  Vth Pay 
Commission when they are accepted by 
the Government will be fully provided for. 

[Transla lion] 

Central  Assistance t o  Bihar 

368. SHRl RAM KRIPAL YADAV : 
SHRl KASHl RAM RANA : 
SHRl MOHAMMAD ALI ASHRAF FATMl : 
SHRl MAHESH KUMAR M .  KANODIA : 

Wil l  the Minister of FINANCE be pleased to 
state : 

( a )  t h e  to ta l  addr t iona l  Cen t ra l  f i nanc ia l  
assistance sought by various States during the last 
three years. State-w~se,  with special reterence to 
Bihar and Gujarat; 

(b) the details of the funds actually allocated by 
the Union Government during the above period. 
State-wise, year-wise and project-wise; 

( c )  the  reasons  for  no t  a l loca t ing  the  fu l l  
assistance sought by the States; 

(d) whether l h e  addit ional assistance sough1 
during the current trnanclal year has since been 
released. 

(e) If so, the details thereof, State-wise; and 
(f) If not, the reasons therefor? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (I). The annual plans of States are finalised by the 
Planning Commission to be funded by States' own 
resources, Centrally allocated resources llke market 
bor row ings ,  nego t ia ted  loans  a n d  b y  Cen t ra l  
assistance, The annual plans are fully funded. The 
central plan assistance consists of normal Central 
ass is tance ,  add i t i ona l  Cen t ra l  ass is tance  fo r  
externally aided projects, Central  assistance fo r  
Centrally sponsored schemes transferred to  States 
and special Central assistance for Area Programmes. 
The States are given funds under above items as 
per  the i r  ent i t lement /a l locat ion.  The  States do  
approach the Central  Government for addit ional 
assistance due to special circumstances. The Central 
Government, keeping in  view Its resource constraints 
and  f inanc ia l  imp l i ca t ions ,  p r o v i d e  add i t i ona l  
assistance i n  very special  cases .  Based on  the 
information available in  the Ministry of Finance, a 
Statement showing details of requests received from 

.the State Governments and the amount provided is 
enclosed. We have, however, asked for Inlormation 
on this subject from the Governments of Bihar and 
Gujarat. Any information received from these States 
shall be laid on the Table of the House subsequently. 
The requests seeking preponed releases of future 
en t i t l ements ,  m e m o r a n d u m  seek lng  Cent ra l  
assistance In the wake of natural calamities and 
deferment of repayment obl~gationslways and means 
advance are not lncluded in above Statement. 

STATEMENT 

Additfonal Central Financral Assistance Sought by Stales and Amounf Prov~ded  by lhe 
Ministry of Finance Durrng 1993-94 lo  1996-97 (upto 08 7.1996) - 

S.  State Amount Purpose Amount provided 
No.  (Rs in crores) (Rs,  in crores) 

-. . 

1 2 3 4 5 

A. 1993-94 
1 .  A rmacha l  Pradesh 200 00 For proper development of roads Ni l  
2. Haryana 200 00 To Llquldate the outstanding of N i l  

NTPC 
3 .  Himachal Pradesh 270 00 For conversion of APA of 268.74 as advance plan 

Rs. 270 00 crores Into outr~ght assstance 
grant or long term soft loan as also 
additional Central asslstance of 
RS 200 crores for 1993-94 and 
Rs 600 crores d u r ~ n g  1994.95 

178 00 Reimbursement of balance clalm of 
security related expenditure of 
RS 178 00 CrOr08 

- - -- 
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5 Kera la  150 00 

6 Man ipu r  62  7 9  

Arrangements for advance payment  1 1 2 . 5 0  
for security related expendi ture 
est imated at Rs. 150 72 crores 
dur ing  1993-94.  

To provlde addi t ional  financial NII 
assistance to enable to meet the  
ba lance deficit and protect the 
1993-94 Plan outlay. 

Special  al lotment of R s  160 .00  N i l  
crores to meet the expend~ tu re  
on  the reconstruction of community 
~nf ras t ruc lure  and other utlllties 
damaged by  the mil i tants In the State.  

M e d ~ u m  term loan N I I 
To cover the openlng d e f ~ c ~ !  by an 62 7 9  grven a s  a d v a n c e  p l a n  
ass~s tance  e~ the r  in the form cl a s s ~ s t a n c e  
r n ~ d t u m  term loan or grants 

T3 p r o v ~ d e  term loan to cover 48 87 prov ided as  advance  
def~cr t  of 1993-94 so as to avo13 p lan a s s ~ s t a n c e  
overdraft durrng t t ~ e  vear 

To convert ways and means Not  agreed to  
advance mto grant 

For conversion of advance plan 91  91 was p r o v ~ d e d  as  advance  
ass~star lce  Into one t ~ m e  grant plans assistance wh ich  1s 9 0 %  

grant and 10'0 l oan .  

To clear the pending bills N I I 

For ~ m p l e m e n t a t ~ o n  of 3rd Pay N I I 
C a m m ~ s s ~ o n  Reoort of the State 

For ~mplementatrn of actlon plan N I I  
f3r drought prone area of State for 
the p e r ~ o d  1993-94 to 1997-98 

Add1 Market Borowrngs 1 5  00 

To rav?r  gap  111 resources for the N I I  
,,, ,I <, 1 1 ;a 3 :i 3 4 

A d d ~ t ~ o n a l  Market borrowrngs Ic 1 1 8  C0 
clear the overdues of Power 
F ~ n a n c e  Corporation 

A d d ~ t ~ o n n l  ass~s tnnce  for debt 2 4  CQ W A S  p r o v ~ d e d  as a d v a n c e  
~ e l d  to non- rura l  weavers asslstnnse a a ~ u s t e d  a1 t h e  c lose  

o f  the year 1993-94 , , . .. . . _ .___. . -- ..,.. , 
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6 1994-95 

1 .  Andhra Pradesh 

3.  Himachal Pr 

( i )  

4 J and K 

( 1 )  

' I ~ I )  

5 Kerala 
6 .  M a n ~ p u r  

i i )  

( 1 1 ,  

7 Meghalaya 

8 Nagaland 

l i t  

For implementing the balance 
component of AP Irrigation-ll 
Project. 

Additional market borrowing 

Advance plan assistance tor 
covering the closmg deficit of 
1993-94. 

Against outstanding loans of 
Rs.  1100.00 crores due from 
neighbouring States on account of 
share of energy from Bhakara and 
Beas Management Bcard (BBMB) 
sybtem and supply of power to 
these States 

To give effect to the Supreme 
Court's order to enhance wages to 
all the daily wages employees in 
Government Sectors in the State 

To convert the advance plan 
ass~stance of Rs. 268 74 crores 
provided d u r ~ n g  1993-94, as 
outright grant or h long term loan. 

Advance Plan Assistance to cover 
budgetary def~c i t  

Reschudl~ng of Rs 733 00 crores 
payable d u r ~ n g  the year 1994.95 
w~thout  e f fec t~ng  recoveries 

For Secur~ty related expend~ture 

Add~t ional  market borrowmg 

To l~quldate the outs tand~ng 
l lab l l l t~es 

Special package for 
economic development 
of Manlpur 

Request for various schemes 
drawn up by the State Government 
lor combating militancy. 

Ways and Means Advancelshort 
term loan to clear the overdraft 

To cover openina deflclt. D.A,  on 

N i l  

30.00 

Ni l  

N i l  

N i l  

N i l  

Rs 9 7 3  00 as  s p e c i a l  p l a n  
asss tance  

96 55 released by M H A 
subsequently 

50 00 

N i l  

N i l  

Central ~ o k m ' e n t  pattern e lc .  --- --- -_I.-.___ 

12.00 as plan-loan and 
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( i i )  

11 Tripura 

12 Uttar P radesh  

I I 

1 Arunacha l  P radesh  2 0  2 0  

2 Andhra  P radesh  

(1) 6 3 6  

3 Assarn 

(1) 50  0 0  

(11) 1.76 oo  

4 Hrmachal  P r a d e s h  516 00 

i 

Advance Plan AssistancetWays 
and Means Advance to trde over 
acute f inancial  crisis of the  State.  

Medlum term loan to br idge gap in 
resources for funding the State 's 
Annua l  P lan 1994-95 

To br idge the gap in resources for 
the  Annual  Plan 1994-95 and com-  
plet ion of majot  Power Projects 

Request for Rs. 50 crores of grant,  
Rs 100 crores inlerest free loan 
and l o g o  addrtlonal Central  
assrstance 

For prov~drng 50°iD of the expend- 
lture of the local  cost  of Anpara 
B' Thermal Power Project 

Add i t~ona l  Central  a s s ~ s t a n c e  
a g a ~ n s t  Advance Plan Assrstance 
glven In 1993-94 for debt rellef l o  
non- rura l  weavers.  

For constructron of Capital Project 

Addr t~ona l  Central  Assistance (ACA)  
o f  Rs 636 crores as addlt lonal Plan 
support for Annual  Plan 1995-98 

Conve rs~on  of Ways and Means 
advance of Rs 150 crores Into 
Term Loan 

ACA to compensate lhe  State for 
revenue losses due to the lmplemen- 
tatlon of Prohibition Pollcy an3 also 
due to ~mplementa t lon  of Rs 2 per 
K g  R ~ c e  Subsldy Scheme 

1 8 . 0 0  add i t iona l  Cent ra l  
ass is tance 

N i l  

N i l  

N i l  

N I I  

N i l  

2.0 

N I I 

N i l  

N i l  

One time grant for Bodoland N I I 
Autonomous C o u n c ~ l  

To rover1 Ways and Means advance N i l  
glven In A p r ~ l .  1 P P 5  into term loan 

To meet State's f l nanc~a l  r e q u l r e  NII 
r r i ~ n t s  on  aocounl  of c l o s ~ n g  defrcrt 
cr f  Rs  416  00 crores for 1994-95 
and Hs 100 crores o n  account 
of l ~ a b l l ~ t y  due  l o  Supreme Court 
Judgement on enhancement of 
wages o l  dal ly-wage employees In 
the  Govr i r iment  Sectors In the 
Stale . . .. . .- - . . . .". . -...- 
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5 .  J and K 

( i )  71 . O O  For meeting the requirement of the 42 .34  p rov ided  as addi t ional  
State Government for Interim relief assistance. 
to  their employees on Central 
pattern. 

( i i )  67.00 To provide additional grants to the Ni l  
State Government for import of 
power. 

(iii) 155.21 Reimbursement of ba(ance amount 143.1 6 
out of Rs. 251.21 crores related to 
security items. 

18 .50  To strengthen State Police Force. Information is be ing col lected 
and shall b e  laid on  the Table of 
the House. 

7 .  Mizoram 11 .14 Special grant-in-aid to the extent NII 
of Rs 11.44 crores which IS equal 
to the shortfall in budget estimates 
of the year 1995-96 as against 
the estlrnates of Tenth Finance 
Commiss~on for share In Central 
taxes. 

13. Tripura 

11 Uttar Pradesh 

( i ,  

2100 00 To write off loans Ni l  

259.00 To expedite major Power Projects No additional Central assistance 
including Ranjlt Sagar Dam was given. However, as a result 

of the declsion of Government 
of India to waive of repayment 
of Principal and Interest during 
1995.96 on account of Special 
Term Loan extended to Puniah 
d u r i n g  1 9 8 4 - 8 5  to  1 9 9 3 -  , 

State's resources went up by Rs 
291 crores This increase was 
after tak ing into account non 
availability of Speclal Plan Loan 
of Rs 600 00 crores In 1995-96 
to \he Stale Governmen! 

18 .95  To meet gap between the Tenth N I I 
F~nance  C o m m ~ s s ~ o r ~  ITFC) award 
and estimated devolut~on from , , e  
Government of lndla for 1995-96 

31 00 For waiver of loans of weavers of Ni l  
the non-rural areas. 

772.54 for clearing the dues of Uttar NII 
Pradesh State Electr~city Board 
(UPSEB) to Rural Electr i f~caf ion 
Corporation (REC) upto March 1995 
on account o l  Rural Eleclrlftcat~on 

-- Programme in the Slate. 
. . - --- .--- ---- 
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,I Andhra Pradesh 

( i )  636 ACA of Rs. 636 crores as addit- S ~ n c e  Annual Plan of the State 
ional Plan Support for Annual Plan ' G o v e r n m e n l s  for  t h e  cu r ren t  
1995-96. ; f i nanc ia l  year  ( 1 9 9 6 - 9 7 )  

( i i )  ! f i n a l i s e d .  a v iew o n  t h e s e  150 Conversion of Ways 8 Means adv- I 
ance of Rs.150 crores into Term reques ts  w i i l  b e  t a k e n  at  , appropriate t lme. Loan.  -- 
ACA to compensate the State for 'I 

i revenue losses due to the ~ m p l e -  
mentat~on of p r o h ~ b ~ t i o n  Policy j .- 

(1) 326.C0 To cover the excess expendrture Under consideration. 
Incurred by the State Government 
on Internal Securlty measures In 
the Slate dur~ng  1990-95. 

( 1 1 ,  30 Ct3 For taklng rellef and rehabilitat~on Under consideration 
4 measures for the arson v~ct irn 

famllies in the recent ethmic distur- 
bances In Kokra~har and 
Bongalgaon dlstrlcts of the State of 
Assam 

( 1 1 1 )  500 00  To Improve budgetary resources 1 A d e c ~ s ~ o n  will be taken while 
of the Slate. I finailsing State's annual plan for 

1 1996-97. 

( Iv) 
l 1000 00 Construct~on of the permanent 

Capital of Assam - I 
3 Haryana 300 00 To convert medurn term loan of Not agreed to 

b Rs.300 crores dur~ng  1095-96 
as 50% loan and 509,~ grant. 

4 Himachal Pradesh 500 00 Request for long term soft loan of A decislon wlll be taken w h ~ l e  
Rs 500 00 crores flnallzlng Stale's annual plan for 

1996-97 

(1) 422.50 To release the funds on account of -do. 
spec~a l  plan assistance and special 
plan loan at the level of 1995-96. 

( i i i )  351 94 To p rov~de  special tlnancial assls- -do- 
lance to brldge the uncovered gap 
reflected by the BE 1996-97 

(1v 67 94 To defer recovery of Power dues Since Annual Plan of the Stale 
throtigh the mechanism of Central Governments for the current 
appropr~atlon d u r ~ n g  the year flnanclal year (1  996.47) have 

1 1996-97 yet to be f~nal ised. a view on 
these requests will b e  taken at 
appropriate tlme 

6 .  Mizoram 45 00 Long tvrm loan to cover the State's -do-  
opening deficlt of the year 
1996 97. 

- - - _ - _ _ - . .  
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7.  Nagaland 

(1) 1.25 

( i i )  

( i i i )  

For carrying out the land slide 
studies of Kohima town for Geo- 
Environmental studies. 

To clear the pending bills of work 
done but payment not yet made by 
the State Government due to finan- 
cial crunch of the State. 
To make good the shortfall of 
Rs. 19.54 crores due to the di f f-  
erence in estimates of share of 
Central taxes as made by the Tenth 
Finance Commission and share of 
Central Taxes as provided in the 
Central Budget 1985-96 
Reval~datton of the Special Plan 
Loan of Rs 18 crores (out of the 
spec~a l  plan loan of Rs. 30 crores) 
which was adjusted against the 
additional Central assistance of an 
equal amount. 

Write off of Rs. 225.98 crores 01 
Central Loans to the State 

Since annual Plan of the State 
Governments for the Current  
financial year (1996-97) have yet 
to b e  finalised, a view on these 
requests will be ta>en at 
appropriate time 
-do-  

Not agreed to 

Shal l  be dec ided at the t lme 
of finalising State's Annual Plan 
lor 1996-97 

Final dec is~on  not yet taken 

Rebate o n  Khadi 

369.  DR. MURLl M A N O H M  JOSH1 . Will the 
M ~ n ~ s t e r  of INDUSTRY be pleased to state 

(a) whether the Government have recelved any 
representation for continuance of rebate on Khadi, 

(b) ~f so the declslon taken by the Government 
thereon. 

,c) whether any dec ls~on  has been taken on the 
r e c o m m e n d a t ~ o n s  o f  the h ~ g h  power comrntt tee 
regard~ng grarit of Market Development Assistance 
(MDA) on Khadl,  4 

(d) 1f  so the detalls thereof, and 
i e )  I! not,  the reasons thereof' 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) f a )  Yes, Sir 

f b )  to ( e j  The Issue 01 grant of rebate IS linked 
to I h e  tssue of g ran t  of M a r k e t  D e v e l o p m e n t  
Asststance IMDA). The Hlgh Power Committee set 
up under The Chairmanshtp of the then Prlme Mlnlster 
for sugges!lng measures to rev~tal lse the KVI sector, 
had  r e c o m m e n d e d  ~ n t r o d u c t ~ o n  o f  the  Marke t  
Development Assistance (MDA) Scheme Government 

is.tn the process of taklng a suitable doclsion in this 
regard 

[Transla Ifon] 

Resignat ion b y  Employee8 of C.C.I. 

370.  DR RAMESH CHAND TOMAR Wdl the 
Minister of INDUSTRY be pleased to state . 

( a )  whether a number of skil led employees of 
the units run by the Cement Corporation of lndla 
have resigned from servlce, 

fb)  if so,  the reasons therefor, and 
(c)  the steps taken by the Government to remedy 

the s~tuat lon? 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) (a )  and (b) Yes. Slr Some o l  the reasons 
for the exodus have been the continuous losses 
incurred by CCI and lucrative terms offered by the 
prlvate sector 
' ( c )  Govf has released Plan Funds 01 R s  30.00 

crores durlng the 1st two years lor purchase o l  Diesel 
Generahng Sets and implernenlal~on o l  certaln other 
schemes of CCI to Improve I\S performance Pay 
scales of the employees have also been  revlsed, 
wherever applicable 
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[English] 

Fore ign  Capi ta l  

371. KUMARI UMA BHARATI : 
SHRI SATYA DEO SlNGH : 

Wil l  the Minister of FINANCE be pleased to 
state : 

(a)  whether the Government propose to make 
the rules flexible in order to mobl l~se foreign cap~ta l  

(b) i f  so, the deta~ls  thereof, 

(c) the tlme by which fmal d e c ~ s ~ o n  IS likely to be 
taken in this regard, and 

(d)  the additional capital Investment llkely to be 
made in the country as a result of maklng the relevant 
rules flexible7 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) fa )  
to (c)  W ~ t h  a view l o  increase the mob i l~sa t~on  of 
iorelgn capital In the ln ternat~onal  capltal market. ' and on  the basls of per lod~c review and assessment 
0 f 
the current economlc s ~ t u a t l o n ,  the Government 
has announced  o n  19th June 1 9 9 6  through a 
Prass Note, revised G u ~ d e l ~ n e s ,  for Euro Issues by 
\ n d ~ a n  Cornpan~es The Guidelines. ~nter-aha prov~de 
for. 

( i )  Relaxat~on In track record requirement for 
lndlan Cornpan~es ralslng Euro rssges to 
f i n a n c e  Inves tments  In  ln t rast ructure 
projects. 

( 1 1 )  Removal of restr lct~on on the number of 
b Euro lssues which may be floated by a 

company or Group of corr~panles In a 
f l nanc~a l  year 

( 1 1 1 )  B r o a d e n ~ n g  the areas of deployment of 
Issue proceeds, 

( IV) Perm~tt ing Banks F inanc~al  lnst~tutlons and 
N o n - B a n k ~ n g  F ~ n a n c e  Compan ies  
( reg~stered w ~ t h  Reserve Bank of Indla) 13 
f loat  GDR Issues  w ~ t h  the restr lctron 
tha t  the  I ssue  p roceeds  shal l  not b e  
deployed In stock markets and real estate 
sector. 

(d)  The lnternat lonal rnvestors perception and 
rnteresl In, lnd lan scrlps IS a functlon of Several 
variables, ~ n c l u d ~ n g  exogenous factors l ~ k e  the 
movements  In  l l n ~ t e d  S ta tes  ln terest  ra tes 

f 81ttract~veness o f  other ernerglng market equltles 
performance 01 the ~nternal lonal capital markets elc 
Accordmgly while the Governments ongolng etforts 
are Intended to attract more lnveslments In the lndlan 
Industry, no precise esllmates are posslble on the 
amount of addltronal ~nf lows of capltal consequent 
to the announcement of the guldellnes 

0 

(Translation] 

World Bank  Loan  for  B ihar  

372. SHRI VIRENDRA KUMAR SINGH . Wil l  
the Minister of FINANCE be pleased to state : 

( a j  whether any proposal has been sent to the 
World Bank for loan tor the development projects; 

(b)  if so, whether the World Bank recently has 
agreed to give loan for the development schemes of 
B ihar  and 

(c )  11 so, the names of such projects and amount 
ot loan to be provlded l o  the State Governmenl? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) . (a )  
to (c )  Apart from ongolng projects In Blhar w ~ t h  World 
Bank assistance, proposals tor possible World Bank 
f lnanc~ng  for B ~ h a r  Forestry Project,  Subernrekha 
Irr lgat~on Project, Bihar Primary Education Project 
and Reform and  Restructuring of B l h a r  S ta te  
Electrlclty Board are at various stages of processing 
The detatls ~ n c l u d ~ n g  the amount for these projects 
will be known only  after the f ~ n a l ~ s a t ~ o n  of a ld  
negotlattons w ~ t h  the World Bank. 

FERA Vio lat ion i n  Urea Scam 

373 SHRI SANAT KUMAR MANDAL Will the 
Mln~ster of FINANCE be pleased to state 

( a l  whether any lnvestlgatlon had been made by 
the Reserve Bank of lndla and h ~ s  Mmlstry Into the 
af ta~rs of State Bank of India. New D e l h ~  v ~ o l a t ~ n g  
the Foreign Exchange Regulat~on Act (FEf iA)  norms 
in the Rs 133 crore Urea Import scam, and 

(b l  ~f so,  the detalls thereof? 
THE MiNlSTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) ( a )  
and (b l  Some offlcers of the State Bank of lndla 
(SBI I  have been e x a m ~ n e d  by the Enforcement  
D1rec:orate In thfs connection Reserve Bank of lndla 
(RBI\ has also conducted a snap lnspectlon of S61's 
South Extens~on (New Pelhlj branch Four offlclals 
of SBI have been placed under suspenslor, 

Prices o f  essential Commodi t ies 

374 SHRI HARlN PATHAK Will the Mlnlster 
of FINANCE be pleased to state 

(a )  whether the process of Iiberallsat~on has any 
relat lon w ~ t h  the r lse In the pr lces of essent ia l  
commodl t~es,  and 

( b l  11 s o ,  the measures taken to  counter the 
adverse effect of l lberal lsat~on on  prlces of essenllal 
c o m m o d ~ t ~ e s ?  
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THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and ( b ) .  Economic liberalisation can affect prices of 
essential commodities in different ways. For example, 
l lberallsation of imports of essential  commodities 
general ly helps to conta in the r ise in pr ices of 
essentra l  commod i t ies .  On the  o ther  h a n d ,  
liberalisation of export controls can, in the short trun, 
p u t  upward  p r e s s u r e  o n  p r i c e s .  Economic  
l ibera l isat ion and  p r i ce  movements are c losely  
related. ,In the short-run, depending upon forces of 
supply and demand, prlces may sometimes rise. In 
the long-run, however. free market in commodities 
ensures optimisation of costs and prices. 

In order to counter the short-term adverse impact 
of liberalisation cn  prlces of essent~al  commodities, 
Government  h a s  under taken  ac t i ve  supply  
management measures and also taken steps to 
contain the f ~ s c a l  deficit and growths of money supply. 
To augment  d o r n e s t ~ c  supp ly  of essen t ia l  
c3mmodlt1es. Government have allowed OGL Imports 
of edible oils, sugar, pulses, etc at concess~onal  
duties. Government has also undertaken large open 
market sales of wheat and rice from public stocks. 
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375 DR ARUN KUMAR SARMA , Wil l  the 
Minister of SURFACE TRANSPORT b e  pleased to 
state : 

(a)  whether the U n ~ o n  Government propose to 
construct a bye-lane on Natlonal H~ghway No 52 at 
Lakhimpur: 

(b)  if s o  the detalls thereof: and 
( c j  ~f not,  the reasons therefor? 
THE MINISTER OF SURFACE TRANSPORT 

(SHRI T G. VENKATRAMAN) fa) to ( c j  N:, Sir There 
IS no Provision for Lakhlmpur bypass In 0th t ~ v e  year 
plan. Works of Improvement to Na t~ona l  Highways 
are being taken up depending upon t t e  availability 
of funds and Inter-se prlorlty Bypasses have been 
given lower pr~ar i ty  

Concessional  Rates of Interest o n  
Loans  t o  SSls 

,176 SHRI ANANTH KUMAR 
SHRI SATYA DEO SlNGH 

W I ~ \  \ t ,e M ~ n ~ s t e r  ot FINANCE b e  pleased to 
sta!e 

:a ,  whether !he Union Government propose to 
31ve relsxation In Interest rates and accord prlorrty 
in provlcl~n; loans lo  the small scale Industries, 

! t ; )  l f  so the detalls thereof.  and 

(c) the time by which the final decision is likely 
to be taken in this regard? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (c).  The Reserve Bank of India (RBI) has reported a 

that as per the present interest rate policy, the ri l le 
of interest i; linked to the quantum of loan and the 
purpose-wise linkage has been done away with. 

RBI  has further repor ted that based  o n  the 
recommendations of the Nayak Committee, it has 
simplified the procedure for providing credit to small 
scale industrial (SSI) units. All commercial banks 
have been instructed by RBI to sanction working 
capital l im~ts of less than R s ,  one crore to SSI units 
on  the b a s ~ s  of 20°t0 of the l r  p ro jec ted  annua l  
turnover. Banks have also been instructed to  give 
preterence to village industries, tiny industr~es and 
other small scale units in that order, while meetlng 
the credlt requirements of the SSI sector 

Price Rise 

377 SHRI NlTlSH KUMAR . 
JUSTICE GUMAN MAL LODHA 

Wil l  the M ~ n ~ s t e r  of FINANCE be p leased to 
state 

(a )  whether 100 commodi t~es recorded 10 per 
cent prlce rlse as reported In Daily Tr~bune dated 
May 15, 1596.  

(b)  whether insplte of inflation rate f a l l ~ n g  down 
!he prices of 33 food products have registered a 
double d i g ~ t  Increase between April, 1995 and March, 
1 9 9 6 :  

f c )  11 s o  the reasons therefor, and 
(d )  the steps taken by the Government to contain 

the prlce r ~ s e ?  
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) . (8)  
to Ic)  At the end or March,  1996 the Woolesale 
Price Index stood at 299 5 as against 286 8 a year 
back, thus registering an annual rlse of 4 4 per cent 
The magnitude of change in  Wholesale prices of 
varlous commod~t~es  durmg the year from A p r ~ l ,  1995 
to March 1996 is l lsted below 

----,-- 

No of Cornmod~t~es -- O'' Changes - -- -..--.-.--.---. 
6 3 No  change 
8 4 Negative 
7 2 L e s s  than 5 " 0  
0 0 5 . 1  O U 0  

2 10% 
120 above 10% 
2 6 Not available 

-----.--".------"-.. -- - ___----_--- _ -------...--.--. 
4 4 7  - . -. .- .-.- --..-- _. - --.- _.... ,..___..l___l_.__ 
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(d) The important steps taken on both demand 
side and supply side to contain the price rise 
included :

(1) continuation of open market sale by FCI of 
rice and wheat through 1995*96;

(2) continuing OGL import policy for sugar, 
edible oils and pulses at nil or reduced 
duty.

(3) Import of sugar and edible oils on 
Government account for augmenting 
supply through PDS.

(4) Reduction of fiscal deficit in the budget for 
1995-96 to 5.9% (RE) of GDP.

(5) containing monetary growth to less than 
15.5 per cent in 1995-96 through a series 
of measures.

Loan Recovery under P.M.R.Y.

378. SHRI SANTOSH KUMAR GANGWAR : Will 
the Minister of FINANCE be pleased to state :

(a) whether the loans disbursed under Prime 
Minister’s Rojgar Yojana are being recovered as per 
the schedule;

(b) the percentage of its recovery during the last 
three years, State-wise;

(c) whether the Union Government propose to 
review this scheme in view of its poor recovery 
performance; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (d). The Prime Minister’s Rojgar Yojana (PMRY) 
for the educated unemployed youth was launched 
on 2nd October, 1993. Under the PMRY scheme, the 
repayment period is from 3 to 7 years, after initial 
moratorium of 6 to 18 months. It is, therefore, too 
early to say whether loans disbursed under 
the scheme are recovered as per the schedule or 
not.

However, Reserve Bank of India (RBI) have 
conducted a quick study In January 1996 of recovery 
performance of the banks under the scheme. It 
was observed that the percentage of recovery to 
demand was 59.44% in respect of cases examined. 
The scheme is being reviewed periodically at various 
levels such as by High Power Committee’ at 
Government of India level, State PMRY Committees 
at State level and ‘Monitoring C e ir under the 
Chairmanship of the Deputy Governor, RBI.

[English]

Consumer Courts

379. PROF. RASA SINGH RAWAT : Will the 
Minister of LAW AND JUSTICE be pleased to state 
the amount of funds released by the Union 
Government to Consumer Courts during each of the 
last three years?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) : With a view to strengthening the 
infrastructure facilities of the Consumer Courts, 
Government of India commenced a Central Scheme 
to grant one-time financial assistance of Rs.61 crores 
to the State Governments and U.T. Administrations, 
to be released in four half-Yearly instalments during 
1995-96 and 1996-97. During the first year 1995-96, 
Rs.29.98 crores have been released to the States 
and UTs.

(Translation]

DTC Bus Service

380. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of SURFACE TRANSPORT be pleased to 
state :

(a) the present requirement of buses of the Delhi 
Transport Corporation to meet the requirement of 
passengers in the National Capital Territory of Delhi;

(b) the steps being taken to meet the existing 
shortage;

(c) the depot-wise number of buses with Delhi 
Transport Corporation as on date which are plyworthy 
or which can be plyworthy and the depot-wise 
number of buses lying in dilapidated condition;

(d) the average number of buses plying 
everyday; and

(e) the total number of buses likely to be 
required in Delhi upto 2000 and the manner in which 
It is proposed to be met?

THE MINISTER OF SURFACE TRANSPORT 
(SHRI T.G. VENKATRAMAN) : (a) and (b). So far as 
DTC is concerned, its fleet strength has been pegged 
at 3500. The rest of the requirement of buses are 
being met by the Govt, of NCT of Delhi under various 
schemes.

(c) The details are given in the statement 
enclosed.

(d) The average number of DTC buses plying on 
roads every day during the Month of June, 1996 
were 1408.

(e) The Transport Deptt. of Govt, of NCT of Delhi 
has not made any projection for requirement of buses 
for Delhi for 2000 A.D.
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STATEMENT 

Depof wise position of Buses as on 4-7-1996. 

S. Depot Total no. No, of buses No,  of buses  ly ing He ld -up  for repairs1 
No. of buses on roadlply- indilapidated condition but can be  made 

worthy Ply-worthy/on road after necessary 
repairs including 10% buses of total fleet which 
are required daily for various stages ot general1 

preventive maintenance, break down repairs, 
preparation for MVI 8 Other docking etc. as 

recommended by vehicle manufacturers. 

1 BBM-ll 4 6 2 6 2 0 

2 .  B.D. 7 0 16  5 4 
3 .  GTK 5 4 3 1 2 3 
4 .  NLD 5 6 

5 .  WPD-I 9 6 

6 WPD-II 9 6 6 1 3 5 

8 .  RHN-I  

9 .  RHN-II 

11. DKD 5 4 
12 HND- I  120 
13  HND-II 8 5 

15. KPD 
16 MPD 

17 N.D. 8 1 3 2 4 9 

I t  PGD 

2C SHD-I  

21 SHD-II 7 9 3 1 4 8 

22 FPGD 103 6 7  3 6 

23 NND 101 6 3 3 8 

26 VVD 7 6 4 5 3 1 

27 A N D  7 1 5 0 2 1 
28  KJG 

29 OD-l 

35 BBM- l  
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Self Emp loyment  Scheme in Maharashtra 

381. SHRI MANIKRAO HODLYA GAVlT : Will 
the Minister of INDUSTRY be pleased to state : 

(a) the target fixed and achieved during 1995-96 
under the self-employment scheme of the Prime 
Min is ter  for the  educa ted  unemployed  youth in  
Maharashtra; 

(b)  the amount earmarked and sanctloned durmg 
1994-95 and 1995-96 to ~mplement the scheme in 
the State; 

( c )  whether  the Government  are aware that 
uneducated youths are facmg d ~ f f ~ c u l t ~ e s  In gettlng 
loan from the banks In Maharashtra, and 

( d )  ~f s o ,  the g u ~ d e l ~ n e s  Issued by the Union 
Government to overcome the drff~culties? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a )  D u r ~ n g  the year 1995.96 under Prlnie 
Mrn~ster 's Rozgar Yojana target for Maharashtra was 
35 900 b e n e f ~ c ~ a r l e s  A g a ~ n s t  ?his tarqet 40 332  
persons were sanct~oned loans as intimated by the 
Stato Governmenl 

( b )  The amounts sancl~oned under PMRY lo !he 
beneflclarles by the hanks for the year 1994.95 and 
l0? -96  are Rs 12421 39 lakhs and Rs 19 1 I 6  02 
lakhs respectively as per the,~nlorma!~on supplied 
by the State Government Targets tinder FMRY f3r 
loanlng are given In p h y s ~ c a l  terms i e number of 
b e n e f c i a r ~ e s  and not for quantum of lunds t? be 
sanc l~oned  

Govt o l  lndla provides subsidy Gt 1 s o 0  subject 
l o  :I mnx lmurn  c e i l ~ n g  cf Fis ? 5 C O  . fcr  each  
bencrt~c~nry glven loan These funds are given to :be 
f4eserve Rank of Ind~;! fcr subs~dy  !or releasing to 
~niplemenl ing banks for payment n l  s u b l a y  :o !be 
~nd iv ldua l  b e n e f c  iarles 

For cperat~annl  expenses the Cen!ral Govt alsi? 
p r o v ~ d e s  n e e d  b i i s o d  l u n d s  w h ~ c t i  are re leased 
dlrectly to the Slate Govls The tunds leieased to the 
Govt o l  Maharashlra d u r ~ n g  1994-85 and 1995.96 
are Rs 2 66 crores and Rs 1 93 crores respecl~vely 

( c j  and ( d )  The Stale Govt h a s  Informed that 
d u r ~ n g  d ~ s c u s s ~ o n s  s o m e  01 the  a p p l l c a r ~ l s  
complained about ~ns ls tance  of collateral security 
and o l  f ~ x a d  depos~ ts  a g a ~ n s l  the loan Irnn; some of 
the Branch Managers The problems were sorted out 
tronl t ~ m e  to t ~ n i e  on the b n s ~ s  of p u ~ d e l ~ n e s  Issued 
by the Off ice o f  the C)evelopmt~nt Cornm~ssioner  
(Smal l  S c ~ l e  Indus t r ies ) .  Govf o f  l n d ~ a  ( that  nc 
co l la lera l  s e c u r ~ t y  IS  to be asked for other than 
morlogage o l  assets created out o l  loans sanctloned 
under Prlrne Min~ster 's  Rozgar Yolana) and at varlous 
forurns like Task Force Committee Meetmg Dis t r~ct  

Adv iso ry  Commi t tee  M e e t ~ n g ,  B l o c k  L e v e l  
Coordination C o m m ~ t t e e  Meet ing ,  Dis t r ic t  L e v e l  
Coord inat~on Committee M e e t ~ n g  and  State Level  
Coordinatlon Committee M e e t ~ n g .  

Prov is ion of Work ing Capi ta l  F o r  
Sick Industries 

382 DR. RAMKRISHAN KUSMARIA Will the 
M ~ n ~ s t e r  of FINANCE be pleased to state 

(a j  whether the Government propose to make ~t 
compulsory for the banks to p r o v ~ d e  worklng caprtal 
l o  slck lndustr~es 

(b) 11 so the salient features thereof and 
( c )  the time by w h i ~ h  a f ~ n a l  dec is~on  IS llkely to 

be taken In this regard? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS ISHRl P CHIDAMBARAM) . ( a )  
to ! c j  Tk,e Reserve Bank of India fRBI) has reported 
that under the e x i s t ~ r g  guidel~nes issued by ~ t ,  banks 
provrde need based working cap!tal to sick ~ n d u s t r ~ a l  
uri!s Rehablll!atlzn packages are drawn up for slck 
1r3r;s;r;al uc:!s c:?sl2f,ed a s  potentially viable and 
l b l e  packages iP?e ! .a  a Frov,ge for need based 
~ c r k i n s  capital f r ? m  t ~ - ~ k s  Pehabll~tatirrn packages 
s a ~ c t i c n e 3  b y  :be B ~ a r d  f 3 r  ;nduslr!al and E ~ n a n c ~ e l  
l?ersns!ruc:icn are b ! ~ d ! m g  on the Lanks an3 other 
agencies conce:ned 

Fore ign Investment  i n  PSUs 

383 SHRi E AHAMED Wli! the Minister of 
!hiDUSTfiY be pieased I= state 

a !  whetP,er ! t e  i : n i c n  s v e r r m e n l  h a v e  
Frypcseo a ? y  i e w  pr,??ran;rre ';r a!t:act!ng fcre lgr  
~?\es:menls In b ~ f f e r e i !  sect::s 15 !he ccuntry, 

, C I  tr,e n ~ m b e r  cf appica! i> is  pencling w ~ t h  the 
F c ! e ~ g n  l?ies!men:s Frcws:lcR Eoard i F ; F B i  for 

clearance duri?g the Ias! s!x ri:-,!hS and 

131 the sleps r a h e i  tcr earlier clearan:e of such 
a p p l l c a t ~ c n s ~  

THE MIKISTER OF INDUSTRY ;SHRI MURASOLI  
MARAN) l a ;  a i d  ( 2 i  The Gzv! Follcy on  fo re~gn  
investments is dynamlc and IS cocsfan!ly rev~ewed 
w t h  the cb!e:l ives o f  increaslnp f o r e ~ g n  d 8 r 6 c t  
Investment mto the ccuntry particularly In p r~or l t y  
core sectors ~ n c l u d l r ~ g  lnlrastructure 

i:) and ~ d !  As per records auring the perlod 
January  1996  to  June  1996  4 2 4  N u m b e r s  o! 
app l l ca l ions  are pending In 1h1s M ~ n ~ s t r y  f o r  
conslderatlon by the Fareign Inveslment Prornol~on 
Board Recelpt an3 cons~dera r~on  31 a p p l ~ i a t ~ o n s  for 
foreign drrect investment 1s a conl lQuous p ro fess  
and requlslte steps are taken for early clearance c f  
proposals 
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External  Commerc ia l  Bor row ings  

JULY 12, 1996 

384 .  SHRI K.C.  KONDAIAH : Will the Minister 
of FINANCE b e  pleased to state : 

(a )  whether the Government propose to relax 
norms for  e x t e r n a l  c o m m e r c i a l  bo r row ings  f o r  
telecommunlcatlon and oil sector: and 

(b) it so, the norms and guidelines thereof? 

THE MINISTER OF FINANCE AND MlNlSTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)  
and ( b )  In the guidel~nes on Externa, Commercial 
Borrowings issued on June 19,  1996,  Corporates 
engaged  In in f ras t ruc tu re  p ro jec t  in  
t e l e c o m m u n i c a t ~ o n s  and  011 exp lo ra t ion  and  
deve lopment  ( e x c l u d ~ n g  r e f ~ n t n g )  h a v e  b e e n  
permi t ted to ra ise ECB at a minimum average  
maturlty of 5 years for borrowtngs e w c e ~ d ~ n g  USD 
1 5  million equ~valent as aga~nst  a rr,;r:-r!uF, average 
maturtty of 7 years p resc r~bed  esr , ; r r  in addi t~on,  
end-use of ECE in the telecomrnun~ca!lons sector 
can  b e  f o r  p r o j e c t - r e l a t e d  r lrpee e x p e r d i t u r e  
including licence fees 

Water Transport f r o m  
Banaras to  Calcutta 

396 SHRI RAMASbRAY PRASAD S 'b L h  \$:i!l 
the Mtcister of SURFACE TRANSPORT t e  p!eased 
to state 

(a)  whetk,er tne Unisn Gcvernme~, :  propose 7::  
star1 water transport trcm Banaras to Calcdf:a 

iS) tf so the details ! h e r e ~ f  a:? 

( c ]  if not ?he reasons therefor' 

THE MlN lSTER OF SURFACE TRANSPORT 
(SHRI T G  VENKATRAMAN) - i a j  and ( 5 )  Tt>e stretch 
of river Ganga. Ehag~ratt-I-Hooghly between Banaras 
an3 Calcutta IS a part of tr,e NaTional Waterway No 
1 b e t w e e n  A i lahabad  a n d  Ha id la  The  In land  
Waterways Au?t.ority (;f incila rlWA11 I S  maintatning 
navlgah!i:y of rr,e ha!lsrtal Waterway thr3ugh various 
rlver ccr,servan:y w3rKs executed every year At 
presen! in tr.e pr .ased oevelcpmen? GI Nat ional  
Waterway fhe r ia ld la .Pa tna  s t re tcn  1s b e ~ n g  
developed for round the year nav lgat~an as the f~ rs t  
phase wi!h a view to provrde channel of 4 5  mfrs 
mrn!rrgm w i i t h  and 2 r > t r s  minirr~um depth for a 
perto? G! at leas! 365 days ir a \ /ear  The t ~ a t ~ o n a l  
Waterway IS open f:r piy!ng of crafts by Gavt a s  
well as prlvate cFera!;rs Be? rtiyu:af~c,n 13 improve 
r a v ~ g a b ! l , f y  i c  slrezlrn Pa : ra  15 V a r a n a s ~  and  
A l lahabad  ar ,d  p rov is lo r  c f  c ther  in l ras l ruc tu re  
facr l i t~es are proposed to b e  taken up during bth 
Ftve Year Plan 

Written Answers 1 1 6 

(c) Does not arise 

More Investment  in Por t  Sector  

387. SHRI KODlKUNNlL SURESH : Wil l  the 
Minster  of SURFACE TRANSPORT b e  pleased to 
state : 

( a )  whether the G o v e r n m ~ n t  have taken  any 
decision to make more investment in Port Sector; 

(b) if so,  the details thereof; 

(c)  whether the Government propose to increase 
the existing capacity of Cochin Port Trust, and 

(d)  if so, the details thereof? 

THE MlN lSTER O F  SURFACE TRANSPORT 
(SHRI T.G VENKATRAMAN) . (a )  and (b)  Yes, S I ~  In 
addition to the 8th Plan outlay of Rs 3216 crores. 
the Port Sector has been opened for prtvate sector 
part ic~pation In line w ~ t h  the l iberal~sat ion policy CJ! 

the Government Prtvate Sector part ic lpatton has 
been sought In the construction of berthskontalner 
t e r m ~ n a l s ,  tank farms, contatner freight s t a t ~ o n s ,  
cranageihandl~ng equipments, captlve power plants. 
dry docking 8 s h ~ p  repair fac~l i t ies,  warehousing 
taktng on  lease e q u ~ p m e n t s  & I l ?h l ing  cra!ls 8 
p ~ l o t a g e  

I c i  and rd)  7-he l o l l ~ w ~ n g  sc t~er r~es  have been 
CommlssloRed a: tne C o c h ~ n  Pcrt t 3  Increase its 
extsflng capac~ty . 

,. .- . .- -. . -..,. --- 
Varr~e of tP,e S:herne Capacity addltion 

(In m~l l lon  tonnesl ". -.----- 
Deepentng of COT Channel 2 00 
Container Terminal 0 60 
---.-------, 

Total 2 6 0  -- -..---*- -,---,,-----..-,---,.----. 

D .A .  t o  Central  Government  Employees 

388 DR K R U P A S i N D H U  B H O I  W ~ l l  tho  
Minster of FINANCE b e  pleased to slate 

la )  the number of dearness allowance slabs are 
due  for payrner ' t  to  the  C e n t r a l  G o v e r n m e n t  
employees 

i b j  the rate at w h ~ c h  the D A payment IS proposed 
to be made to different category of employees 

I C j  t l te  da!e on whlch tho D A  payment is likely 
lo  be released and 

the sleps taken by the Governmenl for the 
I ~ n ~ e l y  payment  o f  D A b labs  t o  t h e  C e n l r a l  
Covcrnn~ent  employees? 

THE MINISTER OF FINANCE AND MlNlSTER OF 
COMPANY AFFAIRS fSHRl P CHIDAMBARAM) ( a )  
to (d )  A s  per the exlsl ing lormula r e l a t ~ n g  to the 
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grant of dearness allowance to Central Government 
employees based on the recommendations of the 
4th Central Pay Commission, additional instalments 
of dearness allowance become due from 1st January 
and 1st July every year on the basis of percentage 
increase in the 12 monthly average of All India 
consumer Price index for Industrial Workers (General) 
(1980-100) over the base index of 608 to which the 
existing scales of pay effective from 1.1.86 are 
related. The instalment due from 1st July normally 
becomes payable with the salary for the month of 
September.

Development of National Highway by 
Private Sector in Maharashtra

389. SHRI MOHAN RAWALE : Will the Minister 
of SURFACE TRANSPORT be pleased to state :

(a) whether the Government of Maharashtra has 
submitted to the Union Government certain road 
development projects of National Highways through 
private sector financing;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF SURFACE TRANSPORT 
(SHRI T.G. VENKATRAMAN) : (a) Yes, Sir.

(b) and (c). Four proposals have been received. 
The details are as under :

(1) Thane-Bhiwandi Bypass on N.H. 3 & 4 : 
Approved and agreement entered into.

(2) Wain-Ganga Bridge on N.H.6 : Technical 
details have been received from State.

(3) Patal-Ganga Bridge on N.H. 17 . Technical 
details have been approved.

(4) Four ianing o f Khadala-Lonaveila-Pune 
Section on N.H.8 : Technical details were 
found deficient and returned to State.

Complaints Received By SEBI

391. SHRI DADA BABURAO PARANJPE : Will 
the Minister of FINANCE be pleased to state :

(a) the number of complaints made to the SEBI 
by the investors during the last one year till date 
company-wise and bank-wise; and

(b) the number of complaints settled successfully 
so far?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). The information is being collected and will 
he laid on the Table of the House

Losses In PSUs Units

392. SHRIMATI VASUNDHARA RAJE :
SHRI MAHENDRA SINGH BHATI :

Will the Minister of INDUSTRY be pleased to 
state :

(a) whether the Government have identified 
the public sector units which are running into 
loss;

(b) if so, the unit-wise and year-wise details 
thereof since the inception of the 8th plan;

(c) the steps taken to improve the performance 
of units running into loss;

(d) the number of such units where lock out 
has been declared during the last three years; 
and

(e) the d tails of the policy of the Government 
towards the loss making and lock out public sector 
units?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). Yes, Sir. During the first two 
years of the 8th Plan, i.e. 1992-93 and 1993-94, 
upto which period only information is available, 106 
and 117 Central Public Sector Enterprises 
respectively incurred losses. Enterprise-wise details 
of losses incurred in the last five years are given in 
Statement no. 7-B of Vol. I of Public Enterprises 
Survey 1993-94 laid in both the Houses of Parliament 
on 22.3.1995.

(c) Improving the performance of Public sector 
undertakings is a continuous process and enterprise 
specific. Some of the steps taken in this regard are 
signing of MOU, periodic performance Review 
Meetings by the Adm inistrative M inistries, 
d ivers ifica tion  of product mix, technology 
upgradation, reduction of surplus manpower through 
VRS, restructuing, etc. The sick industrial PSUs are 
referred to Board for Industria l & Financial 
Reconstruction for form ulation of rev iva l/ 
Rehabilitation schemes of PSU through Operating 
Agency.

(d) and (e). No lock out has been declared in any 
of the Central Public Sector Enterprise during the 
last three years. Statement on Industrial Policy 
announced on 24th July, 1991 contains the policy 
for dealing with sick and loss making PSUs. The 
Sick Industrial Company (Special Provisions) Act, 
1985 was amended in 1991 so as to enable the 
Board for industrial and Financial Reconstruction to 
register the sick PSUs for formulations of revival/ 
rehabilitation package.
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Duty Free Gold M iss ing  f o r m  
B o n d e d  Premises 

393. SHRI BANWARI LAL PUROHIT : Will the 
Minister of FINANCE be pleased to state : 

( a )  whether  Customs officials at the NOlDA 
Export Promotion Zone have recently found 18 kg,  of 
duty free gold misslng from the bonded premises; 

(b)  if so, the facts alongwith the details thereof; 
( c )  whether the Government propose to probe 

the cause of misslng gold; and 
(d) if so,  the details thereof? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a) 
to ( d j  Durlng the course of search of the premlses 
of MIS. Arun jewellery Exports (P)  Ltd , an export unit 
in the NOlDA Export Processmg Zone, on 26.4 1996, 
no gold or gold Jewellery was found. ~ o w e v d r  some 
sllver coins weighlng less than 1 kg were found 
This Unlt was Issued 16 kgs of duty-free gold by the 
MMTC for manufacture and export of gold jewellery 
But the Unlt reportedly failed to perform its export 
obligations withln the time lhmlt allowed by the DGFT 
lnvest igat~ons are still continuing 

Smal l  Scale Indust r ies 

394 SHRI DHIRENDRA AGARWAL 
SHRI PRABHU DAYAL KATHERIA 

Will the Minrster of INDUSTRY be pleased to 
state : 

l a )  whether the Government propose lo  allow 
the mu l t~na t~ona l  companies to produce such items 
whlch are reserved for production in Small Scale 
Sector 

( b j  11 so,  the details thereof, and 
( c j  if not.  the reasons therelor? 
THE MINISTER OF INDUSTRY fSHRI MURASOLI 

MARAN, (a)  l o  !c l  In accordance wilh the current 
pol ic~es of the Sovernmen! industrial undertaktngs, 
other than the small scale lndustrles undertakings, 
are normal ly  not  a l lowed to rr lanufaclure I tems 
reserved for exclusive manufacture In !he small scale 
seclzr H3wever they are allowed to dc so subject 
tc an exporl o t ! g a t i s n  of a mrnlmurri of 755'0 of annual 
proddct13r: 

Fore ign Investment  i n  PSU 

335 L.3 T S U B f i A R A f A l  R E C L Y  Wil l  the 
k l in~s ler  cf I~;IGvSTEY t c  p l ~ b 5 e d  tc state 

( a )  Wtzetrler tkle ~ ~ v e r r ~ r n e n l  have d e c ~ d e d  to 
lmpose reslrictrons cr. direct fo re~gn  lnvestrnents In 
consumer goods sec:or, 

(b) if so, whether any final decision has been 
taken In this regard; and 

(c) if so, the items specified and to what extent 
the Indian industry would benefited? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
' 

MARAN) : (a) to (c) .  The Government policy on  foreign 
investment is constantly reviewed to make it more 
dynamic with the objective of inreasing foreign direct 
investments into the country, particularly, in  priority] 
core sectors, including infrastructure. 

S ick Paper M i l l s  

396. SHRI S.D.N.R. WADIYAR :Wi l l  the Minister 
of INDUSTRY be pleased to state : 

(a)  whether some paper mills in the country have 
fallen slck. 

(b)  11 so,  the de ta~ ls  thereof, location-wise, 
(c)  the number of workers affected due to the 

closure: 
i d )  whether the Government propose l o  revlve 

them, and 
(e)  11 so, the steps belng taken In this rogard? 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) . ( a )  to (c )  The data in regard l o  sick paper 
mllls IS not centrally malntalned In the Mlnlstry of 
Industry However, according to available information 
the deta i ls  of sick paper  nil l ls are lnd lca led  In  
statement enclosed 

(d )  and (e)  A quasl- jud~ctal Body designated as 
t h e  ' T h e  e o a r d  for l n d u s t r l a l  and  Financial 
Reconstruction' (BIFR) has been set up to deal wilh 
the problems of sick ~ n d u s t r ~ a l  c o m p a n l e s ,  The 
Reserve Bank of lndla has also issued gu~del lnes to 
the banks for strengthenlng the rrlonltoring systems 
and a r res t~ng  lnduc t r~a l  slckness at the lnclplent 
stage Revlval of Slck lndustrlal unlls IS also done 
by amalgamation/merger of slck unlts wllh healthy 
units by granting ~ncome-tax concessions to healthy 
untts whlch undertake such amalgamallon 

STATEMENT 
. ,..-.".". -.-...-. ... .. . 
S No Name of State No of Sick Mills ...-- .... 

1 2 3 -- ..,---..,-.-..- "-.. 
1 Assam 1 
2 B ~ t ~ a r  3 
3 West Bengal 1 5  
4 Orlssa 1 
5 Utlar Pradesh 1 3  
6 D e l h ~  1 
7 Punjab 

. -  -. 
5 

- , .,.. . 
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. 
1 2 3 of its bipartite settlement signed o n  17 11.87 are 

app l i cab le  t o  e x - t e m p o r a r y  e m p l o y e e s  w h o s e  
8. Haryana 4 services were dls-continued, provided they fulfil the 
9.  Chandigarh 3 cond~t ions laid down therein. 

Himachal Pradesh 
Rajasthan 
Gujaral 
Ma harashtra 
Madhya Pradesh 
Andhra Pradesh 
Karnataka 
Tamil Nadu 
Kerala 

Total 

(b) and (c)  The bank has further reported that 
on  two o c c a s i o n s .  two H o n ' b l e  M e m b e r s  of 
Parliament have ra ised the Issue of pe rmanent  
appolnlment of one and five ex-temporary employees 
In Murara~ Branch and Koochbehar D~str ic t  (both In 
West Bengal) respectively The bank has stated that 
these ex-temporary employees have already been 
empanelled lor b e ~ n g  absorbed Into the service o f  
the bank as and when the11 turn comes and v a q n c l e s  
arise 

Branch Expansion Programme ot 
National ised Banka i n  Or issa 

398 SHRI SOUMYA RANJAN Will the M~nls ter  
V io la t ion of B ipar t i te  Agreement i n  C a r e  of FINANCE be pleased to slate 

o f  Retrenched Employee8 ( a )  The number of branches of n a t l o n a l ~ s e d  

! 397 SHRI AMAR ROY PRADHAN . Will the 
Min~ster of FINANCE be pleased l o  state 

( a )  whether the Blpartlte Agreement srgned on 
November 17.  1987 between the Management of 
Slate Bank and All l n d ~ a  State Bank of l n d ~ a  Staff 
Federation, also requ~red lo  be implemented In case 
of retrenched temporary employees 

( b l  11 so the number ot cases brought to the 
notlce of the Governmenl d u r ~ n g  1995 and 1996 by 
MPs In whlch the s a ~ d  Agreement reported to have 
been violated, State.w~se part~cular ly In respect of 
SB ls  branch at Koochbehar, West Bengal and 

+ (c)  the ac t~on  taken In each 01 such tasos7 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) ( a )  
State Bank of lndla has reported that the provlslons 

banks whlch were proposed to be opened In Orlssa 
dur~ng  Ihe 1994-95 and 1995.96 locat~on-wise and 

( t j  the names of the nat icnal lsed banks ,  the 
branches ct wP,icn have since been opened durmg 
!he above p e r ~ o d  l3ca!1cn-w1se? 

THE MlNlSTER OF FINANCE AND MlNlSTER OF 
CCMFANY AFFAIGS iSHRl P CHIDAMBARAM] l a ;  
The Reserve Bank of Ind~a;RBl i  has reporled that rt 
had author~sed two publlc sector banks to open a 
branch each In Or~ssa  d u r ~ n g  the year 1994-95 and 
flve publlc sector bar,ks to open twelve branches 
durlng the year 1995-96 The locat~on-wise de!alls 
are glven In Sta!ement-l enclosed 

[bt  Locallon-wlse details of branches o! publlc 
sector banks opened In Orissa during tk,e years 
1994.95 and 1995.96 are given In the S:atemen! I1 
enclosed 

STATEMENT-I 

Author~safions issued to Pub l~c  Secfor Banhs During 1994.55 an3 1995-95 fzr 
Openrng Branches ln Orissa 

,. ---- 
Name ol Centre ( D ~ s l r ~ c t i  Name of Bank 

. . -  _ _  _ _  _. ... _ _ _ _  . . -- ----.-- - 
1 3 

-- . _ _ _ _ _ - _ _ _  . .  _ "-.--I.-"- ..- -- 

1 Paradeep (Jagalslnghpur! Or~enta!  Bank of Commerce 
Bank 01 Baroda 

3 B h u b a n e s w a ~  (Rhubaneswar) Bank oi l n d ~ a  
4 Shohld Nagar (Kt lurdal Canara Bank 
5 .  Sanadeve Khunte (Balesorel Canara Bank 
6 Puri  (Purl)  V~ jaya  Bank 

- --.------ .--.- -.....-. ".- , --. .. . .. -. .---.- - -. ----------.--- -.-.-,----- -.--.- -- 
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1 2

7. Mauslm Temple Marg (Bhubaneswar) Indian Bank
8. Sailashree Vihar (Bhubaneswar) Indian Bank
9. Charsuguda (Sambalpur) Indian Overseas Bank

10. Bargarh (Bargarh) Indian Overseas Bank
11. Dharamgarh (Kalahandi) Indian Overseas Bank
12. Nayagarh (Nayagarh) Indian Overseas Bank
13. Talcher (Angul) Indian Overseas Bank
14. Baripada (Mayurbhanj) Indian Overseas Bank

STATEMENT-II

Branches of Public Secor Banks Opened in Orissa During 1994-95 and 1995-96.

Name of Centre (District) Name of Bank

1994-95
1. Jajpur Road (Jajpur) Indian Overseas Bank
2. Brajrajnagar (Jharsuguda) State Bank of India
3. Bhubaneswer (Khurda) UCO Bank
4. Sambalpur (Sambalpur) Bank of Baroda

1995-96
5. Bhubaneswar (Khurda) Bank of India
6. Sahadevakhunta (Balasore) Canara Bank
7. Keshaibahal (Sambalpur) State Bank of India
8. Madhupatna (Cuttack) Union Bank of India
9. Kharvelnagar (Khurda) Indian Bank

10. Duburi Project (Jajpur) State Bank of India
11. Puri (Puri) Vijaya Bank

Industrial Growth Centre in Kerala

399. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of INDUSTRY be pleased to state :

(a) whether the Government have made any 
study on the possible affects of bifurcation on the 
objectives of the original Scheme for setting up of 
industrial Growth Centre in Kerala particularly in 
Cannanore and Alleppey;

(b) if so, the details thereof; and
(c) the time by which work on the bifurcated 

units of the Growth Centre proposed to be 
commenced and scheduled to be completed?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). Under the Growth Centre 
Scheme, 1988 Kerala has been allotted two growth 
centres. Originally, one of them was selected to be 
developed at Shertallai in Alleppey district and the 
other one at Tellicherry in Cannanore district. However, in 
view of the d ifficu lty  expressed by the State 
Government in acquiring the required contiguous 
land of aobut 1000 acres for a growth centre at one 
place due to the peculiar problems like denisity of 
population and scarcity of land, Government of India 
in Feb. 1994 acceded to their request and accorded 
approval for relocating the two growth cenrtres at 
five split locations as mentioned below :

Name of the Growth Centre Locations Project Cost

1. Alleppey-Pathanamthitta

2. Kannur-Kozhikode-Malappuram

(i)
(■*)
(i)

(i i)

(iii)

Alappuzha
Pathanamthitta
Kannur
Kozhikode
Malappuram

Rs. 1602 lakhs 
Rs. 1883 lakhs 
Rs. 1191 lakhs 
Rs. 1745 lakhs 
Rs. 1491 lakhs
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An amount of Ra. 288 lakhs and RI. 884 lakhs 
has been  released so  far as Central  asslatance 
towards the growth centre at Alleppey-Pathanamthitta 
and Kannur-Kozhikode-Malappuram respectively. 

(c)  The growth centres are to be developed and 
h a b l i s h e d  during the period of the Vl l l  Five Year 
Plan. 

Levy o f  C u r t o m a  Duty 

400. S H R I  S O M J l B H A l  DAMOR , W i l l  t he  
Minister of FINANCE be pleased to state . 

( a )  whether the Government of Manipur have 
requested the U n ~ o n  Government to relieve Timber. 
R ~ c e ,  Dal, Rajma and S p ~ c e s  of Myanmar o r~g in  from 
levy of customs duty. 

(b) il so, the deta~ls  thereof and the action taken 
thereon, 

( c )  whether  the Government  are aware that 
customs offlclals are levylng heavy flnes arbitrary on 
natural mflow of t~rnber from Myanmar to Man~pur ,  

A and 

(d )  ~f so the remed~a l  steps taken or propoted 
to be taken to ensure lmpos~l lon of the f ~ n e s  In the 
splrit of the representat~on of the State Government 
on the 1ssue7 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a )  
to (d )  No Sir, no such request has been recelved 
from the Government of Man~pur  

As regards T~mber.  t h ~ s  Item IS not Included In 
the  indo.Myanmar t reaty  Hence  c a s e s  of ~ t s  
. r~au thor~sed  ~ m p o r t  are  to be adlud~caled It has 

I t l en  reported that In such cases goods have been 
released on payment of duty, flne and penalty as 
provlded lor In the law 

Smuggl lng o f  Go ld  

4 0 2 .  SHRI PINAKI MlSRA : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government have noticed a spurt 
in the gold and narcotlc drugs smugglmg during the 
recent months; and . 

(b )  If so,  the contraband seized during each 
mdnth since January, 19963 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . l a )  
Reporls avadable with the Government do not indicate 
that there IS spurt In smuggling of narcot~c drugs or 
gold. However, smugglmg bemg a clandestme activity, 
tho trends In s m u g g l ~ n g  cannot  b e  s ta ted  w ~ t h  
certa~nty. 

( b )  The quant l ty  of N a r c o t ~ c s  se ized  in  t h e  
country  each month s lnce January,  1996 IS as 
follows 

Ouant~ty selzed In Kgs. 

Drug Jan Feb March Apri l  May June 
(prov ) 

O p ~ u m  37 630 1 5 3  228 13 3 

Heroin 145 88 112 158 167 2 

Ganja 2086 7287 4724 5159 91 
Hashish 190 3622 731 17 19 

C o c a ~ n e  - 0097 0 135 
Mandrax 4 0 750 

The value of contraband lncludlng gold seized 
in the country lother than Narcotics) each month 
slnce January. 1996 is as follows . a  

(Rs In lakhs) 

401 SHRI BASU DEB ACHARIA 
SHRI RUPCHAND PAL 
SHRI BANWARI LAL FUROHIT 

W ~ l l  the Mln~ster 01 FINANCE be pleased to state 

(a)  whether the Government are considering a 
proposal  to rest ructure Board ot l n d u s t r ~ a l  and 
Fmanc~al  Reconstruct~on and to h r ~ n g  forward a b1II 
on Industrial sickness, and 

(b)  i f  so,  the de ta~ ls  thereof and the steps taken 
becng taken to revwe the s ~ c k  ~ n d u s t r ~ a l  units' 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRi P CcilDAMBARAM) (a)  
and (b ) .  Yes However, no f ~ n a l  declslon has been 
taken 

~ - 

Month Value 

January 96 24 14 

February. 96 4524  
March. 96 6910 

Apr~ i ,  96 244 1 

May. 96 1360 

June 96 1704 (Prov I 
--- --.-.-- 

Wind ing  u p  of Publ ic  Sector P r o j r c t r  

403 SHRlMATl GEETA MUKHERJEE Wlll the 
M ~ n ~ s t e r  of FINANCE be pleased to state 

(a)  whether the Government have d e c ~ d e d  elther 
to wind up or sell major pub l~c  sector projects whlch 
have failed to take o i l ,  
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(b) if so, whether such projects have since been 
identified; and 

(c) if so,  the details thereof? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (c).  Information is being collected and will be laid 
on the Table of the House. 

[Translation] 

Nat ional  Highways i n  Bihar  

404. SHRI  R A M  KRIPAL YADAV : Wi l l  the 
Minister of SURFACE TRANSPORT b e  pleased to 
state : 

(a) the names of the national hlghways passing 
through Bihar: 

(b) whether these nat ional highways are in a 
dilapidated condition due to lack of repairs, 

(c)  if S O ,  the details thereof: 

(d) the details of repair work proposed to be 
undertaken of these highways: and 

(e) the number of roads proposed to be declayed 
as the new national highways? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRI  T.G VENKATRAMAN) ( a )  The N a t ~ o n a l  
Hlghways passlng through B ~ h a r  are as under : -  

NH No.  Name of NHs -- 
2 Delhl-Calcutta 

6 Calcutta-Dhule 

1 9  Ghaz~pur-Patna 

2 3 Chas-Talchar 

2 8 Lucknow-Baraunl 

28 A P~prakoth l -Raxaul  

3 0 Mohan~a-Bakh t~yarpur  

3 1 Earhl-Guwahati  

3 2 Goblndpur-Jamshedpur 

3 3 Barhl-Bharagora 

lbj  and (c, No.  Slr These Na!ional Hlghways 
p a s s l n g  th rough  B ~ h a r ,  are genera l l y  b e ~ n g  
m a i n t a l n b d  rn t ra l l l c  wor thy c o n d l t ~ o n s ,  w l t h ~ n  
available resources. 

( d )  M a ~ n t e n a n c b  of N a t ~ o n a l  H l j h w a y s  IS 
a c o n l l n u o u s  p r b c e s s  a n d  o rd inary  r e p a i r s ,  

pe r lod lc  renewa ls  a n d  res to ra t ion  of m o n s o o n  
damages are taken up,  wherever a n d  whenever 
necessary. 

(e) Ghazipur-Patna highway has been declared 
as National Highway No.  19 recently. However, due, 
to meagre allocation of funds during the 8th Five 
Year Plan, It is difficult to declare any other Highway, 
in the State of Bihar, as National Highway. 

[English] 

Irregular i t ies in Vysya B a n k  Ltd., 
New Delh i  

405. SHRI R.L.P. VERMA : Will the M~nister of 
FINANCE be pleased to state : 

(a) the details of the cases of frauds and issue 
of cheque books unauthorisedly and illegally In the 
branches of Vysya Bank Ltd at New Delhi durmg 
1994, 1995 and 1996 so far ind icat~ng the action 
taken in each of these cases; 

(b)  the reasons for not reporting all the cases o' 
f rauds and Issue of cheque books  ~ l l e g a l l y  and  
unauthorlsedly to the pollce, 

( c )  whethe1 such cases have been reported to 
the Reserve Bank of I n d ~ a ;  and 

(d) if not, the reasons therefor? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) , (a )  
Deta~ls  of the cases 01 f raudst~ssue o l  cheque books 
u n a u t h o r ~ s e d l y l ~ l l e g a l l y  In the Connaught  P l a c e ,  
Karol Bagh and Chandnl Chowk Branches of Vysya 
Bank Ltd In D e l h ~  durmg 1994, 1995 and 1996 as 
reported by Reserve Bank of lndla (RBI) are glven 
In the atlached statemenr. 

(bj RBI has int~rnated that the Bank has reported 
to Pollce both the cases pertalnlng to Karol Bagh 
Branch However, since the amount in  the case at 
Connaught Place Branch had been restored to the 
customer and personal responsibility has been tlxed 
to recover the amount from the concerned of l~cer ,  no 
complalnt was lodged wlth the police However, RBI 
is adv~sing the Bank to report the matter l o  the p o k e  
In so tar as the fraud case at Chandnl Chowk Branch 
1s concerned, Ihe bank has Instructed its controlling 
o f f i ce  t o  lodge  a comp la ln t  w l th  t h e  p o l i c e  
lmmedlately 

( c )  and (d)  RBI has rntlmated that all tho cases, 
except the one a l  Chandnl  Chowk Branch w h ~ c h  
occurred recently, have been reported to it 
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STATEMENT 

(Amount in  Rs, lakhs] 

Name of the Year Amount Amount Remarks 
bvanch involved recovered - 
Connaught Place 1 QD4 1 .OO Ni l  A cheque book was issued on  the basis 

of x'erox copy of requisition slip to  an 
unidentified person. Three cheques with 
f o r g e d  s igna tu res  w e r e  e n c a s h e d  
aggregating Rs 1 lac. 
Three offlclals have been punished for 
passlng the fake cheques. The amount 
fo  Rs 1 lac has been restored to the 
account concerned. 

Karol Bagh 

Karol bagh 

NII One person  o b t a ~ n e d  a c h e q u e  b y  
presenting fake requisition sl ip whlch 
IS  similar t o  the o r i g ~ n a l  c h e q u e  
requlsitlon s l ~ p  held wlth the customer. 
The culprlt encashed seven cheques 
for Rs. 4 40 lacs and was nabbed while 
attempting to encash the next cheque 
and handed over to the pol lce. 

1995 2 90 2 23 Some employees of the account holder 
obtalned cheque book from the branch 
f raudu len t l y  and  e n c a s h e d  s e v e r a l  
c h e q u e s ,  th rough  c l e a r i n g  for  t h e  
aggregate amount of Rs.  2 S lakhs One 
clerk at the branch suspected to  b e  
lnvo lved  i n  the  b r a n c h  h a s  b e e n  
suspended. 

Chandnl Chowk 1996 0 80 C u l p r ~ t s  got cheque  r e q u i s i t ~ o n  s l ~ p  
prlnted and obtalned cheque book wlth 
forge signatures Three cheques from 
t h ~ s  b o o k  were  e n c a s h e d  for  a n  
aggregate amount of Rs .  0 8 lakhs in 
June 96 Internal lnvestlgation by the 
bank 1s In progress 

.. . .. , .. . . , . -.--,---~,----.----- 

B r a n c h r r  of Na t iona l l red  Bank8  

406 SHRl  VIRENDRA KUMAR SlNGH . Will 
the Mtn~ster of FINANCE b e  pleased to slate 

( a )  the number of branches of na t~ona l~sed  banks 
w e n e d  durlng the last three years In Rlhar. locatton. 
W I S 0 ,  and 

(b)  the branches o l  na l~onal lsed hanks In rural 
areas proposed to be opened In the near future. 
location-w~se? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)  
Reserve Bank ot lndla (RBI) has reported that the 

number of branches of publlc sector banks opened 
In Bthar d u r ~ n g  the last three years 1s as shown 
below 
-.ma--- - 
Year No  of branches 
,, -. - - - . -- 

1993-94 2 0 

1994-95 4 

1995-96 (Upto 31 -12.19961 6 
---,------ ----- 

L o c a t ~ o n . w l s e  detal ls of these b ranches  are 
furnished In enclosed sfatemant-I 

jb) Locallon.wlse detalls of rural centres In Blhar 
In respect of which RBI has granted authorlsrt lon to 
p u b l ~ c  sector banks tor openlng branches are at 
enclosed Statement.l l. 
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STATEMENT-I 

Rural Centres of Public Sector Banks Opened in Bihar During 1993-94, 1994-95, 
and 1995-96 (upto 3 1 - 12-1995). 

Name of Bank Branch1 
Centre 

Name of District Name of Bank , 

1993-94 

1.  Daudnagar 

2 .  Banka 

3 .  Bhabua 

4 .  Kahalgaian 

5 Bokaro Steel C ~ t y  Branch 

6. Katrasgarh Branch 

7 .  Katrasgarh Dhanbad 

8 .  Buxar 

9 .  Darbhanga 

10 Gaya 

11 Tekari 

12. Gopalganj 

13. M a d h u b a n ~  

14. Patna 

15 Motihari 

16 Jamshedpur 

17 Jamshedpur 

18 Ranchi 

1 Y Sasararn 

20 H a j ~ p u r  

1594 .55  

21 Aurangabad 

22. Patna 

23 Patna 

24 Samast~pur  

7995-96 (Upto 31-12-1995) 

25 Raxaul  

26 B~stupur ,  Jarnshedpur 

27  Chut ia  Ranchi 

28 Phulwaria 

29  Tinplate (Gol -  )ur i j ,  Jamshedpur 

30 Ranch1 

Aurangabad 

Banka 

Bhabua 

Bhagalpur 

Bokaro 

Bokaro 

Bokaro 

Buxur 

Darbhanga 

Gaya 

Gaya 

Gopalganj 

M a d h u b a n ~  

Patna 

P u r b ~  Champaran 

Purbi Singhbhum 

P u r b ~  Slnghbhurn 

Ranchi 

Rohtas 

Valshali 

Aurangabad 

Patna 

Patna 

Samastipur 

East Champaram 

East Singhbhum 

Ranchi 

Gopalgani 

East Slnghbhurn 

Ranchi 

Punjab National Bank 

UCO Bank 

Punjab National Bank 

Allahabad Bank 

Vijaya Bank 

Bank of lndia 

State Bank of B~kaner  8 Jaipur 

UCO Bank 

lndran Overseas Bank 

Punjab National Bank 

Punjab National Bank 

Canara Bank 

Cenara Bank 

State Bank of l n d ~ a  

Canara Bank 

State Bank of BBJ 

Unlon Bank of l n d ~ a  

Corporatron Bank 

Canara Bank 

Union Bank of l n d ~ a  

Central Bank of l n d ~ a  

Canara Bank 

lndlan Bank 

Canara Bank 

Canara Bank 

Unlon Bank of l n d ~ a  

Canara Bank 

Stale Bank of lndia 

Union Bank o l  lndra 

Indian Ovorseas Bank 
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STATEMENT-II 

Rural  Centres i n  Bihar i n  respect o f  which Reserve Bank of lndra have Granted Authorisations to 
Public Sector Banks for Opening Branches 

4. 
Name of Centre Name of District Name of Bank ---- 
1 .  East Basuriya Dhanbad State Bank ot India 
2 .  Sudamdih Project Dhanbad UCO Bank 
3 Belhar i  Saran Punjab N a t ~ o n a l  Bank 
4 Turamdih, (Vlllage Purihasa) Smghbum State Bank of India 
5 .  Jojbera Smghbhum (E)  State Bank of India 
6 Kulde Singhbhum (W)  Bank of India 
7 Murathakura S~nghbhum (E)  Bar8k fo l n d ~ a  

8 Mat iabandh~ Singhbhum !E J Bank of l n d ~ a  t 

A Bank fraud8 

407 SHRI SANAT KUMAR MANDAL W ~ l l  the 
M ~ n ~ s t e r  of FINANCE be pleased to state 

(a )  whether there has recently been a r i s~ng  in 
bank frauds rnvolving torelgn and n a t ~ o n a l  banks 
slnce the ~rnplementat~on of the new econornlc policy 

( b )  ~f s o  t h e  r n o d u s . o p e r a n d ~  fo l lowed In 
s ~ p h o n ~ n g  off hundreds  of crores of rupees  In 
connlvance w ~ t h  the senior bank managers, 

( c )  the steps taken by the Government to check 
1h1s rlslng trend 

i d )  whether the report on the multi-cro~e bank 
scam In Calcut ta  has s ince  b e e n  r e c e ~ v e d  and 
examlned, and 

(e )  II so,  the outcome thereof and the follow-up 
actlon taken thereon? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) ( a )  
The number of frauds and amounts ~nvolved there~n  
that occurred In p u b l ~ c  sector banks and foreign 
banks as reported by the RBI during the years 1990 
to 1995 are as iol lows 

(Amount In Rs crores) 
- - . . . _ . _ - - ,  *..--."---..--- 

Year Publlc sector banks Fore~gn  Banks - .---..---." ,... . --- -. ..- -- 
N o Amount No Amount 

.. -..-.-_.___._.___......___._....---..-...-.-- ------*- 

14Qo 1687 105 93 2 9  a 20 
*id 9 1 1559 65 41 32 0 17 
1992 1 7 1 7  144.49 59 a 71 
1993 2213 32032 167 9 05 
1994 2266 200 07 137 2 18 
1995 1890 1 1 5 5 1  168 2 3 5  

(Data Provrsronrlj 

! b !  Wi thdrawal  o f  deposi t  accoun ts  th rough  
fc1rge3 insrrumen:c f ~ a t i a u l e r , t  e n c a s h m e n t  o f  
negot !ab le ~ n s t r u r r ~ e o t s  by opening accoun ts  in  
f ~ c l ~ t ~ o u s  n a m e s  r r . ~ s a p p r o p r i a t l o n  t h r o u g h  
rnac~pulat~on of books of a:ccunts frauds rn ciearlqg 
t r a n s a c l ~ o n s .  r n ~ s ~ s e l o v e ~ s t e p p ~ n g  of l e n d i n g 8  
d~scre l~onary  power and frauds IK f c r e ~ g n  exchange 
by prov~ding take lmpcrt b ~ l l s  e:c are some 01 the 
methods used in perpetrating of the frauds 

I C !  The publ~c Sector banks at the 1nstan:e of 
Government and RBI have taken several steps from 
t~rne to t ~ m e  for checkrng corrupt~on and preventlor' 
o f  f rauds  T h e s e  s t e p s  include I s s u e  c f  
comprehensive g u ~ d e l ~ n e s  by RBI for strengthening 
the control  mechan~srn  In banks rev!e& o f  fraud 
cases on a cont inual basis by RBI  adwsing the 
b a n k s  o f  m o d u s . c p e r a n d i  I n  l n g e n l o u s  c a s e s  
a l o n g w ~ t h  r e q u ~ r e d  sa feguards  to p reven t  t h e ~ r  
recurrence, proper trainlng of opera!isnai personnel 
and invest~gal lons and scrutlny intc reported cases 
of major frauds as well as snap Inspections covering 
systems and procedures and control arrangements 
In f raud  p r o n e  a reas  by  the  D e p a r t m e n t  01 
Superv~slon In FiBI. etc 

( d l  and (e )  RBI has reponed that reports glvrng 
the dela l ls  01 the  f raud .  modus.operand1 u s e d  
amounls lnvolved steps taken to recover the hanks 
funds ~nvolved and staft accountab~l~ty  etc have been 
r e c e ~ v e d  from the hanks concerned The reports 
rece~ved mdicate serlous lrregular i t~es on  the part of 
the offlclals such as lssue of Flxed Oepos~t  R e c e ~ p t s ~  
Bankers'  Cheques w ~ t h o u t  c o n s ~ d e r a t ~ o n  drawals 
agalnst uncleared eftects unauthorlsed overdralts 
agalnst t h ~ r d  party FCNR deposlts!factlous deposlt 
recalpts, etc These reports also Indlcale failure ol 
lnternal control machinery l o  detect these traudulent 
t ransact~ons 
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RBI has circulated the modus-operandi adopted 
by fraudsters to all commercial banks and has also 
circulated a list of companies/individuals suspected 
t o  b e  invo lved  and  have  advised the  banks  to  
exercise caut ion whi le deal ing with them. Banks 
have  a lso b e e n  adv ised  to  take  act ion against  
control l ing off icers for their  failure to detect the 
fraud at the early stages besides act ion against 
staff directly involved. CBI is also investigating the 
fraud. 

Renta l  Accommodat ion  o f  Uni ted lnd ia 
lnsurance  Co. Ltd. 

408 .  SHRI SOUMYA RANJAN : Will the Minister 
of FINANCE be pleased to state : 

(a)  whether the United lndia lnsurance Company 
Ltd, has taken the residential premises of its Direclors 
or their spouses on rent; 

(b)  if so, the details thereof: 

( c )  s i n c e  w h e n  t h o s e  p remlses  h a v e  b e e n  
u s e d  as  Transi t  C a m p I G u e s t  H o u s e s  and  the  
amount of rent pa id and other expenses incurred 
on such premlses from 1992 to June. 1996 year- 
wise: 

(d) whether the benefits acqurred by the D~rectors 
have been  d isc losed  in  the Ba lance  Shee ts  of 
l n s u r a n c e  C o m p a n y  as  p e r  r e q u i r e m e n t s  of 
Companies Act. 1956: 

(e) if so the details thereof: and 

(1) if not,  the reasons therefor and the action 
taken or proposed to be taken agalnst the persons 
responsible for the lease? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . ( a )  
to (c ) .  The Unlted lndia lnsurance Company L~mited 
(UIIC) has reported that it has a Trans~t Camp at 
Hyderabad slnce 1986.  The owner of the earlier 
prernlses wanted  the  premises for his personal  
occupation. Besides, the premlses became unsuitable 
for a T r a n s ~ t  C a m p  o n  accoun t  of acu te  water  
shortage The Ul lC has acquired on lease b a s ~ s ,  the 
present premises at Hyderabad whlch belongs to 
the part-time Nommee Dlrector of the Government 
on its Board after advertlslng for a new premlses in 
September. 1993 ,  and  after evaluating through a 
recogn~sed valuer the falr market rent of the prernlses 
and fo l low~ng other procedural requirements o l  the 
company. Under the Companies Act,  1956 there IS 
no prohibrtron for leaslng out hls prernlses even by 
a fu l l - t~me Dlrector to  the Company on  the Board on 
which he IS represented. As agalnst the fair market 

rent of Rs. 12,1001- per month assessed by the valuer 
the company hired the accommodation only at Rs. 
10,2001- per month w.8.f. December 1993. This works 
out to a little over Rs. 3/- per square foot. Taxes an$ 
other expenses are borne by the landlord. 

(d) Section 21 1 of the Companies Act 1956 does 
not apply to insurance companies, who will have to 
prepare their balance sheets as per the provisions 
of Schedule-l o l  the lnsurance Act 1938 in  which 
there is no separate provision for disclosure of rental 
income reveived by  a Director from the premises 
owned by him and let out to the company. 

(e) and (1). Do not arise 

[Translation] 

Pend ing  Ca8e8 i n  Cour t8 

409 PROF RASA SlNGH RAWAT 
SHRI E AHMED 
SHRI JAGMOHAN 

Wi l l  the M ~ n i s t e r  of LAW AND JUSTICE b e  
pleased to s!ate : 

(a)  the scheme of the Government to p r o v ~ d e  
easy, inexpenswe and early justice to the publ lc,  
and 

(b) the number of cases l y ~ n g  p e n d ~ n g  in high 
courts and Supreme Court of the country till date, 
State-wise? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGlSlATlVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) . (a)  To make an ln.depth study of the 
problem of arrears in courts, a Committee of three 
Ch le l  J u s t ~ c e s  of H lgh  Courts (Just lce Mal imath 
Comm~ttee)  was const~tuted by the Government in 
1 9 8 9 .  The  c o m m l t l e e  h a s  m a d e  s e v e r a l  
r e c o m m e n d a t ~ o n s  o n  var lous  aspec ts  c o v e r i n g  
j u r ~ s d t c t ~ o n a l  and  p rocedura l  m o d ~ i ~ c a t i o n s .  the  
Improvements i n  the jud lc la ry  the set t ing up o l  
specialised bodies such as t r lbunals lcomm~ss~ons to 
deal  w ~ t h  spec i f~c  types of cases,  the f ~ x a t i o n  of 
Judges strenglh and appointment of Judges in Hlgh 
Courts. the creation of more posls In the Subordlnale 
l u d ~ c i a r y  a n d  a n u m b e r  o l  o ther  g e n e r l i l  
recommendations relating l o  modern~satlon of o f f ~ c e  
equipment In courts and a l locat~on of more funds to 
t h e  j u d ~ c i a r y  T h e s e  r e c o m m e n d a t i o n s  w e r e  
fo rwarded  in te r -a l ia  t o  a l l  the  c o n c e r n e d  S ta te  
Governments and  the H igh  Courts lo r  necessary 
follow-up action 
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Further, the problem of arrears of cases in courts 
and their expeditious disposal was also considered 
in a meeting of the Chief Ministers and Chief Justices 
,held on  4th December, 1993 under the Chairmanship 
of the Prime Minister The conference recommended 
several steps in a resolution it adopted for the speedy 
d isposa l  of c a s e s  in  the  C o u r t s l f r i b u n a l s .  This  
resolut ion has been commended to all the State 
GovernmentslUT Administrations and High Courts/ 
Tribunals for necessary action The implementation 
of D e c e m b e r ,  1 9 9 3  r e s o l u t i o n  a n d  t h e  
recommendations made by the Worklng Groups were 
rev iewed by  the  L a w  M ~ n ~ s t e r s  at the i r  p lenary  
m e e l ~ n g  held In Calcutta In November, 1994 and in 
Hyderabad ,  in  November,  1995 The resolutions 
adopted In these meetlngs have been commended 
to all the concerned authorities tor necessary follow- 
up action 

( b )  The ava~ lab le  ~ n f o r m a t ~ o n  IS given In the 
attached Staremenr 

STATEMENT 

Cases Pendrng rn tho H ~ g h  Courts in lndia 
. -. -- . - .- - - -. . . . .. - , . - . -- - .- . .. . -- 
S Name of the No of cases Fendency 

Ai lahabad 
Andbra Pradesh 
Bombay 
Calcutra 
D o l h ~  
G a u h a t ~  
Gujarat 
H ~ m a c h a l  Peadesh 
Jammu B Kashnr~r 
Karnataka 
Kerala 
Madhya Pradesh 
Madras 
Orissa 
Pntna 
Punjnb 8 Haryana 
Rajasthan 
S lkk~rn  

pending . .-. ., -- 
788448 
148648 
217111 
254369 
148878 
30667 
9 1  953 
20436 
93700 

161493 
201551 

84560 
302361 

51 942 
95445 

145792 

95368 
6 7 

-- .- --...-. -._. __---l ... .. .-.----- 
Suplorno Cotrrt 

Regular Mallers Adm~ss~on Matters Pendency 
(Actual No of lilas) (Actual No ol files) as on 

21,357 15,811 1 12 1995 

Sick Induotr ia l  Un i t8  

410. SHRl JAI PRAKASH AGARWAL 
SHRlMATl VASUNDHARA RAJE 
SHRl JAGATVIR SlNGH DRONA 
SHRl JAGMOHAN . 

W ~ l l  the M ~ n ~ s t e r  of FINANCE b e  p leased  to 
state 

( a )  the number of srnal l~medrurn l large sca le  
lndustrlss declared s ~ c k  durlng 1994 1995 and In 
1996 so far and the 13tal number of such units as on 
date. State-w~se 

i b j  the n~imber  of units revwed durmg the above 
p e r ~ g d  and the quantum of f i nanc la l  assistance 
provided to !hese uw!s year-wlse and S ta te -wse ,  
and 

( c i  the s feps be1r.g take-, to  p r e v e n t  t h e  
s ~ c k n e s s  In r n d l i s t r ~ a !  sec tg r  a n d  t h e  t i m e  b y  
which all the remaining sick unlts are likely to b e  
revived' 

THE MiNlSTER OF FlhANCE AND MllVlSTER OF 
CAMPANY AFFAlGS iSHGl P CHIDAMBARAM) (a)  
and I'bi The data repor t~ng system of the Reserve 
Bank of India iRB i l  does n,?t genera!e the lnformatlon 
In the manner asked for As per ~nformat ion made 
ava41able by f iE l  on the basis of the yearly returns 
re ie lved from commerc~al  banks the Sta!e-w~se data 
on s c k  small scale industrial l S S l i  unlts and slck 
Non-SSI unlts as at end March 1994 and end March 
1995 ila!est a v a ~ l a b l e )  are glven In the enclosed 
Statement-l and Statement.11 

( c )  Detalled gu~dei lnes have been Issued by RBI 
regarding f o r m u l a t ~ o r :  ~ r n p l e m e n t a t l o n  o! 
rehabllltatlon packages In respect 31 slck'weak units 
( inc lud lng slck SSI un l t s ;  considered potent ia l ly  
vlable lor thelr revival Rehab~l i lat ion packages Inter 
aha provlde for funding of ex~st ing dues of banks 
and f inanclal  Inst l tu t~ocs w ~ t h  extended per lod l o r  
repayment thereof in a pbased manner .  Interest 
concessions grant of l resh term loans as also fresh 
working capltal  tact i~ l ies As regards non-SSI  slck 
lndus t r la l  compan ies  B o a r d  tor I n d u s t r i a l  a n d  
F m a n c ~ a l  Kecor .s t ru i t ion (B IFR) .  a q u a s l - j u d ~ c ~ a l  
body set up under the Slck lndustr lal  Companies 
(Speclal Provlslons) Act 1985 lakes necessary a c t ~ o n  
for  determination o f  preventive a m e l i o r a t ~ v e  
remedial and other measures and for enforcement of 
such measures 
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STATEMENT-I 

State-Wise data o n  SSI Sick units tor the years 1994 and 1995 
(Rs. crores) 

AS AT END MARCH 1994 AS AT END MARCH 1995 
States1 No,  of No, of 
Union Territory Total Units put Total Units put 

Sick Under nursing Sick under nursing - -. 
Units No, of Amount Units N o , o f  Amount 

Units 01s' Units 01s' 
--.- 

1 2 3 4 5 6 7 - 
Andhra Pradesh 
Aruneachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himacha! Pradesh 
Jammu 8 Kashrn~r 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mlzoram 
Nagaland 
Or~ssa  
Punjab 
Ralasthan 
Slkkrrn 
Tam1 Nadu 
Tripura 
Uttar Pradesh 
West Bengal 
National C a p ~ t a l  
Territory of D e l h ~  
Andaman & 
N~cobar  Island 
Daman 8 Diu 
Cadra 8 Nagar Have11 
Chand~garh  
Lakshadweep 
Pond~cherry 
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STATEMENT-II 
State-Wise data on Non.SSI sick units tor the years 1994 and 1995 

AS AT END MARCH 1994 - .---- - AS AT END MARCH 1995 ' states, N O .  of NO of 
Union Territory Unlts Unlts Reported as Unlts Unlts Reported as 

Nursed back to Nursed back to 
Health . .----,.- -- Health 

No of Arnounr No of Amount 
U n ~ t s  01s' Units 01s' 

t R s  crorej (Rs crore) - -.- -,..-.. .... -- , 

1 2 3 4 
..-- -. - . 5 --. ---.. ---- 6 7 

Andhra Pradesh 209 3 11.5 '5  225 1 1 15 
Assarn 1 0  3 1 
Rihar 
Goa 

Haryana 
Hlrnachal Pradesh 

I Jarnrnu 8 Kashrnir 4 6 
Karnataka 1 O e  1 2 24 ti 3 2 2 77  
Kerala 5 6 
Madhya Pradesh 
Maharashlra 
Meghalaya 2 2 
Nagaland 1 
Orrssa 3 7 1 3 6 7  4 4 

S~kklrn 
Tam11 Nadu 
Trlpura 
Utlar Pradesh 
West Bengal 2 2 9  224 1 0 39 
National Capital 
Terr~lory ol Delhi 
Daman 8 DIU 
Dadra B Nagar Havelr - 3 - 

[Englrsh]  ( b )  11 so the details thereof and 

Indur t r ia l  Growth icl the ac!lon taken bv the Government ~n thls 

4 1  1 SHRl RAMASHRAY PRASAD SlNSH Will regard7 

the Mln~ster of FINANCE be pleased to Slate THE MINISTER OF FINANCE AND MINISTER OF 
( a )  whether !he Government have recelved any COMPANY AFFAIRS {SHRI P CHICAMBARAM, ( a \  

reproeontation from Smell lndustrles Development NO, Sir 
Bank of Indm (SIDBI). Shlmla branch, to promote 
lndustrlal growth In rural areas, (b )  and ( c )  Do not arlse 
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Pr ivat isat ion o f  Insurance Sector 

412 .  SHRI KODlKUNNlL SURESH : Wil l  the 
Minister of FINANCE be pleased to state : 

(a) whether the Government propose to privatise 
the insurance sector; 

(b)  if so,  the details thereof; 

(c) whether the Government have also any plan 
to open the insurance sector l o  foreign investment: 
and 

(d) if so,  the details thereof? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) . (a )  
to (d) .  The Common M ~ n ~ m u m  Programme (CMP) of 
the Government  env isages rest ructur ing of the 
insurance industry in  the light of the experience 
galned in the work~ng  of the b a n k ~ n j  sector, and a 
strenglhenmg pub l~c  sector insurance companies like 
LIC, GIC etc. 

Product ion of Cars 

413 DR KRUPASINDHU B H O l  W ~ l l  the 
M ~ n ~ s t e r  of INDUSTRY be pleased to state 

( a j  t h e  d e t a ~ l s  of the  I i i d ~ a n  compan ies  
manufactur~ng cars In the ccuntry 

(b)  the approximate number of cars produce3 by 
each of those companies d u r ~ n g  each of the last 
three years. 

f c )  the  n u m b e r  of cars expor ted  by t h e s e  
companies annually 

i d )  whether any target has been fixed by these 
conpan les  for export ing cars by the end cf the 
century: and 

(e )  11 S O ,  the details thereof' 

THE MINISTER OF Ih'DUSTRY IS)iRI MURASGLI 
M A R A N )  i a j  and  ( b i  N a m e s  o f  the  l n d ~ a n  
Companies manufacturing cars In the ccuntry and 
number cf cars produced by 1!1ese con~panies during 
last 3  years are as under . 

-.---- 
Name P r ~ d u c t i ~ n  - --.- 

1995.94 1534-$5  1995 .96  

3 C M  Caewcr, 0 5 9 1 5 5  
Hmdustan Mctcrs 2 5 9 3 3  2 6 1 7 7  2 8 1 5 2  
Maru t~  U d y q  Lt3 1 5 1 e t 9  158651 268756  
Mercedes Benz 0 2 1653  
PAL Peugeol 6 0 1C306 
Premler Aulomob~les 2 4 7 !  8  2721  3 2 7 7 3 8  
Telco 7584  12475  17498  ---- 

(c) Number of cars exported by  these companies 
during the years 1993-94,  1994-95 and 1995-96 has 
been 17572, 23092 and 28851 respectively. 

(d) and (e).  No specific targets for export of cars 
have been fixed. 

lnvestment  Proposa l  f o  Fore lgn  Count ry  

4 1 4 .  SHRI DADA BABAURAO PRANJPE : Will 
the Minister 01 INDUSTRY be pleased to state : 

(a) the number of investment proposals of foreign 
countries approved by the Government as on  March 
31 .  1996,  

(b )  the details regarding names of the companies 
wlth their nal~onal l ty and lnveslment offered by each 
of them. and 

(c)  the lerms and c o n d ~ t ~ o n s  agreed upon by the 
Government and these companies? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ( a i  4473 proposals have been approved 
involv~ng foreign dlrect Investment durlng 1 8 91 to 
31 3  96 

(b)  and ( c )  The details of such proposals viz 
name of the lndran company name and country of 
fore~gn collaborator, equ~tyi'inveslment involved. Item 
of manufacture/acl~v~ty are published by the Indian 
Investment Centre as a supplement l o  Ihe Monlhly 
Newsletter and coples of these are regularly supphed 
to !he Par l~amenl  Llbrary 

Cond i t ion  of Por ts  

415 SYRl BANWARl LAL PUROHIT W ~ l l  the 
Min~s!er of SURFACE TRANSPORT b e  pleased to 
state 

ia ,  whether the operal~crnal c o n d ~ l ~ o n  of various 
ports In the country IS appalling and anachronistic 

fbj  whether the exports have suffered set back 
due lo  lhis condlllon of ports. 

( c )  rf so the details thereof, and 
f d j  the c o r r e c t ~ v e  m e a s u r e s  t a k e n  by  the  

Government to Improve the cond~l ion of ports'? 

THE MINISTER OF SURFACE TRANSPORT 
lSHRl 7 G VENKATRAMANj !a)  No,  SII 

'bj 10 i d )  Do not arise 

Economic  Reform8 

416 DR T SUBBARAMI  REODY W ~ l l  the 
M~nisfer o l  FINANCE be pleased lo  state 

l a )  whether the lnlernatlonal economlc d l v ~ r ~ o n  
of Wor ld  B a n k  h a s  r e c e n t l y  a p p r e c l a l e d  t h e  
lnlraductlon of exlsting economlc relorme In lndla 
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(b) if so, whether the present Government have 
decided to continue the reforms in the same manner; 
and

(c) if not, the changes that are likely to be 
incorporated in the new economic policy?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
The World Bank’s publication, “Global Economic 
Prospects and the Developing Countries", 1996, an 
annual report prepared by the International 
Economics Department of the World Bank, states 
that India "continued to draw substantial benefits 
from the trade and investm ent libera lisa tion 
undertaken after the 1991 balance of payments 
crisis".

(b) and (c), The present government's policy on 
economic reforms is outlined in the Common 
Minimum Programme. The economic policy of the 
government can be broadly discribed as 'growth with 
social justice’ .

Branch Expansion Programme by 
Bantf-of Maharashtra

417. SHRI S.D.N.R. WADIYAR : Will the Minister 
of FINANCE be pieased to state :

(a) whether the Government have a proposal to 
set up the branches of Bank of Maharashtra in every 
State;

(b) if so, the time by which the proposal Is likely 
to be implemented; and

(c) the steps taken in that direction, so far?
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
Bank of Maharashtra have reported that they have 
no plans at present to set up branches in all the 
States.

(b) and (c). Do not arise.

Agro based Foreign Investment

418. SHRI HARIN PATHAK : Will the Minister 
of INDUSTRY be pleased to state r

(a) the details of the foreign capital Investment 
proposals received fo r setting up agro­
based industries in Gujarat during the last three 
years;

(b) the number of proposals approved and 
implemented so far; and

(c) the reasons for delay in implementation of 
approved proposals?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) The details of foreign investment 
proposals received and approved for setting up Agro­
based industries in Gujarat during the last three 
years from 1.1.1993 to 31.5.96 are given in the 
attached Statement.

(b) and (c). Implementation of Projects depends 
on the gestation period which varies from project to 
project.

STATEMENT
Details of Proposals received and Approved Involving foreign Investment In Agro Based Industries In

Gujarat from 01-01-1993 to 31-05-1996.

S. APPR. NO/APPR NAME OF INDIAN COMPANY NAME OF THE FOREIGN AMOUNT
No. DATE COLLABORATOR (% EQTY)

(TYPE/AGENCY) (RS. LAKHS)

1 2 3 4 5

1. M/S. McCAIN FOODS LIMITED 7887.50McCAIN FOODS LIMITED 
C/o COOPERS & LYBRAND 
PVT. LTD.
609/610 MERIDIEN COMME­
RCIAL TOWERS, WINDSOR 
PLACE NEW DELHI-110001

CANADA
ITEM DESCRIPTION WHOLLY OWNED SUBSIDIARY TO MANUFACTURE & MARKET : GUJARAT 

FORZEN FRENCH FRIED POTATO PRODUCTS.
2. KOROSHO PROCESSING

PRIVATE LIMIT. A-1,
HIMALAYA FLATS 
NANAKUMBHNATH ROAD 
NADIA-387 001 GUJARAT.

(100.00%)

EXPORT HOLDINGS LTD. 
POST BOX 602, TOWN 
SOUTH, RUE-DU-PRE, 57 
PETER PORT, GUE-RNSL

40.00
(100.00%)

ITEM DESCRIPTION
CHANNEL ISLAND

: PROCESSING OF CASHEW NUT AT location : KHEDA (GUJARAT)
ROASTED OR SALTED __  _______
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ITEM DESCRIPTION 
4 

ITEM DESCRIPTION 

5 

ITEM DESCRIPTION 

6 

ITEM DESCRIPTION 

7 

ITEM DESCRIPTION 

8 

ITEM DESCRIPTION 
5 

ITEM DESCRIPTION 

INDIAMALT PRIVATE LTD. FREEDOMCHMICAL DIALT, 296 .OO 
HEPZ GERMANY. (74 .OO%) 
PLOT 8 5  8 B6 
TAMBARAM 
MADRAS-600045 

GERMANY 
: CASSIA GUM POWDER AT Location : VADODARA (GUJARAT) 

UMACON AGRO LIMITED MACON AGRl LTD., 225.00 
2ND FLOOR, PLOT NO. 162, (9.14°/o) 
OPP. PETROL PUMP. 
SECTOR-21 
GANDHINAGAR-382021 
GUJARAT 

IRELAND 
. FRESH MUSHROOM PRESERVED AT Locallon SABARKANTHA (GUJARA) 
MUSHGOOM & WHITE BUTTON MUSHRUUM PRESERVEDIN BRINE SOLUTION. 
UN AGRO EXPORTS LTD NRI 187 50 
BOX NO 2 5 3 7  ELEMPE (27 00°,1) 
LOKMANYA TlLAK ROAD 
VADODARA-390005 

N R I 
DEHYDRATED ONIONS 8 OTHER AT Location VADODARA (GUJARAT) 
VEGETABLES LIKE GARLIC. GINGER ETC 
OL GROW LIMITED N R I 440 00 
OLGROW HOUSE N R I (40 00%) 
3111 L COLONY AMBAVADI 
AHMEDABAD-38001 5 
GUJARAT 

NRI 
SHITAKE MUSHROOM (LENTINUS 
ELDODES) 
BEST BUY FOODS LIMITED NRI 
2ND FLOOR 
COINS CORNER 
DR YAGNIK ROAD 
RAJKOT 
GUJAPmAT.36ODl 

NRI 
DEHYDRATED VEGETABLES ONIONS, AT Locallon RAJKOT IGUJARAT) 
GARLIC POTATO S ETC 
ANDOP KOTHARI DALSEM VECIAP 160 00 
M-227. GREATER KAlLA H 0 L L A N D (20  OO%j 
hEVI DELHI-110 048  

NETHERLANDS 
WHITE BUTTON MUSHROOMS AT Locat~on VADODARA (GUJARAT) 
TROPISAL GREEN FRUITS EURASIA COUNTERTRADE 20  00  
EXPORTS LT 8-402,  PTE LTD SINSAPORE 120 00%) 
SAMUDRA COMPLEX 
C G ROAD NAVARANGPURA 
AHMEDABAD-380009 

SINGAPORE 
FRESH FRUITS JJICES AND AT Location AHMEDABAD (GUJARAT) 
CONCEIdTRATES OF PAPAYA-ORANGE-PINEAPPLE-APPLE-MANGO- 
CHIK00-PEAR GRAPES-LICHI ETC 

AT Locallon GUJARAT 
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ITEM DESCRIPTION 

11. 

ITEM DESCRIPTION 

12 

ITEM DESCRIPTION 

+ ITEM DESCRIPTION 

14 

ITEM DESCRIPTION 

r 
I J 

ITEM DESCRIPTION 

MIS. RADHEYSHYAM AGRO MIS. BELLAI BARTER TRADE 64 .00  
FOODS LlMl 2ND FLOOR, PTE LTD. SINGAPORE (6.32%) 
NlMA HOUSE, 
AHMEDABAD-380001. 

SINGAPORE 

POTATO PONDER AT Locat~on GUJARAT 

GREEN SPROUT SWIFT TRADING INC , 

AGRONOMY LIMITED 
II-NEHA', 97, SAMPATRAO, 
RACE COURSE ROAD 
BARODA-390007 
GUJARAT 

U S A  

BANANA PUREE (UPTO 24 DEG BX! 

RUCHl SOYA INDUSTRIES NRI 
LIMITED 214, TULSIANI 
CHAMBE NARIMAN POINT 
BOMBAY-40021 

NRI 

SOYA DE-OILED CAKE 

AT Locallon KHEDA (GUJARAT) 

AT Locat~on RAJKOT (GUJARAT) 

IRATEC 122 00 
(26 00'0) 

EARTH ENERGY EXPORTS LTD 
402. 4TH FLOOR. 
SOHAM TERRACH 
NR AMALTAS BUNGLOWS 
VASTRAPUR. 
AHMEDABAD.380052 

ISi iAEL 

FRESH FRUITS OF STRAWBERRY AT Locat~on MEHSANA {GUJARAT! 
CULTIVATION FOG EXPORTS AS FRESH FRUITS 

KAMSON PHRMACEUTICALS MULTIFLOR HCLLAND N V PO 65 
PVT LTD C/O SAYAJI HOLLAND ( 4 9  OOa,o) 

HOTELS LT KALAGHODA 
BARODA.300005 
GUJARAT 

NETHERLANDS 

FRESH CUT FLOWERS LIKE ROSES. AT Loca!lon VADODARA (GUJARAT) 
CHRYSANTHEMUM CARNATION GERBERA (GROWN UNDER GREENHOUSE 
CULTIVATION) 

GUJARAT BLOOMS LIMITED DALSEM EXPORT PROJECTS B V 100 00 
203, STERLING CENTRE HOLLAND 
R C DUTT ROAD NETHERLANDS 
BARODA 
GUJARAT.390005 

NETHERLANDS 

CUT FLOWERS ROSE AND 
OTHER FLOWERS 

AT Locallon VADODARA (GUJARAT) 
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Indust r ia l  House 

419. SHRI SOUMYA RANJAN : Will the Minister 
of INDUSTRY b e  pleased to state : 

(a) the assets, turnover and profits of the twenty 
top industrial houses during 1995-96 and upto June, 
1996 .  

(b)  whether any of these industrial houses have 
sent proposals to set up industry in backward areas 
of Orissa: and 

(c )  if SO,  the details thereof? 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) , ( a )  Consequent upon the omission of 
Sec t~on  26 of the MRTP Act. 1969 by the MRTP 
(Amendment) Act. 1991 with effect from 27 9 1991. 
Large lndustrlal Houses are no longer requ~red to 
b e  registered wlth the Government of l n d ~ a  and 
therefore information re la t~ng to assets. turnover and 
p ro f~ ts  of the twenty top ~ n d u s t r ~ a l  houses are not 
maintained 

(b) and (c )  Do not arlse 

Voting R igh ts  t o  Migrant  Kashrnir ies 

420. SHRI PINAKI MlSRA 
SHRl MADHAVRAO SClNDlA 

Wil l  the M ~ n ~ s l e r  of LAW AND JUSTICE b e  
pleased to state 

( a )  whe ther  a r ra t igements  were  made for 
ensuring due exercise of votlng rrghts to the persons 
displaced from the terrorist affected areas of Jammu 
and Kashm~r  durlng the recent polls to the eleventh 
Lok Sabha. 

(b )  11 so the deta~ls  thereof, and 

i c )  the success ach~eved  In thls regard lndlcating 
the percentage of such voters who polled t h e ~ r  votes? 

THE MlNlSTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS LEGISLATIVE DEPARTMENT 
AND CEPARTMENT OF JUSTICE (SHRI RAMAKANT 
G KHALAF) f a j  and (b)  Yes, Slr Mlgrant voters 
enrolied In any of the parliamentary constrtuenc~es 
c! 1 -Earamulla, 2 -Sr~nagar  and 3-Anantnag and who 
were res ld ing  outside t h e ~ r  p l a c e  of o rd inary  
residence were p e t m ~ t t e d  to vote by postal ballot 
du r~ng  the recent prills l o  the eleventh Lok Sabha 
The procedure f 3 r  vo:mg t y  tee mqrant  voters was 
as lbld down In Part lllA of !he Canduct of Electrons 
Rules 1561 Wide publ~clty was glven to Ihe scheme 
by the S h ~ e t  E l e ~ t o r a l  O!flcer Jarnrnu 8 Kashmlr and 
the E i e t t i ~ r ~  ~ ~ T T I F ~ I S S I U ~  c f  India who also arranged 
wrth the Department r ~ f  Fosts a n d  Telegraph for 
the prompt clearance and speedy del~vevy of the 
pos ta l  Dallh,t papers lo the reapec t~ve  H e t u r n ~ n g  
o f f~cers  

(c) According to the information made available 
by the Election Commission of India, approximately 
3 6 % ,  30% and 2 9 %  mig ran t  e l e c t o r s  v o t e d  in  
Baramulla, Srinagar and  Anantnag const i tuencies 
respectively. 

FERA Vio lat ion b y  Lead ing  Satel l i te 
T.V. Companies 

421.  SHRlMATl GEETA MUKHERJEE : Will the 
Minister of FINANCE b e  pleased to state : 

(a) whether the leading satellite TV companies 
in lndia are transacting crores of rupees in  foreign 
exchange through clandestine operations in  violation 
of FERA regulations: 

(b) if so, the details thereof; and 
(c )  the steps belng taken to check thls pracllce? 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
and (b) .  The Enforcement Dlrectorate has undertaken 
necessary lnvestigatlons under the prov is~ons of the 
Foreign Exchange Regulation Act (FERA) agalnst 
various such companies E n q u ~ r ~ e s  against one of 
the compales have revealed prlma facie violation of 
FERA to the tune of US $ 6,80.0001-. 

( c )  A strtct v ~ g ~ l  IS kept by  the Dlrectorate to 
check mal-practces and action as envisaged under 
the law IS taken agalnst the offenders 

Lawyers Str ike 

422 SHRl  R A M  KRIPAL YADAV . W ~ l l  I h e  
M i n ~ s t e r  of LAW A N D  JUSTICE b e  p l e a s e d  to 
state . 

( a )  the number of t lmes the lawyers in  D e l h ~  
courts went on strrke durlng the last lhree years 
along w ~ t h  the p e r ~ o d  lor w h ~ c h  each of the strike 
lasted 

fb )  the maln lssues ~ n v o l v e d  In  the frequent 
slrlkes, and 

( c j  the steps taken by the Government to solve 
the hardsh~ps of lltlgants b e s ~ d e s  long delays In the 
process of jusllce? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) (a) to (c)  l n f o r n ~ a l ~ o n  IS belng collected 
and will be l a ~ d  on the table of the House 

St. K i t t r  Forgery C a r e  

423 SHRI R L P VERMA Wlll the M ~ n ~ s t e r  of 
FINANCE b e  pleased to slate 

(,a) whelher !he Government had undertaken an  
lnqulry Into St Kltts forgery case. 
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( b )  If s o ,  w h e t h e r  t h e  m a t t e r  h a s  b e e n  
investigated by now and if so ,  the outcome thereof; 
and  

(c) I1 not, the reasons for the delay and by when 
the matter is likely to b e  linalised? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)  
Yes, Sir 

(b)  and (c )  The Central Bureau of Investigation 
(CBI)  is evaluating the evidence col lected durlng 
lnvestlgation for taking further decision. The matter 
is also bemg monitored by  the Supreme Court of 
I n d ~ a .  

Non-Bank ing  F inancia l  Companies 

4 2 4  SHRl VIRENDRA KUMAR SlNGH 
SHRl LALlT ORAON 

Will the M ~ n l s t e r  of FINANCE b e  p leased to 
slate 

(a )  whether non-banking f~nancia l  companies are 
!ncreaslng reapldly In lndla particularly In B ~ h a r  

( b )  whether the U n ~ o n  Government have spy 
study rogardlng the embezzlement of the deposlts of 
poor people by way of closing the companles under 
non-banklng sys?em 

( c l  whether  the  Reserve Bank of Ind ia has 
complied the l ~ s t  of nsn banking f~nancral companles 
and private llmlted companies operating all over the 
country, 

(d! 11 s o  the details thereof and 

1 0 )  the steps taken:proposed to he taken by the 
u o v e r n m e n t  to s a f e g u a r d  the  ~ n t e r e s t s  of the 
1rivestors7 

THE MINISTER OF FiNANCE AND MINISTER OF 
COMPANY AFFAIRS (SHHI P CHIDAMRARAM) {a )  
(r.1 and ( d )  Hosorvt? Bank cf indla (RBI\ has reported 
that, a s  per 11s n~al l i r ig IIS! the total number of non. 
banklng f~nanc ia l  cornpanles (NPFCsl  operating In 
India, and In the State of Rlhclr In parlicular during 
the period 1991 .IS496 IS as follows 
............. - ............................. .---,, .... . - -  
Year Number o l  flnanclal companies 
(ended March)  as per RBI's . . . . . . .  mailing . . . .  list .. ..... - - - ........ 

In lndb.  In the State of 
B ~ h a r  . ,,-- .--.,.... ................ . --- . 

1991 25085 151 

1996 (approx ) 42800 325 
............. ..._._.. ...... __.___ ......................_........ ...... I..-- 

(b)  RBI has reported that it has not made any 
study regarding embezzlement of money o f  poor  
people by NBFCs by closure of their off lces. 

(6)  Proposals have been initiated to regulate the 
actlvitles of NBFCs more effect~verly. 

Indust r ia l  Growth Centre 

4 2 5  SHRl MULLAPPALLY RAMACHANDRAN 
Wil l  the Mln ls ter  of INDUSTRY b e  p l e a s e d  to  
state 

( a )  the steps taken fcr  s e t t ~ n g  up  industrial 
Growth Centres In Kerala partlcularly at Cannanore. 
and 

f b )  the reasons for delay in sett ing up such 
centres? 

THE MINISTER OF INDUSTRY (SHRl MURASOLI 
MAGAN1 ( a )  and ( b l  Under the Grow!h Centre 
Scheme 1588 Kerala has been allotted two growth 
centres for whlch the locations were lnitlally selected 
a? Shertallai In Alleppey distrlc! and Tellicherry In 
Cannanore district Ycw6ver In view of the d ~ f f ~ c u l t y  
expressed by the State Governmevt In acquiring the 
required land of abcu? 1000  acres for a growth centre 
a? one p lace due to the pecul lar  p rob lems l i ke  
d e n s ~ t y  o f  p o p u l a t i o n  ar,3 scarc i t y  of l a n d  
Government of India in March, 1992 acceded to thelr 
request and accorded approval for relocatcng the 
two centres allawing sp l~:~re locat~ons at 

( 1  i Alleppey.PathanamtP3~tta.  and 

The Scheme has l o  be implemented d u r ~ n g  the 
Vl11 Flve Year Plan period These two growth zentres 
are In an advanced stage c f  lmpiementatlon 

Totai Central assistance released so tar, towards 
them is Rs 11 5 2  crores The State Government has 
alsc released an amount of f is 11 7 4  crores towards 
these .two growth centres 

Changes i n  l n d u ~ t r i e s  af ter  
L ibera l isat ion Po l i cy  

4 2 6  PROF RASA S l N B H  RAWAT Will the 
Mlnlster of INDUSTRY be pleased to state 

( a !  the changes af fec led In Industries regardine 
qualitatrvely quantitat~vely and from the polnt of vlew 
of c a p l t a l  i n v e s t m e n t  af ter  i n t r o d u c t ~ o n  of 
Llberal izat~on P o l ~ c y  

(b) the total foreign c a p ~ t a l  invested In  Indian 
lndustr les after the ~n t roduc t ton  o f  L ~ b e r a l l z a t t o n  
Policy, 
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(c)  the policy regarding the Industrial growth in 
the country likely to b e  adopted by the Government; 
and 

(d )  t h e  ac t ion  p l a n  of the  Government  fo r  
promot ing the sma l l  cot tage and  medium scale 
industries and encouraging the feelings of 'Swadeshl' 
and self-dependence? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
M A R A N )  : ( a )  a n d  ( b ) .  S u b s e q u e n t  to the  
Liberalisation Policy since 1991, various measures 
have  b e e n  t a k e n  w h i c h ,  in te r -a l ia ,  i nc lude  
de l i cens lng ,  au tomat i c  a p p r o v a l  for fo re ign  
co l labora t ions ,  s imp l i f i ca t ion  of p r o c e d u r e s ,  
ratlonalisation of Import and excise duties, etc. Since 
August  1991  t i l l  May 1 9 9 6 ,  2 5 . 7 8 1  lndus t r la l  
En t repreneur la l  M e m o r a n d u m  ( I  E . M )  i n  the  
del icensed sector  e n v i s a g ~ n g  investment of R s .  
5.04.782 crores have been flled and 4,679 foreign 
investment proposals envisaging Investment of Rs. 
71036.68 crores have been approved during this 
period. 

( c )  and  ( d ) .  Government  po l l cy  l o r  overa l l  
development ot industry, including small, medium 
and large scale Industries 1s constantly rev~ewed to 
make it more dynamic wlth the objectlve of making 
the  Ind ian  indus t ry  self  re l i an t  and  g lobal ly  
competetlve and to Increase Investment particularly 
in the prioritylcore sectors, including Infrastructure 

Customer Service o f  SBI 

427 SHRI RAMASHRAY PRASAD SINGH 
SHRI RAMESHWAR PATIDAR 
SHRIMATI SHEELA GAUTAM 

Wil l  the M l n ~ s t e r  of F lNANCE be p leased to 
state 

l a l  wk~ether lhe  State Bank of lndla propose to 
estabilsh a subsld~ary company for Issuing credlt 
cards and fcr  ~r r~prcvement  In its cusforrier servlce 

(t) 11 so the details thereof, and 
ccj !he spe:lllc measures proposed to be taken 

by the S!ate eank of l n d ~ a  to Improve ~ t s  custcmer 
SerVIce In small !owns and rural areas7 

THE MlFilSTER OF FINANCE AND MINiSTER OF 
COMPANY AFFAIRS fSHRI P CHILAMBAHAM, ra) 
and (b, State Ear~k  of i n d ~ a  has reported tt,at the 
p roposa l  tcr set up  a s u b s l d ~ a r y  1s under  ~ t s  
consldera!l5r1 arid de!alIs t t ,erefcre w ~ l l  be worked 
cut after a f l r~a l  dec~slon has been taken thereon 

f c ,  State Ear\k o f  l r ~ d l a  r ~ a s  repor ted  that  
~rnprovernen! In cus!r,rrer stirdice 1s be~r lg  brought 
about oC an o n - 3 o 1 y  t a s ~ s  I ~ I  a! \  branches of the 
SBI slfuafed at metro urban Sem~-urbari  and rural 
centres The Yank has further stated thal teams of 
sfinlor o f l lcers  frorr ~ t s  Local  Head G f f ~ c e s l f o n a l  
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Offices Regularly visit branches to assess t h e  ex- 
tent of implementat ion of Bank's instruct ions for 
providing better customer service and  corrective 
act ion is taken wherever necessary. In  addit ion, 
Central Office Inspection Team(s) while carrying out 
inspect ion end audit  of branches,  also examine 
quallty of customer service obtalnlng there at and 
suitable remedial measures are taken. 

[English] 

Expor t  of Cement  

428 .  D R .  KRUPASINDHU 6 H Q I  : Wi l l  t h e  
Minister of INDUSTRY be pleased to state 

(a) whether any target has been f ~ x e d  for export 
of cement during the Eighth Plan; 

( b )  i f  s o ,  the  de ta i l s  thereof  a longwi th  the  
achievement made so far; 

( c )  whether target can be achieved with the 
present pace of export; and 

(d) if n o t  the steps taken to achleve the target7 
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) (a )  and (b )  While no speclflc target for 
export of cement durmg the Eighth Plan has been 
flxed, export of cernent~cllnker has been Increasing 
during the last few years, except In 1995-96 when 
there was a decllne malnly due to hlgher demand In 
the domestic market The year-wise export of cement1 
clmker 1s as under 

Year M ~ l l ~ o n  Tonnes 

( c )  and ld )  Do not arlse 

Ind ia ' r  F i n a n c l r l  S y r t e m  

429 SHRl BANWARI LAL PUROHIT Will the 
M!nlsfer ot FINANCE b e  pleased to slate 

(a)  whether the survey conducted by the Polll lcel 
and  E c o n o m ~ c  Rlsk C o n s u l l a n c y  L lmrted h a v e  
described Indla's financial syslem at 10th posll lon In 
the world as reported In Statesman dated May 22,  
1596 

9 
(b)  11 so. the facts and reacllon of the Government 

thereto, and 

I c )  tho steps takeniptoposed to b e  taken by the 
Government to Improve \he fmanctal system o l  the 
country? 
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THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
Yes, Sir. 

(b) and (c).  According to a survey conducted by 
$he Political and Economic Risk Consultancy Limlted 
as reported in Stateman dated May 22. 1996, lndia 
ranked 10th i n  financial system with the rating of 
6 .29  while it ranked 9th wlth a rat ing of 6 93 In 
physical ~nfrastructure. According to this survey report 
published in Statesman, V~e tnam was found to have 
the mosl deficient financial sector followed by China, 
lndia and the Philippines. 

Indian F inanc~a l  System is currently undergoing 
a process of reform as a part of the broader reform 
programme initlafed In 1991-92 The results of the 
implementat~on of varlous reform measures have so 
far been encouraging As at the end of March, 1995. 
13 ou t  of 2 7  p u b l ~ c  sec to r  b a n k s  a t ta ined  the 
minimum c a p ~ l a l  adequacy ratlo of 8'0. 11 between 
440 and 8% and the remalnrng 3 banks less than 
A O o  B e s ~ d e s ,  the posll lve trend of reduction In the 

A 
r i lmber of publlc sector banks reportmg operating 
losses f rom 9 to  6 dur ing  1993-94  was further 
confirmed In a s ~ g n ~ f ~ c a n t  turn around of the pub l~c  
sector banks durtng 1994-95 w ~ t h  a net protlt of Rs 
11 16 crore as agalnst a net loss of Rs 4349 crore 
In 1993-94 A l o n g s ~ d e  there has been a drop In 
non-performing assets of the publlc sector banks 
from about 2440 of thelr loan por t fo l~o  In 1992.93 
and  1993.94 to a l i t t le be low 2096 In  1994.95 
B e s ~ d e s ,  the f l rs l  phase of deregulallon of lnlerest 
rate has been successfully carrled out 

l n d u r t r i a l l y  Backward  Area8 

430 SHRl  T SUBBARAMI REDDY W ~ l i  the 
Mmlster of INDUSTRY b e  pleased to stale 

( a )  whether a study conducted for monltorlng 
Indian economy have suggested that norms adopted 

by the Union Government for classitying districts as 
industrially backward be revised; 

(b) It so, the maln features thereof, 

(c) whether the Government have examlned the 
s a ~ d  repor t  and 

(d )  if so,  the details thereof and  the t ime b y  
which the recommendat~ons of the s a ~ d  report are 
l~ke ly  to be ~mplemented? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ( a j  No such Study has been conducted at 
the behest of the. Mmlstry of Industry 

I b l  to ( d l  Do not arlse 

Fore ign Banka  

431 SHRI S D N R WADIYAR Will the Minlster 
of FINANCE be pleased to state 

i a )  the detarls of torelgn banks country.wise 
operallng In I n d ~ a .  

(b )  the places where these banks have set up 
t h e ~ r  branches, and 

I : )  the extent to whlch these banks are helpmg 
In the expansion of trade and lndustry In the country? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM! ( a )  
and i b )  Deta~ls  of foreign banks operating In lndla 
country-wlse and places where they have set up 
t h e ~ r  branches as reporled by RBI are glven In the 
attached statement 

(c)  The markel share of foreign banks In branch 
network aggregate deposits and advances (excluding 
Inter bank deposlts and advances) of all scheduled 
commerclai  banks as on 31  March 1994 and 31  
March 1995 were as under 

(Rs In crore) 
-.-.--.. ---.-" ----," ..,..--.,-..-.-.-..,*.---.." - .---.-.--.. - 

Aggregate Deposits Bank C r e d ~ t  
Branches as on -.--- As on last reporting --- F r ~ d a y s  o l  

31 3 94 31 3 95 1993.94 1994-95 1993.94 1994-95  ..- ---- ----. 
All Sch 61630  62100 3.15 132 3 86.859 1.60.418 2.11.560 
CUmmorc~a l  
'anks 

Foreign Banks 146 151 24.886 27.641 10.964 15 .471  

Share of 0.24 0 24 7 90 7 . 1 4  6 67 7 31 
F o r e ~ g n  
Bankr  (%) - --.--.--....-.,-.-.--. -. --.----- 
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STATEMENT 

Details o f  foreign banks operating in  lndra country-wise and places where they 
have set  up their branches 

S .  Name of the Country Places where branches , 
No. foreign bank opened and number 

1 .  Amerlcan Express Bank 

2 .  Bank of Amerlca 

4 Chase Manhattan Bank 

5 British Bank of Middle East 

6.  Standard Chartered Bank 

7 .  Barclays Bank 

@ .  Bansue Nat~onale de Paris 

9 .  Banque lndosuez 
10 Sociele Generale 

U.S.A. 

U.S.A. 

U S.A. 

U K 

U K 

France 

France 

France 

11  Credit Lyonna~s  France 

12 Eank of Tokyo Mitsub~shi Ltd Japan 

13 Sakura Bank Ltd 
1 4  Sanwa Bank Ltd 
15 FUJI Bank 

Japan 

Japan 
Japan 

Mumbai 
Calcutta 
New Delhl 
Madras 
Mumbai 
Calcutta 
New Delhi 
Madras 
Mumbai 
Calcutta 
New Delhi 
Madras 
Mumbai 
M u m b a ~  
Trivandrum 
Amr~tsar 
Mumbai 
Calcutta 
Cochin 
Kanpur 
Madras 
D e l h ~  
Goa 
Ca l~cu t  

M u m b a ~  
New Delhi 

Mumbal 
Calculta 
New Oelhi 
Bangalore 
Pune 

Munibal 
Mumbar 
New D e l h ~  
Bangalore 

Mumbai 
New D e l h ~  
Ahmedabad 
M u m b a ~  
Calcutta 
New D e l h ~  

Mumbai  

Now D e l h ~  

Mumbai  
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Deutsche Bank 

Dresdner Bank 
Commerzbank 
ANZ Grindlays Bank plc 

20 Hongkong Bank 

Germany 

Germany 
Germany 
Australla 

Hongkong 

A t ~ u  D h a b ~  Commerc~al  Bank Ltd U A E 
Mashreq Bank V A E  
Q ~ a n  lnlernatmnal Eank SAO Sultanale 

of  Oman 
Garrk of Baharaln R Kuwall BSt Sahara;? 

Bank of Nsva Sco1:a Canada 

ABN Amro Bank h V  hietherland 

ING Bank 
Sonall Bank 
Alab Bangladash Bank 
S t a b  Bank of M a u r ~ l ~ u s  Lld 
Developmenl Bank o l  Singapore 
Bank of Ceylon 
Slam Commerc~a l  Bank PCL 
Bank ln lernat~onal  lndonesla 
C h ~ n a l r u s l  Commercial Bank 
Go Hung Bank 
Summary ( i )  No of foreign banks 

Netherland 
Bangladesh 
Bangladesh 
Maur i t~us 
S ~ n g a p o ~ e  
Srl Lanka 
Tha~ land  
Indonesia 
T a ~ w a n  
South Korea 

Mumbai 
D e l h ~  
Eangalore 
M u m b a ~  
M u m b a ~  
M u m b a ~  
Arnr~tsar 
Bangalore 
Calcutta 
C o c h ~ n  
Ernakulam 
D a r l e e l ~ n g  
Delht 
Kanpur 
Madras 
C o ~ ~ S a t c r e  
Simla 
S r ~ r a g a r  
Guwaha!~ 
Hyderabad 
Mumbal 
Calcctta 
Mar?:as 
V!sakFaapatnam 
De, "  
B a ~ g a l c r e  
Murnba~ 
M s n b a '  
M~ l rnb2 ,  
Coch4n 
M u m b a ~  
Hyderabad 
Mumba!  
D e l h ~  
Mumbai 
C a l c ~ t t a  
New D e l h ~  
Madras 
MurnSa~ 
Calcutta 
Mumbai 
Mumba! 
Murnba~ 
Madras 
Mumbai 
Mumbai  
New O e l h ~  
M u m b a ~  

(11) NO 01 branches -. . . .  ___._-._.__".- ____._ ......... ____ _ ._...._.---* _-- ---.- -.---.--. -..-. -- 1 6 5  --- -. .. 
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Righ t  o f  F r a n c h i r r  t o  P r i r o n r r r  

432. SHRl PlNAKl MlSRA : 
SHRl MADHAVRAO SClNDlA : 8 

W i l l  t he  Min is ter  of LAW AND JUSTICE b e  
pleased to state : 

(a) whether the All India Lawyers' Forum for Civil 
LibeRies had appealed on the eve of recent general 
elections to the Lok Sabha to ensure that over 2.5 
million prisoners in different jails in the country are 
able to exercise their right of franchise: and 

(b)  if so, the arrangements made for securing 
due exercise of their democratic right? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) (a )  No.  Sir 

(b)  Does not arise 

12.00 h r r .  
[Trans la tron] 

SHRl BHAGWAN SHANKAR RAWAT (Agra) The 
f lood si tuat ion in  Agra. Mathura.  Rajasthan and  
Haryana IS grim Hon'ble Prime Minister had visited 
Agra, I would like to inform him that no rellef has 
reached Agra where flood situation IS grim Many 
people have died. Property of crores of rupees has 
been lost. The flood meance is prevailing for the last 
15 days. Services of Army were sought but have not 
so far been  provtded Thls has resulted in  great 
havoc. Relief opera t~on  is gotng on very slowly. I ,  
therefore, urge upon the Hon'ble Prime Minister to 
take action to start tmmediate and long term relief 
operations. 

[English] 

MR. SPEAKER I will ask the Government to 
look into th i r  

(Interruptrons) 

[Tra nsla t~on ]  

SHR1 BHAGWAN SHANKAR RAWAT I would like 
to say to the Hon'ble Prime M ~ n ~ s t e r  that tnsplte of 
h ~ s  assurance. no rollel work has been started Wo 
have made requests several t ~ m e  

MR SPEAKER Hon b le P r ~ m o  M ~ n i s t e r  has  
listened to what you have said I have already told 
them 

SHRl GlRDHARl LAL BHARGAVA (Jalpur) :There 
is also flood In Rajasthan.. .(Interruptions) 

SHRl BRAHAMANAND MANDAL (Monghyr) : I 
would like to raise a matter on Monghyr ...( lnterruplions) 

[Eng /is h] 

MR. SPEAKER : Please slt down. I am on  my 
legs now. You cannot stand up. Please slt down. That 
is not the way, please sit down. 

Hon. Members, I have a special request to make 
to you to cooperate with me. Today is the Prlvate 
~ e k b e r s '  day; in  the  af ternoon we wl l l  take u p  
Private Members' Business. Before that we have to 
dispose of the Resolution on Kashmir because today 
is the last day. It has to go to Rajya Sabha on  
Monday. So today It has to b e  completed. Also, we 
are going to have the electlon of the hon. Deputy 
Speaker today If we proceed with the Zero Hour, we 
will not have enough t ime to dispose of all these 
items. Therefore I have decided not to proceed with 
the Zero Hour today. 

[Trans la tion] 

SHRI BHAGWAN SHANKAR RAWAT . I request to 
Hon'ble Prlme Minister.. 

M R .  SPEAKER : P l e a s e  c o - o p e r a t e .  Today 
election for the office of Deputy Speaker is to be 
held There is very little time left I have requested 
Hon'ble Prime Min~ster  to look into the matter raised 
by you You are not listening to me Please sl l  down, 
this IS not allowed 

12.04 h r r .  

PAPERS LAID ON T H E  TABLE 
Annual RepoRs and  Revrew o t  rhe workrng o t  the 

Scooters lndra L fd  , Lucknow tor 1994-95 a n d  
statement tor delay rn laying these papers 

[Englrsh] 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARANj . I beg to lay o n  the Table . 

(1)  A Copy each of the following paperr  (Hindr 
and English veralonr) undr r  rub-sect lon (1 )  
of r e c l i o n  6 1 B A  of  t h o  C o m p r n i e r  A c t ,  , 
1856 

( i )  S t a t r m a n t  r e g a r d i n g  R e v ~ e w  by t h e  
Qovarnmrnl  of the working of th6 S c o o l r r r  
l nd l r  L l m k d ,  Lucknow, for t h r  y a r r  1884- 
8 5 
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( i l )  A n n u a l  R e p o r t  of t h e  S c o o t e r s  I n d i a  
Llmlted, Lucknow for the year 1994-95, 
alongwith Audited Accounts and comments 
of the Comptrol ler and  Auditor Genera l  
thereon. 

(2' S t a t e m e n t  ( H i n d i  a n d  E n g l i s h  v e r s i o n s )  
showing  reasons  for de lay  i n  lay ing  the  
papers mentioned at ( 1 )  above. 

[Placed in  Library See No. LT 37/96] 

Notif icalions Under Central E x o s e  and 
Salt Act, 1944 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) I 
beg to lay on the Table 

(1)  A copy each of the f o l l o w ~ n g  n o t i f ~ c a t ~ o n s  
(H lnd l  and  Eng l l sh  v e r s ~ o n s )  under  s u b -  
section ( 2 )  o f  sec t lon  3 8  of the Cent ra l  
E x c ~ s e s  and Salt A , 944 

( I )  G S R 213(E) published In Gazette of l n d ~ a  
dated the 17th May, 1996 toogether w!th 
an explanatory memcrandum s e e k ~ n g  to 
walve payment of excise duty on parts and 
components fabricated ancl captwely used 
lo r  b u ~ l d l n g  a body on the chasis cf a 
molor vehc le  lor !he perrod ccrrnmenclng 
on  the 28th day o f  February l9G3 and 
ending with !he 28!h day of February 1894 

( 1 1 )  G S R 2S4;E 1 pub l~shed  in Gazette o l  l n d ~ a  
dated the 25th Lune 1996 together w ~ t h  an 
e x p l a n a t o r y  ~ n e m o r a n d u r n  s e e k i n g  to  
p r o v ~ d e  that whole of the duty of Central 
E x c i s e  l e v ~ a b l e  o n  l ~ m e  s t o n e  a n d  
c a p r ~ i e l y  consurned In the manufacture cf 
cement clinkers shall not b e  requ~red to 
b e  paid 

(111) The Adhoc Exen.ipt~orl Order No 38i3i96. 
CX dated the 19lh March, 1996 together 
w i th  an  explanato!y  m e m o r a n d u m  
regarding @xeniptlJn to certain exclseable 
goods procured from certaln manufacturers 
m e n t ~ o n e d  In the  n o l i f ~ c a t ~ o n  from the 
whole of the dutles of excise upto lhe  31st 
March, 1996 

( IV )  The Adhoc Exemption Order No 401996- 
CX dated the 2nd A p r ~ l  1996 together 
w i t h  a n  exp lana to ry  m e m o r a n d u m  
r e g a f d l n g  e x e m p t i o n  to q u a n l l t y  of 
excisable g o o d s  a n d  p r o c u r r e d  f r o m  
m a n u f a c t u r e r s  as m e n t ~ o n q d  In l h e  
notiflca!lon from the so much of the duty 01 
e x c l s e  lev lab lo  the reon  upto tho  3 l s t  
March,  1997 

(v) The Adhoc Exemption Order No 41/6/96. 
C X  dated the 2nd April, 1996 together with 
an explanatory memorandum regard ing 
exempt ion  to ce r ta ln  h o s p ~ t a l  l aundry  
equipment m e n t ~ o n e d  In the not i frcal lon 
f rom the whole of the dut les of exc ise 
levlable thereon 

[Placed In L~bra ry  See No LT 38/96] 

!2) A copy of !he N o t ~ f ~ c a ! ~ o n  No G S R 117(E) 
( H l n d ~  and E n g l ~ s h  vers lons j  p u b l ~ s h e d  in 
Gazette of I n d ~ a  dated the 0th March 1996 
enlarg~ng the scope of S e c l ~ c n  ZB3A of the 
Income Tax Act 1 5 6 1  Irr re1atis.n t c  
part ic lpat~on n yt,e t ~ 6 5 s  0f pr:~spect~rlg 
for e x t r a r l l c i  e!: c l  M re ra ls  Oils under 
sub-sec l~cn  13 of s e c t ~ c -  253A of the said 
Act 

[Placed ~ r ;  i ibrary  See h o  iT 39'9E; 

, 3 :  A copy of the h3!1fica!i3r. No G S R 17'4:E 
i h l n d l  and i r , ; ! * s c i  versior,si  puDilst ,ed !p'  

Gazetle of I n j t a  date3 the 3.2 A:ril 7536 
togetner wl!+< a r  expiaca?cry merno!an3un 
s e e k ~ n a  exeT:,!,on I s  r?,e taxaaie s e v l t e s  
p r o v ~ d e a  t , y  the te iegraph ac:hori:y 1: 5 5  
specif led C ~ p i c ~ a t r :  Y n s s , c n s  c r  n e m b e r s  
therecf from the wocie c! Se:vlie Tax leviable 
thereon under sub-sectior, i 4 !  o! s e c t ~ s n  94 
cf the F~nance  A:! 1954 

(41 A copy of the Coinage [S!arrdard W e q h t  a r d  
Remedy c f  Cc,rr,rr,ernora:ive C o ~ n s  of Twc 
ficrpees an9 Flue adpees Ccrpro N ~ c k e l  Alloy 
(Contamrng Ccppe! 7 5  percent and  N ~ c k e i  
25 percen t )  cc !ned  f:o "0th Wor ld  Tam0 
Conference 1995"] Rdies. 1996 (Hind1 an3 
E n g l s h  versicnsi published In b4otification No  
G S K 135(E) In Gazette of l n d ~ a  dated the 
19th March, 1996 under sub-soc t~on  ( 3 )  of 
set t lon 21 of the Cornage Act 1906 

[placed In L~bra ry  See No LT 41/56) 

Sfatemen! showmg a c t ~ o -  rdken by !*e 
Governmerf on various assurances p r o m s e s  a n 3  
undertakmgs glven by the Min~sters d ~ r i n g  vdriocjs 

sess~ons  of BtCI. 3!h and YO:'? ;oh Sabna 

THE MINISTER OF STATE IN THE MINISTRY OF 
P E R S O N N E L  P U B L I C  G R I E V A N C E S  A N D  
PENSIONS AND M I N I S T E R  OF STATE I N  THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S F) 

BALASUBRAMONIYAN) I beg to lay on tho Table on  
a copy each of the f ~ l l o w l n g  statements i H ~ n d ~  and 
E n g l ~ s h  vers ions)  s h o w ~ n g  ac t lon  t a k e n  by  tho  
Government on  various assurances, promlses and 
undertakings g lven  b y  t h e  M ~ n l s t e r s  d u r l n g  the 
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various sessions of Elghth, Ninth and Tenth Lok Sabha :- 

(1) Statement No .  XXXlV - Eighth Session, 1987 

[Placed in Library See No. LT 42/96] 

(2) Statement No. XLll - Tenth Session, 1988 

[Placed in Library See No. LT 43/96] 

(3) Statement No .  XXXlX - Second Session, 1990 

[Placed in Library See No.  LT 44/96] 

(41 'Statement No.  XXXlV - Third Session, 1990 

[Placed in Library See No. LT 45/96] 

( 5 '  Statement No .  XXXlll - First Session. 1991 

[Placed In Library See No LT 46/96] 

( 6 )  Statement No. XXlX - Third Sesslon, 1992 

[Placed in L~brary See No LT 47/96] 

( 7 )  Statement No XXVl - Fourth Sesslon. 1992 

[Placed in Library See No LT 48/96] 

( B i  Statement No .  XXlV - Flfth Session, 1992 

[Placed in Library See No LT 49/96] 

(9) Statement No .  XXlll - Sixth Session. 1993 

[Placed in Library See No LT 501961 

( l o !  Statement No XIX - Seventh Sesston 1993 

[Placed In Library See No LT 51/96] 

1 1  1 ,  Statement No XVll l  - Eighth Sesslon. 1993 

[Placed in Library See No I T  52/96] 

(121 Statement No XVI - Ninth Sess~on,  1994 

[Placed In Library See No. LT 53/96] 

( ' 2 ,  S!atement No XI - Eleventh Session. 1994 

[Placed In Library See No LT 54/96] 

( : 4 )  S'aternent No IX - Twelfth Sess~on  1994 

[Placed In LtCrary See No LT 55/96] 

!: 5 I S!a!ernent N:, VII - Thvleenth Session, 1955 

[Placed In Llbrary See No LT 56/96] 

116, Slatemen! Nc IV - iour teenth Sesston 1955 

[Plazed In Llbrary See No LT 57/86] 
( 1 7 )  S:a!emenc N9 1 1  - F i f teentt~ S e s s ~ o n ,  1 ~ 9 5  

[P lated In Llbrary See No LT 58/96] 

IlEj Stater~~enf  No ; Slxteentt. S c s s ~ o n ,  1996 

[Placed In Llbrary See NO LT 5~11961 
---- . -- 
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[Eng 11s h] 
MR. SPEAKER : Please listen to me. You first 

listen to me. 
(Interruptions) 

[Translation] 
SHRl BRAHAMANANDA MANDAL : This is a very 

serious matter. ..(Interruptions) 
MR. SPEAKER : No,  this is not allowed. 

(Interruptions) 

[Engl~s h]  
MR. SPEAKER : You cannot behave like this in 

the House Please listen to me. 
(Interruptions) 

MR. SPEAKER : Do you know when the Speaker 
is standing, you cannot stand? Will you kindly learn 
some norms' 

(Interruptions) 
MR SPEAKER : Again you are doing the same 

thing. 
(Inferruptrons) 

[Transla tion] 
SHRl PRAHALAD PATEL (Sivani) , Mr. Speaker, 

Sir, three MPs under the leadership of Kumari Uma 
Bharti are sitting on Dharna in front of R a ~ l  Bhawan 
demanding convers ion of meter  guage l lne Into 
broad guage l ine. 

[Eng /is h]  

M R .  SPEAKER : I understand every Issue IS 
important. 

( Interrupt~ons) 
MR. SPEAKER : Can you listen to me? Why can't 

the House M e n  to the Speaker' What is this' 
Mr Bangarappa, during the Zero Hour you get 

only a couple o f  minutes and  you don ' t  get the 
response f rom the Government If you  raise this 
matter under Rule 377, Government IS supposed to 
reply to what extent the actlon is taken But if you 
r a s e  11 in the Zero Hour no actlon is contemplated 
from the Government Durmg the Zero Hour you just 
r a m  the ~ s s u e  T h ~ s  1s the practice. On an ~ s s u e  like 
Cauvery. I do not thmk you are benefited by raislng 
it durmg the Zero Hour  Why don't you come through 
some other r r d h o d ?  Why don't you come through 
some other mollon? I will consrder ~t 

(Interrupr~ons) 
SHRl S.  BANGARAPPA I know all these Rules 

Sir, with your kind permission I would like to submit 
one thing. I not only tried to raise thir  matter during 
the Zero Hour but I have sent a notice under Rule 

377 also because I know the posltlon of raislng the 
matter during the Zero Hour. Yesterday I tried to raise 
this matter during the Zero Hour. But you said, ' I  am 
go ing  to  t a k e  up  th is  mat te r  a s  t h e  f i r s t  i t em 
tomorrow', i .e.  today. Sir, what happened? You saifl 
there are some other urgent matters. But you are not 
tell ing what happened to that not ice. You p lease 
protect us. 

M R .  SPEAKER : Mat te r  u n d e r  Ru le  377 i s  
balloted. I don't have any hand in that. 

SHRl S.  BANGARAPPA : The matter may not be 
taken up today because you are hard pressed tor 
time. The matter may b e  postponed to Monday or 
Tuesday or to some other day. Cauvery matter is not 
a small matter. It IS an urgent matter. You know the 
importance. I am appealing to you. You please try to 
protect us. You suggest me some other Rule to which 
I can take recourse to so that we can raise the matter 
today itself You please suggest Other Members have 
also given notice The matter 1s very urgent. 

MR.  SPEAKER . Mr. Bangarappa ,  you  kindly 
come to my Chamber We will discuss. We will fmd 
a way out We will meet todey We will explore the 
possiblities as to how ~t can be done. 

( Interrupt~ons) 

SHRl BASU DEB ACHARIA Slr, you allowed me 
to speak (Interruptions) 

SHRl BRAHAMANAND MANDAL Mr Speaker, 
Sir, the re  IS no th rng  like a G o v e r n m e n t  In 
Blhar (Interrupt~ons) I want to know as to whether 
Unton Government IS ready to take any responslb~l~ty  
of that state or not (Interrupf~ons) Such lncldents 
are takmg place We want your protection for ralslng 
thls Issue ( In ter rupt~ons)  Mr Speaker. Sir that 
Government has no j u s t ~ f c a t ~ o n  to remarn In power 
Thlrty people are kllled In a smgle day The Mmlster 
of Home A f f a ~ r s  should make a statement In this 
regard  (Interruptrons) There  IS no th ing  l ~ k e  a 
Government In B ~ h a r  state A parallel Government of 
the cr lmlnals  l e d  by  persons  of ru l lng par ty  IS 
running there (Interruptrons) 

[English] 
MR SPEAKER Please allow him to speak 

(Interruptlons) 
MR SPEAKER . I have allowed him to speak 

(Interruptions) 
MR SPEAKER Do not go beyond that 

(Interruptlons) 
MR. SPEAKER : Shri Acharra, th i r  matter rhou id  

go to the Gommlltee on  t h r  Paper r  Laid on  the 
Table of the H o u r s  I have glvon a rul lng l o  Shr l  
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Upendra, that thls matter should go to the Committee 
on the Papers Laid on  the Table of the House. 

(Interruptions) 

, SHRl BASU DEB ACHARIA (Bankura) : Sir, I was 
the Chariman of the Assurance Commlttee for more 
t h a n  two y e a r s  a n d  I h a v e  s e e n  a n u m b e r  o f  
r e c o m m e n d a t i o n s  m a d e  b y  t h e  A s s u r a n c e  
Committee Those recommendations have not been 
implemented by the different Ministries So, I would 
like you, Sir, to direct the Government so that the 
assurance g iven on  the  f loor of the House  are 
implemented within the stipulated t ime, that i s  within 
three months. I feel that the recommendations made, 
particularly by the Assurance Commlttee should not 
b e  i g n o r e d .  Those  recommendat ions  shou ld  b e  
implemented by  the  di f ferent Ministr ies and that 
type of a direct ion should b e  made by the hon .  
Speaker. 

Sir, I have another urgent matter to b e  raised 
r e g a r d i n g  t h e  h u n g e r  s r t ke  b y  t h e  C e n t r a l  
Government employees (lnferrupftons) 

.a MR SPEAKER No No That IS your way of 
doing How do you confuse me? Why do you try 13 
confuse me like this7 

[Trans la I ~ o n ]  

SHRl ATAL BIHARI VAJPAYEE [Lucknow) Mr 
Speaker, Sir. I had no intentton to speak today w~thout 
your permission ( interrupl ionsJ 

MR SPEAKER N o ,  no, you please speak 

SHRl ATAL BlHARl  VAJPAYEE Slr you have 
j lven an opportunity to an hon'ble memher of Blhar 
to highlight the terrible s~ tua t lon  emerged ou l  Ly 
Kala-azar Rut I don't  think that the s i tua t~on  has 
been presented In Ihe House w ~ t h  utmost concern 
Kala-azar has assumed the form of an ep~demlc 
Hundreds o l  people are dying Medicines are not 
available there Yesterday, i saw a T V programme In 
whlch i t  was stated that doctors are saylng that 
medicines are to b e  sent from Delhi but Delhi  IS 
unaware of th16 Chi ldren are dymg People are 
dymg Llke every year, this year also the epidemlc 
has assumed its extreme form T h ~ s  Issue has been 
ralsed but no result has come out I request you to 
draw the attentron of the Government towards thls 
and to ask the Government to make a statement on 
this 

M R  SPEAKER Is thclre anyth lng from the 
Government on  this7 This is quite a serlnus thing 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI  SRlKANTA 
KUMAR JENA) . Sir, o n  t h ~ s  Issue, the Government 
would l ike to make  a statement Alter collecting a 

detailed information a statement wi l l  b e  made o n  
this issue. 

MR. SPEAKER . Today? 
SHRl SRlKANTA KUMAR JENA : If it is possible. 

today; or else on Monday ..(Interruptions) 
MR SPEAKER : Okay, ~t has got the attention of 

the Government. I thmk. it is enough. 

12.18 hre. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI  SRIKANTA 
KUMAR JENA) Slr wlth your permission, Sir, I rise 
to announce that Government Business during the 
week commencing Monday the 15th July, 1996 will 
conslsl of 

1 C c n s ~ d e r a ! ~ o n  of any i tem of Government  
B u s ~ n e s s  c a r r ~ e d  over t rom today 's  Order  
Paper 

2 D ~ s c u s s i o n  on 1he Statutory  Reso lu t ions  
s e e k ~ n g  disapproval of t h e  f o l l o w i n g  
Ord~nances and consideration and pass ing 
cl the Bills replacing these Ord~nances 

ra i  Tt,e Supreme C ~ u r l  and H ~ g h  Court Judges 
[ C o n d l t ~ o n s  of S e r v i c e ;  A m e n d m e n t  
Ord~nance 1896 

!b i The Cons!ltu!l3n ;Schedbled T r ~ b e s ~  Order 
~ A r r e n d ~ e n r i  Ordinance 1996 

( c  The  B u ~ l d l n g  and  Otcier Cor ,s t ru : l~on 
Workers ~Regu la t lon  0' Employment and 
C o n d t ~ o n s  of Servl:e$ O:dinan:e, 1996 

( d l  The B u l l d i n g  a n d  Other  Construction 
Workers' Welfare 2ess Ordtnance 1996 

\ e \  The C o a l  M i n e s  F r c v l d e n t  F u n d  a n d  
M ~ s c e l l a n e o u s  P r o v l s ~ o n s  ( A m e r d m e n t )  
Ordmante,  1996 

3 General D w u s s ~ o n  on the R a ~ l w a y  Budget 
for 1996.97 

4 Dlscuss~on and Voting on Demands for Grants 
on Account (Radwaysr for 1996.97 

As Members are aware that the Ra~ lwav  Budget 
lor 1996-97 wll! be presented on Tuesday, the 16th 
July, 1996 ~mmedtetely alter Question Hour 

PROF PREM SlNGH CHANDUMAJRA (Patiala, 
Mr Speaker. Slr, in  Punjab, for the last 3 years crops 
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and houses have been destroyed due to floods. The 
amount of relief fund given was not u t i l~sed properly. 
It should be looked into. 

MR. SPEAKER . Prof. Saheb, the discussion on 
this is already going on In the House Time has been 
alloted for this You have given your submission 
regarding petroleum products, and  that also has 
been taken up for discussion in the House 

PROF PREM SlNGH CHANDUMAJRA : Sir, thls 
is relating to floods. 

MR SPEAKER . But what you have given IS not 
on floods, that IS on petroleum products 

PROF P R E M  S l N G H  CHANDUMAJRA . Mr 
Speaker. Sir. 1 am speaking on floods. 

MR SFEAKER Well. you may speak. 

PROF P R E M  S l N G H  CHANDUMAJRA : Mr .  
Speaker, Sir, Punjab and Haryana suffer losses due 
to floods in river Ghaghar and crops and houses 
worth crores of rupees are destroyed I would llke to 
request the Government through you that a dam 
should be ccnstrucled lhere Dam w:ll help In two 
ways One IS that HII I  help In control l~ng flood and 
the other is that water can be ut~ l lsed lor l rr~gatlcn 
purposes. I would l ~ k e  to know. through you as to 
whether the Government would p r o v ~ d e  funds for 
that dam 

PROF. RASA S l N G H  RAWAT iA jmer1  The 
following subjects may please be inclzded in the 
next week's agenda 

( 1 )  Need  to prov lde additional qucta ? 0  Gas 
Agenc les  to  meet  t h e  ever  increasing 
demand c f  persons w t ~ s  are in :!~e %a~t ing  
Itst in dlsfrlrt Aimer 

i2r hee3  1s prcvide specla1 ass~stance b y  the 
Central  Gcvernmen:  fsr startlrcg dredging 
work in  'PusP,kar Sarovar at the famous 
pl!;rlms and tDurist cer,tre F ~ s t ~ k a r  

VAiEYA GAU DAYAL JrJSHl iKcta j  The folloc:ng 
s ~ t j e c l s  may please be Incltided In the next weeks 
asenda 

F:: '+,e last 15  years r lsq a siqaie new Pcs! 
3'!i'.~ I?  !pfe dlstric! c! Koba  Goondl and 
Eatran has beer  sanctisnea t y  the Ministry 
:' T ~ ~ e c c n  .r d:.ca:!sns At F:eser;t a Post 
Clfflce IS b e i n j  run ~ r ,  t f e  rJlns cf K ~ t a  estate 
z n  a rent r,f c r ~ e  rupee a mDr,trl where the 
rrr~Fisyees ex;eV,ence s~!flc;lly and all mail 
gets we: 

Tt,e 1: M W cal;a-,l:y :r;rnslormer ~ r ,  B9ond1 
15 r!ct wortung wlth full c;apaLify as e result of 
whict, !fie T V sets of th6 customers of this 
region !Kota. Boondi, Batran) get damaged 
Please allow d ~ s c u s s ~ o n  on this 

Businoss of tho Houso 176 

[E ng /is h]  

SHRl PRlTHVlRAJ D. CHAVAN (Karad) : Sir, I 
request that the following may b e  included in  the 
next week's agenda : 

( 1 )  Ind ia ' s  spor ts  po l i cy  : p r e p a r e d n e s s  l o r  
Atlanta Olympics, problems of team selection, 
funding and training. 

(2) India's atomic energy programme, the power 
generation targets and lack of funding, and 
t h e  s t ra teg ic  p r e p a r e d n e s s  i n  v iew of 
Pakistan's reported nuclear capability, and 
recent development on  the CTBT 

[T rans la t~on ]  

D R .  RAMESH CHAND TOMAR (Hapur )  : Mr .  
Speaker, Slr. I request that the following may b e  
Included in !he next week's agenda 

( 1 )  B o n e  Mills i l l ega l l y  runnrng  i n  H a p u r  
(Ghaz~abad)  should lrnmed~ately be got closed 
as these Bone Mills are creating pollution In 
the entlre area as a result  of whlch local 
people are suf fer~ng from various dlseases 

( 2 )  CBI lnqulry may be made Into the corrupllon 
rampant In Ghaz~abad Development Authority 

[Engl ish] 

SHRl BASU DEB ACHARIA (Bankura )  Slr,  I 
request that the fo l low~ng may b e  included In the 
next weeks agenda 

( I !  l nde f ln i te  h u n g e r  s t r l ke  by  t h e  C e n t r a l  
Government employees demanding lnterlm 
r e l ~ e f  before final award due to  nord din ate 
de !ay  ~ r ,  f ~ n a l i s i n g  the  R e p o r t  of Pay  
C o r ~ m i s s i c n  

121 Serious situation arlslng out of the closure of 
Howrah Goods Shed thereby clrppl ing the 
economy of West Bengal as well as the Indl..n 
Railways 

[Englrsh] 

CR KRUFASINDHU BHOl  (Sarnbalpur) Slr I 
reauesf that the fcllowing may b e  lncluded In nexl 
weeks agenda 

( 1  J Prasar Bhart! Amendment Bil l 

f 2 !  Lok Pal Bill 

PROF AJlT KUMAR MEHTA ISamasfcpur) Mr 
Speaker Slr, tho lollowlng Item5 may be Included In 
next week's agenda 

( I )  Samastlpur In one o f  the backward ares8 of 
B ~ h a r  There r r e  only two sugar ml l l r ,  one 
mck jute mdl and one closed Paper Mll l  In 
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th is  area.  In  the c i rcumstances,  the  Rai l  
Factory should not b e  closed down, rather It 
s h o u l d  b e  e x p a n d e d  s o  a s  to  p r o v i d e  
employment to the local residents. 

4 (2) T h e  p r o p o s a l  of g a u g e  c o n v e r s i o n  o f  
Samastipur-Khagaria meter gauge rail l ine 
should b e  taken into considerat~on 

[E ng /is h ]  

PROF. JITENDRA NATH DAS (Jalpalguri) Sir, 
following items may b e  included In the next weeks  
agenda 

( 1 )  To improve tourism In northern part of West 
Bengal  

( 2 )  Revwal of aerodromes at Ambarl .  Falakata 
and J a l a p a ~ g u r ~  

, 12.25 hrr 

MOTION RE. CONSTITUTION OF THE J O I N T  
COMMITTEE ON OFFICES OF PROFIT 

[ E . ? g l ~ s h !  

THE MlhilSTER OF STATE OF THE CEPARTMENT 
OF LEGAL AFFAlkS LEGISLATIVE EEPAflTMEVT 
AND DEPARTMENT C!F .!UST:CE I SHRl EAMAKANT 
D KHALAP i  I t ' e g  l r ~  n-~cwe 

"That a Jc;!nt Con:rn!ttae of Ible H3uses 17 be 
called the J'31r;t S:.rmrr;~tfee on Of!ices of Frsf!! 
b e  cc.lnstltu:ed cuRs~s :~ng  c.! !14:een I? eribers 
ten fron, : h s  i,iouse and ! l i e  !r:?m !?t? Fia;ya 
Sabha who sl ,al i  t e  elected from amongst 
the members of each Hc!use In accordance 
~1111 the system cf prop:;ftionai represer1:ation 
by rncans ( \ I  !he s i ~ j l e  !!ansfe!a@le vc:e 

I I I  to exern1r:r the uompclsrllJn and cf~ara::crr 
of a l l  ox is l~ r .y  'tomn:!t!ees' [c!her than 
those exarn~ned b y  tho J o ~ n t  Comrntttee to 
w h ~ c h  ths, Par l i an len t  ( F r e k e n t i o n  of 
D ~ s q u a l ~ f i c a t ~ o ~ i  Eil l 1 9 5 7  was referred] 
and rill 'curnrr-~~tteas' !hat may liereaf:er be 
cons l i l u led  r n e n l b ~ r s h l p  ol  which m a y  
d isqual~ty  a perso!: f o ~  being chcsen as 
a n d  tor h e ~ n g  a rntmbcr uf ellher k1ouse 
of the F'or l~i in~ent unaer s r l~c le  102 of the 
Cons t~ tu tmn 

( 1 1 )  to r e c o m m e n d  I n  r e l a t ~ o n  to the  
"commllleos' exammod by 11 What o l f i ~ e ~  
should d ~ s q u a l ~ f y  and what offlcos should 
no! dlsqual l ly,  

( i i i )  to scrutmlse from time to time the Schedule 
to  t h e  P a r l ~ a m e n t  ( P r e v e n t i o n  of 
D l s q u a l i f ~ c a t i o n )  A c t ,  1 8 5 9 ,  a n d  to  
recommend any amendments In the said 
Schedule whether by  way of addition. 
ommlsslon or o therw~se 

That the Joint Comm~ttee shall, from l ime to 
tlme report to both Houses of Par l~ament  in 
respect of all or any of the aforesa~d matters. 

That the members of the J o ~ n t  Committee 
shall hold o f t ~ c e  for the dura t~on  of the present 
Lok Sabha, 
That In order to const~tute a s i t t ~ n g  of the 
Joint Comrriittee the quorum shal l  b e  one-  
tc,lrd of !he to!al number of members of the 
Committee 

Tha! In other respects the rules of procedure 
of this H c u s e  r e l a t ~ n g  to  ? a r l i a m e n t a r y  
Ccjmmntees w~ l i  apply w~th  such var~atlons and 
rnca:!~ca:io.is as !he Speaker may make and 
Th,aV tbis nouse  reccmmends to the Rajya 
Sabt.a tCla! :rle Ra;ya S a t h a  do p i n  in the 
said l o : r :  2cnimif:ee and to cornmuni:ate to 
I S I S  House tPle r ,aTes cf the m m b e r s  to be 
app21r :e l  cy  :rle Fia;ya Sabha to the Jolt?! 
Ccr,m;!t:ee 

V F  SPEAKER TFe qc~estton IS 

'Thar a J31.1 C o ~ w t t e e  ot the hoi lses 13 be 
c a l i ~ d  tb,e J O I ~ !  C o r n ~ ~ i t t e e  3n Offices of Prof11 
be :or,s!~tu!ed c o r , s ~ s t ~ n g  c f  f lfteen members 
tep ':om IC,,s Yolise and + ~ v e  t r s ~  the Rajya 
Sabha whs shal: be elected from amsngst 
!rle -;embers c f  each CIOLIS~ In accordance 
wilh tkle syslem of propcelonal represen!atlsn 
cv m e a x  of !>e si.igie t!ap,s!erable vote 

, I :  :3 examine the compos1:loP an3 chara:ter 
of al l  e x ~ s : ~ n g  ':cmrn~ftees' [ c lhe r  thae 
!!rose exam1ne3 by the J c ~ n t  Comm~:tee to 
H n i c h  the  Par t lamen!  : ? r e v e r , ! ~ o n  o! 
D i s q u a l i f 1 ~ a t 1 c 7 ~ ~  B : I l  1 5 5 7  was refdrred] 
and all -con?ml:tees' tbat may hereafter Se 
const lu ted  rnembershlp of whi:h may 
dlsquality a person for being ch?sen as 
a q d  for b,elng a member of e~ ther  House 
of the Parliament undo! a r t~c ie  1 0 2  o! the 
Cons:ltutlon 

( 1 1 1  13 recommend relaflcn to the "comm~!tees' 
e x a m l n e d  b y  I! wha t  o f f~:es shorr ld  
d!squal i fy  and  *hat  o t f l ces  shou ld  not 
d isqua l~ ly  

( i l l )  l o  scrut~nlse trom t ~ m e  l o  l ~ m e  the Scheduie 
l o  the  P a r l i a m e n t  { F r e v e n t ~ o n  of 
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Disqua l i f i ca t ion)  Act ,  1959 ,  and  t o  
recommend any amendments in the said 
Schedule, whether by way of addit ion, 
omission or otherwise : 

That the Joint Committee shall, from tlme to 
time, repOR to both Houses of Parliament in 
respect of all or any of the aforesaid matters; 

That the members of the Joint Committee 
shall hold office for the duration of the present 
Lok Sabha: 

That in order to constitute a sitting of the 
Joint Committee, the quorum shall be  one- 
third of the total number of members of the 
Committee; 

That in other respects, the rules of procedure 
of th is  House  re la t ing  to Par l iamentary 
Committees will apply with such varlatlons 
and modifications as the Speaker may make: 
and 

That this House recommends to the Rajya 
Sabha that thc Ralya Sabha do join in the 
said Jolnt Committee and to communicate to 
this House the names of the members to be 
appointed by the Rajya Sabha to the Jolnt 
Committee ' 

12.29 hrr. 

ELECTION OF DEPUTY-SPEAKER 
MR. SPEAKER : Now, we have a very important 

Item of the agenda. We take up the Motions of the 
Election of Deputy-Speaker of the Lok Sabha. 

SHRI SHRAD PAWAR (Baramati) : Slr, I beg to 
move : 

"That Shri  Suraj Bhan,  a member of thls 
House, be  chosen as the Deputy Speaker of 
this House," 

SHRI SONTOSH MOHAN DEV (Silchar) : Sir, 1 
second the Motion. 

[Trans la tion) 

SHRI ATAL BlHARl VAJPAYEE (Lucknow) : Mr 
Speaker. Sir, I beg to move : 

'That Shri  Suraj Bhan ,  a member of this 
House. be chosen as the Deputy Speaker of 
the House". 

SHRIMATI SUSHMA SWARAJ (South Delhi) . Mr. 
Speaker, Sir,  I second the Mot ion on  behalf  of 
Shr imat~ Vijayaraje Scmdia . (Interrupt~ons) 

[English] 

SHRl NIRMAL KANTl CHATTERJEE . Sir, what 
about Shrlmatl V~jayaraje Sclnd~a' 

The motlon was adopted 

MR SPEAKER She has sent the letter to me 
Mr Chatterlee IS very very particular 

12.28 hrr. 

BUSINESS ADVISORY COMMITTEE 
Mo t~on  Re Flrst Report 

[ E n g l ~ s h ]  

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND DEPARTMENT OF TOUPISM (SHRI SRIKANT 
JENAI I beg to move 

'That t h ~ s  House do agree wrth the F ~ r s t  
Report of the Busrnessd Adv~sory Comm~ttee 
presented to the House on the 11th July 
1596 ' 

Mi( SPEAKER The questlon IS 

'Tha t  thls House do agree with the F ~ r s t  
Reporl of the Bus~ness Adv~sory Comm~ttee 
presented to the House on the 17th July, 
19%'  

The motion was adopied 

[Transiaf~on] 

THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 
PASWAN) Mr Speaker, S l r  I beg to move 

"That S h r ~  Suraj Bhan,  a member of thrs 
House, be chosen as the Deputy Speaker of 
t h ~ s  House" 

[Engl~sh] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES, PENSIONS 
AND IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI S R BALASUBRAMONIYAN) Slr. I 
second the Molron 

[Translat~on] 

DR MURLl MANOHAR JOSH1 (A l l rh rbad)  Slr. 
I beg to move 

'That Shr l  Sura l  B h r n ,  8 member o l  l h i r  
Houre,  be  chosen 8, the Deputy Speaker of 
this Houre.' 
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[English] 

SHRl  JAG MOHAN (New Delhi) : Sir, I second 
the Motlon. 

SARDAR SURJIT SlNGH BARNALA (Sangrur) : 
Gi r ,  I beg to move : 

"That Shr i  Sura j  Bhan ,  a Member of this 
House, b e  chosen as the Deputy-Speaker of 
this House.' 

SHRl MADHUKAR SARPOTDAR (Mumbai North. 
West) : Sir, I second the Motion. 

SHRI GEORGE FERNANDES (Nalanda) . Sir, I 
beg to move : 

"That  Shr l  Sura j  Bhan ,  a Mcmber  of t h ~ s  
House, be chosen as the Deputy-Speaker of 
this House." 

SHRI NlT lSH KUMAR (Barh) : Sir, I second the 
Motlon. 

[Translation] 

SHRI JAI PRAKASH (Hlssar) Mr Speaker, Sir, 
I beg to move 

"That S h r ~  Suraj Bhan a member o f  t h ~ s  
House, b e  chosen as the Deputy Speaker of 
t h ~ s  House.' 

SHRI 0 P JINDAL (Kurukshetra) Mr Speaker, 
Sir I second the Motion 

SHRI SANTOSH KUMAR GANGWAR (Bareil ly) 
Str I beg to move + "That S h r ~  Sura j  B h a n .  a Member of t h ~ s  

House, b e  chosen as the Deputy Speaker of 
thls H o u s e "  

[Translatron) 

DR SATYANARAYAN JATlA ( U j l a ~ n )  Sl r ,  I 
second the M o t ~ o n  on behalf of Shrl Jagat Vlr Smgh 
Drona 

SHRI CHANDRA SHEKHAR (Ballla) Slr l beg 
to move 

'That Shr l  Sura l  B h a n ,  a Memher of 1h1s 
House,  b e  chosen as the Deputy Speaker o l  
t h ~ r  House '  

JE npllsh, 

SHRl PRAMOD MAHAJAN (Mumbai Notlh-East) 
Slr, I recond  the Motlon 

MR. SPEAKER . Since I h r r e  r r r  r number of 
Motlona moved, I will put the fcrrt Mollon moved by 
Shrl S h r r r d  P r w r r  to  the vote of the House 

The question is , 

"That Shri  Suraj Bhan ,  a Member  of th is  
House, be chosen as the Deputy-Speaker o f  
this House" 

The Motron was adopted 

MR SPEAKER . I declare that Shrl Suraj Bhan 
has been  chosen as the Deputy Speaker of this 
House. 

12.33 h r r .  

(Shrl Suraj Bhan was conducted to h ~ s  seat by 
the Prime Mtn~ster. Shrr H . 0  Deve Gowda, the Leader 
of the House Shrt Ram Vilas Paswan, the Leader of 
the Oppos~tlon. S h r ~  Atal Bihari  Vajpayee and  Shr i  
Santosh Mohan Dev 

12.34 h r r .  

FELICITATIONS TO DEPUTY SPEAKER 
THE MINISTER OF RAILWAYS (SHRI RAM VlLAS 

PASWAN] Mr Speaker. S l r  as the leader of the 
H o u s e ,  I on  beha l f  of the H o u s e .  t h a n k  a n d  
congratu late S h r ~  Sura j  B h a n ,  who  IS a Senior  
Member of the Lok Sabha and IS l ~ k e  my brother, for 
havlng been the post of Deputy Speaker Thls IS the 
democracy that desplte al l  d ~ t f e r e n c e s ,  we have 
always been  respec t fu l  to the conven t ions  and  
demands of democracy and have expressed our faith 
In Parl~amentary democracy The day Shri Suraj Bhan 
was nominated for the post of Deputy Speaker and 
as s o o n  as my  c o l l e a g u e ,  t h e  M ~ n l s t e r  of 
Parl~amentary Af fa~rs.  Shri Jena suggested h ~ s  name 
to the P r ~ m e  Mlnlster, lmmod~ately the P r ~ m e  Minister 
had expressed his satlsfactlon over it and said that 
t h ~ s  IS very good and should b e  done. 

We have had a long standing assoclat lon I n  
1977 when I f~ rs t  jomed the Parhamen!, S h r ~  S u r r j  
Bhan was an experienced member even at that time 
We gct an opportunlty to work together We were 
members of Committee on the Welfare of Scheduled 
Castes and Scheduled Trlbes A g a ~ n  we worked  
together In the Parl~amentary Forum and wherever 
atrocrties wer - c o m m ~ t t e d  on  the poor ,  we went 
there together and worked for them Even when he 
was not an elected M P ,  the way h e  handled tho 
work In  the s tates was commendab le  I t  IS not  
because he belongs to the Scheduled Caste but I 
have seen that Shrt Sural Bhan jl IS wel l-endowed 
w ~ t h  what we call talent He 1s a very talented person 
He is M A B L He goes deep In the subject whatever 
~t may b e  Shri Suraj Bhan 1s a very capable person 
tn t h ~ s  regard He IS a lawyer by protesslon and ts  
well known as a s o c ~ a l  actlvtst I bel leve that tho 
emlnence of thsi post will rlso further when h e  takes 
charge end o n  behalf  of the Qovrrnment  and  the 
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played a very useful role. Like Shri Shivraj Patil who 
will always b e  remembered as a very good Speaker, 
we remember and miss today Shri  Mallikarjunalah 
who was a very good Deputy-Speader. I am sure 
Shri Suraj Bhan will also prove to be a very good 
Deputy-Speaker. I am sure Shri  Suraj Bhan will follow 
his policy, his d e c i s ~ o n s  and h ~ s  wisdom. He  has 
seen what the Zero Hour 1s. I wish him all the best 

[Translation] 

S H R l  B A S U  DEB ACHARIA (Bankura )  : Mr  
Speaker, Slr, I would like to congratulate Shri Suraj 
Bhan as he is being elected unanimously today for 
the ol f ice of the Deputy Speaker I am very happy 
that today such a member who has vast experience 
and who is an active person, has been elected lor 
this post He IS known to us since 1980. when he 
was elected tor the f ~ r s t  l ime for the Seventh Lok 
Sabha He 1s aware as to how the problems of tbe 
general people of the country have to be raised In 
Lok Sabha He dSed to ralse serlous issue in the 
House as per procedure At present aboul hal! of 
the strength of Lok Sabha 1s of new members 3f 
course, they would like to ralse here the probierns 
01 t h e ~ r  respectwe cons t~ tuenc~es  We hope !ha! Sr;:l 
Sura] Bhan will be lmpartlal Thus our convenllon 
w ~ l l  be maintained and the d ign~ty of this House hi11 
further b e  crPengthened after h ~ s  ele;!~on for the 
offlce of De, . ,~ ty  Speaker Our party will glve lu l l  
cooperatron lo him We hope that you w ~ l l  safeguard 
the cclnvent~on of this House I conclude my speech 
with areetlng Shrl Suraj Bhan 

SHRl MADHUKAR SARPOTDAR (Mumbal Nc:th. 
West) Mr Speaker S I ~  today I feel happy t r~a t  Mr 
Surajbhan who has gct f a ~ l h  In Maryada Purosotham 
' ,as become the Deputy Speaker o' :fils House We 
a r e  v,>re l u b ~ l ~ a n t  Lecause the er i t~re H o i ~ s e  has 
elected h ~ m  I mean he is the unanimous ch3i:e o! 
the e n t ~ r e  House MI Speaker Srr, you were also 
clocted in the same way I fully hope Ihat the Hcuse 
will functron properly w ~ t t i  bcth of you at !he helm o! 
affairs May be that we will fight among ourselves 
because of our problems trgt w h ~ l e  you are pres~dlng 
we expect lus t~ce  from you and a balanced t h i n k ~ ~ g  
Whatever is our prohlenl is a problem ol  our people 
Mr Surajban w ~ l l  run t t i ~ s  House In the same w ~ y  as 
you run the House Irr order to reach Ihe common 
man end w ~ l l  I ry to runder lustice to our cause When 
celled lor More than t h ~ s  287 new members have 
been elected here t h ~ s  t ~ m e  7 here is a r!eed to take 
care 01 them al l  What I see 1s that the niembbrs hera 
!ell tempted lo  rats@ the11 issues but they do no! gel 
:)pporlun~ty to this effect Gradually they will gel 1h1s 
opportunity As the dnys P A S S  !!ley w ~ l l  gel o p p o r t u w  
to rnlse niatlers 

t ime to know each of them personal ly,  but  when 
names will b e  known, then I tully hope that new 
members w ~ l l  get opportunity to raise t h e ~ r  issues 
and they w ~ l l  b glven adequate opportunities 

I congratulare Shrl Surajbhanji on my behalf and 
on behalf of my party and hope that he will do good 
th lngs  commensura te  w ~ t h  t h e  p o s t  o f  D e p u t y  
Speaker of Lok Sabha and do hope that he will get 
opportunltles to do good thlngs In future. 

SARDAR SURJIT SlNGH BARNALA (Sangrur) 
Mr Speaker. Sir I feel very happy on  the unanimous 
elect~on of S h r ~  Sura! Bhan today, and I congratulate 
him Ear l~er  you were also elected unan~mously .  Now 
he has been elected In the same manner. It IS a 
good trad~tlon that IS b e ~ n g  establ~shed in  the House 
After t11s unanlrnous e lect~on,  ent~:e House expects 
him to be ~ r r ~ p a r t ~ a l  Everyone wou ld  b e  t rea ted  
equally by him Every Member has such expectations 
' r o ~  h ~ m  Just as ycu preslde over the House, we 
expect the same frsrr~ hrm also 

Shrl Suraj Bhan has been a Member of thls House 
earlier also Thsi t rne he has been elected for the 
fourth 11me He was a Member along wi!h me In 
1977 He is a very sober person He welghs every 
word befcre speaking He never t a l k  unnecessarily 
b e  !aiks less Ur l lke you r e  seldom laughs In this 
connec!~on we cerlalely t ,ave a minor complaint 
against him 

I  now hlm also because he IS my nelghbourer 
He belongs to Ambala Therefore I know hls private 
Irfe a;so T ~ I S  IS h ~ s  foilrth term In thls House HIS 
present mater~al~s:~c ccnd l t~on  remalns the same as 
11 was when he was eiected Member of this House 
for the first time l think that I! 1s a great qua l~ ty  that 
a person even a!ter b e ~ n g  ere-' & , e d ~  Member for the 
!;li:lt: t~rr,e remains uncnanged-s pie and honest 
Sucr  is h ~ s  qual i ty  his style ot w ~ r k i n g  and his 
decency !ha! not only the people of the Backward 
Classes but everyone has falth In hlm 

I f e e l  happy  tha t  h e  h a s  b e e n  e l e c t e d  
u n a n l m ~ u s l y  I expect h ~ m  to work In the House 
cheerlul ly and treat every Member equal ly  W I ~ P  
Irnniense ;ongratula!ions. I take rhy sea l  

SHRl GEORGE FERNANDES (Naland?.) Mr 
Speaker, Sir I rlse to congratulate Shri Sura] Bhan 
I recall my experionce of the Fourlh LC.. Sabha At 
that t m e  Shri Raghunath Rao Khandelkar was the 
Speaker During those days we used to Walt for the 
moment when Mr Speaker would leave the Chalr 
and Deputy Speaker would occupy the Charr The 
reason for t h ~ s  was because the Speaker has got 
vast powers and once he says 'no means we cannot 
say anything after that It has been notlced that how 
much light hearted h e  may b e  how much soclable 
he may be but once he sils on  the Chaw we have 
to h e  afrald of hlnl but when the Deputy Speaker 
usel l  10 s11 on the same C h a ~ r ,  we used to raise 
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those issues promptely that could not be raised in 
the morning. Though there was nothing like Zero 
Hour, but after lunch, the same process continued to 
be there for half an hour. With the Deputy Speaker 
in the Chair, we used to feel very easy in raking 
Issues related to our areas. 

I am recalling that. Just now Shri Santosh Mohan 
Dev has mentioned the name of the former Deputy 
Speaker, Shri Mallikarjunnaiah. He also managed to 
dispose the business of the House properly and 
efficiently. 

Though, today he is not a Member of this House 
but I hope that he will return soon to this House and 
the entire House will get his contribution. I expect 
from Shri Suraj Bhan that he will maintain the dignity 
of the office of the Deputy Speaker for which he has 
been elected unanimously and wi l l  glve his 
contribution to run the business ot the House 
properly. 

SHRl PRAMOTHES MUKHERJEE (Berhampore): 
Mr. Speaker, Sir, I welcome the spirit of unanimity in 
respect of elect~on to the Chair ot Deputy Speaker. 
On behalf of my Party, RSP, I rise to welcome Shri 
Suraj Bhan. I express my pleasure and greetings, 
and I believe that his elevation to the Chalr of Deputy 
Speaker will add to the glory of this House. 

SHRl GEETA MUKHERJEE (Panskura) : Sir, I 
also join all my hon. colleagues In expressing our 
joy at the unanimous election of Suraj Bhan Ji About 
his ability, much has already been said, with which 
I fully agree. Coming from the backward section, I 
am sure that as Deputy Speaker. he will not only 
show care for every Member but will also show care 
particularly for women who are also among the 
backward sections. 

Sir, I also join my friends who have expressed 
their appreciation of Mallikarjunaiahji. He also had 
all these qualities. I am sure, Suraj Bhan JI will add 
to the glory of this high position. With these words, 
I wlsh hlm all success to his Deputy Speakership. 

SHRl CHITTA BASU (Barasat) : Slr, I join the 
distinguished colleagues of mine In thls House to 
congratulate Shri Sura] Bhan JI on this auspicrous 
occasion of being unan~mously elected as the Deputy 
Speaker of this august House Sir, he is an old friend 
of mine. Not only I appreciate hls frlendshlp but also 
the cause he f~ghts  for He belongs to the Scheduled 
Caste communlty and he has always been articulate 
In ralslng the Issues whlch atfllct his communlty 
Broadly speaking. he IS very aRlculate In ra161ng the 
issues whlch relate to the under.prlvileged, the 
deprlved and the lowes! of the low Th~s  1s the new 
tlme whlch demands that those volces and hearts 
should be heard earlier and heard wllh sympathy 
and perception Therefore, I lee1 when tle r l ts there, 
he 18 a powerful as you are Sir as you have shown 
your ability or capaclty to understand the leolmgr of 
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the Members in thls House, Ilkewise, I hope, there 
are aspirations that Suraj  Bhan J l  would also 
appreciate the urges and feelings of the Members 
who represent the under-privileged and deprived 
section of the society. 

13.00 hr r .  

I am sure that he would offer opportunities to all 
irrespective of political persuasions and beliefs. I 
think his contribution will further strengthen the 
glorious traditions of this House and create new 
conventions and create new perceptions about the 
functioning of this House. 

Sir, I join all of our colleagues in congratulating 
hlm on my behalf and on behalf of my party. 

MR. SPEAKER : It is one o'clock now. With the 
permission of the House, we will dispose of thls 
item. Shri 0 .0 .  Swell. 

(Interruptions) 

MR. SPEAKER : I will come to you, do not worry 
Everybody will get a chance. 

SHRl G.G SWELL (Shillong) . Mr Speaker, I am 
delighted that Shri Sura] Bhan has been elected to 
the h ~ g h  office of the Deputy-Speaker He has been 
a friend of long standlng 

Many many years ago when we were 
younger, we travelled this country together There 
was never more of a gentleman than Shrl Sura] Bhan, 
there was never a warmer friend, there was never a 
more courteous person and what I liked about hlm 
most was h ~ s  d~sarm~ng smde Ever since, whenever 
we met, whether he was the Member of thls House 
or whether I was a Member of thls House, he had 
always received me wlth warmuers I am sure that 
this personal~ty of his will emanate and Imbue the 
spirit of this House I have no doubt that he will do 
h1s duty as well as efflclently as you have done and 
I am sure that his dlsarmlng smile will disarm many 
of US even when we are seued with temper over 
varlous ISSUBS 

I w ~ s h  hlm well and as far a8 I am concerned, 1 
will glve hlm all the support and cooperrlion that he 
needs In order to run thls House properly just as I 
have been glv lng you the same support  and 
cooperallon The dlgnlty and the authority of the 
Chalr must be upheld at all timen In order that thls 
House will run to order, 

SHRI E AHAMED (Manjeri) . I asroclate mynelf 
with the sent~ments exprer red in te l~cl tat lng the 
Deputy-Speaker by the leaderr ol Ihe Housr and I 
avail of t h ~ s  opportunity on my behall rr well a6 on 
behalf of my party, the lndlan Unlon Murlim League 
to congralulatr Shri Suraj Bhan for havlng b a r n  
elected unanimously an !he Deputy-Speaker of the 
House 
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Llke you, Mr. Speaker Slr, the former Speaker 
and  the D e p u t y - S p e a k e r  were  a180 very m u c h  
sensitive to the issues ralsod here, especially for the 
d o w n  t r o d d e n ,  p a r t i c u l a r l y  of t h e  m lnor i t y  
c ~ m m u n i t i e s  and I am sure that Shri Sura) Bhan - 
though I did have the opportunlty l o  know him, our 
acquaintance with hlm is limited - will a180 follow 
the footsteps of his predecessor8 as well a8 you, Mr. 
Speaker 

I may also remind him of his predecessor Shrl 
Mallikarjunaiah. He had conducted the House with 
great dignity without fear or favour and also with 
af fect~on and w~thou t  i l l -w~ l l  to any of the Members 
I am sure, that Shri Suraj Bhan wlll a l ro  follow much 
more than that S h r ~  Mal l ikarpnaiah had done* 

On thls occasion, I extend all the cooperatlon to 
Shri Suraj Bhan and I am sure that he will a180 take 
every member, especially the smaller part les into 
the ac t i ve  consideration In tho d ~ s p o s a l  of the  
functions as the Deputy-Speaker. 

I wish him all success in h ~ s  new assignment 
,A 

[Translation] 
S H q l  JAI PRAKASH (Hlssar) Mr Speaker Sir, 

at the outset I would like to thank all the Members 
of thls House lor fo l l ow~ng the heallhy democrat~c 
convenl lon of electing Shrl Suraj Bhan as Depu!y 
Speaker  unanimously Though  S h r ~  Sura j  B h a n  
belongs to Bhantya Janta Party but we had alliance 
wlth 0 . J  P In the state of Haryana several tlmes At 
present also there IS a Governmont of BJP - Haryana 
Vikaa Party In Haryana 

He has done commendable work In Par l~amenl  
4 3  also ou ts lde  for Party's programmes and publlc 

L'i. as we l l  There fo re ,  i wou ld  l ~ k e  to  make a 
submis l i~on to  Shri  Surajbhan as I had requested 
you a lso ,  that newly elected Members should b e  
pald s p e c ~ a l  attention because senlor Members of 
the House are always glven a chance lo  speak even 
If they false l h e ~ r  hand for once Therefore. ~t IS your 
respon8iblllty to safeguard the Interest of the newly 
e lected Members  Shr l  George  was say lng that 
Members used to raise long pending Issues before 
the Deputy Speaker Mr Speaker, Str. I would expect 
from you that under your leadersh~p new Members 
should b e  given more chances 

I thank a11 Members of m e  House once agaln 
and cong!alulate Shrr Sure1 Bhan for h1s electlon as 
Deputy Speaker 1 also thank the leaders of Bhartiya 
Janata parly tor In t roduc~ng such a popular candldale 

Is accepted 10 the entire House I also thank 
Shri Atal B ~ h a r i  Valpayer tor thls 

SHRl  P C  THOMAS (Muva t tupuzhr )  Slr ,  on  
behal l  o n  my Party. Jhe Ker r la  Congress. I would 
a h 0  Ilke l o  r x l e n d  al l  fel1cllrlton8 to the new Deputy 

Speaker, Shri Suraj Bhan, who in known to al l  of us 
He  is a man of great character,  a m a n  of great 
principles, a man who could ~mplement  his pr inc~ples 
and a person who has been  work ing for a long  
number of years for the poor and the downtrodden. 
I congratulate h ~ m  on t h ~ s  occasion. 

I would like to add one more point.  The job of a 
pereon, who slts In the Chair. at a t ime when the 
te iev~sion is always looking on us in this electronic 
medla, 1s golng to be very tough. The people have 
seen the llve telecast of two Motions whlch we had 
recently There IS a fee l~ng amongst the people of 
India that t h ~ s  House, whlle transacting business, is 
always going beyond the iimlts when the Members 
are shoutlng at each other or when the Members are 
rlslng above the l~mi ts  whlch are expected from the 
Members of Parl~ament 

Slr. I thlnk t h ~ s  is golng to b e  a very great duty 
which the person who sits on the C h a ~ r  will have to 
take up and we assure the Deputy Speaker ,  as 
Chalrman o l  t h ~ s  House when he presides over. all 
our suppon and we also felrc~tato him for his glorious 
o lect~on In the most bef~t t lng manner by all s ides 
together 

So, I also join on l h ~ s  onerous occaslon to  thank 
P1lm and to thank the House 

DR PRABIN CHANDRA SARMA (Guwahati) . Mr 
Speaker, Str. I also ]om the other learned Members 
of the House In le l~c l ta t ing  Shr i  Sura j  Bhan ,  the 
Deputy Speaker of thls dlgnlfied House.  The very 
manner In whlch Shrl Suraj Bhan has been elected 
as the Deputy Speaker of thls House speaks volumes 
of hls integrity, of h ~ s  great personahty and also as 
a learned Member of thls Parliament 

I ,  on my behalf and on behalf of the A G P ,  like 
to congratulate and fel~cltate S h r ~  Sural Bhan 1 am 
hopeful that Shrl Sural Bhan will be able to rnalntaln 
the d~gnl ty  snd honour of tb onerous responslb~l i ty 
bestowed upon hlm 

I. as a new Member, will expect that Shri  Sura] 
Bhan will glve due tac~l l t les lo  express our vrewpolnts 
In thls blg and most d~gnl f led House of the People's 
reprosentatlves Sir, small partles do not have scdpe 
to express thelr viewpo~nts I do not know the l o g ~ c  
behlnd 11 as to why the small paf l ies get lesser time 
than the blgger partles If l h ~ s  IS the logic. then I 
thmk that thls loglc IS illogical and I bel leve that a 
modus operand1 or a rule should b e  framed by  which 
these small parties will have equal amount of say to 
represen t  the  v ~ e w p o ~ n t s  o l  t h e  p e o p l e  t h e y  
represent. That IS why my urgent request to the new 
Deputy Speaker and also to the hon Speaker will 
b e  that they glve enough scope to the Members of 
new and small panles l o  repraaenl their viewpotnls 
We are not very much conversant with the procedure 
and the modus opsrandi of the House and rI time8 
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we fumble. Whenever there is an agenda placed 
before the House, this agenda has been fluctuated 
very many different tlmes. We come prepared for an 
agenda here In the House and sometimes it IS not 
d~scussed  .. .(lnferruptrcnsI 

MR. SPEAKER . Please. do not go ~ n t o  all these 
Issues now This 1s about fe l~c~ ta t ion  Why are you 
going Into all those th~ngs' 

DR. PRABIN CHANCRA SAGMA Sir, sometimes 
we see that the agenda is d~f tered Therefore, we 
want that there should be a p lcredure by which we 
may come prepared 

We are t h a n k f u l  1 :  the  h o n  Speaker  that  
tomorrow at d day after :Pete w ~ l l  be an orlentatlon 
programme 

MR SPEAKER Flease ~ h y  are you br ing~ng In 
ail those th~ngs?  

DR PRABiN CHANDRA SARMA Slr, on behalf 
of myself and on behalf cf rry party A G P.. I extend 
our felicltat~ons to !he new Depu:y Speaker 

SHRI HARBHAJAN LAKHA (Phillaur) Slr, I on 
behalf of my party congratulate Shri Suraj Bhan on 
his unanlmous electlcn as the Deputy Speaksr from 
that caste w h ~ c h  was ccnstdered as maok and mum. 
but by receiving good education and pol~t lca l  rlghts 
wlih :he great sir"gg1e of Gabasaheb Dr. Ambedkar. 
he has reached !o this b'ery respectable posltlon I 
wlsh hlm success in life 

SHRI S BANGARAFPA 1Sh!n;3gal . Slr, I am not 
In the hablt of often ralsln3 my Ptand I will just show 
my hand I have been aoocte:! t8eel In t h ~ s  august 
House , i;r;terrup?icns; I t13pe S , r  you w11l k ~ n d l y  
ccns~der .  

MR SPEAKER Yes yci; speaK 

SYFi! S BANSARAPPA !Sh:rr.:ga! Mr Speaker. 
S,: 1 JOIE w1t9 trle feellr,gs of t h ~ s  enrlre House In 
crr igra!ula: ing Shr i  Sura j  B h a n  who h a s  b e e n  
eleva?ed ts the post of Deputy Speaker of t h ~ s  august 
H o ~ i s e  01 course. I do not know h ~ m  perscnally well 
Eul I war.! to make a little d ~ s t ~ n c l l o n  on lhls All the 
hcri Merr.bers of the august House have a!!eady 
expressed about the great quailties ttlat 5h r1  Suraj 
Brian 1s kavlr,g I am now golng to jotn a11 my f r~ends 
Sitting over t 'ere in congratulating S h r ~  Suraj Bhan 
C e r l a l r ~ l y  these  par t ies  will appea l  l o  the new 
Members who are eiected to this House to extend 
co3perar13n to the new Deputy Speaker 

As far as t t e  d~goi ty  decorum convent~ons and 
tradlrlons o? this augus! House are concerned, all 
these thtcgs ark ceqalnly going to b e  upheld and 
these have been  very rrquch kep l  n tact by  our 
predecessors also Theref r~re we will cerlalnty give 
all the co9peratlon that 15 required, to Shri Sura] 
Bhan In the matter of conducl~ng the busmess of th16 
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august House. I join you, Sir, in  congratulating Shri 
Suraj Bhan who has fdled up that post and I am sure 
he w ~ l l  uphold the dignity and decorum of this august 
House and also keep in  mind, as  has been  said 
earlier by some of our friends, that there are bigger 
and smaller and medium polit ical parties and there 
are some hon Members who do no1 belong to any 
p o l ~ t ~ c a l  party and he may keep in  mlnd these things. 
Shri Atal B lhar~ Vaipayeej~ was saylng this. I think he 
was touchlng that aspect yesterday He just did that 
a I~t t le  yrs !eruay  

I congratulate Shrt Suraj Bhan and joln the entire 
House In w ~ s h ~ n y  hlni all success In future 

SHRI TIRUCHI SlVA (Pudukkottai) Hon Speaker. 
Slr I conter my teilcltat~ons profusely on Mr Suraj 
Bhan for hls havlng been elected as Deputy Speaker 
unan~mously Thls House has once again establ~shed 
tts uniqueness of e lect~ng the Deputy Speaker from 
the Opposltlon s13e and the happlest part of this is 
that the halls from a suppressed community Making 
use of thls happy occaslon of l e l ~ c ~ t a t l n g  him, I would 
say that we. the new-comers expect more chances 
for ourselves to speak, especially the youngsters as 
well as the backbenchers We are sure that durmg 
your reglme we wl! I  establish a new history and 
work for the welfare of t h ~ s  natlon Once agam we 
promise our fuliest cooperat~cln w h ~ c h  the Members 
could give to the Chalr and we expect the C h a ~ r  to 
have a soft corner towards us - youngsters and new. 
comers 

MR SPEAKER Hon Members I w o u l d  l ~ k e  to 
]oln the whole House ,* congratula:.ng MI Suraj 
Bhan on his unaimcus P4ectlrJr as Cepbty Speaker 
of t h ~ s  august House FS;ri l!,e t~rne ! was elecled as 
Speaker I was t h ~ n k ~ o g  sr,ly abou! ?wc t h ~ n g s  . hob 
ts conduct the tus lness of !PIIS Hglise a ? d  who was 
golng to b e  a colleague of milre Everyday I was 
tPdr,klng abcut I! 

MR SPEAKER In fact I was very cu r~ous  and 
even qurelly wanted to know l rom !PIIS s ~ J e  and !hat 
s ~ d e  who was gcrlng to be the Deputy Speaker When 
I ultimately came to know that there was only ono 
name and that was of Mr Sural Bhan . the m e n  who 
IS so seasoned who has a lot of experience In Me 
- I was very happy 

I have known Mr Sural Bhan slnco 1977 when 
I came to t h ~ s  House for ihe  l ~ r s t  l lme In the S ~ x t h  Lok 
Sabha I can tell you today !hat l rom naw onwards, 
I am l e e l ~ n g  very much r e l w e d  Mr Suraj Bhon wlll 
b e  a great strength, il blg support to  mo I loof  
l c rward  to workrng together  and conduc t lng  l h u  
busmess of the House together 

Once again, I extend my hearl lssl  congratulr l lons 
to Mr Suraj Bhan  and  wlsh hlm 811 the beel  and  
BUCCeSS 
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[Translation] 
MR DEPUTY SPEAKER Mr Speaker, Sir, before 

saylng somethmg on  my e lec t~on .  I would like to  
quote an Urdu couplet : 

"Pathar k l  Bhl Takd~r  Badal Sakti Hai,  
Shart Yeh Hal  KI Karme Se Tarasha Jaye" 

Fortunately. I have got tralnlng from a reverend 
p e r s o n  l ike S h r ~  Va jpayee j i  a n d  you  have  
e m t l e l l ~ s t  ed me further Whatever has been said 
about me for a w h ~ l e  I was thlnkmg as to lor whom 
all t h ~ s  IS being s a ~ d  l would hke to lhank all of you 
Desp~te  d~tference of opinion In p o l ~ t ~ c a l  matters the 
precedent of the electlon of Hon'ble Speaker has 
b e e n  r e p e a t e d  o n c e  a g a l n .  b y  e l e c t l n g  me 
u n a n ~ m o u s l y  as Depu ty  Speaker  in  l h i s  august  
House T h ~ s  in ~ t s e l l  IS a unlque exposition of the 
dignity of the House My heartlest thanks to all of 
you This IS a very great achievement of my pol~t ica l  
life In this regard, mot~ons  have been moved by top 
leaders of the country w h ~ c h  Include the names of 
reverend  Va jpayee l l  R a j m a t a l ~  S h r l  
Chandrasekharj l  Bha i  Ram Vilas Paswan 1 1  S h r ~  
ealasubramoniyan 11  S h r ~  Sharad Pawar JI Shrl  
Santosh Mohan Dev 11 ,  reverend Dr Murli Manohar 
Josh! 1 1 ,  Shn Sur l~ t  Slngh Barnala j~ Sr 'r i  Madk.ukar 
Sarpotdar J I  Shr i  Gecrge Fevnandes j i  Sp,r l a i  
Prakash 1 1  Shri Om Prakash Jinda! ;I Sbf ,  N ~ t i s h  
Kumar 11 Shrl Pramod Mahajan J !  Shr1 Ja)r ,chan 11 
S h r ~  Santosh Kun:ar Gangwar 1 1  and S5.l Jaga? Vlr 
S ~ n g h  Drona 

All of you !dave p v e n  me t h ~ s  Pcc?ur a ? d  Cave 
expressed y o b f  faith IT! .;e I hape !Cat ycl!  w l l  

coope!aqe and gu13w me ,n :c,ncfdcling :b8e tds l ress  
of Ihe House In d ischarg~ng !h,s respz '~ l , k , :~ ly  V V  
tinanimous e lec t~cn  has awakened r re 13 o o  my o ~ l y  

wili cons~der  I! r y  duty to safeguard tp)e Interests 
of hon ble Members wh81e conducl i-3 tke kds;ness 
O f  Ihe House and for lhat 1 w ~ l i  SI! o r  !!?IS Ckalr as 
your represen ta l l ve  I p ray  tc t ke  Gad to give 
me st rength so that I cap d ~ s c h a r g e  my duyies 
properly 

l n d ~ a  IS the largest demscracy of the warid 
Somehmes doubts are r a s e d  about the exls!en;e c t  
l h ~ s  democracy but the unanimous e l e c l ~ c n  :.' ' '.e 
hon 'b le  Speaker  and  Deputy Speaker t i i l s  o.i,e 
agaln cleared these doubts and the democracy has 
been strengthened further Trtdnks to all 

13.21 hrr. 

INTRODUCTION OF MINISTER 

[Englreh) 
MR SPEAKER Before we adjourn tor lunch. 

tho P f lmo Miniator wlll klndly Introduce one more 

Minister l o  the House The Minlster was abroad when 
introduction was done last t ~ m e .  

THE PRIME MINISTER ( S H R I  H D D E V E  
GOWDA) . Mr. Speaker. Sir, with you klnd permlsslon 
I would hke to introduce my colleague S h r ~  Blrendra 
Prasad Ba~shya .  Minister of Steel and Mlnes,  to the 
House 

[Tra nslar~on] 
SHRI GEORGE FERNANDES 

Speaker, Sir I would llke to ralse 
(Na landa j  Mr 
.n urgent Issue 

regarding the safety of Me cf a person as the House 
wlil adjourn today for two days and will meet agaln 
on Moqday 

CBi has filed a case In the court the w ~ t n e s s  of 
wp r h  I S  St,r i  Lakkk,u 9ha1  Pathak HIS I ~ f e  IS In 
JaPge: It r a s  t e e -  p z v e d  when h e  was b e ~ n g  
h c n c ~ l r e d  b y  the  n s ! 1 1 ~ ! 1 o n  w o r k l n g  fo r   ant^. 
ccrrdptlon It IS a ques!ion of a person s l ~ f e  In t h ~ s  
case ovldence o! Chandrasfiarni who IS IT! jail at 
present, 1s being reccrded It is bu l  na?iira! that people 
wil; be afra13 dire tc unlrsual thmgs takmg place In 
the entire case When he was being honoured  a b ld  
13 exchange b i w s  1033 place there ilnrerruptrons) 
i ~ c u i d  like 13 add cne more sentence 

(fE'1gi,s "! 
h49 SPEAKER lu'r Fernanaes the whole pa t te r  

:s be!ore !he :curt Why shouig we anttclpate things 
I?  :he wodse ilke !h,a:3 

,':.a ?s:a:~;n; 

SHGI GEROGE FERRANDES Sir, on behalf of 
C a i  thal perscn IS  t;eing asked l o  leave the country 

13.23 hrs 

DEMANDS FOR EXCESS GRANTS 
(GENERAL) 93-94 

iEngi ish] 
THE MINISTER OF FINANCE AND MINISTER OF 

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) Slr. 
I beg to present a statement ( H ~ n d i  and  Engl lsh 
versions) show~ng !he Demands tor Excess Grants 
In lespect of the Budget (General\  for 1993-94 

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIAI Mr Speaker. Slr I have to 
Introduce a Bill 



Cauvery Water lssue JULY 12, 1996 Cauvery Water Issue 196 

MR. SPEAKER : No. There is an objection at the 
in t roduct ion s tage .  I have received a notice of 
objection from an hon. Member to the introduction of 
this Bill. It will take time. So, we will do It after lunch. 
Now the House stands adjourned for lunch till 2.25 
p.m. 

13.24 hrr. 
The Lok  Sabha then adjourned tor Lunch till 

Twenty Five Minutes past  Fourteen ot the Clock. 

14.30 hre. 

The Lok Sabha re-assembled after Lunch at 
Thirty Minutes past  Fourteen o t  the Clock. 

(Mr Speaker in the Chair) 

RE: CAUVERY WATER ISSUE 

[English] 

SHRI S BANGARAPPA (Shimoga) : Mr Speaker. 
Sir, 1 seek your king permission to raise a very 
important and urgent metter of public importance 
relating to the Cauvery issue. I would not like to take 
much of the tlme of the House. You may just allow 
me either under your residuary powers or under some 
other rules because the matter 1s so urgent If you 
permit us to raise this matter In the next week, then 
it will lose all ~ t s  importance. 

MR.  SPEAKER : Okay. Mr. Bangarappa. I am 
allowing you since I promlsed to you yesterday T h ~ s  
morning, it skipped my m ~ n d  because we could not 
have the Zero Hour. As a special case I am allowing 
you. but please be brlel. 

SHRI S BANGARAPPA : Slr, I thank you for the 
same 

DR K P RAMALINGAM (T~ ruchengode j  Sir. 
kindly allow me also 

SHRI S BANGARAPPA Mr Speaker, Sir, the 
matter relates to the Cauvery waters dlspute I would 
not llke to say anythlng about the matter that 16 
pending before the jud ic ia l  author i t ies l lke the 
Supreme Court or the Tribunal constituted under the 
Inter-State Water D~sputes Act 1956 1 am confining 
myself to two or three aspects only Thls is a matter 
that has to be  sett led amicably through mutual  
negotiations That was the unanlmous stand of all 
the pollt ical partles which was adopted through a 
unanlmous resolution passed by both Housrs of t h r  
Karnataka State Leg~slature. We expect the same 
thing trom the other lower riparian States like Tamil 
Nadu and Pondcherry 

Sir, i am not against any of the States' share or 
the people there. It is not my concern. Four States 
are party to this dispute. Kerala, to  some extent, and 
Karnataka form part of the upper riparian region and 
Tamil Nadu and Pondicherry fall under the l owe r ,  
riparian region. Now, I am not drawing your klnd 
attention to the full details of the matter at all. I am 
confining myself to Two or three metters only, One Is, 
this matter can be taken up only after the National 
Water  Pol icy i s  comp le te l y  f ina l i sed  by the  
Government of India. Already, a decision was taken 
by the previous Government headed by Shrl  P.V. 
Narasimha Rao. They had called the concerned State 
Governments for discussions and all these things 
have been gone Into. The point is that till the National 
Water Policy is finalised, this matter should not be  
taken up because this matter will not be  pertalning 
only to the Cauvery basin or something like that.  
There are so many basins all along the country and 
the matter relates to all of them. If one principle is 
adop ted  in  repec t  of Cauvery  b a s i n  by  t he  
Government of I nd~a ,  then in respect of other basin 
States, they cannot adopt the same principle So, all 
those things have to be taken into account before 
this issue is taken up. 

Now, this matter has engaged the attention of 
the Governmefit of lndla and it IS seriously thlnklng 
about it. I know that the hon.  Prlme Minister 1s also 
very seriously thinklng on this subject because when 
he was the Chief Minister of Karnataka, he  felt that 
till the National Water Pollcy IS evolved, guidel~nes 
are prepared and adopted by al l  the concerned 
States, including the approval of the Government of 
India, this matter should not be taken up and 1111 then 
the potltlons pending before tho Tribunal const~tuted 
under the Inter-State Waler D~sputes  Act m ~ g h t  be  
s t ayed .  That  16  the  s t and  of t he  Ka rna taka  
Government When S h r ~  P V  Na rasmha  Rao was 
there. at that time, on the appl~catron made by Tamil 
Nadu and Pondlcherry Governments, a d l rect~on was 
given by the Supreme Court l o  the Government of 
Indla, to S h r ~  P.V Narasimha Rao's  Government, 
saying that the Governmrnt  r hou ld  intervene and 
call the concerned States to see that Iho temporary 
order passed by the Tribunal const~tuted under the 
Act was adhered to or something llke that. Shrl H D 
Dove G o w d s j ~  when he  was tho Chief M~n is te r  of 
Karnataka State, ordered the release of flve TMC of 
water and accordingly that water was released Tamil 
Nadu has asked for more water I am no1 trying to 
f ind fault wtlh that argumenl The polnt IS thra Now 
another flve TMC of water ir agaln re lear rd  by t h r  
p re r rn t  (3ovrrnmrnt of K r rna t r k r  S t r t r  

I n  t he  ca t chmen t  a rea ,  w r  h a v e  go t  four  
r r re rvo i r r  In the bra in.  We have got ruffrcient watar 
In t h r  catchment r r r r .  W r  do no1 h r v r  ruf f lc i rn t  
water in our r r r r r vo l r r .  We cannot ruppty water lo 
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SHRl ANANT KUMAR , I request the hon. Prime 
Minster to give a reply to this. .  (Interrupl~ons) 

SHRI V DHANANJAYA KUMAR (Mangalore) . Sir. 
at the outset, I would like to assure my frlends trom 
Tam11 Nadu that we have nothing against Tamil Nadu 
Now, only the political tinge of it will have to be 
understood. Our dear Prime Minister IS s l t t~ng  pretty 
here The whole s i tuat~on 1s aggravated. I am very 
sorry to say - have to use these very harsh words - 
that the stealthy way in which they released 5 tmcft 
of water f rom the reservoi r  to Tamil  Nadu  has 
aggravated the whole sltuatlon 

Now, Sir, a pecu l~ar  situation has arlsen The 
Chairman of the Tribunal has resigned The Tribunal 
is not tunct~oning.  As has been suggested by the 
f r~ends from Tamil Nadu ncl!h\ng IS pend:ng before 
the S u p r e ~ ~ e  C ~ u r t  It is only the Chief Minister of 
Tamil Nadg who says ' W e  are gong to file an 
a p p l i c a t ~ o n  In tcle Supreme C o ~ r t  " N o t h ~ n g  is 
pendir,g befcre the C x r t  Today the standirlp crops 
are wltkerr?g The ent ire sowrng opera!rcns are 
delayed b e c a s e  of the drougt,t-like s i tuat~sn ~ r ,  th,e 
whoie of r(arr,a!a~a I rr,ust w ~ t h  a heavy heart today 
say c n  t e t , a l f  of the people of Karnataka Iha! 

; ;n fsr rq:~a~-s ,' 

THE t J i k l S T E R  O F  SURFACE TRANSPORT 
ISi-IEI TI; VENKATARAMAN, There I S  a Tr~bunal 
Order Ysu cannc! v ,c la?e  i t  D3 ~ 3 1  rr ls lead the 
House We  2s-not keep ohlet. You.. should w,!P,jraw 
~t ( / P ~ E ~ ~ u c ! I s ~ s ~  

SHRI V ChANANJASA KOMAG I t,sve nc!thlng 
a g a ~ n s !  y o u  I H Z L I ~  l lke t o  ~ a k e  e n e  
psint ~'~r;!err,ctions; 

MR SFEAKEf i  I will g3 througt; tr,e !ecs:ds 
Y3u cacnct make t n ~ s  ktnd of a remark i: w:il nc? gc 
cn  reccrd 

(1n:errup:lons) 

SHGi V GHAYANJAYA K L M A 9  i arr. 331n3 :D 
r a k e  o r e  subrr iss~or :  ~ !n :e r rup !~owj  

!A? SSFAgEER Tt,at IS enough Ko n,cre 

t ln ter rupl~ons)  

MR SPEAKEFl Thrs 1s not the way 

f;nterrup:/onsl 

S Y R l  V DHANANJAYA KUMAR Th is  IS  a 
constructive srrggestion ,'lnterruptions) 

MR SFEAKER i j ~ s c  v:ar,:cd to  l u l ! ~ l  r , y  
commitmen! sxve:, 15 S t , r ~  Bangarappa No more now 
I think th6 prime Mir.:ster wants to speak 

:ln:errc=:~ons; 

SHRl V DHA~A~v, !PYA KUILAR , would like 11, 
tell the Prlme Minrstctr tt,a! :r.e pesbie of Karnataka 
will never pardon h m  (!nlerrupt~~rr.s/ 
. - I - . - . . -  ... ..- _ .._ , .. __. . ,.. , 
' Irsf.reccrded 

THE PRIME MINISTER ( S H R I  H . D .  D E V E  
GOWDA) : Respected Speaker, Sir, first of all, I would 
request for you kind permission to say that in  these 
sensitwe matters normally it is not proper on  the part 
of the Prime Mmister to inervene. But the issue has 
been  ralsed with a po l i t ica l  mo:ivation. There is 
no th ing  b e y o n d  tha t  I k n o w  u n d e r  wha t  
c i r c u m s t a n c e s  t h ~ s  i s s u e  h a s  b e e n  r a i s e d  

(Inter lupl~ons) 

S H R l  V DHANANJAYA K U M A R  : Wate r  is 
released (Interruptlons) 

MR. SFEAKER No,  no, you listen to  the Prime 
Minister. Let the P r ~ m e  Minister speak Let  h ~ m  
complete 

MR SFEAKER . It 1s not f a ~ r  You have had your 
s a v  Please ;#sten to the Prime M~nis ter  

MR SPEAKER Nnrhlng w ~ l l  go record 

h4;i 5 F E A K E F i  ' L j i i c  IS  r o t  the way to behave 
T t ,~nh  of your fLtUre 3 c  ?ct be tr mmy Thls is not the 
w a y  

SHRI  H C D E V E  GOWPA W ~ t h  you  k lnd  
permission. I woulz ;(he to c lar~fy  the pos~ t ion  First 
of ali t r ~ e  Goverr,.nen! ..f l n s a  has not given any 
rnstruc!lons to anybogy, 1:: any State That IS the Ilrst 
tning Secondly, the rr~atler IS  before the Supreme 
Court The Tamil Nadu Governmect has filed a Wrll 
of Mandamus to request the Suprevme Court to issue 
directions to release water according to the !nt0r ivt  
Award given by the Cauvery Tribunal (, 'nle:ru~tronsi 

SHRl V DHANANJAYA KUMAR I am sorry the 
F r ~ r n e  M ~ n i s t e r  IS m i s l e a d i n g  t h e  H o u s e  

I' lnlerrupf~ons! 

M 9  SPEAKER Nothing will 30 on record 

MA SPEAKER It t h e  P r ~ m e  M ~ n ~ s t e r  16 
rnlsleading the House you have other o p t ~ o n s  open 
to you You cannot do 11 now hero 

SHRl H D DEVE CiCWDA Even !he Supreme 
Ccjurt !he day before yesterday adpu fned  Ihe  c a s e  
trir s:,r18 other dale . I do no? know exnclly because 
the matter was r a ~ s e d  . ellher l o  22nd or 24th that 
is to r~ext  week The matler is again golng lo  come 
up t ielr l re t l ~ e  Supreme C r ~ u r t  l h ~ s  IS tho  t l rs t  
l n fc rmat lon  What I know I a m  b r ~ n g ~ n g  t o  the  
k r19wlad~e  of the House 1 toll you very frankly that 
. . .- . . - - - -  .-.--. . ..., . ^  " .,_-, . *.." 

' Nul~racorded 
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on the InterlmAward which was given by the Tribunal, 
the Karnataka Government has reacted about the 
effect or adverse Impact of the Interim Award. But 
ultimately, the Government of India has published 
that interim Award. I do not want to again narrate the 
entire story of what all happened previously. I do not 
want to do that. There is no use. It has already been 
notified by the Government of India which we all 
had protested. That is a d ifferent matter. Shri 
Bangarappa as the Chief Minister had passed an 
Act. That has also been struck down. That is also a 
different matter.

But I would like to make myself clear. It is not the 
question of mere a political compulsion that has 
made me to intervene. No. My stand - as the then 
Chief Minister of Karnataka's stands is that from the 
beginning we wanted to sort out this problem through 
negotiations, mutual discussions. As a Prime Minister,
I have not given any direction because the matter is 
now between the concerned States. They are fighting 
their battle before the Supreme Court and before the 
Tribunal. That is the correct position.

Sir, I would like to again assure this House that 
there is no direction from the Government of India. 
That is number one.

if the State Governments want to sort out this 
problem through negotiations and through mutual 
discussions, we do not come in the way. Let me by 
very plain on this issue. We do not want to create 
any problem. We do not want to create any type of 
hindrance if the concerned States want to come to 
an understand across the table. If they want to 
mutually discuss and decide and if at all the 
Government of India wants to cooperate we are 
prepared to extend them full cooperation.

Number two, not from today, even before the 
constitution of the Tribunal, the State Government of 
Karnataka as well as the State Government of Tamil 
Nadu had Several sittings to sort out the problem 
across the table through mutual discussion. But 
.unfortunately, bow the events developed to force the 
Tribunal to be consltuted, is a past now. But sincere 
efforts were made from both the States. Both the 
Chief Ministers tried. Sincere efforts were made to 
sort out this problem amicably by mutual discussion. 
At the same time, I would like to assure through this 
House that the Farmers of both Karnataka as well as 
Tamil Nadu whether in the deficit years or good years, 
we can have any quantum of water. In 1992, 1993 
and 1994 there was no problem at all. There was 
abundant water In the Cauvery basin. Shri 
5*ng$rappa was the Chief Minister for two years. 
While he was the Chief Minister for two -years there 
was no quarrel. Last year there was shortfall of rain. 
Of course, the standing crops on both sides were to

be saved. If the Supreme Court gave direction to the 
former Prime Minister to intervene and to see that a 
decision should be taken in consultation with both 
the States, all political leaders should be summoned 
to take their views; find out a solution where the 
Government of India can give a decision to save the 
standing crop of Tamil Nadu as well as Karnataka.

SHRI V. DHANANJAYA KUMAR : This time there 
is no direction...(Interruptions)

SHRI E. AHAMED : How the Prime Minister last 
time intervened? It is not on his own...(Interruptions)

SHRI V. DHANANJAYA KUMAR : Now, you are 
preparing grounds ...(Interruptions)

SHRI E. AHAMED : The Prime M inister 
intervened... (interruptions)

SHRI V. DHANANJAYA KUMAR : This Is nothing 
but political, Mr Ahamed. You will not understand 
it ...(In te rrup tions).. Now the Prime M inister is 
preparing to sacrifice the State’s interests just to, 
save...(Interruptions)... This is an internal conflict 
...(Interruptions)

MR. SPEAKER : Please listen to the Prime 
Minister. You cannot interrupt like that.

(Interruptions)

SHRI V. DHANANJAYA KUMAR : Mr. Ahamed does 
not understand it...(Interruptions)

MR. SPEAKER : Please listen to the Prime 
Minister.

(Interruptions)

SHRI H.D. DEVE GOWDA : The former Chief 
Minister, Mr. Bangarappa is here. Is it not at the 
instance of the Supreme Court? The former Prime 
Minister intervened or not, let him tell. He is the 
person who has raised this issue, Let him clarify 
whether the former Prime Minister has intervened on 
his own or on the direction of the Supreme Court. 
When the Supreme Court had Issued the direction, 
then on the basis of the direction of the Supreme 
Court the former Prime Minister called, both the State 
leaders, not only the Chief Minister, but leaders of 
ail political parties and he heard them. In that 
delegation Mr. Bangarappa was also there. The BJP 
leader Mr. Yedlyurappa, Leader of the Opposition 
was also there. Both the sides had submitted their 
cases. The Prime Minister appointed an expert 
committee and that expert committee after visiting 
both the States and after studying the crop condition 
gave a decision to release some quantum of !water. 
That is only pertaining to 11 TMC of water ordered 
by the Tribunal. With regard to that limited scope, the 
Supreme Court had Issued the direction for the 
intervention of the then Prime Min Is ter. ..(Interruptions)
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MR. SPEAKER : Please to not interrupt. You are 
very lucky that the Prime Minister is responding to 
you. 

SHRI S. BANGARAPPA : It was a temporary order 
of the Tribunal relating to 11 TMC of water. 

SHRI H.D. DEVE GOWDA : Only 11 TMC of water. 
That is all what I am saying. I have not said anything 
beyond that. 

SHRI ANANT KUMAR : I request the Prtme 
Minister to yield for a minute. 

MR. SPEAKER : No Please sit down. He is not 
yielding. 

SHRI H D. DEVE GOWDA : They have said that 
I have directed the State to release 5 TMC of water 
at the cost of Karnataka and 'let him go' I have 
faced a many challenges. Do not be under that 
impression. I am a man coming from the Cauvery 
Basin . . . (  Interruptions) Do not bother about all these 
things. I want to see that the farmers ol both the 
States in good years will have the maximum amount 
of water and in bad years share the difficulties and 
distress. I do not want to go beyond this. 

Even the Karnataka Chief Minister said that t h~s  
month they must release 40  TMC water according to 
the interim award of the Tribunal, but there 1s no 
water in the reservoir. I I 9 my colleagues, no1 only 
my colleagues, but also to the members of the 
delegation which came and approached me that there 
is no bar in v~siting the dam I requested them to 
personally go and see for themselves There IS no 
question of mixlng polltics here. As a son of sharing 
whatever d i f f ~ c u l t ~ e s  are there between the two 
States, the Karnataka Chlef Mlnister has taken the 
decision to release 5 TMC of water because there 1s 
no water in the reservoir Just because al l  the 
regional parties are with me, there is no need to mlx 
politics. .(lnterruptrons) I can understand why t h ~ s  
matter was raised. I will tell you very frankly I w ~ l l  
assure one thing There is no questlon of any 
injustice to anybody We will try our level best to see 
that the matter 1s sorted out amcably. 

CONSTITUTION (SCHEDULED TRIBES) 
ORDER (AMENDMENT) BILL 

MR SPEAKER Now Eill to be ~ntroduced Shrl 
Balwant Smgh Rarnoowalta 

DR JAYANTA RONGPI !Assamj rose. 

Bill lntroduced 2 0 4 

THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA) : I think he wants to ralse an 
objection to the Introduction of the Bill. But I have 
not yet sought leave to introduce the Bill. Let me 
move for leave to introduce the Bill and then he car1 
raise the objection. 

MR. SPEAKER : He is opposing the introduction 
of the Bill. So, you can ask for leave first. 

SHRI BALWANT SlNGH RAMOOWALIA : 1 beg to 
move for leave to introduce a Bill to provide for the 
inclusion of Koch-Rajbongshi in the list of Scheduled 
Tribes specified in relation to the State of Assam. 

MR. SPEAKER : Motion moved : 

'That leave be granted to introduce a Bill 
to provide for the inclusion of Koch-  
Rajbongshi In the list of Scheduled Tribes 
specified in relation to the State of Assam." 

15.00 hrr. 
DR. JAYANTA RONGPI (Autonomous District) . 

Mr Speaker. Sir, wlth your permission, I rise here 
today to appeal to the Government and to the entire 
House to save Assam from the impending crisls, or 
rather, a very serlous situat~on. 11 this part~cular Bill 
IS introduced, cons~dered and passed 

I am not sure whether the major Opposltlon 
partles or other b ~ g  Partles have gone through the 
details 01 the B ~ l l  or they are aware of the implications 
of t h ~ s  B ~ l l  so far as Assam and Nor th-East  
are concerned Therefore.  I t h i nk ,  ~t i s  my 
humble responsibility to apprise the House of the 
impl~cat~ons of thls particular B ~ l l  so far as Assam is 
concerned 

MR SPEAKER . Dr Rongp~ al this stage, we 
cannot go Into the merits of the Bill We cannot go 
into the goodness or badness o l  the Blll at th16 polnt 
of tlme. You have to only polnt out whether thls 
Parl~ament 1s competent to leg~slate it or not That is 
the hmlted questlon you have to addresr. All the 
points that you are maklng now, that you lnlend to 
make now, will come at the time o l  dlscusrlon on Iho 
Bill Whether Parhament IS competent l o  pass the 
leglslatlon rs the only l im~ted quer t~on at this r t r g o  

DR JAYANTA RONGPI Mr Speaker, Sir, I am 
aware of the procedure, but he r8  I want to polnt out 
that In the way the Bill has b ren  Introduced, there 
1s a procedural problrrn 

MR SPEAKER . You can polnt that out 81 the , 
time of the debate You can ask the Governmrnt to 
modtfy It, you can brmg amendments, and you can 
ask the Government to wlthdraw the 8111. At polnt of 
time, ~t 18 only a question of compr t rncr  of Prrl lamrnt 
to 

MR SPEAKER Yes, you tell me 
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DR. JAYANTA RONGPI : Sir, that Is only one 
aspect. 

You can allow a debate later on, but on other 
aspects you can al low a Member to make his 
statement. I as not asking for a debate but what I 
want to state is that there are lald down procedures 
by whlch a community is included in the Scheduled 
Tribes list. One of the procedures is that the existing 
tribal bodies, the customary bodies of the tribals, the 
trlbal authorities and other institutes are consulted. 
Here, In this particular case, there are so many 
customary tr ibal bodles and tr ibal development 
authorities, but they were not consulted. Secondly, 
even those institutes of Government of India and 
Government of Assam who are entrusted with the 
job ot verifying whether a partlcular communlty is 
entltled for scheduling, like the Tribal Research 
Institute, have been ignored. The Scheduled Trlbe 
Commissions have been ignored Al l  these 
procedures have been..  (Interruptions) 

MR SPEAKER Agaln, you are golng Into the 
merits of the Bill 

DR JAYANTA RONGPI I am not golng Into the 
merlts of the Bill 

MR SPEAKER You are golng Into the merlts of 
the Bil l  You come to a cons t~ tu t~ona l  provlslon 
whether thls Parllament has the power to pass this 
legislation or not 

DR JAYANTA RONGPI What I am saying IS that 
lhe way the Bill has been placed, the Parliament has 
got the power (Inrorruprrons) 

MR SPEAKER No no I am sorry, you are 
wastlng the tlme I am overruhng I! Your object~on 
cannot be sustamed Yes, Mr Ramoowalla 

(Interruprrons) 

DR JAYANTA RONGPI Sir, it IS a very serlous 
malter It will amount to (Inferruptronsl I may be 
allowed to make a statement I am not demandlng a 
debate This Koch-Ralbongsh~, agaln 1s m~squoted 
It 1s Koch-Rajbongshl Kshatrlya Sammelan Thls 
partlcular communlty has 9 0  lakh populatlon In 
Assam If the Yadav Community of B~har 1s lncluded 
in the Scheduled Trlbes I ~ s t .  what wll l  be tho 
Implication for Bihar? If the Vokkallga and Llngayat 
communlt les of Karnataka are ~ n c l u d e d  In the 
Scheduled Trlbes Ilst, what will be the lmpll~atl0n tor 
Karnataka? (Inlerruptrons) Yes, this part lcular 
communlty is a backward caste Now. they are 
Included . .(lnlerruptrons l 

SHRl NlTlSH KUMAR (Barhi Slr we want to 
know thr t  the actual poartlon IS, why the Government 
har brough this 0111 We want to know thr t  So, at 
least, allow hlm. 

DR. JAYANTA RONGPI : If this Blll is introduced 
and passed, the majority in Assam will be Scheduled 
Tribes. And Assam has to be declared as a trlbal 
State. More than sixty per cent seats are to be 
reserved for Scheduled Tribes and more than seven 
autonomous councils have to be consltituted, whereas 
In the financial statement you have said not much 
financial involvement is there i f  the Bill is passed 
and whatever fund is allocated to the Welfare Ministry 
that would be enough. But it is not the case. If 
Koch-Rajbongshi Kshatris are made Scheduled Tribe, 
the Scheduled Tribe population of Assam would be 
larger than that of the general population and if you 
want to Increase the proport ionate quota  o f  
reservatlon, then you have to go beyond fifty per 
cent whlch the Supreme Court or the existing court 
order does not allow. You cannot go beyond fifty per 
cent But I( this community is inc luded in  the 
Scheduled Tr~be, You will have to make slxty per 
cent reservatlon There are so many other demands 
for lncludlng various castes and tribes in Assam in 
the Scheduled List but you have chosen  the 
Government have chosen. the most advanced 
sectlons of the populatlon to be mcluded in the 
Scheduled Tribe Thls IS just for the information of 
the House This 1s the community which has produced 
three Chlef Mlnlsters of Assam, namely Vishnuram 
Madhi, Sharat Chandra Smha and Mahendra Mohan 
Choudhrl. And this communrty IS being included in 
the Scheduled Tribe All the three Chief Ministers 
belong to the Koch community I do not object to 
Rajbongsh~ Here Koch community 1s also being 
mcluded Rajbongshi community is recognised as 
Scheduled Caste In Bengal and Trlpura and only in 
Meghalaya the State to whlch the Speaker belongs 
to. Koch communlty is recognlsed as Scheduled Tribe. 
But that Koch communlty IS different from that of 
D~brugarh and Tlnsuk~a. That is completely a ditferent 
trlbe Only some Koch people are there bordering 
Meghalaya In Ghoipura districts who are recognlsed 
as Scheduled Tribe In Meghalaya That way it Is a 
misnomer Previously ~t was ca l led  Kshat r iya  
Sarnmelan and the prevlous Government has said. If 
you say Kshalrrya we w ~ l l  not be able to include In 
the Scheduled Trlbe and so you drop this demand 
Kshafrrya Therefore. there will the administratrve 
chaos because any Assamese speakmg person who 
IS not a Brahrnrn who IS not a Kayrs t  can clarrr 
himself to be a Koch-Rajbongshi and there are no 
crtterla by which you can say that you are not So,  
the entlre Assam will be Scheduled Tribes It has go! 
sorlous ~mpl~cat~ons That IS why I request the larger 
parlles, blgger partres because mine IS a lone volce 
from the North-East, because my volce IS very lone. 
because my volce is very dlm and my v o w  is feeble 
that I l  should not be hushed up The truth must coma 
to the Parhrment. And everybody shouM rupporl it. 
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otherwise the situation in Assam is already very 
fragile. By this you have to create seven more 
autonomous councils. 

MR. SPEAKER : Dr. Rongpi, you have made your 
point. We are running short of time. 

DR. JAYANTA RONGPI : Sir, I am concluding. 
Therefore, I request the Government to defer thls 
Bill. I request the hon. Minister to go to the spot, talk 
to the people, talk to the tribal bodies, talk to the 
tribal authorities, talk to the representatives of the 
people and then come out with a comprehensive 
Bill. That is why I request that the whole House 
should extend its suppo rt...( Interrupfions) 

MR. SPEAKER : Your notice was received very 
late. Next time you send the notice on time. 

(lnterruptrons) 
PROF. RASA SlNGH RAWAT (Ajmer) : Sir, let me 

speak ...( interruptions) 

(Trans la lion] 
SHRl NlTlSH KUMAR (Barh) : Mr. Speaker, Sir, 

on the basis of information given to this House by 
Dr. Rongpi and the demands raised by people, I 
would like to know the criteria for inclusion of any 
particular group of castes in the 1st of Scheduled 
Castes and Scheduled Tribes. There IS a provision of 
reservation for the SCs and STs everywhere in the 
Constitutron of i nd~a  and that is prov~ded In proportron 
to their populat~on. New castes and a groups are 
lncluded in the list of Scheduled Castes and 
Scheduled Tribes frequently but the percentage of 
reservation has not been rncreased and IS still lylng 
unchanged. A tendency IS rncreasing to join that 
group of castes. The reason behind rt IS to get the 
benefrt of reservatron from the backlog of SCslSTs 
Such a demand IS made for ? h ~ s  purpose and also to 
rectrfy the fault incurred in !he begrnntng to lnclude 
some castes In the above Itst But Dr Rongpi has 
s a ~ d  somethmg I do not know whether the Ordmance 
promulgated to Include a group of Castes. for whlch 
now a Bill IS being brought froward was promulgated 
by the prevlous Government it IS  the present 
Government, whlch IS introducrng the Bill Have 
they applled therr mind in this regard or not' If 
whatever Dr. Rongpi has sard, IS correct, it will 
develop a horrible sltuation (Interruptions) It also 
relates to a Const~tutronal polnt because as per the 
provrslons of the Constltutlon. Scheduled Castes and 
Scheduled T r ~ b e s  are p r o v ~ d e d  the faci l l ly  of 
reservation In proportron to therr population. This 
provision IS not applrcable on OBC. OBC has been 
glven more or less 50 percent werghlage while SCs 
and STs have been given 100 percent werghtage. 
Therefore, Constrlutronal Pornt IS mvolved in i t .  If 
you lncluded any particular caste In the 1st of SCs 
and STs,  therr population wrll Increase but the 
percentage of the reservation remarns Iho same. The 
percentaga of rasnrvatlon for SCs and STs IS limitad. 

Therefore, If you Intend to Include any group of 
castes In the list, a comprehensive approach should 
be adopted. I f ,  wlthout taklng al l  aspects Into 
consideration, you include any prominent caste In 
the list, a horrlble sltuation wlll emerge. Shri P.R, 
Dasmunsi is Informing that these castes exlst In 
Bengal also ...( Interruptions) 

[E ng lis h] 
MR. SPEAKER : A point can be raked at thls 

stage, only by giving a proper notice. You cannot 
raise it just hke that. Everybody cannot raise this 
issue. 

(Translation] 
SHRl NlTlSH KUMAR : i am concluding. 
If such a tendency develops, wlll anybody remain 

in limit?. . .(Interruptions) 
MR. SPEAKER : He has already given notice 

Therefore, he IS speaking. It cannot be allowed 
SHRI NlTlSH KUMAR ; If a particular caste is 

included in the SCIST list, a strange atmosphere 
and a strange s~tuation will arise. Therefore, I would 
like to request you to ponder over the matter at your 
level as to what was Dr Rongpi's as well as the 
Government's Intention behmd this statement. First, 
call a meetlng of all the parties to d~scuss the matter 
then introduce t h ~ s  Bill because heaven IS not gorng 
to fall Therefore, the Bill should not be Introduced 

PROF RASA SlNGH RAWAT (A jmer)  . Mr. 
Speaker Srr. before mlroduclng this Bill. I would hke 
to state that we also advocate tor soc~al  justice and 
soc~al  equahty but the Bill lntroduced by the party 
whrch claims ~tself to be the Champion of soclal 
justrce IS not the comprehensive one. I! IS said that 
several Sta!e Governments have written to the Union 
Government for ~nclusion of some castes and several 
castes and group of castes have demanded their 
tnclus~on in SClST 1st Separate Bdls for inclus~on 
of separate castes are bemg Introduced one by one. 
The hon ble M~n~s te r  of Welfare, Shri Sitaram Kesrl 
had glven assurance that Scheduled Caste 
Comm~ss~on or Scheduled Tribe Commias~on will vlsit 
every State in thrs regard and make a I18t of castes 
or group of casles to be Included in the list of 
Scheduled Castes and Scheduled Trlber and only 
then a comprehensive Bill will be brought forward. 
Therefore, I would like to request you to bring a 
comprehensive Bill so that new problem may not 
arise everytime for inclusion of a paflrcular cacte 
and as my fr~end has sard, tull Inlormation should be 
given to all of us as to what necessity compellad you 
to b r~ng  t h ~ s  Bill. Therefore, this Bill should not be 
introduced today . .(lntorruptrons) 

lEngkrh l  
MR SPEAKER . Thls Is a Bill whrch ha6 to be 

~ntroduced. A nolrce has baen given by  thm hon. 
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Member, objecting to  the introduction and so, I am 
allowing that. It is not a debate where I have to allow 
everybody. How can you do that? Shr i  Rawat has , given a notice and therefore, I have allowed him to 
say his point.  i cannot allow everybody to  speak 
here. 

Now, Shri  Ramoowalia please. 

SHRI BALWANT SlNGH RAMOOWALIA : Sir, I 
have heard wlth rapt atlention the views and concerns 
expressed by some of the hon Members of the House 
about the inclusion of Koch-Rajbongshl people I the 
list of Scheduled Tribes It can b e  considered at the 
time of considerallon stage when Ihe d iscuss~on will 
take place on the Bil l, in  the coming days But you 
h a v e  d i r e c l e d  m e  l o  briefly exp la ln  why  the  
Governmenl IS mtroducmg the Bill so. I will not lake 
much time of the House I know the constraint through 
whlch we arc !o pass today because other Issues 
are very imp:~rtant ( !n lorrupt /ons)  The Ordmance 
was Issued on 27th January. 1996 As the p e r ~ o d  
had explred the Ordlnance was promulgated agaln 

SHRI NlT lSH KUMAR [Barh)  Why' 

SHRl BALWAh7 SINGH RAMOOWALIA Because 
the Parl~amen! was n3f In sesslon 

SHRl NiT lSH KUAIAR . Please le l l  us what IS the 
urgency In 11' The demand for inc lus~on has been 
made In lhe  c a s e  of many other casles also 

MR SPEAKER Please Ilslen to hlm 

SHRI BALWANT SlNGH RAMOOWALIA Please 
llsten to me ( ln ferr i ip t~ons)  Let me complete I am 
comlng lo  urgency 

N o w  I! m y  G c v e r n m e n l  a l lows  t h e  p resen t  
Ordmance l o  lapse then after 3rd July, the Koch- 
Aajbon;sh~ people would have ne~fher  been In the 
hst ot Scheduled Castes nor in the 1st of Scheduled 
Tr~bes They would have been no where So. I seek 
the permlsslon 01 the House to lnlroduced the B ~ l l  

You have already directed the Government. I 
assure  y o u  l h a t  my Government  wi l l  t a k e  in to 
cons idera f~on  the s e n l ~ m e n t s  expressed by every 
member of the House durmg the d lscuss~on  The 
Governmenl 16 no! onlv concornpd wlth bu1 1s also 
C O ~ ~ l t t e d  l o  lhe  weltare ot 1tie ?'. ! o d d l ~ : !  Castes 
and the Scheduled Tr~bes SO I n 6 a r  t-e allowed l o  
introduce the 8111 rlnlerrupfrons I 

MR SPEAKER I am helpless Mr NI~IS~I  Kumar 
You have bemn presrdlng over fhls House tor a long 
tlrne. 

(Scheduled Tribes) Order (Amendmant) 
Thrrd Ordinance, 1996 

[Trans la t ion] 

SHRl NlT lSH KUMAR (Barh) : No ,  there i s  a 
p o i n t .  I f  any c a s t e  i s  I n c l u d e d  i n  t h e  l i s t  t h e  
population may increase but reservation is not being 
increased in that proportion. 

MR. SPEAKER : Rule, 72 is very clear. At this 
stage, ~t can be opposed on the ground that the Bil l 
i n i t i a tes  leg is la t ion  o u t s i d e  t h e  l e g i s l a t i v e  
competence of the House. 

The matter has no1 been opposed on tho ground 
of legislative competence of this House.  

MR 
Anyway 
House 

MA 

( In terrupt~ons)  

SPEAKER . The  Min is te r  i s  p e r m i t t e d  
it can b e  introduced with the leave of the 

( Interruplions) 
SPEAKER , The questlon is : 

"That leave be granted to introduce a Bil l 
to p r o v ~ d e  to r  the  i n c l u s i o n  o f  K o c h -  
Ralbongshi In the 1st of Scheduled Tr~bes  
specitled In relatlon to the State Assam.' 

The motion was adopted 

S H R l  BALWANT S I N G H  R A M O O W A L I A  . I 
introduce the B ~ l l  

MR SPEAKER . At the m e  of d ~ s c u s s ~ o n  of the 
B ~ l l  amendments can be brought 

15.18 h r r .  

STATEMENT RE CONSTITUTION 
(SCHEDULED TRIBES) ORDER (AMENDMENT) 

THIRD OFiDINANCE, 1996-LAID. 

[Engl ish] 
THE MINISTER OF WELFARE (SHRi  BALWANT 

SINGH RAMOOWALlAj Sir. I beg to lay on  the Table 
an exp lana lo ry  s ta tement  (H lndr  a n d  E n g l ~ s h  
versions) glvlng reasons for lmmedlate legislal ton 
by the  C o n s t l l u t l o n  ( S c h e d u l e d  T r ~ b e s ;  O r d e r  
(Amendment! Thlrd Ordinance, 1996 

15.20 h r r .  
(Deputy Speaker jn fhe Charr) 

[Transla hon] 
SHRIMATI SUSHMA SWARAJ (South Delhl) : Mr  

Deputy Speaker, S i r  please allow m e  to apeak only 
tor two mlnules I would like to s h a m  my p e r r o n r !  
happiness wl lh the House whlch I a m  l m r l ~ n g  o n  
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seeing you sitting in this chair and addressing you 
as Deputy Speaker. It is said that by sharing sorrows 
one feels it less and by sharing happiness one feels 
It doubled. If you allow me, I can make my happiness 
double. 

Mr. Deputy Speaker, Sir, mult idimonslonal 
quallties of your personality have been described in 
this House. I can prove them authentic because you 
and I have been in politics altogether. We both have 
been the Members of the same Legislative Assembly 
and have also been the Minister in the same Cabinet. 
But, here, I would like to tell the Members of this 
House that Mr. Deputy Speaker and I hail from the 
same state, same district and same town also. Some 
years back, that town was politically regarded as 
neglected but today, it has made its own identity on 
the political map when the representative of that 
town has been elected as Deputy Speaker of the 
Indian Parl iament. I extend my heart iest 
congratulations to you and on behalf of the people 
of my home town. 1 would like to thank the leaders 
of all political parties for glorifying the name of our 
city by electing him unanimously as Deputy Speaker. 
Thank you very much. 

MR. DEPUTY SPEAKER : Thank you. 
SHRl SONTOSH MOHAN DEV (Silchar) : Please 

mention the name of that town. 
SHRIMATI SUSHMA SWARAJ : It is Ambala 

cantonment town of Ambala district in Haryana state 
where Shri Suraj Bhan and I have been born. 

15.21 h r r .  

STATUTORY RESOLUTION RE : 
CONTINUANCE OF PROCLAMATION BY 

PRESIDENT IN RELATION TO THE STATE OF 
JAMMU AND KASHMIR -CONTD. 

[English] 
MR. DEPUTY SPEAKER : We will now take up 

Statutory Resolution i n  respect of Jammu and 
Kashmir to extend the President's rule for a further 
period of six months with effect from 18th July, 1996. 

Shri Chaman Lal Gupta may speak now 

[Transla lion] 
SHRl CHAMAN LAL GUPTA (Udhampur) : Mr 

Deputy Speaker, Slr, whlle congratulating you, I 
would like to start my point. I rise to rupporl the 
Mollon moved In thls Houre regarding extension of 
Pres~dent s rule in resprct of Jammu and Karhmrr 
State lor a lurther period of BIX monthr. 

SHRl GULAM RASOOL KAR (8aramulla) : I have 
a point of order If  a resolution 18 put up In the Houre 
u n d r r  art lcle 356 and r i r c t i o n r  to I r g i r l r t i v e  
r r r r m b l y  arr du r  to be hrld, then the Qovrrnmrnt 

should get the consent of the Electlon Commlrrlon. 
It should put up the resolutlon In the House only 
after getting the consent of the Electlon Commlsslon. 
I want your rullng on it because the resolutlon has, 
been moved in the House but there is no mentlon In 
It that the Government has got the consent of the 
Election Commission. It has boen moved In the 
House wlthout genlng the consent of the Election 
Commission. Can It be done under para 2-b of section 
5 of article 3567 

[English] 
(Interrupllons) 

SHRl SATYA PAL JAlN (Chandigarh) : Mr. Deputy 
Speaker, Sir, I would like to say one point. He I8 
objecting to the moving of the Resolution. The 
Resolution has already been moved by the Prime 
Minister and the House has granted pormlssion and 
at this stage, when we are discussing it, there is no 
point of order. I do not know from where has he got 
it, what does he want from It and under what rule his 
point of order has been raised. There is no rule and 
provis ion for it when we are discussing the 
Resolution . .  .(lnlerruptions) 

JUSTICE GUMAN MAL LODHA (Pali) : Sir, this 
has no relevance so far as admissibility 1s concerned 
.. .(lnterruplions) 

[Transla lion] 
SHRl CHAMAN LAL GUPTA , Discussion on this 

issue is going on in this House for tho last two dayr. 
It IS a continuous dircuss~on. Whsl is the relevance 
of a point o l  order In this regard. It should have boen 
raised at the ~ntroductory stage 

SHRl PRAKASH MAN1 TRIPATHI (Deoria) : Today 
is the third day of the discussion. At thir stsge, when 
\his resolution is going lo be adopted, there Ir no 
relevance In raising a point of order. 

[Englrsh] 
MR. DEPUTY SPEAKER : It ha8 no relevance 

Mr, Gupta, you please continue 

[Translation] 
SHRl CHAMAN LAL BUPTA : Mr Drputy Spr rkr r .  

Sir. I r i re to 8upport thir rerolution That ir b e c r u r r  
even today, the situation in Jamrnu and Karhmlr I8 
not lavourrble lo revoke Preridrnt 'r ru l r  from thr t  
State. A few drys back hon'ble Prlmr Mlnirtrr virhed 
Srlnrgar. It was stated that he had v i r l t rd thr t  r r va  
to take rtock of t h r  heavy flood8 th r r r .  Hm har don@ 
well. It Ir a very good thing that t h r  Prlmr Mlnlrtrr 
want t h r r r  after eight yearr  For th i r ,  he  r r r l l y  
dererves to b r  congrr tu latrd But I r t  u r  arm r l r o  
that h r  wen1 t h r r r  l o  t r k r  r l ock  of the r l l u r l l on  
c r ra t rd  by the floods and 8180 r r l r r r r d  7 c ror r  
r u p r r r .  BUI on th r  day of h l r  r r r lvr l ,  8 'blndh' war 
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or~aniaod In the entlre valley. A completo strike war 
observed thoro. But the ~ove rnmen t  trlod to explaln 
that the strike was being observed In the wake of 
Increase In the prlcos of petrol whereas the fact was 
that the people opposed the vislt of the Prlmo 

b ln l s te r  and also said that thoy do not want tho 
Prlme Mlnlstor thero. Slr, I would Ilk@ to submlt that 
mllltants are atlll domlnating In Kashmlr. At present, 
the state Is under President's rulo. There Is no 
Qovernment henceforth. Had any Government been 
there, there would not have been such lncldents of 
murders as taken place In the Doda district. I myself 
had visited Kalwadi. I saw there that seven members 
of a famlly wore murdered with a knlfe In a room. I 
saw there that a grandfather and a grandmother, 
their son and daughter and 'grandson and grand 
daughther wlth two minor girls aged two years and 
three and a half year were lylng in a pool of blood. 
Thls lncldent took place at 7 p.m. Milkants went to 
the vlllago Kalmadi and murdered the members of 
that lamlly but the police arrived there only next day 
at 4. P.M. The Security forces personnel roached 
!here and found these two young girls clinging to the 
dead bodies of their parents for about fifteen hours 
continuously. How would God save them and what 
would they be able to do In thelr life. But this is an 
actual happening that occurred In Doda On Path, 
two boys, one eighteen years of age and another 
nlneteon years of age were kidnapped and l h e ~ r  
dead bodies wore recovered laler on Fifteen persons 
were killed in Varrshala The B.S.F. and C.R P.F. 
plckets are merely on@ and a half kilometer away 
from that placr but no pollce porsonnol reachod thoro 
tor twelvr hours. Whon It is enqulred as to whosr 
responsibility It IS, the C R.P F, personnel reply that 
d? I S  the roaponsibility of the B S.F to look into it The 

0 S.F. personnel rays that it is the responsiSility of 
R.R Hon'ble Prime M~nlster IS not present hare. I 
would llke to mentlon that a f ~ l e  has been lying 
pending in tho offrce of hon'ble Prlme Mintstor Shri 
Naras~mha Rao for past one and a half year for 
takrnp a docislon as to whether the Rashtriya Rifles 
is superlor or the B S.F The Government has not 
been able to decldo the Issue for one and a half 
year. What should we make out ot 117 Is Government 
funclioning there? Some children who were making 
bombs wore apprehended from a D.C's house in 
Anantnap The 0.C was found to be mvolved In it 
It was announcod that the D C, would be impltcrted 
In it But do you know what happened altenrvards 
The same D . C ,  continued working as D.C at 
the samo place for lour month6 and after four months 

e was \ranrforrrd to anothor placr Now you tell I! e that some pooplr r r o  caught making bombs in a 
D.C.'s Housr and nobody daros point a finger towards 
that D.C. Would you call thls a Qovernmont? The 
Qovrmor dlsmlssed 80 pollce porsonnol. Some of 
thorn w r r r  Qovernmrnt servant8 and rome worm 
Such omployros and polico porsonnol who had gOn@ 

to Pakistan and were apprehended whllo coming 
back from Pakistan. They wore in jell but they kept 
on drawing salary for two years. Tho perrons who 
remained in jail for two years, who have taken 
tralnlng In Pakistan, who are Government Servants 
and stlll they kept on drawing ralary. So tho Govrrnor 
dismissed seven employees. A few days aiter thelr 
dismissal, a strlke was hold there and t h r  Committoo 
Is still reviewing the cases of the people who had 
been dismissed. 

SHRI NlTlSH KUMAR (Barh) : Mr. Deputy Speaker, 
Sir, it IS already 3.30.  Therefore, Private Members' 
business sould be taken up. 

MR DEPUTY-SPEAKER : Shrl Chaman La1 Gupta. 
It is 3.30 p.m , now Private Members' buslners wlll 
be taken up You can continue your speech later on. 

[English] 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND DEPARTMENT OF TOURISM (SHRI SRIKANTA 
JENA) : Str, we may continue with the Statutory 
Resolution on Jammu and Kashmir atler six o'clock. 
We can extend the tlme of the House as wo havo to 
pass this resolution today Itself so that It can go to 
the Rajya Sabha. 

[Translaaon] 
MR. DEPUTY-SPEAKER : That will doprnd on 

the House. 

[English] 
SHRl SRIKANTA JENA : If all of us agroo, attor 

the Private Members' Business is over, wo can sit for 
a whilr and pass this Resolution so that It can go to 
th r  other House as It has to be passed before 17th 
July,19B6. 

[Tra nsla !/on] 
SHRl NlTlSH KUMAR : Sir. it is 3.30 Private 

Members' business should bo taken up. 
SHRl CHAMAN LAL QUPTA : I shall conclude 

my speech whenever you ask me. 

SHRI JAG MOHAN (New Delhi) . We h a w  no 
objectton We can contlnue it after six o'clock. 

SHRl SONTOSH MOHAN DEV (Silchar) : Thoro 
are r number of precedents in the Houso, whon 
because of some Impoflant manor Private Memborr' 
Business was deferred lor 10 or 15 minutes. So, you 
may please allow him to tinish his rpeach. 

[Trr ns/a tion] 
SHRl NlTlSH KUMAR . Mr. Deputy Spoaker, Sir. 

Prlvate Mombers' bur ln rsr  bogins at 3.30 and two 
minutos have alroady parsed r v r r  slnca. Right now 
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you please take up Private Members' business and 
then at 6 O'clock, we will see as to what should be 
taken up. 

MR. DEPUTY SPEAKER : Shri Gupta, you may 
continue after six O'clock. 

[English] 
This House will now take up the Private Members' 

Resolution o n .  Unemployment,  moved by  Shr l  
Katherla. Before we take up this Resolution for 
discussion, we have to flx the time. Shall we fix two 
hours for it? 

SEVERAL HON. MEMBERS : Yes. Sir 

PRIVATE MEMBER'S RESO1 U T l O N  RE : 
UNEMPLOYMENT 

[Trans la tion] 
SHRl PRABHU DAYAL KATHERIA (Ferozabad) : 

Mr.  Deputy Speaker,  Sir. I extend my hearty 
congratulations to you for having been elected to 
such a high office In the Parliament. You have been 
unanimously chosen for t h ~ s  post and are new 
adorning this position with your presence. 

Mr. Deputy Speaker. Sir. I beg to move that 
'Wlth a view to check increasing 
unemployment and for generating more 
employment opportunities, this House urges 
upon the Government- 

to provide financial assistance to exlstlng 
small scale lndustrles: 
to set up new small scale ~ndustries and 
provide necessary infraslructural fac~l~t ies 
like loan, electricity, marketlng etc lo  such 
industries. 
to reserve certain areas of production for 
small scale Industries: and 
to set  up a Nat lona l  Craf tsmen 
Development Bank " 

Slr today unemployment poverty and hunger 
are spreading like epldem~c and are ~nd~ca t l ve  of 
the fact that 11 small scale lndustrles had been set up 
In rural areas, the unemployment helpiessness and 
provefly would not have Increased in the country on 
such large scale Even after 4 7  years of 
mdependence no measure has been taken tor the 
development of smal l  scale induslr les The 
Government has been formulatlng po l t c~es  and 
laws but the intenttons have never been good 
Thelr policy has never been round They k r p l  on 

giving all kinds of lncentlves to large scale lndustrlea. 
They d id  not  give incentives to the amal l  
scale industr ies in  the manner they  should 
have been. That is why there is unemployment and 
hunger today. If the small scale industriea In rural, 
areas had been glven the incent ives and the 
basic facilities like electricity, water etc., the amall 
scale industr ies would have been surv iv lng 
independently. 

Sir, the Government extends full protection to 
the large scale Industries but it is a unfortunate that 
even after independence, the Inspectors' Raj prevails 
In the small scale industries, functlonlng In the 
country and that is the reason the smal l  scale 
industries are not flourishing. 

Today people who want to run  small scale 
industr ies in  rural  areas are explo i ted by the 
Department of Small Scale Industry. Thereafter they 
are exploited by tho Department of Power and by 
banks. At last he becomes so much helpless that he 
does not find himself able to run h ~ s  own industry. 

Sir, I was a member of 10th Lok Sabha also. At 
that time tho Mlnister of Finance had made an 
announcement and gave assurance that Inapectorr 
system prevailing in the Small Scale industries will 
be checked wlthin three montha in the country But 
it has not been done untll now A poet has rlghtly 
sald , -  

Wo wada hee kya jis par amal ho jaye" 
Sir even today Inspector raj IS still continued. 

Today, large scale lndustries are being encouraged 
that is why small scale Industries are not flourlahlng 

Sir, even today 19 percent people living under 
poverty lme are fac~ng problems because of lack ( : 
employment opportunities Today, large number ot' 
people are leavlng rural areas Who is responslblr 
lor this? People from rural areas are mlgrallng to 
Metropolitan Clties like Delh~,  Calcutta, Madras and 
Mumbai and there by Increasing tho pollution In these 
cltles If those poor labourers and farmers of such 
rural areas are provded employment and arrangement 
fcr the11 l~velihood IS made then I thmk lhey will not 
mlgrate In such a large number All thls IS happening 
only because no attention been pald towards them 
Al l  the Governments have pro tec ted only b i g  
capitalists If they had glven protection l o  the small 
scale ~ndustries, this sltuatlon would not have arirsn 

Sir, I would lrke to ray  only that r m r l l  scale 
mdustries are not lagging behind In any field. Today, 
45 percent of the productron In tho country ir brlny) 
done by Ihe rmal l  scalr Indurtrlsr and Ita contr ibut lo~ 
in expon l l r ld  18 35 percant I think that rrnall ac r l r  
rndustr~es are not lagglng behind In any m r l l r r  I 
would  l l k r  to c r l t l c l r r  the Q o v r r n m r n l .  Tho 
developing country lrkr lndrr rhould learn r l r raon 
from Japan. Japan ir I h r  r m r l l r r t  counlry of Arla. 
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where small scale lndustrles are domlnatlng till today. 
Small scale lndustrles are established In every house 
there. They are runnlng electronic industries though 
It is manufacturing spare parts of Television or Tape , recorder. There, lndustrlallsts are producing small 
things. Even today, Japan has establlshed its name 
in the world In the field of small scale Industr~os. On 
the contrary,in the developing country like India, 
small scale industries have become sick as a result 
of wrong policles of the Government of India, 

After all whose reponsibility is thls? Mr. Deputy 
Speaker, Sir, the people who have been In power 
have not g iven protection to the smal l  scale 
industries, rather they have protected only large 
scale industrles. Our respected leader Shri Atal Bihar~ 
Vajpayee had once told In this House that so long 
as the elections are contested with black money, our 
democratic system cannot be  strengthened as 
corruption spreads because of this. Big ~ndustrtallsts 
of the country give crores of rupees as black money 
to Members of Parliament for contestmg elect~on 
This is the reason that industr~alists get thelr work 
done In whatever manner they like T ~ l l  it goes on. 
corruption will be the main Issue That IS why b ~ g  
industrlslists are getting protection and the small 
lndustrles are not gettlng the protect~on 

Our Communrsl frlends ol C P M  are no1 s~ltrng 
here What IS the posit~on 01 Calcutta teday? These 
people say they are the weli w~shers of daltts and 
mlnorltles Today, 20-30 percent pecple In Calcutta 
are in such cond~ t~on  who are forced lo carry people 
on r~ckshaws hke a naked horse How strange ~t IS 
In a metropolls 11ke Calcutla where k r p ~ p n  tourlsts 
come In large numbers such thlngs t,appen there 
i ind our communls! fr~ends say that they are well 
wlshers of both 'dalrts' and 'rnlnor~t~es Mr Speaker 
Sir, these people of Calcutta are suftermg trom 
poverty hunger and help lessness Ha3 our 
communist lrmnds worked there properly thls would 
not have been the condlt~on 

Mr Speaker Sir I hall from F l roz~Lad There are 
around 400 such small scale ~rrdustries whlch not 
only export thoir products In lnd~a but also export 
these Items to forelgn countr~es nnd earn huge 
lorelgn exchange In the year 1993 the Government 
through an order of Supreme Court got about 300 
unlls closed down It must be nrentunod tllal the 
Government had agreed to s u p p l ~  gas lo those unit 
as a rerul l  of protest made by respected Shrr Atal 
Ulharl Vajpayee and Shrl Rawat Even today we are 

. tieing given step.motherly treatment Those 400 unllS 
8:ngagrd In bangle and glass work are now becomlng 
!clck, There is no arrangement 01 water and electr~clty 
f9r th r  workrrs. They work in such cond~llons there 

Th r  ptovldrnt fund of the dally wage workers 1s 
deposltrd In thelr ollice and they cannot gel lt I 
thereform, r rquer t  you to note t h ~ s  point also 

The Government had promised to supply natural 
gas by 1996. Today in Firozabad we are being given 
step motherly treatment in this matter too. The rate 
of the gas being suppl~ed in other districts Is Rs. 
3500 per thousand cublc meter whereas we are being 
charged Rs. 5100 as registration Why such a dual 
policy is being adopted? Who is responsible for thls'J 
Our region Firozabad is known as Suhag Nagri, why 
there IS so much partiality with it'JPlease note this 
polnt also 

Mr. Deputy Speaker, Sir, I am again going to 
dlscuss the matter relatmg to the people living under 
poverty line Even today. 19 percent people are there 
who make arragement for the livelihood of thelr 
children by way of collecing the vegitables which 
are thrown out In the vegetable market. 

1 would hke to say wlth deep sorrow that this 
condltlon 1s the result of the wrong policles of the 
prevlous Government Today those very people speak 
of soc~al equallty Even today, 20 percent people in 
the country are such who sleep under open sky 
without havmg thelr meal They have not even a hut 
for sheller, whereas there are 30 percent people In 
the country whose bathrooms alone cost As. 20  
crores They are also born here. What to talk of their 
~ndependence What IS this independence for? Even 
today, those people are given step mother ly 
treatmen! This IS a very shameful act. Until and 
unless small scale mdustrles and cottage industrler 
are f lour lshed,unemployment,  help lessness and 
hunger w ~ l l  not stop Therefore. the rural industries 
should be provlded necessary facilitres whlch is 
essential too 

In our country there are flve crore unemployed 
people but only a small number of people are 
registered with Employment changes A large numbrr 
of people are no! registered wl th Employment 
Exchanges You can imagine the extent  of 
unemployment In the country. 

i would like to urge upon and demand that the 
rate of natural gas given to the small scale Industries 
may be reduced from Rs 5100 per thousand cubic 
meter to Rs 3600 per thousand cubic meter. The 
mlnlmum cap11al of the small scale ~ndusfrles may 
be Increased from Rs 75 lakhs to Rs three crores 

Prowdent fund amount should be paid directly to 
the dally wage labourers In small tndustnes. Once 
!his amount IS deposited In the offlce they do not get 
11 back 

My next polnt IS that in  1981, smal l  scale 
~ndustr~es used to satisfy a number of mspeclors for 
their tunctlonmg As 1 have already spoken on thls 
polnt Therefore, I -do not want to repeat it 

We should take steps l o  ward off the challenger 
faced by the small scale ~ndus t r~es  Today, they have 
to pass through a tough competlllon Thrs IS the 
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. 
biggest irony. Therefore the area of their operation 
should be earmarked. It should be ensured that th r  
Items produced by small-scale lndustrles are not 
produced by big industries. It is unfortunate that In 
a devoloplng country llke Indla, the Multlnatlonalr 
are maklng potato chlps and bhujlas. Such i t rms 
can be undertaken by small scale Indurtr ler .  I 
apprehend that due to the pollcy of Ilberallsatlon, 
our three lakh small scale Industries, which have 
become sick, may get ruined. Therefore, th r  area of 
operation should be earmarked. If the need b r  a 
strlngent law may be got enacted by Parliament for 
this purpose. If the intention of the Government is 
malalid?, no law prevent multlnatlonal companies 
from manufacturing these things. It is belng talkrd 
about that big crocodile are gulplng small firhes. 
Various mult inat ional  companies are rn te r i ng  
India. 

MR. DEPUTY SPEAKER : You wlll have the rlght 
of reply. Therefore, you would be able to express 
your views later also. 

SHRl PRABHU DAYAL KATHERIA : Mr. Drputy 
Speaker, Sir, I am going to conclude. I welcomr 
Muttlnatlonal companies in lndla but they should b r  
prevented from manufactuting potato chips and 
bhujuas. The Government has already made 
provlslons for liberalisation. I feel that It Is a serious 
Issue. 

My tart polnt is that w r  have got rk i l l rd workrrr 
In our country and they are earning fame abroad 
alro. They have produced things llke handicrrftr,  
carpet8 and brass wares with their own hand. My 
rubmlrsion k that National Crafhman Drvrlopment 
Bank rhou ld  be opened for thesr  categoria8 of 
artisane. So that economic security could be made 
available to them through this bank. 

Mr. Deputy Speaker, Sir, before concluding, I 
would like to speak only on one more point, as I 
would be getting time to reply. If the Government 
enforcer this law seriourly alter its enactment. i thmk 
the unemployment and starvation will be done away 
with as a result of competition among small scale 
industries. 

Mr. Deputy Speaker Sir, I thank you lor giving 
me time to speak. 

[English] 
SHRl P.R.DASMUNSI (Howrah) : Mr. Deputy 

Sparker. Sir, t h r  Rerolutlon brought by my d ra r  
collrague and friend, Prabhu Dayr l  Katheriaji on 
unemployment, which 18 spectally related to the rmall 
rcale rector'r development, a really a very Important 
and rlgnificant Resolution. 

At t h l r  momrn t ,  i n  t h r  r n t i r e  country, t h r  
unrmployrd young populrtion ir looking fomr rd  l o  

the Government and the nation as a whole tor thrlr 
future. In that glven context, when I re@, p r r t l ~ u l a r l ~ ~  
thlr Rerolutlon, I take keen Interest to partlclpatr in 
ir. It Is..,not merely that i would like to convoy my 
feeling but I feel that thlr I8 a t lmr when cutting 
acrors the Party Ilnes, w r  muat very con8tructlvrly 
contrlbutr In a manner that help8 the nation to drclde 
the destiny of the unemployed youngstar8 of thlr 
country r o  as to make them rr l f - r r l l rnt  young prople 
for future. 

Mr. Drputy Speaker, Slr, the polntr made out by 
my dear col league and fr lend, Prabhu Dayal  
Katheriajl, a8 lald out In the Rerolutlon, have clearly 
thrown a few stones In the wlndow a8 to how thlgs 
wlll b r  taken up. 

A8 you roe,  today, In the entire country, the 
number of reglrtered unrmployed ir a little over five 
crorer. In West Bengal alone, from where I represent, 
th r  registered unemployed peoplr r r e  morr than 65 
Iakhe. I will not b r  rurprlrod If in another two years. 
It wlll reach r r r r  rbout r crora. 

I may r r c r l l  thor r  d r y r  of 1867 to 1870 when I 
w r r  r r tudrnt  of unlvrrrlty. Evrryday I us rd  to r e 0  
blood-bath on thr  road8 undrr th r  famour Naxalltr 
movement. Emlnrnt prrconr In thore d r y r  ured to 
wr l t r  In t h r  column8 that th i r  w r n  d u r  l o  the 
frustration anrong the unemployrd youth, and rightly 
ro,that w r r  on@ of th r  main r n d  prlnclplr r r r r o n .  
The movrmrnt Ir over. Many prop l r  lort thrir I lvrr .  
In thore days, the numbrr of reglaterad unrmployrd 
In Wart Bangal war morr than 7.5 I rkhr .  But todry 
the rerl l ty I8 that th r re  r r r  morr  t h r n  65 lakhr 
un rmp loy rd .  Yet w r  a r r  r t l l l  approrch lng th l r  
problam with a much r r n r r  of rorrow. 

The small r c r l r  s rc tor  todry  rhou ld  not be 
regarded 88 rmall rca l r  In tha nrrrow r n g l r  of t h r  
indurtrial vir ion. It ir 8 r r c to r  whlch ia rp rc i r l l y  
taklng care of the rnt i r r  nrt lon'r dally n r r d r .  Right 
from mornlng whan you gat up from th r  bad from 
using the tooth-pasta till th r  time you n t l r r  to th r  
bed, whatevrr you use, out of 10 I t rmr,  I can r lnglr  
out that r ight  items that you u r r  from t h r  rmal l  
sector. And that particular srctor I8 now lacing 8 
seriour crisir. That ir why th r  rddltional rmploymrnt 
grneration progrmmr Ir at a hrltlng t t ag r .  Tharr b 
no time for me to explrln rvrythlng in thlr Rrrolution. 
But I will narrr t r  8 f rw  thlngr only b r c r u r r  mrny 
other r p e a k r r r  wi l l  par t ic lpa t r  today In t h l r  
Rerolution. 

Mr. Deputy Sprakrr, Sir, whrn  I u r r d  to rand 
about Mahatma Gandhlji In t h r  d r y r  of !ha nr t lonr l  , 
r t rugg l r ,  I c r m r  to  know that It w a r  M r h r l m r  
Grndhijl who h r d  f l r r l  8 r r n  in hi8 far-rlghf rr to how 
th r  lrrgar rmctlon of t h r  propla could b r  invohrad 
for ralf-reliant rconomlc progrrmmr to gat roma lob8 
and, r t  t h r  r r m r  t lmr, l o  h r v r  r farl lng of @om@ 
cr r r l i v r  contrbutkn tor tho country. That war durlng 
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the national struggle agalnst the British-managed 
and the foreign-monopoly-managed big industries, 
specially the clothing made by Manchester. Gandhiji 
innovated the idea of charkha and because of that, 

4 Khadi and Village Industries came into shape after 
' freedom. These industr ies involve mil l ions and 
millions of people.  Ti l l  today the very c h a r k h a  
symbolizes the ego and the ideals of our nat~on's 
pride, in the sense that how Mahatma Gandhiji saw 
to it that P larger section of the people get lnvolved 
in it to get things done. 

Now today the Khadl and Vlllage industrles are 
in a very bad shape I cons~der 11 one of the very 
largest Government organlsed public sector where 
the small scale ~ndustrres programme IS galnlng 
ground In favour of craftsmen Half of it IS full of 
craftsmen Everybody IS taking the cerlrf~cales In the 
name of helplng the unemployed youth I can say 
wllh authority that 11 the CBI only takes up of the 
Village lndustrles C o m m ~ s s ~ o n  to see and go to 
respective parts of l nd~a  as to those who are taklng 
the licence of K h a d ~  and V~llage ~ndustr~es and how 
they are managing the lorces at the grass-roots they 
will flnd that I! 1s no1 the youth who are benefited, 
but a few ~nd~vrduals In benarn~ management loot~ng 
the subs~dy of the K h a d ~  shar~ng the bocty with few 
of the gangsters and destroymg the prospec!s of the 
future of the narlon and deprwmg young people In 
the villages Thls 1s one polnt I like lo  tell you today 
I know. that the Government, 11 they are sincere, can 
do 11 lrnmed~alely T h ~ s  IS the only sector where the 
Government money IS bemg spoiled w~thout providing 
rellef to the youngslers and the craftsmen 

+. My second pomt IS about the banks In maprlty 
~f the banks they study the proposai, the market 
approach and the mater~al thal w ~ l l  go oul for the 
market In connivance w ~ l h  a few people they are 
advancing the loans knowing fully well that ~t w ~ l l  be 
eaten up and there are a number of units whlch d ~ d  
not see the llght of the day 

So, my proposal IS hke thls, i f  the Government 
can conslder Only last week I was addressing a 
meeting o l  the Fedorahon of Small Scale lndustrles 
a1 Calculta slnce my consllluency IS a vlactlm of the 
largest number of closed smali scale unlts, I e 
Howrah, I have studied the whole thmg I1 1s a very 
pecul lar  and funny situation The banks In 
connivance comettmes wlth tho blg ~ndustrles, have 
a meeting in advance such whlch of the small scale 
Units who80 advances should be delayed.whrch have ' lo gel the raw material in time and go to the market 
lor competltlon.80 that they become slck and the 
moment they become sick they got to manage 
Ihemrelvoa, ellher r e l l ~ n g  it out or leasing oul or 
lh r r rby  close it throughout There are a number of 
in818ncw. I ern c ~ t e  any number of instances but 
I h r n  Ir no tlmo at my dlsposrl at tho moment So. 

through some v~g i l ance  of the banks  and the 
Government some spec~al  mon~toring arrangement 
of the functioning of the small scale industries must 
be made. 

Now I give two examples Guest, Keen and 
Willlams is known to be one of the largest units, of 
the b ~ g  scale The same components are made by 
the small scale units at the same place in the small 
scale The banks take special care that unless the 
Guest Keen W~ l l~ams  mater~al comes in the market 
the anc~ l l a r y  companies who make the same 
componen: do not ge! the banks advance in tlme It 
IS a peiuhar arrangement golng on for years together. 
This IS  a very unholy arrangement all over every 
part of the country wherever there IS a b ~ g  scale and 
small scale and nobody 1s there to stop anybody. 
And I find that there IS only one rhlng When the 
bankmg people ret~re they are well placed in those 
b ~ g  un11s as consultalts or something else I lhlnk 
there IS an unhcly arrangement That IS why the 
small scale IS dymg and 11 IS  not because of the 
entrepreneur's fault 

Lastly I r u s t  say th~s  because this IS a Private 
Nernber s Eesoiut~on : belong !o a party whrch 
propounded the can;ep! of the liberal economy But 
I do have stil! reservat~ons The manner In whlch the 
door of l~beral~sm IS gettlng up 11 IS dehberately httting 
the bas~c foundallon of the small scale ~ndus t r~es  
!he dream of Pandlt Jawaharlal Nehru of the very 
self-econom~c rellance of the youngsters 

1 give you two examples The day Dr Manmohan 
Smgh used to announce that "I am glvlng so and so 
rebate, so and so concesslon or glvlng such and 
concesslon so and so customs duty or excise duty 
reilef", a message used to go to Japan and Korea 
that the lnd~an c lmale IS very good On the very 
same day a small enlrepreneur-who educated his 
son up lo MBA sellmg the ornaments ot h ~ s  wife, to 
take charge of h ~ s  small scale unlt whlch 1s golng to 
be a med~um scale tomorrow. to employ a I~tt le more 
young people to solve the unemployment problem 
and Instal a machlne, the products of w h ~ c h  w1l1 
come out In SIX months time In the market-fmds thal 
the costlng system and the economlc product~on In 
the market have no meanlng 

It IS because the concess~onal advantage w ~ l l  be 
explo~ted largely by the large scale sector at that 
time In the recession time. the smell sector W l l l  not 
get any advantage or compensatory allowances even 
by the banks Even the moratorium, the concesslon 
In the dutles will not come. So they dec~ded to close 
the unlts and get back to home This has happened 
In many sectors. The l~beralisalton p o k y  has caused 
not one but thousands and lhousands upcomlng 
small scale lndustrles In the last four yerrs l o  Close 
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Thlrdly, If any unlt wants to come to lndia lrom 
abroad to take advantage o l  the liberalised economy, 
let them do it. I do not mind. But that should be in 
selective priorlty sectors of the Government of lndia 
like Ilfe-saving drugs, petroleum, Power sector etc. 

bwhichever sector can be managed by our Indian 
smal l -scale entrepreneurs,  they should not .be 
earmarked for the foreign countries like the East 
lndia Company's invasion of Indla. 

This is precisely what I would like to appeal on 
behalf of the unemployed youth ot the country. I am 
thankful to Shri Prabhu Dayal Katheria lor brmglng 
up this Resolution 

SHRl NlTlSH KUMAR (Barh) . Mr Deputy Speaker 
Slr, f~ rs t  of all. I want to thank S h r ~  Prabhu Dayal 
Katherla, who has brought this Resolul~on on a 
burnlng issue The way unemloyment IS Increasing 
IS a matter of concern The policy-makers of this 
country had emphaslsed on lndustr~ailsatlon In order 
lo  remove unemploment They had announced a 
policy of protection to small sca!c Industrms But our 
experience shows that small-scale ~ndust r~es have 
got protection The small scale and cottage lndustr~es 
are l a c ~ n g  gradual extlnctlon, glvlng way :o b ~ g  
lndustrws The MNC s are corning In their places 
Shrr Kalher~a has r~ghtly asked as to wh~ch ~ndustries 
the forelgn companles wrll be permctted to set up 

Today, United Front Government is In power 
The~r Common M~ntmum Programme has also been 
published After gomg through I!. 11 1s observed that 
they would not let the fore~gn companles come Into 
non.prlorlty sector But thls IS just l ~ k e  a general 
statment What IS the~r real 1nlen:lon 15 yet to come 
n open Now. Shrl Murasoll Maran IS the M~n~ster  of 

Industry A controversy has started lo l low~ng h ~ s  
announcement It appears that Mtn~sters of United 
Front Government are speakmg In d~fferent tones 
The d ~ s c u s s ~ o n  takes place In the Steering 
Comm~ttee const~tuted for ~ t s  Internal coord~nal~on. 
Some po~n ls  filter out and they are reacted upon 

Then, a drama slarts tor br~nglng Improvements 

The Unrted Front Government has staled In ~ t s  
Common Mmmum Programme that lhey would not 
lel the MNC s enter l ~ t o  non.prlorlty sector Bu t  ~t 1s 
no1 known as to whlch IS Ihe prlorlty sector It 1s 
understandable I! they come In the lleld of electr~clty. 
roads, aeroplanes etc but MNC's are coming for 
makrng B i kane r~  B h u l ~ a ,  s e l l ~ n g  vegetables and 
Papads. It the MNC's sell vegelables. then the road 
vendors wlll be deprlved of thelr lrvellhood Thls 1s 
the pollcy of the Congress wh~ch you are lollowlng 
Although you r a y  very proudly that you would not 
follow the pollcy 01 the Congress The Janata Dal 1s 
a major constituent o l  the Un~ted Front Government 
and 11 be l tover  I n  Gandhlan economlc pol lcy 

Gandhiji had always spoken in favour of small scale 
industries. When they were in the opposition, they 
espoused Gandhian Phi losophy and ta lked o f  
fol lowing Gandhi an prrnciples. However, af ter  
assuming power, their tone and ianguge has been 
undergoing a change. 

It is a policy related matter as to how small scale 
industries and cottage industries will get protection 
and how it would be ensured that the people who 
have got employment, do not lose their job. Where 
does this Government want to take this nation? Do 
they want to take this natlon towards destruction? If 
you want to ruln this nat~on.then you may continue 
your old pollcy but 11 you want to save this nation. 
then you have thls opportunity to show courage and 
abandon the old economlc p o k y  launched by the 
Congress If your Intention, is bonallde you can 
enforce your pollcy in the country and thus save the 
natlon Otherwise, you contlnue to follow the policy 
of the Congress on the excuse of not d~spleasing 
them 

I would like to tell how educated unemployed 
people suffer In t h ~ s  country The unemployed youth 
run from p~llar to post In order to get loan from banks. 
I have been a M~nisler In V.P Smgh Government 
The p o k y  of lhat Government was to make the right 
tc employmen! as a fundamental rlght In this rega'd, 
we had even prepared a constltutlon Amendment 
B ~ l i  If the r~gh! 10 employment IS made a fundamental 
r~gh t ,  then all problems of unemployment w ~ l l  be 
resolved Dur~ng  the Congress reglme, a Prlme 
M~n~ster  Employmen! Scheme was launched Under 
this scheme unemployed youth were give loan of 
Rupees one lakhs for self-employment. These youth 
had lo run from p~llar to post for gettlng t h ~ s  loan I 
hao seen a blg advertisement at that tlme about thls 
scheme Somet~rnes girls were shown and at times. 
boys were shown do~ng a job rn that advenisement 
It was told therern as l o  how the country had 
progressed under this scheme But the fact 1s that 
unless and u n t ~ l  the bank manager gets a good 
amount as bribe. the youth would not get loan 

In t h ~ s  way there was a fraud In the name of t h ~ s  
scheme and In the publlclty of the Government on 
electron~c medra in fact not a slngle ordinary person 
was benef~ted by thls scheme I cannot say I! some 
Important persons had got 11s benefit 

We are the reperesentatlves of publlc Many 
people came to meet us I recall the case of an 
unemployed youth Whose appllcatlon under the Prlme 
Mln~ster's Rojgar Yolna was sanct~oned at every level 
but loan was not glven to hlm by the bank I wrote 
a letter lo  the Manager o l  the Bank and to the Fmance 
Minlster but ail In vain He d ~ d  not get loan from the 
bank The Manager of the hank lorn otf my letter In 
front 01 lhat youth Thts IS the unemployment sltuatlon 
In the country When I was comlng here to attend tho 
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session, that youth was complaining that he didi not get 
loan so far. Therefore, I request you not to follow the 
path of Congress. Be strong, I want to encgurage 
you for taking decisions according to your polocies. 
Otherwise you will be blamed quilty for going astray 
to your policies and reverences and that you have 
changed your mind.  Today, you are adopting 
multinationals and leaving Gandhian ideclogy. When 
we mention the name of Gandhlji we start talking 
about cottage industry, Gandhiji encouraged people 
to wear khadi. There are some basic conditions for 
getting primary membership of Congress Party and 
one of the condition is that he will wear handloom 
or khadi cloth. You can get a survey conducted to 
find out as to what is the number of congress leaders 
wearing khadi. We. the leaders form, U.P. and Bihar 
still wear khadi ..(interruptions) I know that you do 
not wear safari. Shri Arjun Singh used to wear safari 
and I have not seen hlm in khadi when he was in 
Congress Party. But now when he came out of 
congress and he could not prove himself a true 
congressman, we see him wearing khad~ what I mean 
to say is that now a days congressmen believe in 
safari culture. How you would encourage cottage 
industry? 

Gandhiji had said that spin and weave the yarn, 
this way you will pass your time and people will get 
employment That is why khadi industry is given 
protect ion even now. Commission is given on 
purchase of khadi to encourage people for khadi. 
But I have came to know through newspapers that 
commission given on khadi has been stopped. 
Please look into this Shri Devendraji is sitting at the 
seat of the Minister of Industry S h r ~  Raghuvansh 
Prasad and Khalpj~ are also sitting here I would like 
to request you to see that the commission given on 
khad~ is not withdrawn (Interruplrons) 

SHRl BHUPINDER SINGH HOODA (Rohtak) : We 
all agree with you 

SHRl NlTlSH KUMAR : Stern action should be 
taken to check corruption pervalling in khadl mdustry 
It does not mean that the rebate glven on khadl on 
the occasion of Gandhi Jayantl should be withdrawn 
because at that time we all purchase khadi. Mr. 
Deputy Speaker, Slr. I thlnk you may be purchasing 
khadi at that occasion It should be glven protection 
because nothmg can be done without p rov ld~ng 
peotection to cottage industry 

Mr. Speaker, Sir, there has been a fraud in thls 
country on the issue of c h ~ l d  labour. What IS 
happening in the name of child labour Now Shri 
Sangma has been chosen ss Speaker. Formerly he 
was Labour Minister. In the prevlous Lok Sabha when 
we ask hrm that the carpet lndustry has to obtarn 
cerliflcate from certain lnst~tutions certlfylng that child 
labourers have not been engaged in the Industry 

Then they can sell carpets in foreign countries. The 
demand of Indian carpets is immense In the world. 
When forelgn companies producing synthetic carpets 
found that in comparison to lndla market of thelr 
carpets is shrinking and Indian carpet market Is 
flourishing, they raised the issue of chlld labour t ~ ,  
discourage the demand of lndlan carpets. One day 
we raised this questlon but he dld not understand 
my point and said that the problem of chlld labour Is 
being dealt strictly. Chlldren worklng in tea stalls, 
hotels and mines should be stopped to work there. 
But at the same time I would like to say that the child 
learn this partlcular ski l l  within 5-7 years. It Is 
traditional as well. It is a genetlc character tor 
example tho shape of teeth of people belonging to 
non-vegetarian groups forms accordingly whereas 
shape of teeth of vegetarian people remaln different 
as original. They face problem In chewlng flesh. 
Similarly a person learn any sk l l l  dur lng  h is  
childhood. It take a little time to learn weavlng carpet. 
The carpet industry will ruin If you stop chlld labour. 
This small scale lndustry wlll vanish. As a result of 
it big industry will take over these small scale 
industr ier. Thereafter synthetic carpet6 of multi- 
national wlll enter our domestic market and.carpet 
market in abroad will shrink. This there are several 
aspects related to this. 

The credit goes to Shri Katherla. The Government 
has given assurance to provide loan for it. People 
come to bank for running capital. Shri Priyaranjan 
Dasmunsi has said that a board has been installed 
there In my constituency there Is an Industrial estate 
where tlrst of all a scooter factory was set up and 
later an, another tractor factory was sot up there. But 
where those factories are now? H.M.T. is a publ; 
sector company. We have wrltten several letters In 
t h ~ s  regard but nothing has been done. 

I would like to say that nothmg will be done If 
you fix State Governments' responsibiltty for it as 
has been done during the period ol Congress rule 
and it is still out of control In Patna there is a board 
bearing the caption 'Industr~al Estale' but nobody is 
there to look after it Such is the condit ion of 
lndustrial Estates all over the country. Therefore, so 
far as the matter of handing over the small scale 
lndustr~es to the entrepreneurs IS concerned, they 
set up thelr industries only when they get loan and 
running capltal. Otherwise, there ere some perronr 
who got loan for th is purpose but  they have 
purchased gold in lieu of rotting up Industry, as the - amount was not ruff lcienl lor Industry. They l r i r d  to r 
run away when tho industry became sick and thus 
Industrtalirat~on could not lake place. Bank8 do not 
give loans, they create trouble8 for people, th l r  
should be looked Into, The product8 produced in 
smal l  scale indust r le r  are not  g l v r n  m a r k r t  
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protectlon, They cannot compete wlth bla industries 
untll we glve them market protectlon. Therefore, 
protection should be given to them In order to keep 
the cottage industry in  worklng condltlon in the 
bountry. 

East India Company came. We have heard a lot 
of pralse'about the silk of Dhaka, that the entire 
length of cloth could pass through a r ing. The 
Brltishers came and they put an end to It. Their 
thumbs were cut. The same situation is arising today. 
People are being displaced in different manners. 
When it was not found possible to cut their fingers, 
they are being rendered unemployed in different 
manners. Every time on the eve of the Budget, the 
organisations of the small entrepreneurs furnish theii 
representations to the Members of Parliament in 
respect of various problems faced by them, whether 
these are in regard to the matter of limit, or puttlng 
restriction on the Items to be manufactured in small 
scale industries or the issue of running capital etc 
As a matter of fact the position is that they never get 
protection The Finance Minister makes a few points. 
f ut they are never implemented. Their problems are 
not looked into properly This proposal has been 
made before  the presentat ion of the Budget 
Therefore, through you, upon the Government I would 
like to urge that this should be looked into and every 
possible protection and support should be extended 
to the small and cottage industry Every person 
should get employment. Bapu had said that labour 
is the greatest asset of this country We have not 
capital. We should set up small scale industries, 
which require more manpower and low capital 
investment. Only then we can provide employment 
to all, bring about industrialisation In the country 
w,d take the nation on the path of progress. We 
need such machines, which would enhance the 
efficiency of our hands and not render us 
unemployed You should formulate such a policy. I 
would like to request the Governemt to accepl Ihe 
proposal given by Shrl Kathorla and also to announce 
steps for extending protsctiorl on behalf of the 
Government. At the same time amendment may be 
made in Constrlution to mske provision for Right to 
Work as Fundamental Right. Unless and until Right 
to Work Is made a Fundamental Right, the nation 
cannot b e  saved from the c lutches of the 
multinationals. The day we make the Right to Work 
a Fundamental Rlght, every unemployed youth will 
have the rlght l o  claim elther for employment or 
unemployment r l lowrnca.  In such a situation the 
nat ion w i l l  have  to io rmuia le  such a policy 
+(hterrupflons) 

SHRl PAlTHVlRAJ D CHAVAN (Karad) From 
where will the money come? 

SHRl  N l T l S H  KUMAR : It w i l l  be  
arranged. ..(Inrrrrupl ions) Corruption and r cams  
should b e  checked.  Matador re rv l ca  ha8 been 
Provlded for the Memberr of Parllarnenl. The same 

can be provided for the Ministers also. At present, 
each Minister has a separate Bungalow. All  the 
Ministers can be accommodated in multi-storeyed 
flats to enable them under a single security cover If 
you have to bring them to the Parliament House, 
they can be brought In a matador or a bus under the 
single security cover.. (Interruptrons) 

SHRl RAMESH CHENNITHALA (Kottayam) You 
should have done t h ~ s ,  when you were a Minister 
..(Interruptions) 

SHRl NlTlSH KUMAR : I remalned in power only 
for eight days Dur~ng that time we were discussing 
on the matter to make the R ~ g h t  to Work ,  a 
Fundamental Right At !hat time we concentrated on 
meaningful think~np Now 11 is all lost Now those 
things are b e ~ n g  tcrgctten by triese people also. 
These people have glven up austerity measures. 
Now i t  IS becommg a status symbol Unless there is 
a convoy of ten vehlcies behind the Minrster, he 
does not thmk he is a M~nister .(Interruptions) Shri 
Devendra Kumar Yadav is sitting He was a Member 
in the previous Lok Sabha also Hls picture was 
published in place of another person and this caused 
threat to h ~ s  salety He was given a bodyguard. There 
are several other Members who have not sought any 
bodyguards However, there are several persons who 
have secured Black Cat  Protectton and God knows 
what else, just for status symbol Those. who have no 
threats to their lives, on whom no one would waste 
even a single bullet, have secured such security 
whlch has become status symbol 

Therefore,  austerity measures shou ld  be 
observed here When the issue of making Right to 
Work, a Fundamental R~ght arises, you should not 
raise the problem of fund. When Right to Work 
becomes a Fundamental Right. pressure will mount 
and under such pressure, poilcy would be formulated 
accordingly 

Liberalisation and globalisatton is the norm of 
today. We are leading to global economy Can a 
lame and a healthy person compete a race? Can 
our weak economy compete w ~ t h  the strong 
economies of Japan and Americas Shri Naraslmha 
Roa and Dr Manmohan Singhjr used to preach us 
Shri Chidambaram would preach tho same thmg. 
Hence I request you to keep a little control on Shri 
Chidambaram Else, he would prove to be more 
radlcal. If there is any person In the country. who is 
most radical advocate of I iveral~sation. it 1s your 
Flnance Minrster who Is far ahead of Shri Manmohan 
Singh ji. Hence, be careful 

Hon'ble P r m e  Minister is not present here I 
requesl hlm, through you to copslder some changes 
rn his polrctes. Whlle replying to the Conf~dence 
Motron, as the Chief Mintster of Karnataka he had 
spoken of Karnataka 18 t~mes  What happened In 
Karnataka? Kentucky Fried Chtcken ourrel was 
openedSma l l  scale ~ n d u s l r ~ e s  shou ld  be 
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financial ass is tance  shou ld  b e  p rov lded  to  l h e  
existing small scale Industries and new small scale 
lndustrles should b e  sot up. A8 a measure to remove 
unemployment, he has suggested to provlde loan to 
unemployed persons. Though, the other Government, , specially the Congress Government had introduced 
m a n y  s c h e m e s  t o  s o l v e  t h e  p r o b l e m s  of 
unemployment b u l  many difficulties came in the way 
of implementing those schemes.  Part icular ly the 
system of providing loan is not proper. Banks and 
financial institutions which provide loans, are marred 
with corruption. Unless the palm of the concerned 
officer is greased, it is very d ~ l f ~ c u l t  for a needy person 
to get loan. There are many unemployed youth who 
want to do something but cannot grease the palm of 
the concerned offlcers and are unable to get loan 
due to  which unemployed persons particularly the 
educated unemployed find themselves unable to do 
anything. I hail from Jammu and Kashm~r  state whlch 
occuples the front page  of dally newspapers. You 
might b e  aware that slnce 1989 till date, the m ~ l ~ t a n c y  
has shattered the system of the slate What is i ls 
reason' You mlght be aware that Pakistan had t r ~ e d  . to instigate the people of the Jammu and Kashmlr In 
1965 to revolt  s o  that lt cou ld  occupy Kashmlr 
illegally But the people o f  Kashmir dtd not Itsten to 
them at that t ~ m e .  After that,  they chalked out a long 
term scheme under whlch 11 was planned as to how 
thew posltlon In Kashmlr could be strengthened and 
t h e ~ r  entry could b e  made easy Under the same 
scheme, openlng of cham of schools In Kashm~r was 
planned and t ra ln~ng of tundamental~sm was to be 
provrded In  the name of Jarr~at.e.lslarn\ Secondly. 
t h e ~ r  Intention was to wln over the favour of educated 
unemployed persons and supply arms to them They 
used to provide them f ~ n a n c ~ a l  assistance on the 

+ ?retext that employment was not available It was 
one of the reasons for the beginning of militancy 
The second reason was the rlgglng d u r ~ n g  elections 
held prlor to  this etectlon Free and tau e lec t~ons  
could never b e  held In the state 

It also became an issue The result was that all 
the uneducated, unemployed youth came In the hold 
of milltancy They were provided with guns and thls 
IS how the m~l l tancy started There are more than 
one lakh unemployed youth In Jammcl and Kashm~r  
at present. My Parhamentary Constltuency IS scarcely 
populated It IS larger than the area of Hlmachal 
Pradesh by 7000 sq K M and IS lnhablted by more 
than two lakh  people There are resources w h ~ c h  
can generate employment but there are around five 
lakh  u n e m p l o y e d  y o u l h  at p r e s e n t .  I want  the  
Governmen! to pay attention towards thls problem 
A6 I said earllor !ha1 unless the Government takes 
slops to solve the problem arlslng due to frnanclal 
I n s t ~ t u l ~ o n s .  the problem o i  unemployment cannot b e  
s o l v e d  So tar 0s t h e  p r o b l e m  o f  e d u c a t e d  
unemployed person6 is concerned, ~t IS lncreaslng 
day by day. A time will come when the Government 

wlll f ind itself unable to p r o v ~ d e  employment to all 
the unemployed youth then they wi l l  have  to  be 
diverted towards small scale ~ndustr ies. I would l ike 
to suggest the Government to dlvert the attention of 
these educated unemployment youth towards se l f -  
employment. 

I would also like to draw the attention of the 
Government towards the problem being created by 
banks.  Any one who approaches the bank to get 
loan has  to face a 131 of d ! ! f lcu l t~es S u p p o s e ,  
someone wants a loan of R s  o.ie lakh bank asks 
him to d e p o c ~ r  f ~ t t y  r;efcen! cf the amount In  hls 
account In cash and arrange for lump sum guarantee 
It a person has R s  500C2 why would he go to the 
Government for the i c a n 7  5 3  far as !he guarantee is 
concerr ,ed.  I: sb.ml3 b e  arran?b5 Ycuth of the  
coun t ry  want !c c ~ y  t r . e l V  C&:I t r u c k s ,  d r i v e  
themselves to ear? ?Vie:? 1 x e O ~ ~ s o 3  Some of them 
want t2  pdrchase ! s x y  a r d  s c F e  want to  set up  
small scala iridus!:les t i l t  all tt.e ef focs are stalked 
by the p r~b le rns  devei:!pe3 L y  the banks There 1s a 
Stale Bank branch IE  r y  Parliamen!ary Constltuency. 
People F,ave depos~teo heavy amoun! in t h ~ s  bank 
But that amount IS not provrded as loan People are 
nct gelfln) !he beoef~! lhat they should get So far as 
the Gcvernrnel! d3es not take aoy step In tnls regard 
the educated unemployed persons w ~ l l  not get any 
benefit 

W I ! ~  these words. I thank S h r i  Prabhu  Daya l  
Kather la  for  ra is ing ! h ~ s  p rob lem !n t h e  H o u s e  
thtough t h ~ s  resolut~on I support this resolution an3 
hope that the Government would take steps l o  Solve 
this problem 

[Engl ish]  
SHRl AJAY CHAYEABCRTY i B a s ~ r h a t i  Hon .  

Cha~rman,  Sir, my learned colleague has moved a 
Resolution w h ~ c h  1s a very importan! matler of our 
country I think all the Members are of the same 
cpln lon that t h ~ s  problem IS a paramount  and  a 
burn~ng  problem of our country But I regret to say 
rather I am corcpelled !o say tr,at we are d ~ s c u s s ~ n g  
the problem in !he vacan: House We all agree tnat 
11 1 5  a b u r n ~ n g  Issue a pararvount Issue ot our 
country But we are drscussing 191s ma:ter II? a vacanl 
House.  

You know t h e r e  a re  different c l a s s e s  o t  
unemployment  In  our country  F ~ r s t  IS t he  h u g e  
number of educated young mer! Perhaps 11 1s no1 
poss~b le  to count tqe number of those who obtain 
degrees trom unlversltles and colleges The), have 
reg~sterod thew names In the emplcyrnent exchanges 
In !he town area or c~!y area err! harricg t m s e  y o u ~ g  
men there are so many young m e r  HI>? h a b e  no: 
obtalned degrees from uP:versi!tes o? :,-, P j e s  H Q O  
are lwlng In a remote corner nt !he v ,  incje the\ a r e  
not able to reglster their names 11- l he  e r n p f ~ v m e n !  
ewchangos 
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Their number a lso  is not  poss ib le  to  count  
because huge number of young men living in  remote 
corner of our villages are not able to register their 
names in the Employment Exchanges. 

Mr.  Chai rman,  Sir, there is another c lass of 
unemployment and that is the agricultural labourers. 
The agricultural labourers are not obtaining any job 
particularly in  our area i.e., 24 Parganas in  West 
Bengal. There are so many fisheries and agricultural 
lands which are inundated by the saline water and 

;o the lands are not fit for cultivation. Therefore, the 
agr~cultural  labourers are not getting any job. They 
are not engaged by any cultivator to cultivate land 
to grow paddy etc. So, they are facing unemployment 
problem almost throughout the year. 

Sir, the West Bengal Government has taken some 
measures to render some relief to the agricultural 
labourers. They are getting their ratlons at minimum 
prices from the West Bengal Government. I think, the 
Central Government should also take such measures 
and steps in the States so that the agricultural  
labourers are provided wlth such type of relief. 

Sir, there are many other classes whlch are facing 
the  unemployment  p r o b l e m .  For  e x a m p l e ,  the  
working class. The working class was working In so 
many industries. But all of us know that the maximum 
number of ~ndustr ies of our country have been closed 
now and due to w h ~ c h  the work~ng class who were 
engaged to work in the lndustries has now become 
jobless and unemployed. 

Mr. Chairman, Sir, as all of us know that in  both 
the banks of the Ganga river there are so many jute 
mills where the people are comlng from Bihar. Orlssa, 
UP. Sikkim and West Bengal. Lakhs of people of the 
working class were engaged to work in the jute m ~ l l s .  
But the jute mills have been closed now. So, that 
working class is also unemployed now. Barrmg the 
jute mills, there are so many mills rn our country so 
many industries in our country whlch are ciosed now 
So, the Government should take - rather must take 
- ini t iat ive to  reopening and  to rev ive the s lck 
Industries and closed industries so that the workmg 
class who were engaged In the working of those 
industries 1s provided wlth lob 

Mr. Chairman. Sir earher before the lunch recess 
today, there were discussions about the Banks that 
there were so many provlslons to render f inanc~al  
asslstance to the unemployed youth. So far as my 
knowledge IS concerned, part~cularly the authorities 
of the banks are very much reluctant to provlde, to 
render fmancial assistance to real unemployed youth 
who request 15 obtaln loans from the banks lor thecr 
lobs Bu! 1 am ratr,er compel led to say that  In  
c m l v a n c e  WI:~! S L  may deslgnlng persons, the bank 
authorltle5 and o f f ~ c ~ a l s  are not randerlng, net giving, 
not Prov~dlng any i5an to the unemployed youths 
So, they have not been provded lrjans by the bank 
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authorities. Some deslgnlng persons, some interested 
persons in  connivance with the bank authorlties are 
getting loans by the bank authorltles. This is the 
reality of our country, 

I think, the West Bengal Government has taken 
s o m e  ef for ts ,  some measures  t o  l a u n c h  s o m e  
programme for unemployed youth to  provlde them 
employment .  But the scope of the  Wes t  Benga l  
Government is very limlted though they have taken 
efforts and measures seriously for the employment 
of the unemployed youth to  reopening and revlvlng 
sick industries. 

Therefore, Sir, I want that the right to work and 
the right to employment should be incorporated in 
the Fundamental Rights of the Indian Constitution. 

1 humbly urge upon the Prime Mlnister through 
you that there must b e  a portfolio in the Government 
of India under the supervision of a Cabinet Mlnister 
to look after the problems 01 the unemployed youth 
and to chalk out a programme to provide employment 
to them in order to solve this problem. I think this 
Government, which has declared so  much  In l ts 
Common Mmlmum Programme and whlch has been 
fo rmed wl th  the suppor t  of a la rgo  n u m b e r  of 
Members, would look after the matter and would 
take care of this problem They should take posltive 
steps to remove the u n e m ~ l o y m e n t  problem from 
our country. 

SH91 SRIBALLAV PANlGRAHl (Deogarh) Mr 
Chairman Sir I, at the outset thank our esteemed 
co l league  Shr l  P r a b h u  D a y a l  K a t h e r ~ a  t o  h a v e  
b rough t  fo rward  t h ~ s  R e s o l u t i o n  r e l a t l n g  t o  
unemployment whlch has p r o v ~ d e d  a n  opportuntty 
for a threadbare d lscuss~on on  this burnmg problem 
faclng the country The seriousness of t h ~ s  problem 
needs no emphasls Everyone of us is acquainted '"' 
wlth the problem We lace angry unemployed young 
m e n  w h ~ l e  m o v l n g  In o u r  a r e a s  W e  a l s o  s e e  
frustration in the faces of our youth 

As you know. In our system the educated young 
men mostly prefer services; employment either In  
the Government or in  publlc sector undertakings or 
In reputed prlvate firms. In the absence of p b  opporlunllies 
a few are lorced towards the industrial sector, that is 
to set up an Industry or busmess Ihemselves. 

This problem of unemployment  h a s  d l l t r r s n r  
aspects in 11 It 1s mult l l rceted We have abrolutsly 
unemployed  peop le  a n d  a l r o  w e  h a v e  8 l a r g e  
number of people who ere underemployed Ours Is 
an agr~cultural  country and  agr~cul ture remalns the 
mainstay 01 the economy The agr~cu l tu ra l  rec to r  
engages a vast malorlty 01 our population Directly 
or lndlrectly about 80 percent of people are l ~ n k e d  
with a g r ~ c u l t u r e  I wou ld  no t  l i ke  t o  g o  in to \ h e  
r t a t l s t l c r  they h a v e  a l ready  b e e n  g l v e n  h e r e  
Somebody s a ~ d  thal aboul l lve crores Ir the l i gu r r .  
Thar 16 avrl lable from our l lve r rg ts ter r  of employment 
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exchanges, but that also does not reflect the real 
posi t ion.  A l l  unemployed peop le  do not get 
themselves registered. There are many unemployed 
who are outside the register. 

I said, there are two categories - educated 
hnemployed and uneducated unemployed. 
Uneducated unemployment is easy to tackle by 
pumping funds into rural development. In that sector. 
the previous Government has done much to its credit, 
whlch even Its enemies, If they would like to be 
truthful, have to admit. Today, honestly speaking in 
the rural areas, where this Employment Assurance 
Scheme is in  operation, where it i s  under 
implementation, the problem 01 dearth of money IS 
not there. That questron is not bvlng ra~sed. But tbe 
other problem IS how that money 1s berng utrllzed I! 
is not be~ng  properly utlllzed Even Gram Panchdya ls  
where ten years ago,  even the Sarpanchs the 
Pradhans were unable to f ~ n d  funds to clear !he 
salary bills of the~r secretaries and peons, are now 
overllow~ng wrth money to the tune of about Rs 8 
lakh to Rs 10 lakh. Under the Jawahar Rozgar Yopa. 
a mrnlmum of Rs 1 lakh goes to every Gram . Danchnya l  and where the population o! Scheduled 
Castes and Scheduled Tr~bes is h ~ g h  the amoun! 
goes up to R s  1 5 lakh or even more than !ha1 per 
year By all l h ~ s  I do nc! want to underrn~ne the 
seriousness of thls top~c brll what I woirlrj Itke lo say 
IS I! the uneducated unemr.,~:iyed persons want to 
work phys~cally I! they would  he Ic ds manual w o r n  
a lot ot work IS avallabie ana can be m a o p  ava~:able 
That IS what I would llke to say Ever, 'v,nse who 
have studled up 10 Class VI or Class Vlll are also 
amDltlous to gey Class IV lobs Manual  work 
agr~cultural work bullding war!, e'c 3re their !as! 
clreferences So I! 1s a questlon of a!tl:uqe w r c h  
:IS got to be changed hcw can 11 be change3 In  an 

agrlcullure-dominated country' 
We have to g ~ v e  more Importance and a h~gher 

status to agrrcullure Even the chlldren of b ~ g  farmers 
prelor Government service Thls 1s someth~ng which 
the entlre House, regnrdless of party dtfterences. 
has to address ~lsel f  

Sir. I would Ilk0 to say one more thmg You also 
partlcipaled In Ihe debate and 11 1s d~ f f~cu l t  now for 
me to contradrct some polnts whlch you brought out 
here because you are In the Cha~r Kmdly permlt me, 
Slr. . (lnterruprrons) 

MR CHAtRMAN There IS no problem as such 

SHRl SRleALLAV PANlGRAHl Ploase IlsWn to 
'me You s a ~ d  that Ihe Congress r jovornm~nt  did not 
do anythtng 

MR CHAIRMAN YOU may mentlon names The 
Cha~r has no name Tho C h w  16 r separate authority 
altogether 

[English] 
SHRl SRIBALLAV PANlGRAHl (Deogarh) : I agree 

with that. Yes, the hon. Member, Nit ish Kumarj i  
...( lntorruptions) Nitish Kumarjl said so. But, I say, 
the problem Is so enormous and challenging that 
whatever you do, falls Short of the requirement. 

17.00 hrr. 
But if one says that nothing has been done, that 

is not true. This Bill has another I~rnitat ion. This 
Resolution relates to small sector. Of course, small 
sector industries have a major role to play in tackling 
this problem. In tackhng t h ~ s  vexed problem, small 
scale units have a very very prominent role to play. 
Kindly allow me to read this. 'With a view to tackling 
unemployment and for generat ion of more  
employment opportunltles. this House urges upon 
the Government to provide tlnanclal assistance to 
the exrstlng small scale ~ndustrres". Is tt not being 
done? It 1s belng done. It is in the policy. But the 
quest~on I S ,  how 11 IS bemg implemented. It is not 
b e ~ n g  Implemented properly There is a lot  of 
harassment There should be more assistance. That 
IS  a ? "@rent polnt But 1s 11 not being done? Then, 
.! s b v s  Se! up more small scale industries and 
D I C V I ' : ~  necessary rnfrastructural facilities like loans, 
etec!!~ci'y a a r k e t ~ q g  etc to such Industries' Is it 
r 3 !  part ~f l r ,e Government polrcy. the lnduslr ial 
po l~cy  19 tackle u-employment? Reserve certain 
areas 3! produrt~on !or small scale lndustrles It IS 
ttne As yccl know S I ~  our soclety IS no1 even It is 
no! I I ~ P  a t33:tia11 qtound whlch IS even A lot of ups 
and downs are !here It IS tull of lnequalltles When 
11 1s not equal when I: 1s not uniform. naturally we 
have !o have some reservat~on for  the weaker 
se:!:?ns, tor the dcwntrodden and I ?  the same 
manner we sht.uld make some reservat~on tor small 
scale lndustr~es Sir we all know that blg flsh eals 
small fish That 1s true tn thls sector also Therefore, 
precaut~ons have 13 be taken ilnrerruptions) Yes. 
that 1s why I say some reservation should be there 
Whb :3re we havlng resewallon for Scheduled Castes 
and Scheduled Trlbes reservat lon for weaker 
sect~ons and now tor DOaCs' It IS because we agree 
that all could no! progress well There are people 
who are left behlnd In the race for Improvement for 
advancement In soclal slde etc Is lt not b e ~ n g  done? 
I am comlng to the flgures In 1980. 836 products 
had been reserved exc lus~ve l y  for  smal l  scale 
mdustrles I f  they ~mplement 11 properly. the blg unlts. 
the b ~ g  ~ndustnes are forbidden from manuiaclur~ng 
all these th~ngs Recently In the month of January 
an Expert  Commit tee has been fo rmed on 
unernoluyrnant 1 do not know whelher that CommCtee 
has glven 11s report I Ihmk. lnl l~al ly three months' 
Ilme was glven to that Committee. It must have been 
extended I thlnk. the committee was rot up under 
the Chr l rmansh lp  of e x - P l a n n ~ n g  C o m m ~ r a ~ o n  
Member 
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17.04 hrs.  

(Mr. Deputy-Speaker In the Chair) 
The Committee was set up to give a fresh look 

at the changing situation. Priya Ranjan Das Munshiji 
is not here now. Sea changes have taken place in  
our industr ial  pol icy, i n  our economy pol icy and 
because of this India could stand up. What happened 
to USSR? What happened to other countries? They 
have collapsed. And since we have switched over 
well in time, we could come out of the br ink. The 
economy was on  the brink of collapse economically 
in 1991. But we have a prestigious position in the 
world today. Of course, in the changing situation, in 
the wake of all these changes in our policy, a fresh 
look needs to b e  given to  our small scale industries, 
to their problems etc. 

I find that this committee does not have direct 
representation from the small sector units or Small 
scale industries. If they are also given representation, 
it will be good, but at the same time, finance is the 
most Important thing for industry, as you know. Some 
representatives of some major banks should f ind 
representation so that they can move together This 
committee need not sit In Delhi  alone and they should 
visit rural areas. They should have direct interaction 
with the small entrepreneurs, make a study of their 
problems in depth and come out with dispassionate, 
practical suggest~ons. The Government also should 
give ail importance to the recommendations of t h ~ s  
committee. This is what is needed. That 1s why I said 
all these thlngs We cannot say that this sector is 
totally neglected though with all the shortcomings 
about w h c h  we have made a complaint. In spite of 
that, today in the total  scenario of the industrial 
sector, small scale sector account for 43 percent of 
the total goods manufactured This IS also true that 
it is exactly 40 percent. 

As regards the exports, of the total production 
exercised, their contribution is 40 percent and also 
in terms of exports of this country, they account for 
40 percent. Agaln the export of small scale lndustry 
sector has Improved dramat~cal ly  In two or three 
years' time . . . . (  lnterruptlons) 1 am glving you f~gures 
In 1 9 9 0 - 9 1  the value-exercrsed export was Rs. 8664 
crore. Exports for the year 1994-95 are prov~s~onai ly  
estimated to b e  Rs .  26000 crore. The targets for 
1995-96 for production, employment and exports are 
Rs. 300000 crore, Rs.  145 lakhs and Rs 30000 
crore respectively So it IS on the growlng side. It 1s 
on a forward march as I s a ~ d  But they have their 
problems As has been stated earher In some areas. 
the  s ign boards  are the re  for D ~ s t r l c t  Indust ry  
 centre^, but there is no approach roads in  such 
places In thrs House ear l~er ,  in the Tenth Lok Sabha, 
many questions were r a s e d  about these DIGS, the 
District Industry Centres or to burld up ~nfrastructure, 
etc. 

Money Is being paid by  the Central Qovernment 
and the impl'ementatlon part Is left wlth the State 
Governments. This  needs to  b e  moni tored.  Only 
glvlng money or placing money does not serve the 
purpose, It needs close, etfective and  day-to-day 
monitoring from the Centre. That way, we can see, 
further things. As I said, about sale and preferentlal 
treatment, etc., it is already there in  the p o k y .  But 
to what extent and tor how many years it should b e  
exempt initially from the sales tax and other taxes 
s h o u l d  b e  s e e n ,  To s o m e  ex ten t ,  p r e f e r e n t i a l  
treatment should be given in  tender, etc. 

I wlll come to the price hike In the petroleum 
products. 0 1  course, I will b e  discussing the details 
on  Monday while participating in  this debate. But I 
can say today that the other factor associated with 
this Resolution is that we have to b e  competitive. 
Our industry has to b e  competitive Internationally. In 
the international market, it must attempt. Otherwlse, 
it w i l l  b e c o m e  s i c k .  H o w  l o n g  c a n  y o u  g i v e  
protection? I think, that is the practical solution for 
diflerent sectors of our economy. We have to go for 
dual-pricing. Even in the case of diesel, etc. used by  
the small-scale industry, there should b e  another 
p r i c e .  O therw ise ,  w e  w i l l  a l so  b e  e r o d i n g  t h e  
international competitiveness of our industry. That 
way, the exports wi l l  b e  a f f e c t e d  Many of these 
industries will he closed down Out of these,  the 
small scale industry will be the worst victim, Earher 
also, I had mdicated why different treatment has to 
be given 

Now 1 come to the unemployed youth There are 
also small-scale ~ndustrres of d~f ferent  sizes and of 
d~fferent d ~ m e n s ~ o n s  - medlum, slmpie and very very 
small ones, and sometimes though on  small-scale 
but srzeable ones. The small-scale industry - cottage 
industry . was very much at the root of our l reedom 
movement. Gandhi l~ ,  Father of the Nation, started a 
movement burning the Manchester c lo th.  He want 
on practising Khadr and hand woven cloth As you 
know. in  our country, agriculture sector prov ldes 
utmost employment, Next comes the tex t~ le  sector or 
the small-scale sector, cottage industry and all those 
things. You go to Karnataka, Andhra Pradeeh or you 
go to Orlssa. You will f ind the pitiable condition ot 
the weavers - the Harilan people, this downtrodden 
people - who earn their l ivelihood f rom it I n  th l r  
competitive world, we have power powerlooms and 
other looms - textile mills, etc. Today, we have to  see 
tha t  t h e  m o r e  w e  h a v e  d r i f t e d  a w a y  f r o m  t h e  
Gandhlan palh, the more crlsis we are facing In the 
country That IS why today IS the time also l o  Ihlnk 
about it. t 

S H R l  S U R E S H  P R A B U  ( R a j a p u r )  . A re  tho 
economlc policy and the G a n d h ~ a n  path compatlble? 

SHRl SAIBALLAV PANIQRAHI (Deogarh) : There 
can b e  all the re  thlngs. There can b e  comprehen8lve 
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coordination. There can be both the things. In some 
areas, we can do it .  Otherwise, you cannot be 
competitive in the world. In certain areas, you cannot 
do It. You see power generation. What can you do 
in smal l  scale industr ies? Tell  me about it 
...( Interruptions) Like this, certain things are there. 

As you know, the population growth is our enemy 
number one.  To have prov ided employment 
opportunities to a large number of people. Since the 
population growth is moving very very fast, this does 
not cope up with the employment opportunities, or 
other opportunities created In dilferent fields do not 
cope up with it, 1.9, popularing growth. These are not 
matching with the growth In our population That IS 

the problem. Anyway. 11 IS time lor us to give a 
thought to it. 

Today, you have been elected Deputy-Speaker 
I also congratulate you I wlsh you a very very 
successful tenure. I do not lrke that you ring the Bell 
and ins~st me lo sit down Before that, I would l ~ k e  
to close 

I would say that unemployment IS a very very 
serlous problem coverlng everybody par l~cu~ar ly the 
people in Or~ssa Therefore there should at least be 
a Parl~ament Comm~ttee on Employment 

Before !he system of Standmg C:.rn~r!tees came 
Into be lng,  we had fo rmed the Corrr;;l!ee cn 
Env~ronment. Agriculture etc So why not we form a 
parliamentary commlttee on employment and devole 
full and adequate tlme to different aspects of this 
problem and come out w ~ t h  concrete suggest~ons? 

DR RAM CHANDRA DOME (Blrbhum) Why not 
we fo rm a different M ~ n ~ s l r y  for t h ~ s  purpose' 

(Interruptrons) 
SHRl RAMESH CHENNITHALA (Kottayam) We 

have enough commlllee exlstrng In our country there 
is no dearth of commrttees In our country Now the 
problem IS of unemployment You are such an 
experienced and decent Member, ilnlerrup!~ons) 

SHRl SRIBALLAV PANlGRAHl There IS a porn1 
In what our young friend from Kerala IS saylng There 
are a lot of committees Sometimes, we want lo avert 
cer la ln lh lngs  and we form a commlt tee,  sub. 
commlltes, etc I am not saylng It In that sense I am 
saying that a comrniltee should be formed lo  look 
Inlo employment and related aspects (/nlerrupt!onsr 
Slnce the matter has come up In the form of a 
Resolution, we are getting 8n opportunity lo  discuss 
the mallor But what I wan1 to say IS. if there 1s a 
parmanent commitlee and also a depsflment lo  deal 
wlth employmenl, 11 will be very good Many of our 
pollcies are good but they need lo  be reorlanled and 
looked at afresh, specially our p o k y  on rnduslry 
and small scale Inddustry My grievance is that the~r  
Implemental~on Is not sntrslaclory and there is a lot 
of scope In improv ing the rmplamental ion.  

Implementation 01 policies is quite defective. There 
is a scheme for unemployed people under Rozgar 
Yojana or PMRY. Beneficiaries are being chosen for 
this. They are moving from p~llar to post approaching 
bank authorities. Out of Rs 1 lakh, about Rs. 5000 
to Rs. 10,000 are being spent by them in coming to 
that olfice and greasing the palms of different people 
occupying position. By that, their interest is also lost. 
Therefore, you should update the policy. There is an 
expert committee looking into it. We can do it in the 
hght of its recommendat~ons also. At the same time, 
suggestions from hon Members can also be invited 
so that our policy can be ~mplemented in letter and 
spiril Thls is very very Important and has to be 
ensured. 

W~th  these words. I thank the hon Member for 
havmg brought forward the Resolut~on for d~scussion 

[Trans la tion] 

PROF RASA SlNGH RAWAT (Ajmer) Hon'ble 
Deputy Speaker Sir Sh r~  Prabhu Dayal Katheria has 
moved the reso lu t~on  ' W ~ t h  a view to check 
unernployrnen! and for generating more employment 
opportunrtles Ih:s House urges upon the Government 
to - i l l  p r w ~ d e  f~nanc~a l  assstance to exlstlng small 
staie Induslr~es. ( 1 0  set up new small scale Industries 
and provlde necessary ~nfrastructural factlities like 
loans electricity rnarketlng etc to such ~ndustrles 
( 1 1 1 )  reserve certa~n areas of product~on for small 
scale lndustrtes and (lvi  set up a Nat~onal Craftsman 
Development Bank' I strongly support t h ~ s  resolution 
and through you, request all the Members of this 
House to rlse above the polll lcal differences and 
pass th is resolu l l3n unanimously so  that the 
Governrcent st r ives constant ly  to remove 
unemployment 

Hon ble Deputy Speaker. Sir. their IS a couplet in 
Ramay ana 

Jas-las sursa badan badhava 
Tassu doon k a p ~  roop dikhava 

When Shrl Hanuman11 went to Lanka to lind Sltajr, 
Surasa wanted to test Hanumanjl Suddenly Surasa 
assumed a glgant~c form Hanumanjr also assumed 
a form whlch was proportlanately double ~n s u e  
Agaln, when Sursa grew two llmes blgger, Hanumanji 
assumed a form four times b ~ g g e r  Such IS the 
sltuatlon of unemployment 

Ever since Independence every Government that 
was lormed prom~sed to remove unemptoyment but 
none has succeded so far Just now my trlend was 
s p e a k ~ n g  HIS party,  In ~ t s  rnan~!es!o In 1 9 9 1 ,  
promlsed lo  cheik  the prlce rise wltnln 100 days but 
11ve years passed and prlces kepl on rlslng ~nstead 
01 comlng down 

The situation ramalned unchanged The prlcer 
are rlslng day by dry 
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Mr. Deputy Speaker, Sir, if I descrlbe the extent comparison to the Increase In populatlon. The 
of price rise and unemployment problem, you wlll en'ormity of the problem of unemployment should be 
come t o  know of the  f r ightening aspect of well apparent. 
unemployment. More than four and a half crore Sir, according to the statistics of the World Bank 
people are in Our country Out Of them in respect our country, 31 crore and fifty Iakh 
more than 75 lakh are educated unemployed. There 
are various categories of people amongst them - people are living below poverty line. If such Is the 

educated unemployed, uneducated unemployed, extent of poverty then all those friends who keep on 

urban unemployed, rural  unemployed, t ra ined shouting slogans for removing poverty, should slt 

unemployed, per iodical ly  unemployed. back and ponder over this issue as to how they kept 

Unemployment exists in various forms. on shouting such slogans whereas the situation 
remained unchanaed. 

Sir, there is a wide resentment over 
unemployment. It is causing political and social 
discontent in the country and wrath of the people is 
increasing. After studying hard, earning degrees and 
even after acquiring a doctrate degree when one 
tries to enter the job market he faces unemployment 
because of which he gets disappointed and frustrated 
and his whole life is ruined, This is not a good sign 
for our administration. 

Sir, we have always been speaking out in favour 
of providing work to every person, water to every 
field and appropriate remuneration to the labourer. 
I would like to make a request, through you, that the 
right to employment should be included in the 
Fundamental Rights in the Constitution of India. So 
long as this is not done, nothing can be 
accomplished. Provision for providing work to every 
youth and to every capable person should be made 
in the fundamental Rights. Till employment is not 
provided, unemployment will keep on rrsing. 

Sir, we observe that the U.P.S C. advertises many 
vacancies, You will be surprised at the extent of 
amount being spent by the youngsters in the process 
of fillmg up forms, attaching postal orders. and for 
appearing in examinations and interviews. F~rstly, 
the youngsters are unemployed and then they have 
to spend so much of money, which is a big burden 
for them and their parents. If you cannot do anything 
else, you should at least remove this burden. The 
problem of unemployment is quite frightful and i f  we 
only make it a subject for discussion or for staging 
demonstrations or just keep on describing it and 
afterwards nothing is done about it. then It is not 
going to the solved. As I suggested, the only way to 
remove unemployment is to include the Right to 
employment in the Fundamental Rights in the 
Constitution of our country. 

Sir, the populatron of ' the country is rncreasing 
rapidly and the increase In the number of unemployed 
people is going up much higher in comparison to 
the increase in population If one compares the 
increase in the number ol unemployed and 1n:reare 
regtstered in population In the last 40 years, you will 

Sir, it Is belng stated that 30,000 crore rupees 
were allocated for rural development I wlsh to point 
out that Jawahar Rojgar is not belng Implemented 
properly in the villages. A muster-roll Is prepared 
and the well-off people get their names included in 
it. The families who were Identified three-four years 
ago are provided employment. Then it is staled that 
so many people were given jobs and so  many 
mandays were generated.  But does th is  help 
decrease unemployment? This wi l l  not help in  
bringing down the rate of unemployment. Similarly, 
at the time of elections, Prime Minister Employment 
Scheme was being propagated. The banks do not 
provide any assistance whatsover in this regard Our 
educated unemployment receive framing from the 
Labour Institutes or some other training Institutes 
and thereafter, their names are forwarded to the 
banks by D~s t r i c t  Industr ial Centres or Distr ict 
Industrial Development Centres for sening up small 
scale industries of thelr own They keep on vislting 
the bank because the bank employees frequently 
call them on the pretext that this and that paper has 
not been enclosed and the document doe r  not 
contain the requ~red guarantee Consequently after 
five or six months of running trom pillar to post, that 
person, sits at home overcome by frurtratlon and 
discontentment and the trainlng taken by hlm also 
goes to waste. He does not get any monry from 
Prime Minister Employment Scheme. Even If h r  get8 
It, the bank personnel take their Comml8sionr on iI 

Mr. Speaker, Sir, many member8 In this House 
must be aware that the loan8 are granted by the 
bank only after greasing a tow pa~mo' A8 s reeu~t 
thereof, tho desired target8 and objoctlvor are not 
achieved. Sir, the clorure or the r lcknerr  of about 
58 public sector industries, the losses being lncurrrd 
by the 125 N.T .C .  Nat iona l  Textl lo mll la. the  
Computer isat ion and the  adopt lon of m o d r r n  
technology in Industr iee,  the re l renchment 0 1  
labourers, the privalisstlon of Rsllwsys and tho onlry 
of mullmational companier a r r  r o m r  of tho tactor 
affecting econornlc poaition of the country. 

b r  surprised to note that the increasein the ;umber Sir, Ralrthan has a bhujla msklng lndualry and 
of unomployed peop le  is ten t imes higher in the potato chips v rn turoa el80 tho smsl l  8 t d r  
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Industrles runnlng In the vlllages such as handloom, 
Carpet weavlng, murabba-making, Achaar making 
or semolina, papad and flour products would be 
atfected. 

r Through you, I would like to draw the attentlon 
of the Qovernment to the fact that Japan was 
completely destroyed In the two wars however even 
attar belng destroyed, Japan has dealt wlth the 
unemployment, has made progress in the industrial 
sector and has been able to Increase the value of Its 
currency. The sole reason for such progress lies in 
the promot lon of smal l  sca le  lndustr ies.  The 
electronlc l t rms such as the Taprrcorder, Record 
player, T.V., Transistor, Small electrical appliances 
are mrnutacturrd in small scale lndustries sector In 
Japan but over here we have Invited 'Sony' and 
several  other mul t inat ional  companies.  Al l  the 
companies have been  taken over by the 
multlnatlonals. In  thls way, the country Is being 
deprlved of the employment opportunities. They are 
bringlng the technology experts from abroad. What 
would the youth do? What would be the fate of the 
youth who have been trained? Hence al l  such 
policies as the liborallstion, promoting multlnat~onals, 
exerting pressure on agricultural banks, bowing to 
the I .M.F. ,  a l l  such p o l i c ~ e s  are a part  of the 
conspiracy to wipe out our industries, a conspiracy 
to crush the 'Swadeshl' sp~r i t ,  and the splril of self 
sufficlency Hence through you I would like to state 
that there is a need to proceed with caution in this 
regard We should welcome the mult~natronals to set 
up lndustrles only in such areas wherein we do not 
have the high level technology and the sectors 
wherein we are Incurring losses But so far as the 

*small scale ~nduslr les, small scale traders, cottage 
~ndus t r~es  are concerned which are handed down 
f rom genera l lon  to  generat ion and w h ~ c h  are 
traditlonally based in rural areas, people should not 
be dep r~ved  of such Industrles, lhelr Source of 
employment should not be cut off, such lndustr~es 
should no1 be c losed down Khadl  and V ~ l l s g e  
Industries have been provldlng employment to many 
people In the rural areas ot the country and now the 
news appear very prominently In the newspapers 
that the subsidy on K h a d ~  and village lnduslr~es pven  
lo the Stale Government has been stopped It such 
a move IS there than the exlsllng collage mdustrles 
would be on the bmk of destrucl~on Hence I would 
llke lo  request, Ihrough you, lhal llrst of all the r~ght  
10 employment should be lncluded ~n the 

~ . u n s t ~ t u t ~ o n  Secondly we navu oec~ded Ihal large1 
01 employmnnl for nll snould be achlevnir by 2002 
I would Ilks to request the new Governmen! that you 
used lo  rhnul  mrny a slogans, now yau should do 
something a s  well How are you polnq to provide 
enrployment to every unemployed person by 2002 

You should present your scheme in the House. When 
you present budget, the scheme should be mentioned 
in It. 

I would like to request my friends sitting on the 
treasury benches that you have always been a 
supporter of this cause. Now the budget is being 
presented. The truth does not need any proof. Hence 
I would request that you still have a few day left You 
should at least try to bring such a budget wherein 
the unemployed are given rel~ef, the young people 
are given jobs, welfare schemes are started tor them 
so that socialism is brought In the country in the real 
sense,  and the splr i t  of 'Sangachadhyam 
Sanvadadhyam' is mater~alised. 

In thls context, I would like to mention that the 
ceiling of land and employment should be determined 
in the villages also . . . (  Inferruplions) 

SHRl NlTlSH KUMAR (Barh) : Mr Deputy Speaker. 
Sir, two hours' time was allotted for this discussion 
and now only two minutes are left. Many members 
etlll want to speak hence time should be extended 
by atleast one more hour 

MR DEPUTY SPEAKER : If the House wishes, 
time can be extended . 

DR. T. SUBBARAMI REDDY (Vlsakhapatnam) : 
Sir, everybody is repeating. If you glve five minutes 
each, then everybody will be able to put forth his 
points Unrmployment IS a burnlng problem in our 
country So, it is very Important for all of us fo express 
our vmws 

MR DEPUTY SPEAKER If the House agrees ro 
i t ,  we can Increase 11s t ~ m e  hy one hour Bu! my 
request IS that the hon ble Member should no1 speak 
tor more than 5-7 minu!es so  !hat more Mem5ers 
have chance tc speak 

SHRl DEVENDRA PRASAD YADAV M! Speaker 
Slr, dlscusslon IS also to be held In regard to Jammu 
and Kashm~r 

MR DEPUTY SPEAKER We w ~ l l  begrn 11 at SIX 
o clock 

SHR' THAWAR CHAND GEHLOT iShalapurl Mr 
Speaker Sir I am on a point of ofder I do not object 
to discussion on Jiimmu and Kashmlr but on Friday 
the last two and a half hours are only for d~spos~ng  
u n d t ~ c ~ a l  work and d~scuss~on  on any other subpct 
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canno t  t a k e  p l a c e  a f te r  tha t  t i m e  Is  over  
...( Interruptions) 

MR. DEPUTY SPEAKER : If the House so desires 
we can certainly have this discussion. 

SHRl THAWAR CHAND GEHLOT : That can only 
b e  done by  relexasing the rules and also with the 
permission of the House. But generally it is not so. 

MR. DEPUTY SPEAKER : We will do that. 
SHRl  JAG MOHAN (New Delh i )  : When Mr. 

Chairman La1 was speaking, the House agreed for 
now taking up the Private Members b i l l  and the 
discussion.on Jammu and Kashmir can be taken up 
at 6 o '  Clock. 

MR. DEPUTY SPEAKER : We are going to do 
that. 

SHRl NlTlSH KUMAR : To extend the time by 
one hour on this resolution does not mean that I\ IS 

to be taken up today it self. Private Members b ~ l l  can 
continue only upto six o'clock. After that ~t you want 
to take up any other business then you may do so 
But time has been extended for this debate If it is not 
concluded today, we can resume it some other day 

MR. DEPUTY SPEAKER : What I want to say is 
that if ~t is not completed today then i t  w ~ l l  contlnue 
next time. But we will discuss Jammu and Kashmlr 
at 6 o'clock. 

PROF. RASA SlNGH RAWAT : I am making my 
last request.  My suggestion IS that a network of 
cottage induslrles, small scale ~nduslr ies and vdlage 
industries should be set up In v~i lage areas on large 
scale and w~thout b e ~ n g  involved In the stat ist~cs the 
work should b e  r,Lven ta rho needy unemployed 
youths. so that rural unemployment can be removed 
and they 63 not run tgwards the c i t~es  Arrangements 
should be made for tt,is Therefore mlnlmurn hmlt tor 
provldlng employment and also for land should be 
fixed 

We have o n e  K h a d i  a n d  Vi l lage lndus t r les  
Commlsslon and also an Institute of Engmeermg and 
Rural Technology These two should be competent 
and strengthened further so that the miormation 
about the type of technology that can b e  p rov~ded  
and developed In the rural areas and the type of 
research to be carried out for the purpose can be 
provided. National Craftsmen Development Bank 
should be set up In the country A bank for grvlng 
loans to the artisans to those who are good artisans, 
who are lnvolved In carpet weavlng and also those 
who work on looms, so that any lndlvidual family or 
community who want to star! ~ t u  lnductry can get 
loan at confessional rates and Invest the money in 
indust ry  of h ls  c h o ~ c e  and can repay ~t In easy 
insta lmentr .  

The greatest need is to make an  overall change 
In the educat ional  sys tem.  Today our  education 
system is such that it is creating unemployment and 
discouraging the feeling of hard work. It prepares 
everyone for obtaining white collar job, whlch is no t ,  
possible. 

The reservat ion made for  s o m e  ca tegor ies  
proved to be useless because how many can b e  
given jobs on the basis of reservation. How many of 
our f r~ends from the scheduled castes and scheduled 
tribes and the hackward classes could get jobs in 
the name of reservat~on. Whatever employment they 
gel a n d  the number of vacancies created are not 
friled up and there remains the backlog for these 
posts thousand of posts remaln vacant. they are not 
filled up. therefore care should b e  taken to fill the 
vacant posts from amongst the persons of the relevant 
category to remove unemployment 

In the same way. I am producmg some statistics. 
In The year 1991 there were 24 66 lakh matriculates 
in our area but only 0 5 9  lakh could get employment 
through Employment exchanges There were 63.23 
lakh non-degree holders but only 0 25 lakh could 
got employment. S~milar ly the number of Graduate 
and Post Graduate Degree holders was 7 19 lakh 
and only 0 42 lakhs got employment These f~gures  
speak itself and you can well mag lne ,  w ~ t h  this.  the 
post ton of employment. 

I ,  therefore, urge the Government through you 
that to Instigate the feellngs of self rellance and 
Swadeshi our own small scale industries should b e  
encouraged and the multi na t~ona l  companies should 
not b e  a l lowed In every  f ~ e l d  a n d  the  r ight  to  
employment should b e  included in  the Fundamental , 

R ~ g h l s  of the Const i tut~on 

S H R l  SURENDRA YADAV (Kha l l l abad)  , Mr  
Speaker Sir. our hon'ble member K a l h e r ~ a  ji has 
raised a very Important subject. Today, the youths o f  
ou r  coun t ry  a re  v e r y  m u c h  f r u s t r a t e d  w ~ l h  
unemp\oyrnen\ problem of ou l  country Today, all the 
youths are setting aflre the11 degrees, slmply because 
they are not gettmg employment 

I hall from Khalilabad of eastern Unar Pradssh, 
which IS dominated by weavers. These weavers who 
cloth the entlre nation, are today forced to go in 
search o! employment t o  tho  c i l los like Mumbal .  
Calcutta, Madras. Delhl, Lucknow and other citlerr of 
our country. The weavers who have set up  handlooms 
and powerlooms are not ge l tmg power They are 
facing dtf f~culty in tho absence of power. Thay a r b  
slftrng wlth thelr hand6 crossed day and nlght.  I want 
to tell you that when you ga to the places like Mau,  
Monghyr. Khalllabad. Chararnrinhwa, Ludua. Mahua 
or any other weavers uomonated area, you will t lnd 
that people come out to  stand for work and gIV0 
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services as a teacher were terminated on 12th June, 
1976. Therefore, I do know the sufferings of the 
people of my country and my area. Today M.A. B.Ed. 
and M.Sc., B.Ed, teachers are worklng in non-aided 
institutions, they are doing tution. In Khalilabad, the 
city President of Janata Dal, Shri Kutubuddin 'Sarik' 
Shahi is I.S.C. diploma holder. He is doing tution 
and thereby earning his livelihood. Tbis is happening 
in th is country.  When Mandal  Commission 
recommendations were implemented al l  the 
unemployed people were subjected to atroc~t~es. This 
is the problem of this nation. I would like to say that 
the Government should stop ruining this country. 
The way the loans from the weavers in Uttar Pradesh 
are being recovered should be stopped. Whether 
the hoardings displayed in tehsil is for show? Why 
do not you stop it, why do not you arrest them? Why 
you arrest these ,unemployed persons? You arrest 
the carpenters potters, blacksmiths etc. who get the 
loan of just Rs. 1000 to Rs. 5000. 

I am the only member of Janata Dal after Maneka 
Gandhi from Uttar Pradesh. 

17.49 hre. 
(Shri PM. Sayeed in the Charr) 

Therefore. I want to speak on behalf of the entire 
U.P that weavers and f~shermen of U P are be~ng 
subjected to injustice. The pollution of rivers shouid 
be checked, these rivers should be cleaned so that 
our f~shermen could go for fishing to earn t h e ~ r  
livelihood 

Wlth these words. I want to urge upon the 
Government that the vast questlon ot unemploym n! 
that I have ra~sed  must be solved The v~llagers 
should be ,lven employment The Government 
should develop the professions of carpentery pottery 
and anlrnal husbandry and where lute IS grown In 
large quantity. Jute mllls should be set up there In 
my area, sugar mll ls could not survlve Our 
Government dld well that it issued orders to pay 50 
per cent of the outstanding amount to the sugarcane 
growers I would like to thank the Government for 
that and urge upon 11 that the agony of the 
unemployed may be real~sed so that thelr problem 
can be resolved. 

DR T SUBBARAMI REDDY Mr Cha~rman, Slr 
I wholeheartedly congratulate S h r ~  Prabhu Cayal 
Katheria for h a v ~ n g  moved a Resolut lcn on 
unemployment I must say that today in our country 
unempl3yment 1s the most burning problern Those 
who have done thelr graduation and have come 
suf fe r  f rom frustrat ion Dacause there 1s no 
employment You go to any place there IS no lob 
The fe8ulI is that apan from frusrrat~on, 11 IS leading 
them to go on the wrong track and to take up extreme 

activities. So, this is the most Important thlng. I am 
really happy that the small-scale industries are 
thought of very nicely in this Resolution. 

Sir, everybody spoke on this Resolution. So, I do 
not want to repeat all the points nor do I want to 
have a lengthy debate. I will speak only for a few 
minutes on some important points. 

Firstly, banks have got a psychology that a small 
entrepreneur is a small man. He is not given much 
importance. This has been the grievance of a 
common man who wants to start the ~ndustry. It is the . 
duty of the Government to screw the banks and the 
institut~ons to glve the top-most priority for financing 
the small-scale industries It does not mean that we 
speak less of b ig  indust r ies .  To solve the 
unemployment problem, we must have masaive 
industrialisation on large-scale, med~urn-scale and 
small-scale. Further, the population should also be 
controlled. Then, only the unemployment problem 
can be solved. I hope hon Members unanimously 
will agree on this and nobody can deny that this 
unemployment problem IS a burnlng problem. We 
must make the Government formulate a law or give 
standing instructions to all the rnstltutions and banks 
that every month they must have the quota For 
example, take the case of the State Bank of lndla or 
the State Bank of Mysore. How many small scale 
~ndustrles must they flnance end how much should 
be their duty for this sector' It is the~r  duty to catch 
hold of the entrepreneurs who can start these small. 
scale ~ndustr~es,  who must be tralned and also given 
help also For example, a man 1s havmg ten lakh of 
rupees but has no Idea how to formulate the scheme 
properly But when he goes to the bank the bank 
does not give him proper response Once the bank 
has been told that 11 is 11s monlhly duty and 11 11 does 
not show monthly progress. 11 wlll be tolerated and 
spared and that bank will not be recognlsed by the 
Reserve Bank of lndla and by the Government of 
lndta or the people Then only they w ~ l l  come round 
Therefore, lhls is one way of solvmg the problem by 
sllmulatlng and lnsplrlng entrepreneur8 in tha small 
scale sector 

Sir. I do not want to polltictse It Everywhere we 
w ~ l l  llnd good people and bad people, every Party Ir 
good and bad, and everything has got its own plur  
and mlnus But, at the same t lme, the prevlous 
Government has done 11s beet to see that problem of 
unemployment 1s solved v 

Sir. what 1s Iiboralisatron? Some people gel mlx rd  
up L~bera l~sat~on means, 'Do not have Ilcencr, do 
not stand In queue, need not spend money lor some 
lowar or higher people If you want an ~ndur l ry ,  you 
are welcome Licence IS not rrqulred tt you want 
some lorelgn col lrborat~on. it Ir rard~ lw aufiilabla 
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Our Country Is a poor country and we have no 
money. If you want money from any other country, 
the money can be invested from other countries all 
over the world. Therefore, the previous Government 
had inspired every country to come to our nation 
2nd participate in building this great country by 
participation in massive industrialisation, so that the 
unemployment problem can be solved. I must say it 
was sowed, seed was put, water was put and plant 
has started. Now, the fruits have to cdme Therefore, 
as far as the unemployment problem is concerned, 
as far as masslve industrialisation is concerned, let 
us forget the party and politics. Let us be united 
together. 

Lel us fight for it and let us lnsplre everybody. If 
some Industry is comlng, let us feel happy that one 
temple is coming. Prevrously, Pandit Jawaharlal 
Nehru sald thrt any lrrlgatlon project comlng up was 
a modern temple of lnd~a Now today, not only the 
lrr~gation projects are the modren Temples of India 
bul also the ~ndustries iire the modern tamples of 
'he country to solve the poverty of t h ~ s  country We 

b r::irst accept I! Bul unfortunately, people are t ry~ng 
to polltlclse the hberal~sat~on Issue Today Chma IS 

progresswe and prosperous and IS one of fhe leadmg 
counlrles In !he world How was 11 poss1ble7 Though 
11 1s a communist country they ~nvl led cap~lal  from 
all over the world Therefore, let us not d~tferent~ate 
the medlum-scale ~ n d u s t r ~ e s  large-scale lndustr~es 
or smal l .scale lndustr les Our d e t e r m ~ n a t ~ o ~  
ded~cat~on,  devot~on and concentration should help 
us to remove poverty 

/Transla hon] 

We should try to see and flnd out ways and 
rneans 10 remove poverty 

[Eng/tsh] 

For thls we need massive ~ndust r~a l~sat~on 

I am very happy that t h ~ s  Resotut~on has been 
lnlroduced to provlde frnanc~al assistance Here ~t 1s 
said 

"to prov~de f~nanclol asslstance to exlstlng 
small.scale ~ndustr~es'  

It IS not that the f ~ n a n c ~ a l  asslstance IS not 
provlded What IS requlred IS to accelerate the glvlng 
01 flnance to the small scale industries That 1s the 
idea of il 11 1s also s a ~ d  

'set up new small scale ~ n d u s t r ~ e s  and 
prov lde necessary ~n f ras t ruc lu ra l  
facl l l t~es . 

Hsro I must tell one thlng lo  the Government 
One col league has s a ~ d  that we must have a 
Commtttee tor unemployment I! there 1s n committee 

for unemployment, there should be a Minister lor 
Unemployment and that Mln~ster also will become 
unemployed; Let us not use that word of 'committee 
or Minister tor Unemployment'. The Mm~ster who is 
meant to create the employment potent~ali t ies for 
various channels, such as small-scale industries. 
cottage industries, medium-scale industr ies and 
major industries and massive agricultural production 
should look into it HIS duty is to implement the 
various projects of the Government to  c rec te  
employment Now there are only some branches of 
the M ~ n ~ s t r y  looklng Into 11 There should be an 
exclus~ve M~n~st ry  and. at the same time, that Ministry 
should be glven the top prmrity top promlnance, lop 
s~gnlflcance and top respect Wherever they go, they 
must be heard Any Secretary called by that Mlnlstry 
must come and cooperate Such a system should be 
crealed That IS all and no: by more crltlclslng and 
by polntlng out rnlstakes 

17.58 hrr 
iMr Speaker rn the Chair) 

SI! :here IS cne more thlng People are mistaking 
ttrat 11herai:satlcn b\as beer, gwen only for major 
1n2~s : :~es  ~ :Dera l l sa t~on  has been glven by the 
p rev l c~s  Gzvernmect for every Industry, even small- 
scale I ? ~ L I F ? ! V  aisr! !: you wan! to have a lcence i f  
ycu want 13 P,ave paper formalltles fu l f~ l led there 
w ~ l l  be prciblerrs There h i l l  be environmental 
problem Water supply and power connection and 
so many other thlngs are requlred for settlng up 
~ n d u s l r ~ e s  small.  med~urn or large Every State 
Government and also a branch of tb@ Central  
Government should create an exclus~ve mach~nery 
to help :hem In such a way that red-taplsm 1s 
abolished I must say :hat as long as the red-taplsm 
1s lwmg In thls country we canno; dream to achleve 
the prcrsper~!y and solve t h ~ s  unemployment problem 

It you dc not persuade the sltuatlon. nothing 
moves Even a few days back all M.Fs have had a 
dlscusslon w11h our Chlef Min~ster of Andhra Pradesh 
It was openly felt that even In Delhl, unless a man 
persuades nothing moves If nothlng moves, lnduslry 
also cannot come If Industry does no1 come. we 
cannot get employment also Everythmg IS lnter- 
lmked Theretare there should be a zeal, enthusiasm 
and s p ~ r ~ t  whlch should be inculcated In the blood of 
every cltlzen ol l h ~ s  country As cltlzens 01 thls counlry 
we musl marzn torward to see that everybody works 
wllh a zeal and comnrltment to thls natlon Let us not 
iorgel that it a man comes for a small-scale Industry 
or a llcense 01 tor asslstance or for any help we 
should not see whelher he IS our relatmn or whether 
he has any mfluence or not As long as  lhat rad. 
taplsm I S  there ,  we cannot d ream to solbe 
unemplaymenl In lhis country 
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Therefore, I want to submit one thing. Sir, just 
now the hon,  Minister has entered the House. He 
will l ~ v e  for hundred years. I was just to tell about 
hlm and he entered the House. 

I am very happy that he is taking very much 
in te res t  o n  indus t r ia l i sa t ton .  I rea l ly  w a n t  t o  
compliment him that big changes have been brought 
about by the Industries Minister I request him that 
h e  m u s t  n o w  concen t ra te  o n  s m a l l - s c a l e  
industrialisation also. Some effort should b e  made 
to find out as to what are the teething problems, the 
p rob lems of r e d - t a p i s m  and  o ther  d a y - t o - d a y  
problems, If Shri Murasoli Maran thinks about it, it Is 
not impossible. 

18.00 h r s  

I hope  tha t  the  p resen t  G o v e r n m e n t  w i l l  
accelerate the ph~losophy whlch was started by our 
previous Government. I have already told that the 
tree has come up and all of US must enjoy the fruit 
and uneployment should be curbed. 

Lastly, even though population IS not a concerned 
point, but it has got an Inseparable connection wlth 
this problem of unemployment a i s o  It IS not that our 
coun t ry  is no t  a c h i e v i n g  prosperity s lnce  
independence We have been ach~evlng tt 

MR. SPEAKER Your time is over 
DR T. SUEBARAMI REDDY . Lastly. I support 

the Resolut~on to p r o v ~ d e  the frnanclal assistance 
ana  accelerat~on lo  ex ls t~ng small ~ n d u s t r ~ e s ,  to set 
up new small-scale Industries and to provlde them 
necessary  in f ras t ruc tu ra l  f a c t l l t ~ e s  l ~ k e  l o a n ,  
e lect r ic i ty ,  marke t ing  e lc  a n d  reserve  c e r t a i n  
areas of product~on for them F~nal ly ,  I would say 
though this point is not there, to solve the problem 
o f  unemployment ,  p o p u l a t ~ o n  shou ld  a lso  b e  
controlled ..(Interruptions) 

DR RAM CHANDRA DOME (B~rbhum)  . Would 
you give chance to others also' 

MR. SPEAKER , It will contlnue 

DR. T. SUBBARAMI REDDY . Sir. for my thlrd 
Reso lu t~on  w ~ l l  I get a chance next day' 

MR. SPEAKER : It w ~ l l  contmue later on 

18.01 hre. 

STATUTORY RESOLUTION RE:CONTINUANCE 
OF PROCLAMATION BY PRESIDENT 4 

RELATION TO THE STATE OF JAMMU ND 
KASHMIR- CONTD. 

f 
M R .  S P E A K E R  : W e  w i l l  n o w  resun le  the  

d l r c u r s i o n  o n  Statutory R e s o l u t ~ o n  I n  respect of 

Jammu and Kashrnir to extend the President's rule 
for a further period of slx months with effect l rom 
10th July, 1996. 

Shri Chaman Lal  Gupta will resume hls speech. 

[Translation] 

SHRl  CHAMAN LAL GUPTA (Udhampur) : Mr. 
Speaker, Sir, I had riesen to support this resolution 
and had also said that 1 was supporting It because 
the  s i tuat ion was  no t  norma l  the re  at  p resen t .  
Besides, I was giving an  example that when the 
Pr ime Min is te r  wen t  the re ,  a t o t a l  B a n d h  w a s  
observed, though the Prime Minister went there to 
take stock of the floods and to provide some financlal 
assistance . . .  (Interruptions) 

[English] 

MR. SPEAKER : Please maintain order i n  the , 
House. Mr. Reddy you have made a good speech; 
do not spoil it. 

[Tra n s  la l ion] 

SHRl CHAMAN LAL GUPTA : My submission is 
that keepmg in view the situation prevail ing In Doda. 
Army should not have been wlthdrawn from there. 
Last time alsc, you had glven an  order that Army 
should not be wlthdrawn from there but after elections 
Army was withdrawn as a result of whlch today. 4 -  
5 murders are taklng place there everyday Mlhtants. 
want to create an atmosphere of terror there. Milltents 
slay people w ~ t h  a knife saying that they do  not want 
to waste even a single bullet to kil l them They have 
created a rein of terror there Our security forces 
have a lso  b e e n  dep loyed  there  You have  a lso '  
deployed Rashtr lya R ~ f l e s .  BSF and  CRPF there 
alongw~th the local pollce but there 15 no coordination 
among them I was glvlng an example that a file is 
held up In the Prime M ~ n ~ s t e r s  Otftce lor decldlng 
which of the two IS superlor the Rashlrlya R ~ f l e s  or 
the BSp The BSF people do not want to work under 
the command of Rashtr~ya Rlfles On the other hanrl 
Rashtr~ya Rlfles personnel say thaf they era trcm 
Army and so nobody can dtctate them Such type 01 
confub~on 15 prevalllng there I gave an example that 
the m ~ l ~ t a n t s  fled atter kdltng 15 people In Varshala 
and t h e ~ r  dead bodles were lylng there lor about ten 
hours Though. BSF post tb only one k~ lomet re  and 
Rashtr~ya Alllea post is quarter to one kllometre away 
f r o m  there  b u t  n o n e  o f  t h e m  IS r e a d y  t o  b e  
accountable for that Bo th  o f  them aru  pacistng* 
responsiblity on one another for thts mcidenl I would 
like to submit that the Government should es tab l~ch  
its authority A s  I said earlier also that today D r l h i  
Government 1s runnlng the r t a t r ,  lhere r h o u l d  not b e  
so much of conlur lon there. About 60 ot lrcerr there 
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went to Pakistan for training and returned back to 
the country. They were arrested and were kept in  tho 
jail. But it is very surprising that they continued to 
get their salar ies for about one and  a hal l  year. 
w h e n  they were d ism~ssed by the Govennor, so much 
of hue and cry was made. Consequently, a committee 
was const i tuted but  it could not give its fmdings 
although a period of one and a hal l  year has since 
been elapsed. Orders for their dismissal had been 
i ssued  bu t  c o u l d  no t  b e  imp lemented .  Here ,  a 
reference to elections was made. Elections were held 
p r o p e r l y  a n d  r ~ g h t l y  s o .  As m a n y  as  1 1 , 0 0 0  
employees from U P ,  Madhya Pradesh, Punjab and 
Delhi were sent there for holdlng elections In addltlon 
to more than two lakh Army personnel who were 
d e p l o y e d  t h e r e .  F o r  h o w  long  c a n  y o u  r u n  
a d n ~ ~ n ~ s t r a t ~ o n  l ~ k e  th1s7 Now, very soon Amarnath 
Yatra IS golng l o  take place and you are golng l o  
deploy Army lor this purpoce You don't have any 
cor~ l ro l  on the employees. 

Mr Speaker Sir, we have a common border w ~ t h  
akistan. In  1971, our forces had occupled more 

th;ln one l h ~ r d  of Pak~s tan  and had arrested rts 93.000 
soldlers But they were later released because ~t IS 

an ~n te rna t~ona l  border and we cannot do anythlng 
on thls border In 1971. we dug a dltch all along the 
border systemat~cal ly After compietlng fenclng work 
In Punjab,  we d e c ~ d e d  to carry 11 out In Kashrn~r 
also As  soon  as w e  star ted fenc lng.  Pakls tan l  
soldiers started f ~ r i n g  When the U n ~ o n  Government 
was contacted m thls regard. we were told to carry 
on fenctng work moving back 500 yards trom the 
border llne But when we moved back 500 yards and 

+larted fencmg.  Paklstanls again started f ~ r ~ n g  
had asked l o  abandon lenclng Pakistan does 

no1 allow us to carry out fencmg on  ~ n t e r n a t ~ o n a l  
bo rder  a n d  w e  d o  n o t  ca r ry  ou t  E t e n  today 
~nf l l l ra t lon 1s con t lnu~ng  People enter the country 
lrom across the border w ~ t h  money and ammunition 
Drug peddl lng 1s gomg on I would like to subrnrt 
that our Government should establ~sh 11s author~ty 

The Government s h o ~ l l d  es lab l~sh  11s aulhorlty. 
as loday authorlty of lndlan Governmenl has been 
eroded there Shrr Jagmohan has also ment~oned  
that bureaucracy  shou ld  b e  rest ructured Today 
several people In Government machinery encourage 
;find support m ~ l ~ t a n e y  there They work lor them The 
Government should establish ~ t s  authOrlt)! there so 
that existence of the Guvernmenl of India should be 

there acfually 

Tne mosi untortunate aspect of t h ~ s  problem IS 
(hat Pak~s!en has been t ~ g h l ~ n g  lhts war on our land 
It has fought several wars w ~ t h  i n d ~ a  l ~ k e  the war o l  
1947. 1865 and 1871 and  has been dolealed every 
time. Our army k n o c k e d  11 d o w n  every t lme In 

comparison l o  all these three wars, our country has 
suffered a huge loss In this proxy war. More than 
5000 security personnel have been kil led and  a large 
number of them have been rendered handrcapped. 
Around 30 thousand persons have been kil led and 
4 lakh have been rendered homeless Thousands of 
houses, shops and around three thousand school 
and college buildings have been burnt to ashes. You 
should know that such a deplorable condi t ion is 
prevailing there. It has been said t ime and again 
tha l  there 1s need lo  win the conf~dence of people of 
Kashmir There should be no doubt in it lhat  Kashmirls 
are Indian, they were Indian and will remain lndlan 

As I have mentioned ear l~er  also thal we defeated 
Paklstan badly In 1947, 1965 and 1971. Whal  has 
happened In Kashmir tcday reveals  our  fa l lure 
Paklstan and IS1 would create disturbances as they 
do not l ~ k e  Kashmir to remaln wlth India. We have 
provlded a corrupt Government there My f r~ends  from 
Congress  Par ty  are also s ~ t t i n g  h e r e  they  a re  
responsible tor creatlng such problems In JLK If we 
go through the h~story r ~ g h t  from 1947 t ~ l l  date. we 
come to know about the cases of bungllng took place 
In Kashrn~r During 1947 to 1953, Sheikh Abdullah 
was encouraged by your paf ly and Ar t~c ie 370 was 
framed for tQem A separa!e Cons!~tut~on was framed 
fsr lherr in 1553 r te  bas irnpr~soned and In 1975 he 
became herc when he was released The same thlng 
happened To Farooq Abdullah and  G M .  Shah A 
confus~on has Peen treated In Kashm~r  slnce long 
So !here IS need 13 g3 Into the root of the problem 
of Kashmlr As I have m s n t ~ o n e d  ear l~er  also this 
problem 1s belng or~glnaled trom R a w a l p ~ n d ~  by IS1 
I would l ~ k e  to remlnd thal a unanimous Resolut~on 
was passed In t h ~ s  House which says that wha! 
remains to be done regsrd~ng K a s h m ~ r  problem IS 
merger of P a k ~ s t a n  occupied Kashmlr Into lnd la 
Today the number of tralnmg camps are functlonlng 
In  Doda  and  n c t  In P a k - o c c u p l e d  K a s h m l r  f o r  
tmpartinp t ran lng to terrorists I have brought !his 
point in the notlce of the Governor and nob  . wotild 
hke to draw the attentlon of the Government towalds 
the new camps runnlng In Doda a ls t r~ct  for tra!nlng 
the ler ror~sts  Recently two boys f led trom su;tr a 
c a m p  one 01 them IS Shakd who has surrendered a1 
Udhampur One 01 them told !ha! shout 50 persons 
are bemg mpar led  trammg In one camp and 153 ~n 
another You can very well lmaglne about the !eat 
s ~ l u a t ~ o n  of Kashmrr by  this that  P a k l s t a n ~ s  are 
t ra~nlng our paople on our land to lrght agalnst our 
Governmenl Where 1s our Government today? I would 
hke to make two more p o ~ o t s  

The Governmenl must eolabllsh ~ t s  author~ty  In 
Jammu and Kashm~r  
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to India and I would like to say that arrangements 
should be made in such a way so that Kashmir atways 
remains a part of the country.

[English]

SHRI PRAMOTHES MUKHERJEE (Berhampore): 
Mr. Speaker, Sir, Thank you for the opportunity given 
to me to express our views on the Statutory 
Resolution for extension of the President's Rule in 
Jammu and Kashmir. On behalf of my Party, RSP, I 
rise to accord approval to this Resolution under 
constitutional compulsion.

Sir, the imposition of the President’s Rule under 
Article 356 or its continuation for an indefinite period 
in that State is not the solution to the basfc problems 
of that State. The President’s Rule in a State is not 
a good sign of democracy. This is not a good sign 
of the federal structure of the Indian Constitution. So 
we have to go deeper into the process of the solution 
of the basic problems of the State.

Sir, it is my opinion that the basic problem here 
in Kashmir is to preserve the dignity of Kashmir and 
to preserve the sovereignty of India as a whole. Both 
these things, preservation of dignity of Kashmir and 
the preservation of the sovereignty of the country as 
a whole, should be taken into consideration while 
attempting to solve the basic problems of the State. 
The situation is so grave that it demands immediate 
restoration of the political process in the State. But 
the restoration of the political process does not imply 
holding of the Lok Sabha elections or holding of the 
Assembly elections only under the guardianship of 
the security forces in a bureaucratic manner.

To restore political process means to restore the 
political activity at all levels for bringing forth the 
positive enthusiasm, the positive faith a«d confidence 
among the people of Kashmir towards the political 
culture of Indian Constitution. For this purpose, it is 
my suggestion that more autonomy should' be given 
to the people of Kashmir within the constitutional 
framework of India.

Autonomy, as granted for Gorkha Hill Council in 
West Bengal or the autonomy for Jharkhand 
Autonomous Council in Bihar, cannot be the same 
autonomy as demanded by the people of Kashmir. 
What type of autonomy can be given to the people 
°* Kashmir should be settled in this House very 
carefully.

SHRI CHAMAN LAL GUPTA : We, two Members 
from Jammu, have opposed the autonomy. Who is 
demanding autonomy?

MR. SPEAKER : You had your chance. Have 
Patience to listen.

SHRI PRAMOTHES MUKHERJEE (W.B.) : i can 
again repeat my sentence with your kind permission. 
I have explained what type of autonomy can be given 
to the people of Kashmir should be settled in this 
House very carefully. Autonomy is the beginning of 
the restoration of political process. At the time of 
Kashmir’s accession to India, an assurance was 
given to the people of Kashmir by the then Central 
Government, that fu ll autonomy w ithin the 
constitutional framework of india would be given to 
the people of Kashmir and the assurance was given 
that the distinct indentity of the people of Kashmir 
would be protected.

SHRI XAVIER ARAKAL (Ernakulam) : Yes. 
Government of India gave it on 26th November. Who 
gave it?

MR. SPEAKER : Don’t put questions.

SHRI PRAMOTHES MUKHERJEE (W.B.) : Let me 
finish my point please. Distinct identity would be 
protected and an assurance was also given that the 
tradition of the Kashmiri people would be honoured. 
Article 370 of our Indian Constitution is the sum 
total, the embodiment, of this assurance given to the 
people of Kashmir by the then Central Govenment 
at that time.

So, I appeal to the Government, through 
you, that we should consider the extent of autonomy 
to be given to the people of Kashmir as a step 
towards the restoration of political process in that 
State.

Restoration of political process is very easy to 
say but It is very difficult to perform. Restoration of 
political process is impossible without the restoration 
of economic activity. Economic activity does not imply 
the sanction of Central assistance to the people of 
Kashmir in their Kashmir Budget. Economic activity 
does not Imply the sanction of dry doles to the people 
of Kashmir. Immediate steps should be taken to 
rejuvenate the economic activities in respect of 
tourism, social forestry and other fields. They do not 
want that a little amount of money should be given 
to them from the Central fund. Actually, the economic 
process should be rejuvenated now and here. This 
is only to start the political process. It is very 
unfortunate for me and for everybody to remind that 
the tfeautltu t girls and boys of Kashm ir were 
misguided. They were misguided not of their own 
choice. They were misguided by the mishandling of 
the situation by the Central Government at that time, 
it Is very painful to remember that the Central 
Government, that is the Congress Government at 
that time, Imposed President's rule in Kashmir. As a 
result, the State Government o f Kashm ir was 
dismissed.
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The  P r ~ m e  Min is te r -des igna te ,  Shr i  S h e i k  
Abdullah, was sentenced to imprisonment for a long 
t ime That was the beginning for the  people of 
Kashmir to think that they were losing their dignity; 
they were losing their political status and they were 
losing their const~tut ional rights. So.  thelr sentiments 
began to b e  wounded. I speak of the sentimental 
wounds 01 the K a s h m ~ r  people because I bel ieve 
that the sentimental attachment IS the root of social 
~n tegra t~on  and national integration. If the people of 
a par t~cu la r  State are emotionally detached, then 
they will be compelled to be dlslntegrated from the 
ma~nstream of the l n d ~ a n  society and those things 
have already happened in the case of Kashmir So, 
we should adopt posltlve measures. the measures 
for building the confidence to get back the broken 
heart of the people of Kashmlr to the mainstream of 
the Indian society 

Nobody hants terrorlsm But terror~sm 1s a fact In 
K a s h m ~ r  today Why did the beautt ful  chi ldren of 
K a s h m ~ r  become ter ror~sts '  Is ~t thelr fault? The 
mlsrule of the Congress for the last thlrty or forty 
years has made them choose the path of terrorlsm 
and extremism 

MR SPEAKER You have two minutes for your 
Par ty  bu t  y o u  have  t a k e n  12  minu tes  P lease  
conclude 

SHRl PRAMOTHES MUKHERJEE (W B ) Please 
allow me to continue for two mlnutes The polnt is 
that the Pakistan-sponsored lerrorlsm In Kashmir to 
destabilize our country 1s a fac: @ut Paklstan 15 aisc 
perturbed in its own pol~t lcs  today We are aware of 
the aftermath of the MOM in Karach~ and the torture 
and at roc i t~es let loose on them by the Paklstan 
Admmrstrat~on, and as a result Paklstan today is 
compelled, due to its Internal po l i t~cs to change 11s 
attitude of sponsoring terrorlsm In Kashmir They have 
let loose the State machmery on the people Even 
today, the people who are bent upon terrorism have 
begun to thlnk about the restoratlon ot peace and 
tranquill~ty in that State The people of Kashm~r  want 
peace and tranquill~ty They are alienated from the 
threat o! security forces They are also a l~ena ted  
from the threat of Pak~stan-sponsored ter ror~sm They 
are ahenated f rom al l  those bad influences They 
want  p e a c e  They  want  t r a n q u ~ l l l t y  They  want  
progress They want to earn fhelr lwelihood T h ~ s  is 
the s l tuat~on So,  the scenario today has radically 
changed lrom what 11 was five years ago Thls change 
Is to be kept In our mmd today Thls IS the sltuatron 
The sitdation 15 ripe for polltlcal interference and the 
Central Governmen! should take posl:lve steps So,  
it Is high tlme to star1 the polrt~cal process and also 
to get back the mlgrants to thelr own homeland You 
also think o f  them Therefore, I appeal to the hon 
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Prime Minlster and to the Central  Government l o  
take posltive steps tor the restoratlon of pol l t ical  
process, economic activlty and for the restoration of , 
peace and tranquillity. 

I 
With these few words, I accord my approval to 

this Resolution. 

MR. SPEAKER : Thank you very much for your 
cooperation. 

SHRl SATYA PAL JAlN (Chandigarh) : Sir, the 
h o n .  M e m b e r  has m a d e  a tac tua l l y  incor rec t  
statement He has said that an assurance was given 
by the then Central Government to the people of 
Kashm~r  that they would be given full autonomy. No 
such assurance was glven. If this goes on record, it 
will give a wrong s ~ g n a l  to the mi l~tants .  They will get 
a chance to quote the proceedlngs of the House to 
drwe home their own point So it should not form , 
part of the record K ~ n d l y  expunge that remark 

MR SPEAKER l t h ~ n k  the Government w ~ l l  reply 
to that 

SHRI  M A D H U K A R  SARPOTDAR S i r ,  h o n  
P r ~ m e  M ~ n ~ s t e r  has moved the Stafutory Resolut~on 
In respect of ex tens~on  r f the Pres~den t ' s  rule in 
Jammu and K a s h m ~ r  This de l~bera t lon  has been  
gomg on lor the last two,  three days,  slnce the lasl 
day 1s 17th of July, ~t is necessary to complete t h ~ s  
dellberatlon by today only so as to refer thls Bll l to 
the Rajya Sabha We understand the seriousness of 
th is  ent l re  s l tua t lon  T h e  t ime a l lo t ted  for th is  
d i s c u s s ~ o n ,  c o n s l d e r ~ n g  the seriousness of th ls  
particular problem o l  this country IS according to 
me,  Inadequate 

The r e p r e s e n l a t w e s  M P s  l r o m  J a m m u  and  
Kashm~r  have also placed before this august House 
thelr grievances Most of them s a ~ d  that they dld not 
wlsh to have any more autonomy Whatever has been 
granted IS enough The most surprising thlng IS tha t  
the people who have no! v i s ~ t e d  Kashmlr and Jammu 
those who have not seen the plight o l  those who are 
staylng In Jammu and Kashmlr, they are suggesting 
to give more and more autonomy, more facility to 
see that some of the problem is resolved A person 
like me always thmk of the sltuatlon 1s it  a po l i t ca l  
wrsdom of our country that we have no1 been able 
to solve a slngle problem o l  Jammu and Kashmlr for 
the last fltty y~ars ' '  Actually who IS responsible or 
instrumental for creating t h ~ s  problem" We must go 
Into the root of the cause and flnd oul  the remedy* , 
We will have to bee and answer to that also I am not 
golng to elaborate the entlre lssue I know tho trme 
is limited But i would hko to ask certatn pornts from 
Ihe Prlme Minister But unluckily, the Prrme Mln l r ler  
is not here In the House oven when such a rer lous 
d lscuss~nn IS taking place And tho Home Mlnir ter 14 
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also not herd. He is supposed to look after the day- 
to-day grievances pertaining to Jammu and Kashmir 
issue. How may resolutions were passed during the 
last fifty years? What were the facilities given and 
what is the total cost of all these things? From where 
are we spending this money and for what? We must 
think about that also very carefully. How many jawans 
were killed in two wars during the last fifty years? 
How many police personnel were killed? How many 
innocent citizens were killed both in Jammu and 
Kashmir irrespective of caste and creed? If you try 
to calculate those figures, you will come to know 
that basically our Indian Government is responsible 
for all these killings only because they have no 
courage to take a final decision in the matter this 
way or that way. What we are doing or trying to do 
is appeasement after appeasement trying to please 
the people and find out the remedy. There is nothing 
wrong in that also. But how long? That is the only 
question, I would like to ask to the Prime Minister. 
Shri Deve Gowda, our hon. Prime Minister has visited 
Jammu and Kashmir. At least that much courage 
Shri Deve Gowda has shown. Otherwise, the 
unfortunate part is, during the last six or seven years, 
not a single Prime Minister have visited that place to 
look into the day-to-day grievances of Jammu and 
Kashmir. Our Prime Minister has gone there. But I 
really fall to understand as to how in one visit, he is 
able to jump to the conclusion to say that this is the 
proper time when we can hold the elections In 
Jammu and Kashmir in one round. Who has furnished 
or who has rendered this information to the Prime 
Minister?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : Mr. Speaker, Sir, just now I 
was observing Shri Sharma's speech also. I will 
congratulate all the parties - National Conference, 
Congress, BJP, Janata Dal, CPI, CPM, Panthers Party
- because for the first time everybody has come to 
an understanding and unanimously they took that 
we must have the elections in Jammu & Kashmir. 
This is number one.

Number two, I w ill congratulate the political 
parties of Jammu and Kashmir as unanimously in 
one voice they said, “Kashmir is the integral part of 
India. India is in Kashmir; Kashmir is in India. 
Whatever issues are there, we will settle ourselves, 
we do not want other's guidance." This is the biggest 
achievement.

Even the hon. prime Minister has convened a 
meeting of ail political leaders - I think you were 
also preaent In that meeting.

SHRI MADHUKAR SARPOTPAR : I am coming 
to that.

SHRI C.M. IBRAHIM : There also we have agreed 
that as early as possible we should have an election 
and that too they have indicated the time also.

As far as the voters’ list is concerned, Mr. 
Speaker, Sir, the State Election Commission before 
all the parties have said that they have already two 
lakh forms. Still the forms are necessary because 
even if an eligible boy is there, there Is no time to 
go to house and house for lamination. All political 
parties have agreed for that. And, two lakh forms 
have not come and only 12,000 have been regis*$red. 
This is as per the information we have got. Still I will 
request on behaif of the Government o Sharmaji and 
all other parties that if—

[Translation]
Not only two lakh but we are ready to provide 

four lakh forms if required. You can take that. This 
will increase the number of voters in voters, list. We 
intend to hold peaceful elections there.

SHRI MANGAT RAM SHARMA (Jammu) : 
Sufficient number of forms are available there with 
the Returning Officer and there is no need to take 
them from anyone else.

[English]
SHRI SATYA PAL JAIN : The migrants are not 

there. They haye come to Delhi. They are outside 
Jammu and Kashmir. Unless you give those powers 
to them...(Interrupticmji) ... Sir, he Is telling about the 
voters’ list. There are^enigrants in Delhi,

MR. SPEAKER : No, no, you cannot go and argue 
like this.

(Interruptions)

SHRI SATYA PAL JAIN : How can they go to 
Srinagar and fill the forms?...(Interruptions)

MR. SPEAKER ; It is going to be 6.35 p.m.
\  SHRI MADHUKAR SARPOTDAR : My learned 

friend, the hon. Minister, intervened in the matter in 
my speech. It is a good thing that he has given the 
valuable information.

MR. SPEAKER : Anyway, I will minus that time.
SHRI MADHUKAR SARPOTDAR : But am aware 

of these developments...(Interruptions)
SHRI C.M. IBRAHIM : Because you happen to be 

my good friend, that is why I have given this 
Information... (Interruptions).

SHRI MADHUKAR SARPOTDAR : The basic 
reason is that only.

What I wanted to point out is, in one visit of Mr. 
Deve Gowda, he has taken an ail party meeting. He 
has consulted practically everybody.
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My only simple question is this. As our MP has 
rightly said about the present situation, what are the 
developments taking place in Jammu and Kashmir 
today. Even today h e  has just pointed out in his 
speech that extremist are coming here and killing 
the innocent persons and our Rashtriya Rifles and 
BSF Jawans are not there. No one there supported 
the in terests  of the  loca l  peop le ,  and  innocent  
persons have been killed. This is a couple of day's 
old story which he was narrating. 

I have no grudge against the Kashmiri people at 
all. My only grudge is against the extremists who are 
entering into our country from across the border. 
What is the plight of our life? Mr. Sharma was telling 
that hundreds of acres land have been grabbed away 
and we cannot just cu l t~vate them. T h ~ s  is the problem 
and in  view of this problem. lt 1s necessary that 
we should have election, there is no two opinlon 
about it. In the meeting itself I said, it is necessar) 
to have election because the democratic process 
should start But at the same time it should b e  the 
determmat~on of the Government that would see it In 
action. What should b e  the determination of the 
Government' The first thlng is that corruption w ~ l l  
not take place and it would be stopped at any cost 
What IS gomg on In JBK today? Whatever you may 
be spendlng here, but what is the revenue that we 
get from JBK' What IS the amount that this country 
has been spendlng over JBK: since when and for 
how long? Are we not going to make them self-  
suff ic ient '  In  the absence  of peace  noth ing IS 
impossible, you cannot start any ~ndustry. you cannot 
s tar t  any b u s ~ n e s s  you  canno t  @ve l h e m  any 
alternative jobs and other thlngs. From where would 
you bring peace? For the purpose br ing~ng peace to 
the State it is not advisable lo  have a d~alogue w ~ t h  
the extremists What we are doing In Ihe country 
today is that those who are k i l l ~ng  the people are 
bemg cal led here and  we are havlng a d ~ a l o g u e  
wlth t h h e  people. Thosp who are havmg AK 56 and 
other guns and sophlst~cated weapons in t h e ~ r  hands 
are bemg Invited for a dialogue on peace. On the 
one hand they are havlng guns and on the olher 
hand we are requesting them 'for God's sake please 
do not use those guns and sophistcated weapons, 
please save us and have some p e a c e .  Thls IS the 
theory. I do not know from where thls enllre theory 
was brough lo  bear 

I have  t o  come to  the po in t  abou t  fo re ign  
hostages Actually I d ~ d  want l o  elaborate it But 
Since my frlend has Intervenes. I want to clarliy our 
PoSlllon on the polnt Otherw~se I would have liked 
to put  emphas~s  on other polnls 

MR SPEAKER In order 13 help you I am not 
daliberately d~sc los lng Ine lime lha l  IS available to 
you '  

S H R l  M A D H U K A R  S A R P O T D A R  : F o r  t h e  
Information of the House I would like to ask thls 
quest ion. How many  innocent  people have  been  
killed during the last 50 years only bezause of the 
skillful handling of our Indian Governmenl? I do no1 
say that they were not skil lful. They were having 
skill, Then we will weigh the situation as to  actually 
where that skill was used - in killing more people or 
in savlng the lives of the people. We will have to 
look into thal. How many vlsilors have been kil led 
there? How much amount has t e e n  spent? Just  
now somebody said that one lakh crore of rupees 
have been  spent  over  Kashmi r .  I w o u l d  l i ke  t o  
know that particular figure - how much amount we 
have spent during the last 50 years or during the 
h s t  few years. Some information is needed on this 
What  i s  t h e  u t i l i t y  of a l l  t h e s e  t h i n g s ?  W h a l  
development has been done in JBK? Whal  are the . 
industries and so many other things that w e  have 
provlded lo  the local people there' Are they self- 
suff ic~ent? Can they earn their own bread and bulter? 
Can they have two square meals a day' Or should 
they be dependent upon somebody' We are glving 
them rice at Rs 2 a k ~ l o  whereas In the entire country 
we are grvlng thls rlce at not less than Rs 0 a kilo 
We are givlng them sugar at the rale of Rs.2 a kllo, 
I am told It may b e  wrong We are really subsidising 
so much for those people It is a good thlng, there 
is nothlng wrong In  this . . ( ln terruprrons)  Before I 
comp le te ,  p l e a s e  d o  n o t  ~ n t e r r u p t  m e  L e l  m e  
complete. 

I would like to know today what IS Ihe populatlon 
of JBK How many people have been added Inlo the 
populat lon l rom among I h e  foreigners? I consider 
Paklstan as a fo re~gn  land l o  our country. I do no1 
know what IS the lmpresslon of the Government about 
that.  

[Translation] 

SHRl MANGAT RAM SHARMA . I1 18 not available 
for Rs.  2 a kg  

SHRl P C  CHACKO (Mukundapuram) T h ~ s  IS a 
deliberate BJP-Shiv Sena campaign. 

SHRl MADHUKAR SARPOTDAR Thrs IS no1 a 
dellberate campalgn of Shiv Sene 1 know Ihat I am 
proud 01 the stand of Shlv Sena, le l  me say lhis very 
frankly If you are proud of yoursell, I am proud o t  
myself. 

SHRl P.C CHACKO . Why do  you not undsrs l rnd  
the basic facts? Thls 1s al l  dtstorfing the f r c l n  

SHRl  MADHUKAR SARPOTDAR . I am no1 glvrng - - 
any dirtofled picture 
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MR. SPEAKER : The Government will reply.

SHRI MADHUKAR SARPOTDAR : If you are not 
proud of your own self, then t have nothing to say. 
I do not wish to add anything to that. I am asking this 
for my Information-sake. There is nothing wrong if I 
do not know anything. I am not having any authentic 
infromation. I am not making any authentic statement. 
This is a piece of Information which I have collected 
and which may be wrong also because i do not have 
authentic information.

I have visited Jammu once or twice. I have seen 
the plight of the people there. Just now, somebody 
said that four lakh people are staying in the sand. 
Shri Mukherjee or somebody said that if you want to 
see the plight of those rose-like children, you go to 
the sand there and see the kind of life they are 
leading. What was the crime committed by them? 
The only crime was that they are Hindus, they have 
been staying in Kashmir and because of that they 
are refugees in their own country...(Interruptions) 
Listen to me. So many Muslims are aiso there; so 
many Sardarjis are also there. ...(Interruptions) I am 
not saying that. I am coming to that. When he says, 
‘rose-like children’, ‘rose-like children' belong to all 
communities, not to a particular community. But what 
is the plight of their life and who is responsible for 
that? We will have to find that out. We have not 
taken timely action.

When we say that it is an intergrai part of our 
country, then, why should we compromise our 
people? Why was land surrendered? A couple of 
months before, Shri Narasimha Rao, our former 
Prime Minister said that now our struggle, our battle 
will be for ‘Azad’ Kashmir and not for Kashmir. I was 
really happy to note. But instead of struggling for 
‘Azad’ Kashmir, we are struggling for our own 
Kashmir today. That Is the unfortunate plight of our 
life.

Many foreign tourists come there. They have 
been abducted and they are under arrest. I do not 
know as to how long will this affect the prestige of 
our country. Those persons have come as tourists 
ans have been abducted by those people and they 
are under arrest. We cannot just get them released 
because that (s the strength that our country has got. 
What impression will the foreigners carry about our 
country? Only the Government knows that.

The only peoblem, after going through all this is, 
whether our Government is capable of saving the 
•ives of Kashmiris and the Jammu people. All the 
extremists are coming m walking into the country 
and killing the people This Government should 
declare that it does not possess the capacity and 
strength to protect our own people. Otherwise, let

them declare, ‘Yes, at any cost, we will not allow a 
single life to go. Let anyone come’. Are we going to 
compromise with such extremist people? What are 
their activities? What are they doing?

I was told - 1 collected the information - that our 
military and BSF are the people who say, "We do not 
have the instructions to kill the people. In case of 
any extremism, if they have been killed, they will 
ask, 'why were they killed?’ , and if they are not 
killed, they will ask, 'why have you not taken any 
action?"’ This kind of a policy will not serve any 
purpose. This Government has to adopt some fixed 
policy. Take some firm decision. We welcome the 
elections but at the same time the Government should 
have the determination that within a stipulated period 
we shall see that the problem of Jammu and Kashmir 
is solved permanently. We should march forward to 
vacate the place, which they have forcibly occupied, 
that is 'Azad' Kashmir. When are we going to free 
that part-of land from the clutches of the Pakistanis? 
That decision, this Government should take, if not 
today, tomorrow. But before that, let us protect entire 
Jammu and Kashmir. That is all.

18.50 hrs.

SHRI E. AHAMED (Manjeri) : Mr. Speaker, Sir, I 
stand to support the Statutory Resolution moved by 
the Prime Minister for extending the President’s Rule 
in Kashmir.

Sir, in this House, I think, this is the fourth or fifth 
time I have been supporting this Motion. I had been 
supporting the Motions moved by the then Home 
Minister S.B. Chavan. Last time S.B. Chavan said 
that it was the last time that he moved the Resolution. 
Yes, it was his last time and I hope the present 
Prime Minister will also have no occasion to move 
for another extension in this House and I hope the 
election will be held in due time.

At the outset, I congratulate the hon. Prime 
Minister who has toured Srinagar which has given 
the most positive publicity for our country in the 
international media. I have got some of the papers 
and one paper I have is 'The International Tribune' 
which has given the photo of the Prime Minister 
visiting Kashmir and they have also mentioned India’s 
Prime Minister, H.D.Deve Gowda visiting Srinagar 
the embattled capital of Kashmir. He is the first Prime 
Minister to visit Srinagar since 1989". This is one 
positive propaganda in the international media that 
our country could get despite the adverse 
propaganda, adverse pub lic ity and adverse 
campaign by the interested elements against our 
country, i would like to say only one thing. Whenever 
we speak about Kashmir, all of us should be a little 
bit cautions and we should also restrain ourselves.
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There are moves by the international forces in the 
name of Kashmir helping Pakistan and the people 
alike them to destabilise our country and we should 
not play into the hands of those enemies of our 
country or those who want to destabilise our country. 
I do not know why some of our people are stil l 
communalising the Kashmir issue as a Hindu-Muslim 
issue. Is it a Hindu-Muslim issue? No, If say that it 
is a Hindu-Muslim issue, you are only helping the 
enemies of this country. 

Sir, I have had occasions to represent and to 
detend this great country In the Un~ted Nations for 
four times consecutively and many times in the 
international fora.  Many Islamic countries are 
compelled to believe taking this issue as a Hindu- 
Mulslim issue which is going againsl interest of our 
country ...( interruptions) Please sit down. You can 
ask the question after my speech. It was my duty as 
an Indian and also as a member of the minority 
community, to say that it is not a Hindu-Muslim issue. 
It is a question of the integrity of our country and ~t 
is the unity of our country as well and even if  there 
are people who would not so, I am very sorry for 
that. Do you th~nk that the people of Kashmrr can be 
won over to bullets? No, you can only wln over them 
by means of ballots and our reconciilat~on with them. 
Unitl recently we had only the so11 of Kashrnlr but 
not the soul of Kashmir 6ut the soul IS returning 
towards us That was the resd!? cf the election The 
Members ~ncludlng Mr. Sharrr,a have been returned 
to Parl~ament, to t h ~ s  House E u l  still we are talking 
on the same lines Is it poss~ble I am sorry to hear 
the speech made by my f r iend Mr Jag Mohan 
yesterday What did Mr Jag Mohan say? He made 
some unsavoury remarks about the tallest personality 
of Kashmir. Sheikh Mohammad Abdullah I.would 
even say that ~t was a derogatory statement I would 
not even hesitate to say that it was obnoxious on 
the part of Mr. Jag Mohan to colour Mr. Sheikh 
Abdullah, such a tallest personal~ty, In that bad 
shape What dld he thlnk about Mr Sheikh Abdullah? 
But for She~kh Abdullah, should there have been the 
instrument of Access~on with Ind~a? Was he not the 
man who played a key rely In it? And I would even 
quote some of the papers here It is my duty to 
defend the man who IS not living with us. It is the 
duty of every lndlan to defend the man who stood 
with Ind~a who stood for secularism and who stood 
for Hlndu Musllrn harmony llnterruplionsj Please 
listen to me I have been srtllng here. I have w ~ t h  me 
'he publlcatron called ,Eminent Parhamentar~ans 
Mono~raph Serles, She~kh Mohammad Abdullah, Lok 
Sabha Secretar~at In one of tne art~cles that was 
writ ten by Prof Rasheeduddln Khan who IS a 
moderato and a we!l known scholar-llke tlgure, he 
said this and I quote 

That 
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"Accession to lndla by the Maharajah was 
more an act of compulsion due to the 
belligerency shown by Pakistan, than an 
act ref lect ing either h ls  convlct lon,  
patriotism or foresight. On the contrary it 
was Sheikh Sahib's consistent stand that 
Br i t ish colonia l ism, Dogra feuda l  
oppression and Muslim separatism from 
the national mainstream, are the three 
main and inter- l inked enemies of the 
people of Jammu and Kashmir." 

is the result.  I am now comlng to Mr. 
Mehar Chand Maharajah who was a great friend 
of Shyama Prasad Mukherjee. ..(interruptions) 
Please bear with me Mr. Mehar Chand Maharajah 
was the Prime M~nlster of Kashmir for a long time. 
He has written a book. The name of the book is, 
I remember, 'Looking Back'. In that book, he has 
referred to the role of Sheikh Sahib. What he 
said was, Mr. Mehar Chand Maharajah and 
Maharajah Har~ Singh went to see the Prime Minister , 
of India, Shri Jawaharlal Nehru and asked the 
support of Jawahar la l  Nehru to send  army to 
intervene against the Pakistanis Panditji was a little 
b ~ t  hesitant because of the internat~onal niceties 
Then in the next room, Shelkh Sahib was there 
Sheikh Sahlb wrote a note and sent to Panditjl. He 
had s a d  'You act immediately" That is what he had 
sald. 

I may be perm~tted to quote further from the same 
book because I am duty bound to br ing  this 
mformat~on to the notice of t h ~ s  august House. T h ~ s  
was written by Dr. Sushlla Nayar, on 'Sheikh Abdullah 
- Sher-E-Kashmlr It has been published by the 
Parliament Secrelar~at. Thts IS what Dr. Sush~la Nayar 
said and I quote . 

" I  was present when Pr ime M ~ n i s t e r  
Jawaharlal Nehru came to Gandhij~ to seek 
h ~ s  adv~ce  Gandh i j~  asked hlm whether 
the people of Kashmlr had also agreed to 
the accesslon and asked for India 's 
intervenhon. Nehru said, yes, the Natronal 
Conference and S h e ~ k h  Abdu l lah ,  i ts  
leader, had also asked lor India's help and 
had accepted accosslon to l n d ~ a  to get 
that help. Gandhlp was a boltever In non- 
vrtrlsnce He told Nehru, "You know my 
way ol thinking. But that is not your way. 
As head of the Government, you rnurt r and  
the neces ra ry  help to Jammu and 
Kashmir '  On  27th October, 1847, tho 
Maharajah accordingly elgnod tho  
lnstrumonl of Accesslon and on tho ram0 
day Indian t roop8 were a i r - I l l tad  l o  
Srlnagar.' 
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Is it not Sheikn Abdullah Sah ib 's  stand? 
...(Interruptions) I hop* that the hon, Prim® Minister 
will allow me some more time to speak.

, MR. SPEAKER  : No. Please conclude now.

SHRI E. AHAMED (Manjeri) : I am concluding. 
Just on one more point I want to speak.

In the same way, Gandhiji had also said. 
Shri Jagmohan has made some unsavory statement 
yesterday. ...(Interruptions) I know what he 
said yesterday. In the same book, I quote it is 
said :

“Deeply impressed by this great achievement 
of the people of the State, Gandhiji observed 
in his prayer speech on 1st November, 1947:

Sheikh Abdullah represents non-Muslims 
as well as Muslims. It Is on the Kashmir 
soil that Islam and Hinduism are being 
weighed If both pull their weight correctly 
and in the same direction the chief actors 
will cover themselves with glory. My sole 
hope and praver is that Kashmir should 
become a beacon light to this benighted 
sub-continent"

This is what Gandhiji had said. May I ask Shri 
Jagmohan, were you not the Governor of Kashrr,r in 
1984? Your dismissal of a duly elected Government 
was the watershed in worsening the situation in 
Kashmir I would say to Shri Jagmohan that the 
migration of Kashmiri pundits had taken place when 
he was the Governor for the second time. Were you 
not responsible for the repression, I would like to 
know the number of the massacred innocent Kashmiri 
people during his Governorship.

19.00 hra.
And he is coming here and saying: We are giving 

them 100 percent assistance from Plan funds and 60 
percent from Non-Plan funds. Do you think that 
Kashmiris can be purchased by giving them financial 
assistance? Do you think they can be enslaved? Are 
they not the people with self-respect? Are they not 
having Kashmiriaf> They have their self-respect as 
much as the Tamilians have, the Andhrites have, the 
Keralites have, the Assamese have. The people in 
this country have self-respect. There is unity in 
diversity. The people of Kashmir say : We want 
autonomy. We want self-respect. They want 
Kashmiriat. We are to respect their feelings. Why do 
you love them?

Mr, Jag Mohan and other people should think 
that Kashmir can be won by compassion, love and 
affection. The people of Kashmir stood by India like 
ft rock. Therefore, you cannot forget that. Whoever

speaks about Kashmir, he must always bear In mind 
that Kashmir is not a communal Issue. Kashmir la an 
integral and inalienable part of this country. 
Everybody in this country, Irrespective of religion, 
region and caste, whether he is a Hindu or Muslim 
or a Christian, will stand for that ...(Interruptions) Mr. 
Prime Minister, this country will be with you on 
Kashmir...(Interruptions) I am wishing you all the best. 
Thank you very much.

SHRI JAG MOHAN (New Delhi) : Sir, my name 
has been mentioned. I would like to make the point 
very clear. What he is quoting is his opinion. What 
I quoted was from the documents,..(Interruptions) 
Before I speak, they know what 1 am going to speak. 
So, the truth is bitter. They will never be able to 
swallow it. The issue is that I quoted the documents 
of 1948 which are recorded contemporaneously about 
the attitude of Sheikh Abdullah in 1952-53.

MR. SPEAKER  : I think, you have made your 
point.

SHRI JAG MOHAN : No, Please let me remind 
him about Adlai Stevensen Papers St. Leoy 
Henderson reports and other documents. Does he 
mean that in 1953, Panditji imprisoned him without 
Sheikh’s conspiracy? Was he not looked in Kashmir 
conspiracy? What have all the cases shown? Was 
this Plebiscite Front Organisation? Who organised 
it? I should tell him E. Ahamed that it was Sheikh's 
compulsion because Jinnah and others never wanted 
Mr. Sheikh Abdullah. Therefore, he had come here.

In 1946, Mr. Jinnah had given the clear signals 
to Chaudhury Ghulam Abbass Hussain and said: He 
is your leader and not Mr. Sheikh Abdullah. Mr. 
Sheikh Abdullah knew that he had no future in 
Kashmir. He did it because of his own circumstances.
I would remind him what Panditji wrote. Mr. Sheikh 
Abdullah himself had written a book about Panditji. 
He says : Panditji was like an Arya Samaji. He was 
like this.

I have quoted the full text. He is misrepresenting 
the facts. I have quoted the documents. I have quoted 
the United States’ Papers. I would say whatever it 
means ...(Interruptions) He has proved where the 
problem lies. These are the people who have created 
the problems...(interruptions)

MR. SPEAKER : Two minutes please.

(Interruptions)

SHRI XAVIER ARAKAL (Ernakulam) : Sir, I do 
not beg for time.

MR. SPEAKER  : I know. I did not get a slip that 
you wanted to speak. You have just come. You gave 
me a slip just now. That Is why I am saying that. Had
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I got a slip from you, I would have given you the 
time. But I am going out of the way of allow you. 
It is not a question of begging. Do not say like 
that. 

SHRl XAVIER ARAKAL :Thank you, Mr. Speaker, 
lor allowing me to say a few words in a few minutes. 

Sir, for your information I would like to say that 
I am an independent Member. We have had very 
lengthy discussion on this very subject. The whole 
country is looking at us as to what we are going to 
do with this problem. Sir, you may remember that Mr. 
Jagmohan was referring to Article 370 in his speech 
but I was looking at the President's address of 26th 
May, that is, their own policy They referred to Jammu 
and Kashmir in paragraph 14. There is no word about 
Article 370 In that President's Address. This is the 
greatest hypocrisy and deceit as far as BJP is 
concerned. 

Secondly. Mr. Jag Mohan was telling to the 
House about one more polnt. Under Article 370,  
Jarnmu and Kashmlr lndulges in corruption, nepotism 
and maladmmistration May I ask him one question? 
What were you doing for the last six years when you 
were the Governor of that State?.. .(Interruptions) 

SHRl JAG MOHAN : I prevented that 
totally.. (Interrupt~ons) .You asked me a question and 
I am giving you the reply You see the documents of 
that period.. (Inrerrupt~ons) 

SHRl XAVIER ARAKAL : Why are you disturbmg 
me? Sir, you were here In the House, (Inrerrupt~ons) 

MR. SPEAKER . Why don't you listen to me? 
Thls IS a serious matter. Ler us flnd out a natlonal 
solution to this. Why do you mdulge in allegations 
and counter allegations? We are no golng to get a 
solution In this fash~on. Let us be constructtve In a 
debate like this. 

MR. XAVIER ARAKAL , Mr Speaker Slr, thank 
you for your constructtve ~nstruction. I hope all the 
Members will be followmg that dlrectlon 

We had Lok Sabha elections there. What was 
the verdict? Seventy to elghty percent of Ihe people 
had cast their votes What for? Can the hon. Members 
of Opposition explain it? What IS the deslre of that 
part of the people of Jammu and Kashmir? Why d ~ d  
they cast thelr vote? For the last seven years, we dtd 
not have a democratic Government there They were 
opposlng e lec t~on He referred to the Innocent 
killings, murders, etc What happened In the streets 
of Bombay? There also innocent people were shot 
down. What for? Anywhere In Indla, a drop of blood 
of a human being, a citizen, is our own blood. That 
belongs to you and me How many w~dqws are 
weeprng, Sir? Are you to fmd a solut~on to that 

problem or not? ...( Interruptions) ... That Is why, we 
saiJ that autonomy should be glven to Jammu and 
Kashmir. The hon Member referred to the Instrument 
of Accession of 26th October, 1947. What does It 
say, Sir? Basically, three points were there, that is, 
external affairs, defence and communications. Are 
they not entitled to some sort of autonomy based on 
that sacred document and covenant? Wl l l  the 
Opposition object to a sacred document which has 
spelt out three basic conditions for the joining of the 
Union of India? What is wrong in that? Now, some 
Members were saying that they did not go for that 
agreement. Are we going to march to Pakistan 
annulling 1947 Agreement? Are we going to march 
to Bangladesh? Is that your philosophy? Every 
document executed by the Government after 1947 is 
sacred. It is a monument and we respect it. That 
is how we say that autonomy should be given to 
them. 

The hon. Member was saying that the question 
of autonomy should be decided and spelt out in this 
very House. 

SHRl RAJlV PRATAP RUDY (Chapra) : Does 
autonomy mean the separation of t h ~ s  country? 

SHRl XAVIER ARAKAL : You please wait. Maybe, 
you are a new Member. 

Slr. there IS another very important point. Shri 
George Fernandes in 1988 said. . .  (Interruplions) that 
the real problem of Jammu and Kashm~r was the 
alienation of the people of that State from the rest of 
the lndia Who dld that? The then Governor B.K.  
Nehru said that there should be a dialogue between 
the people of India and Kashmir. He refused to bend 
under the instructions of the Central Government at 
that t ~ m e .  But somebody took that dirty job and 
dismissed Shri Farooq Abdulla Why did you do that? 
Now, you profess that the power to exerclso artlcle 
356 should be curtailed. What 16 your morality to say 
that? What rtght have you got to say so when you 
yourselves have mdulged In such sort of an action? 
Is ~t not the lnmorallty of the BJP? . . . (  Inlorruplrons) 

[Translatron] 

SHRl JAG MOHAN (New Delhi) . It is totally 
incorrecl. 

SHRl PRAHLAD SlNGH (Seoni) What Is Ihe 
use of talking like this It wlll convey wrong message 
to the people. 

[E nglrsh] 

SHRl XAVIER ARAKAL . That ia why I say that 
there ahould be a meaningful dialogue wl lh the 
people of Jammu and Kashmir ...( Intenuptron8) The 
hon Prime Min~ster has sald that th r re  would be 
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electlons In Jammu and Kashmlr in the month of 
elther September or October. 

SHRI JAG MOHAN : Slr, he i s  taking 
of ...( Interruptions) 

SHRI XAVIER ARAKAL : Slr, this process of a 
dialogue between the people of Kashmir and the 
rest of lndia should be started. 

I take another objection l o  what some hon. 
Members say. Tl.ere should not be any identity, any 
nationality as far as lndia Is concerned. That is wrong. 
lndia is full of nationalities, cultures, Sub-culturers. 
Unity cannot be achieved in all respects. No, it is not 
possible. 

Therefore. I submit that this Resolution extending 
the period of President's Rule is a welcome move. 
Simultaneously, real and concrete steps should be 
taken for Initiating a meaningful dlalogue, based on 
understandmg and assimilation of the will and desire 
of the people of Jammu and Kashmir, w ~ t h  the rest 
of l nd~a  wlthout delay. 

THE PRIME MINISTER (SHRI  H D DEVE 
GOWDA) . Respected Mr Speaker, Slr. whlle movlng 
the Resolution for the extension of Pres~dent's Rule 
for a short per~od, even though it has been ment~oned 
In the Mollon 'for SIX months'. I assured the House, 
while movlng the Mollon for cons~dera t~on of this 
august House, the electlons would be held either In 
September or In the llrst week of October 

Slr, I heard the former Governor of Jammu and 
Kashmir and the hon. Member of this House who 
spoke about several events o l  the past history We 
have come to the stage of handing over the State to 
its elected representatives Debalmg on the past 
h~story startlng from 1958 to what happened till 1996 
Is not going lo  bring any peace In the State of Jammu 
and Kashmir. It is only a futile exercise, an exercise 
of bhOWlng our talents as to who knows better about 
!he pas! events That 16 not going to brlng any 
solution. I do not want to dehberete particularly about 
the past events 

Thts IS the llrst time that I vlsited Kashmlr I have 
never been to Kashm~r earher, let me be very plam 
and frank When I declded to go lo  Kashmir last 
l i n~ f i  :.,n n ~ g h l  of my journey the Emergency was 
4r::.i:rfc~d I tbvrr t nncollcld my alr-tlcket and went 
birch ! I )  nurrgalork 

Durrnq my vlsrl I l rwd l o  meet n :toss sectron ol 
people My pu~yoso  u l  VISI! was lo have d spot study 
of the natural calumlty and to dlscuss wr!h rhe 0lllcers 
about the quantum of loss caused by the floods At 
the snme time, I had glven lndlcatlon tc the olflcers 
and the Governor that I war equally anxlous to meet 
all polil lcal party leaders, l f  they roallv wanted to 

meet me. There was no special invitation offered to 
them. Sir, I am happy to inform the House that all 
political parties, Including the National Conference, 
col lect ively met me and their  unanimous 
demand was that early election should be held in 
Jammu and Kashmir. Of course, one of the political 
parties did try to impress upon me on this autonomy 
factor. In the same meetlng where all the political 
parties were represented including the BJP, they all 
agreed that the question of autonomy which IS 
mentioned In the Common Min~mum Programme of 
the United Front should not be d~scussed at that 
stage. 

Let us first go to elellon We want early peace 
We do not want to allow the nerghbourlng country to 
again play wilh the llves of the people of Kashrnlr 
I would hke to mentlon what they sard They said. 
'We are a part and parcel of this country We are an 
lntegral part of this country We do not want to agam 
glve scope to the external forces to spoil  the 
atmosphere here. 

Sir. there are scrne forces w h ~ c h  trred to 
propagate and present a distorted picture to varlous 
other counlr~es that the parliamentary election that 
was held In Jammu and Kashmrr was not free and 
falr They want to create t h ~ s  rmpresslon In the 
lnternat~onal world I would lrke to complrment the 
prevlous Government and 11s d e c ~ s ~ o n  to held the 
electlon even when some of the polrtlcal partles 
wanted to boycott them It IS one of the best decisions 
that they had taken 1 must comphment the people of 
Kashmlr and at the same tlme I must also compl~ment 
the admln~stratrve machrnery and the Army people 
who created a congenial atmosphere for a heavy 
turnout at the pollrng booths I do no! thlnk any 
sensrble man can call thrs e lect~on a farce'or an 
election that was not free and farr 

Sir. I would lrke to d o r m  the whole world, through 
thrs House, a propaganda belng made by the divlsrve 
forces that 11 was only a manrpulated electton I would 
say that 11 was not so 

Sir, In Baramulla Parlramentary consti!uency the 
turn-out was 46 63 percent In Srlnagar Parl~amentary 
constltuency. the turn-out was 41 percenl In Jammu 
Parl~amentary constl tuency the turn-out was 4 8  
percent. In Ladakh PatllameNary constrtuency the 
turn-out  was 8 3 2 6  percent  I n  Anantnag 
Parl~amentary constltuency. the turn-out was abol t  
51 1 4  percent  In Udhampur Pa r l~amen ta ry  
constltuency, the lurn.out was 53 pet cent Thls ts a 
clear ind~cat~on to !he whole world that people want 
tha~r  own Government today Let us have a frank 
anirlysrs of all these thrngs 

I would l lkr to ask a very sentor Leader and n 
lormer Governor . for whom 1 have got a great respect 
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- what happened in  Gujarat. In Gujarat, in the last 
Parliamentary election, the pol l ing was hardly 39 
p e r  c e n t .  B u t  h e r e  is a c a s e  where ,  i n  n o  
Parliamentary constituency, the poll ing was less than 
42 per cent or 45 per cent. This itself is a clear 
indication that the people want their own Government. 
So, we wanted that election to the State Assembly 
is held as early as possible. 1 am not interested in 
w h o  is go ing  t o  w in ,  w h i c h  Par ty  i s  g o i n g  t o  
participate, and what will b e  the type of combination. 
Let me b e  very plain on  this issue. Whether you are 
going to win or the Congress is going to win or the 
Janata Dal is going to win, that is not my concern 
My concern is that erections must b e  held and the 
power should go to the people. Then, the question 
of autonomy wi l l  b e  d iscussed with the  e lected 
representatives. That is the right method. With whom 
should the Central Eovernment d~scuss  now? I cannot 
act a c c o r d ~ n g  t o  the taste of ind iv idual  pol l t ical  
Parties. The Central Government will discuss about 
the quantum of autonomy and some other all led 
i ssues  with those  peop le  who  get the peop le ' s  
m a n d a t e .  You know how they  fe l t  d u r ~ n g  t h e  
discusston which they have had with me. Your own 
Party Leaders were there. When 1 was discussing 
with them, they started tellmg me so many things 
v i z  , h o w  t h e y  h a v e  b e e n  t rea ted  o n  t h e  
developmental side and so on.  I wrll tell you that 
they have realised today the amount of sufferings 
the common man had to undergo who used to earn 
his bread through tourism. Today, the common men 
are in  the  streets. They are jobless. T h e ~ r  l iv ing 
conditions are very bad. They have honestly rea l~sed 
that they want normalcy. They want to go back to the 
o l d  K a s h m i r .  It h a s  got  i t s  own p r i d e .  Peop le  
want such an  atmosphere.  The rar lway- l~ne from 
Udhampur to Jammu, the power prolects and so many 
other projects have been stopped due to various 
reasons 

Sir, t h ~ s  Government  IS p r e p a r e d  to  g lve 
maxlmum we~ghtage to see that the people should 
fee l  that thls Central Government IS not golng to 
d l s c r l m ~ n a t e ,  so  far as  K a s h m ~ r  1s c o n c e r n e d  
Whatever may be the fmancial constralnl I am golng 
to start thls process I tell you very frar~kly I have 
glven this assurance 

SHR! CHAMAN LAL GUPTA At the same t ~ m e  
there ShOula he ns d ~ s c r ~ r n ~ n a t  3n belweer. Lsdnkh 
and Leh 

SHRl H 5 DEVE GOWDA All vghl  there IS no 
quest lcr o' a~scrirr~lnat~cin De:ween Jammu and 11 e 
Valley ,;r t w  9:ridu Pand~ts  and tt,e Mushms They 
have Dben !ime one famlly I was as ton~sbed  and 
happy to hear. I dc ncjt war,( t ?  clarm !ha! r know 
evervthmg about the culture ot the Kashmlr~ people, 
how :hey have come up The Muslims today have 

stopped eating beef. They treat the cow as a sacred 
animal. That is the tradition. Hlndus will not eat pork. 
They themselves have said this In my presence I 
am so much amazed. I will tell you how they have 
come up. Do  you  know, we have dest royed the  
culture, the old tradttion and the bondage between 
the two communities, we mean, the politicians. I do 
not want to go back to the past. I only promised this 
august House that I will try my best to have free and 
tair elections This 1s all what they want. 

So far as !tie omrsslon and commissions in  the 
electoral process i . e  In the vot ing list e tc . ,  are 
concerr .ed,  I have to ld  the Governor ,  the  Chief  
Secretary and other officers to see that proper media 
coverage is ~ ~ v e r :  1 -  the electron~c rnedra as well as 
the newspapers, etc., requesting those people who 
have not registered the11 names In the voters list to 
take advantage of t h ~ s  opportunity and get thewselves 
registered I asked the Governor to get lwo or lt iree 
lakh mcre Iornls prlnted and glven to varlous p~ l111ca l  
parties 

Some of the m~ l l tan t  youths have approached 
me.  They are also prepared to par t ic lpa le in  the 
elect~ons and they trmd to explain ceflaln problems 
Of course, when they met me. the Governor was also 
there wlth me,  there was no questlon of any secret 
meet~ng .  I asked the Governor to si l  by my s ~ d e  I 
told lhem to t~ rs t  go before Ihe people, show t h e ~ r  
sincerity to the people and ~t the people voted tor 
them, then they will also b e  called for dlscusslon as 
far as autonomy and other Issues are concerned 

There IS a change of heans.  Even some of the 
youths, who were earher m ~ s l e d  by the ne~ghbour ing 
country, have rea l~sed  t h ~ s  and wanted to see that 
they should cooperate for normalcy i n  the ent ire 
Jammu 8 Kashmir Stale. 

I n  c e r t a i n  a r e a s  c e r t a i n  omiss rons  a n d  
commlsslons are there about cont i tuenc~es etc All 
these thrngs are there I cannot set r ~ g h t  all lhese 
thlngs before September It will lake trme and that 1s 
why let us hold the electlon as ~t IS.  

La te r  o n  In s u b s e q u e n t  y e a r s ,  w h e n  t h e  
e lect~ons are gomg to b e  held, all lhese thmgs can 
b e  looked Into by the comlng elected Government 
Sir, as I have already p rom~sed,  I wil l write to the 
Elect~on Commlss~on It 16 lhey who have to flx the 
d a t e  The G o v e r n m e n t  of l n d ~ a  w i l l  m a k e  a l l  
necessary arrangements W e  w l l l  m a k e  secur i ty  
arrangements lor Doda District or any olher disturbed 
area We wlll glve maxlmum protectlon and will see 
there 16 a heavy turn-out In the comlng electlon 

SHRl SATYA PAL JAlN (Chandlgarh) How w ~ i r  
you ensure tho migrated persons l o  vole? 

SHRl H 0 DEVE GOWOA : Thl6 16rue war raloed 
In  the meet ing  of a l l  eenlor  loaders  of P a r t l o r  
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had recommended that the post of Secretary-General, 
Lok Sabha is to be held by an officer of the rank and 
status of the Cabinet Secretary. This recommendation 
has been accepted by the Chair. Thls is also 
consistent with general international practice. 

I am happy to announce that I have appointed 
Shri S. Gopalan, currently Secretary, Ministry of 
Information and Broadcasting, as the Secretary- 
General, Lok Sabha. He is the seniormost amongst 
the serving Secretaries to the Government of India. 
He has had 36 years of diversified and distinguished 
career. I have great p leasure in p lacing Shri 
S.Gopalan at your service. 

I also place on record on my behalf and on 
behalf of the House, our deep appreciation of the 
services rendered by Shri S.N. Mishra, Additional 
Secretary, Lok Sabha Secretariat, who has been 
officiating as Secretary-General wlth effect from 1-1- 
1996. Now the House stands adjourned til l 11 a.m. 
on July 15, 1996. 

19.37 hrs. 
The Lok Sabha then adjourned till Eleven of 

the Clock on Monday, July 15, 1996/Asadha 24, 
1918 (Sake) 


